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LOK SABHA DEBATES

LOK SABHA

‘Thursday, August 3 1978/Sravana 12,
1900 (Saka)

The Lok Sabha met at
the Clock.

Eleven of

[MR. SPEAKER in the Chair]
MRAL ANSWERS TO QUESTIONS

Preventing cataraect in Diabetic
patients

*263. SHRI DHARMAVIR VASISHT:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government had noted
a report published in the ‘Science
Digest’, New York and Hindustan
Times, dated 5th July, 1978, that an
Indian Scientist Shri Shambhu Varma
had found a process to prevent catar-
acts in diabetic patients; and

(b) if so, the details of the same?

e G af@e s axem
Hasa At (o v wew @Ee) ¢
(w) fret

(7) za 7afAT 7z 77 fam
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@A T HVT AT F1 F 1S TIGAT ATTHY
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FfRAT & Frew A Fetww AT 2
ww e g1, ga% sTw g

« gRE afwes T ITE Y O9-
T W gutw A%l ¥ 9t ag
TR T, FTH T T &, A wgW FATIA
& oY ag Aad gy B ot oy e gf
g ure fad frn Sw fergamt arex
I To THo Go &I e 7 2 719
Toar faar @ @ife 7 gvr w1 4 @9
T g frew 37 fram & for gand met
W T FTH AGYEAT ] ATH 71 MET
T AT & T ag wiwl v O A
T qwEl A AGT WhyE AR,
7g e 7% 7

&t TG} THIT TR A, WO
¥ oy mifaat faeg o3 o q@E gl
Q& aff ¥ gl ez o w1w
FET AT Jt I TTITT HT I A2
TA F g giw
SHRI VINODBHAI B. SHETH:

There are many sotial institutions
like, Lions, Rotaries, Giants, JCs and
others. They are arranging camps to
remove cataract, For example, in
Gujarat, we have detected 1 lakh
patients. The Government of India
should take up after-care measures and
help such institutions. Not only dia-
gnosis facilities but after-care treat.
ment also must be provided by the

Government of India so that the
patients get proper treatment.

MR. SPEAKER: It does not arise.

ot TR A4 "o . FGT WA
AAT TERT TE TAA XY T FGA (w
FaT g e oA § Fr awng & = AT
TT TR F GAT AT F 0T T
TR, FTTEEG E W A W -
e aw wrifefafrr o 57
ImEnT E ¢ ofy AEY 4 T TR ma
* F¥ [T ¥ 7
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ot Tt vA qRE AR
vy § et o smgr gt
¥ 1 afm mifffer o3 9 sagwr
FTTRE T WA ORI TR W
T IS SHRT HEEATT AT AR
&1 ITH! EW qEmw 3 & fAw e f
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(@) afz &, @1t wmwwr faF
(em w3w ) & fafgey gami +1 290-
WA FIT STRAT FIRA KT AIAT HY
arfam a7 fawmm €7 ® wW
wryw § 7

dqe Aarm ¥ oqrew osst (s
mpfirrgEr ) :  (F) I9-
arfaamr & ogrer A fred el
wTel SIAT W T FaveT oqE
FEIF TS "Xt W17 areTy
®t SFaeqT 717 971 v fRor & mife
FET TAEET qE BT & 9ErE) Wi
fosd gawi & R R TH TOwl
¥ 2500 o7 599 Wiv afiyw sAueay
e Al # wrafREar F g O
wrwfIT SFEF g TEiEY T IRATE )
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(=) wiz=n fawr & waf, g0,
Igzati) AT JIT Aiw o ST aw
avr qEaeEl # et gl @ &
T E ) TH A ¥ fre gt
TR 93 F Al 29w @ SfE
AT-HTHA FY & AGEIT FZI F 9U-
e A E I F T IR T FTHH
FFT TIT |

=it @R W gd : wemer wgRy, ¥
ag FeAT gt § fw ot AghEw § ww
TaTH =% fagme qusi 31 seRa faar
¢ wafF ofs fasreg que g8 & famet
a9 A1 ¥ e Y W ¥ fawmm
q'T AT FEF § AW A9 A gL 9%
£ 37 ¥ 30 WS AF, AT 59 wrewt
® T g0 AR TOW Aow w% fq¥
oY | oF A1 TG T WANET F N
Tewen TEY & 1 fET FET 9T BT B
At 9 9FT £ wear T w7 w5 gEt
T2 GT eHIWMIT % AT WY 9 aw
AT ) was fawmae F At
o g FEt § 70 Fw g7 fam
qEuTAY ¥ T FTEW w7 @ F 1 O
g B oAt wfy 53 @ awa
2 ? gafam ¥ sod wreww ¥ AQT St
g vgaT AT § fr 3w w37 foes
ARl AT ¥ e gefEee ¥
AT I EARIT AT & Fe § mfw
& qfI0T FT 719 BT F7 7 5HIE woAY
MIWEFIAH AT A qgF AW FU
e faed frdar T & aw a3
IO TERT T T A1 FE AT
0 f& 57 gATet H SRR BT ATEAL
w1 wte § ot & frar smoam ¢

A1 Al TR gode W weeE
wgiRy, wat, T, Agemdt wix
T H o zewey #1 gfagr 7@
&, 39 afamr F134 g 3 2 fear g
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S} YW W Y3 WU WgIEd,
¥ weft sen & o s wgar g
#w & foad o) fagz goms &, {S= fawrg
g TN EFIIT AT T A A7 NI
¢ oo famd asl & oecddmameT
FIREH ! gwarww €% wiva -
a9 #g7 e A Eq 7

st Avgfe wetT gusy o Wy
v § gEm afgd dfva & @
Tg gaT g fr B3 ww § gwo e
¥ qzg g EABIT 3 1 fav=y fear
g fag ¥ & N7 gy o of@
T o gw ST &

SHRI PURNANARAYAN SINHA: It
is well known that there is some
unrest in the north-eastern sector due
to inflltration of people from outside.
Has the Government a plan to link
all the post-offices in the north-eastern
tribal areas with public call offices so
that the information necessary for
security and mainlenance of law and
order. and communication will be made
available in that area?

<Y Avglma gada ma : ImE
faw g==r =ifed

w1 Tn wwy dn o nEr ndRw
¥ wg 2 fr grf gome wmard ard wiat
®Y EHEIA & g feav amgw | & ood
TTEnH & g FEAT IEAT § 5 i
i At g gwrC Wt AETE Ay WA
st g I 7w wwe 0 v
o ag § e sifzaedt W S
¥ o g Y § 1 TW AN £ A
F /1 % g™ UF T § @d g1, et
T faddt 1 & S Agar g fFoae
oF W ¥ 3 R4 Sl W e
ot da i few @ T w77
g T AR I AT e 2P A
aga § 5 xor g Y w79 s @
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ot atfgs Fwm guRy 7@
WA H 2500 & FIT 190 WYX 979 TR
¥ 7 A 0¥ FOT 16,614 T £
faait ¥ w1e g ¥ SEE & gfaa
TR M AR A A A S
W fao aw 9 oqaer w7 ow E
d iy Tm e wm B A g
92g gAY A O AW 3% ag ey
21

MR. SPEAKER: Qn 265 can Qe
linked with @Qn. 267. Mr. Mallanna,

you cah put your question No, 267
also.

SHR1 SAUGATA ROY: Mr. Mal-
lanna’s question is with regard to jute
mills oniy.

MR SPEAKER: All right: they can
be put separately. Now, @Qn. No. 2635

Arrears of provident fund

+265. SHRI SAMAR MUKHERJEE:
SIIRI URGASEN:

Will the Minister of PARLIAMENT-
ARY AFFAIRS AND TLABOUR e
pleased to state:

{a) ihe tolal amount of provident
fund arrears to be collected from em-
ployers till Juin June, 1978;

(b) the amount of arrears recovered
during the last six months;

(¢) the amount held up (i} due to
court cases; (ii) to be recovered from
establishments lying closed or gone into
liquidation (ili} to be recovered Ifrom
establishments under the control of the
National Textile Corporation; and

(d) the steps proposed tor speedy
recovery of arrears from the defaulting
establishments?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR RAM
KIRPAL SINHA): (a) lo {(d). A State-
ment is laid on the Table of the Sabha.

AUGUST 3, 1878
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Statement

The Employees' FProvident Fund
Authorities have intimated as follows:

(a) Provident Fund arrears amount-
ing to Rs. 20.77 crores were {o be re-
covered from the defaulting unexempt-
ed establishments as on 30-6-1978.

{b) An amount of Rs. 2.65 crores was
recovered from the defaulting un-
exempted establishments during the
last six months.

(c} The amount held up was:—

(i) Rs. 3.01 crores in respect of
Court cases;

{ii} Rs. 2.63 crores in respect of
establishments lying closed or under
liquidation; and

(iii) Rs. 8.51 crores in respecl of
establishments under the National
Textile Corporation.

{d} Action has been taken by the
Provident Fund Authorities against the
employers of defaulting establishments
under Section 8 of the Employees'
Provident Funds and Miscellaneous
Provisions Act, 1852 for recovery of
Provident Fund dues as arreas of land
revenue, Cases are flled under Sec-
tions 14, 14A, 14AA of the Act wher-
ever necessary. Besides, complaintis
under Section 406/409 Indian  Penal
Code {breach of trust and criminal mis-
appropriation) are initiated by them in
certain chronic cases of defaull, where
the employers deduct the employees
share of provident fund contributions
from their wages but do not remit the
same to the Provident Fund Auihori-
ties. The Courts are also approached
under  Section 110 of the Criminal
Procedure Code for binding the default-
ing employers for good behaviour.

SHRI SAMAR MUKHERJEE: From
the statement it appears that Provi-
dent Fund arrears amounting to
Rs. 20.77 crores—this is a very huge
amount—is lying unrealised for a long
time, This is the workers’ earned
money, the employees 'earned money.
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The reply is that only Rs. 2.65 crores
was recovered from the defaulting un-
exempted establishments during the
last six months. This process of re-
covery is so slow that the workers do
not get a remedy through this process.

Further, the stalement says, in reply
to my last guestion regarding the steps
proposed for speedy recovery of arrears
from the defaulting establishments,
that ‘action’ has been taken by the
Provident Fund  authorities. Such
‘action’ was being taken for years to-
gelher, so the defaulling employers
know that this action means they are
getting more time and protection not
to repay the workers' money, From
the reply it is quite clear that this
Government is not at all serious about
the recovery of the money of the work-
ers. which is lying as arrears in  the
provident Pund. According to the
statement, the money outslanding with
the National Textile Corporation is
Rs. 8.51 crores. Why are you not fore-
ing the NTC to release the whole
amount? Will the Government take
it gseriously and re-constitute the provi-
dent fund authority so that early re-
covery is guaranteed and assured?
Will they bring about changes in the
laws whereby these authorities can be
armed io lake prompt action against
the defaulters. ...

SHRI SOMNATH CHATTERJEE:
Marauders,

SHRI SAMAR MUKHERJEE:
marzuders.

MR. SPEAKER:
permissible.

Prompting is not

SHRI SAMAR MUKHERJEE: Will
appropriate steps be taken immediately
to realise the arrears from the NTC?

DR. RAM KIRPAL SINHA: As far
as the arrears are concerned, these
arrears of Rs. 20.77 t¢rores were not
accumulated within  one year. In
several cases, the arrearg are of longer
duration. Government and the provi.
dent fund authorities have taken
prompt action. That is why within the

SRAVANA 12, 1900 (SAKA)
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last six months Rs. 2.65 crores have
been realised. This shows that prompt
action has been taken. Regarding the
allegation that we protect the manage-
ment, there is no truth in it. We take
immediate legal action to recover all
the arrears. Government is very seri-
ous about it. As far as reconstituting
the authority is concerned, I do not
think any  reconstitution of the
authority can expedite the recovery of
the arrears. If the hon. Member has
any suggestion. he is welcome to
give it

MER. SPEAKER: Whal about the
charige of the law?

IXR. RAM KIRPAL SINHA: As far
as change of the law is concerned, from
time to time changes are made, when
felt necessary. As far as the NTC
is concerned. the mills were taken over
from time to time under certain Acts.
In those Acts, the provident fund
arrear falls in the third category. We
are luking up Lhe matter with the
Assistant (laims  Comomissioner and
we are trying our utmost under the
law to recover the arrears.

SHHRI SAMAR MUKHERJEE: The
reply of the Minister is not at all
satisfactory. While considering the
question of strengthening the provident
fund authorities, the question of work-
ers’ representatives must be taken into
account, so that this Authority can act
with the co-operation and advice of
the workers. The Minister has stated
in his reply that this money is out-
standing for several years. That s
why the necessity has arisen for the
presenl Governmenl 1o recover the
money, because it is pending for so
many years. The workers are suffer-
ing. That is why, I ask whether Gov-
ernment will take on a time-bound
programme that, within the next six
months, at least 75 per cent of the
outstanding arrears will be realised by
taking all appropriate steps.

DR. RAM KIRPAL SINHA: As far
as the workers' participation is con-
cerned, provident fund is run by trusts
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and these trusts, at least the Central
Provident Fund Trust, have represen.-
tatives of trade unions as well, and at
other levels also we consult the trade
union leaders. So, as far as this thing
is concerned, the trade union is
represnted on the Board.

As far as time-bound programme is
concerned, we are doing everything
possible. You have been a judge, Sir,
and you know this. We move the court,
and we cannot force the court to
expedite the judgment. How can we do
that? We are doing everything possi-
ble under the law, we are doing our
utmost to collect the arrears. (Inter-
Tuptions) Many of these units having
arrears have been put under liquida-
tion. So, there are arrears. We are
taking all legal steps, and we hope tlo
recover a larger amount as soon as
possible.

MR. SPEAKER: Mr. Chitta Basu.

SHRI K. MALLANNA: Sir, Questions
265 and 267 are almost the same, the
principles involved are the same.....

MR. SPEAKER: You will get your
chance. Mr. Chitla Basu.

SHRI CHITTA BASU: The state of
affairs is very very unsatisfactory and
shocking because of the fact that the
total arrears come to about Rs. 20
crores out of which only Rs. 2.8 crores
have, so far, been recovered. The
amount held up is something like
Rs. 14 crores out of which the NTC
accounts for Rs. 8.51 crores. May I
know from the hon. Minister whether
Government  proposes to suitably
amend the Act, particularly sections
8, 13, 14A and 14AA for speedy re-
covery and also for quick disposal
of the cases? According to the figures
given by the Labour Ministry, it is
found that the number of recovery
cases instituted was 81,663; settled
64,132. May I know the manner in
which these cases have been settled?

MR. SPEAKER: You cannot ask
such a detailed question—how these
64,000 cases have been disposed of.

AUGUST 3, 1978
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SHRI CHITTA BASU: I want te

know the general nature of the dis-
posal. Prosecution was launched in
about 80,000 cases; disposed of 57,000
cases. May I know the nature of the
penal punishment given to the defaul-
ting companies because unless there
is a harsh measure, recovery cannot
be effective. Therefore, may I know
from the hon. Minister whether
Government propses to amend the
Act suitably in order to provide more
teeth in the matter of realising
arrears?

~DR. RAM KIRPAL SINHA: It is
wrong to say that we are not taking
measures. In the last one year, as on
30-6-1978, 2,820 caseg were filed in
criminal courts. (Intérruptions) Com-
plaints under sections 406 and 409 of
the IPC have also been filed.

MR. SPEAKER: Punishment under
section 409 can be imprisonment for
life.

DR. RAM KIRPAL SINHA: Recovery
procedure under section 8 of the Act
has also been instituted: the number
of cases filed was 3,016, we are taking
all measures. But what happens in this.
As long as we have the courts, and 1
believe in courts and I must respect
the courts, 1500 petitions are pending
in the High Courts......

(Interruptions)

The hon. Member is not listening to
my answer. As far as his suggestion
regarding making amendments to
sections referred to by him, I do not
how. But, if the hon. Member has
some suggestions to put teeth into the
sections, he may kindly forward the
same to government. .. (Interrup-
tions)

SHRI CHITTA BASU: I asked how
the cases were disposed of.
... (Interruptions).

MR. SPEAKER: It is simply not
possible for any Minister to reply.

Mr. Hukum Dev Narain Yadav.

.
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wt gEW | AITEA ART : qA
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arel ¥ Wy ¥, A wiw 3F A
ot Rt § TR IR T § T\ qiy
FTATAT AT § | WX FEIT TH-
af @l 9T Aagd F1 whsw fafir &
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ALY TEH 1 §H H EF AT 7 qEEA
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fafl w1 a1 we2r & FeET T fFwAr
i, At w qAE e @ AR
SRR o
w1 f5a @, < Rt o o feg
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o T FN fag AT
TEET AT Y ATHAT &, & 399 ma-qiqe
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TN § | (®AWE)
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i aAen W w7 OF A 6 Ex
foar mar & 7 (v

¥Te T ¥ fag : dx fmr m
g

we have gone to higher courts in
appeals in many cases., ...

SHRI SOMNATH CHATTERJEE:
The senior Minister is prompting him.

o TWMITA  Wg: : g7 OFaQr
# 4 & T T A § ) (wrwm)

ot T omd o fawgw A €
(=)

To R T feg © A &
Ifram F Ay e E AR Ry E
I g% @ AT AN, SR =
7Y @, gwiee qier wifaEz s
g | ()

MR. SPEAKER: Question No. 266.
SOME HON. MEMBERS: rose.

MR. SPEAKER: We have yet an-
other question. Q. No. 267 on the sub-
ject,

=Y IURA ;. wEAeT WENRA, . ...

MR. SPEAKER: Mr. Ugrasen, you
were not there when I called your
name, {(Interruptions),

MR, SPEAKER: Mr. Ugrasen, please
hear me first.

(Interruptions) **

MR. SPEAKER: Don't record. You
were not present. If you do not hear
me, I cannot help it. Please hear me.
I shall allow you a supplementary on
Q. No. 267. That is the same question
practically, On this question I cane
not allow.

(Interruptiong) **

T'Not recorded.
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MR. SPEAKER: Q. No. 266 Mrs.
Parvathi Krishnan,

SHRIMATI PARVATHI KRISHNAN:
I want to put a supplemenlary on 265.

MR. SPEAKER: Nc supplementary.

SHRIMATI PARVATHI KRISHNAN:
I though! that you were calling me to
put my supplementary.

MR. SPEAKER: No supplemeniary
on this Q. No. 266.

Power planis for steel plants

+
*266. SHRIMATI PARVATHI
KRISHNAN:
SHRI 5. G, MURUGAIYAN:

Will the Minister of STEEL AND
MINES be pleased {o stale:

(a) whether the Steel Authority of
India has decided {o floal global ten-
ders for power plants for its steel
plants;

{b) if so. whether the Bharat Heavy
Electricals Limited are capable of
supplying these kinds of planis; and

(c) if so. what are the details and
reasons for going in for imporled
plants?

THE MINISTER OF STEEL AND
MINES (SHRI BlJU PATNAIK}: (a)
to (c). A statement is 14 on the Table
of the House.

Statement

(a) A proposal for installation of
3 % 60 MW coal-based thermal general
ing units for Bokaru Steel Plan! and
2 % 60 MW coal-based thermal general
ing units at Durgapur for Durgapur
Steel Plant and Alloy Steels Plant is
under censideralion of  Government.
After an invesin.ent decision is taken.
SAIL will place orders for the equip-
ment on the basis of global tenders.

{b) Yes, Sir.

{c) Global tenders will be inviled in
accordance with the Import and Ex-

AUGUST 3, 1978
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port Procedures, 1978-79 (Relevant ex-
tracts are reproduced in the Appen-
dix). The indigenous and overseas
offers on the basis of landed cost will
be carefully evaluated by an Em-
powered Committee ipn the Department
of Heavy Industry, taking into account
all relevant factors such as price,
quality, delivery, ete. before taking a
decision about the jmport or otherwise
of the capital goods to be precured.

APPENDIX

EXTRACTS FROM THE HANDBOOK
OF IMPORT-EXPORT PROCE-
DURES, 1978-79, PARAGRAPHS 162
—165 AT PAGE 18.

SPECIAL PROCEDURE FOR IMPORT
OF CAPITAL GOODS IN RESPECT
OF CERTAIN INDUSTRIES

162. The need for reducing the
overall cost of investment in indus~
tries of national priority, consistent
with the reguirements of offering pro-
tection to the indigcnous capital goods
industry has been recognised and the
following list of such projects/indus-
tries identified for the purpose—

1. Ferlilizers.

2. Newsprint and paper.

3. Basic drugs.

4, Basic technical material for
pestivides and weedicides.

3. Power generatien, transmission
and disiribution,

§. Mineral exploraticn, mining and
beneliciation.

7. Petroleum exploration and pro-
duction.

8. Pelrochemicals upte the slage
of polymers.

9. Manufacture of professional
grade electronic components.

10. Waste disposal recycling and
effluent treatment projects and
ecological engineering.
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11. Material handling projects at
ports.

12. Sugar.

13, Cement and C(Cement producis

{including asbesios).

14, 100 per cent
industries.

export-oriented

163. Persons undertakings projects
for substantial expansion in any ot
the above fields may invite global
tenders for all the capital goods in-
tended to be procured, irrespective
of the facy whether they are manu-
factured indigenously or not. In crder
to ailord an opportunity to the
indigenous manufacturers to supply
the goods, the appiicant should also
adverlise as per the procedures laid
down in Para 153% above, but should
give a minimum period of sixty days
for responding to the advertisement.
The aodvertisement should indicate
the items of Capital goods ecnforming
to LS]1  Specifications, wherever
applicable. Deviations will however, be
permilled in the interest of upgrading
of technelegy directed to reducing
production cost and gptimisation of re-
spurces. However, the advertised
specifications should nol be tailored
to suit only particular scurce(s) of
supply.

164, After receipt of the orders, if
any. in respcnse to the advertisement
made as above, the project authorities
may submit their proposals, as to the
Capital Goods desired to be procured
(either imported or indigenous or
imported/indigenous) along  with
statement of comparison between the
indigencus and the overseas cffers on
the basis of landed cost i.e. cif. plus
duty leviable in respect of the latter.
In the case of fertilisers and news-
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print projects also, such evaluation/
comparison will be made on the basis
of 40 per cent import duty though the
current duty rate is 30 per cent on
such  Capital Goods. The pro-
posals will be considered and
decided by the Empowered Committee
in the Dept. of Heavy Industry, unger
the Chairmanship of Secretary,
Heavy Industry, consisting of repre-
santatives of other concerned Minis~
tries. Within eight weeks of their
receipt in the normal course, it will
give requisite clearance, together with
source of foreign exchange as appro-
priate in ils judgement. Approvals ot
import so accorded by the Empowered
Committee will be communicated to

the Chief Controllor of Imports &
Exports for the issue of connected
import  licences. The Empowered

Committee would pe able to provide
assistance needed by any project
authority at the pre-tendering stage
as well.

165. Indigenous suppliers of equip-
ment securing orders from Indian
project authorities under the above
scheme will be permitted to import
taw malerials, components, consum-
ables and spares, reguired for the
manufacture of such Capital Goods
without any restriction from the angle
of indigenous availability. Such c¢lear-
ances will also be accorded by the
Empowered Committee. The rate of
import duty on such supporting im-
port would not exceed that appli-
cable 1o the concerned Capital Goods.
The above facilities would be additional
to and not in liey of the autematic
and the supplementary licences to
which such indigenous suppliers may
be eligible as Actual Users (Indus-
trialy under the general policy.

*153. The advertisement should be published either in the (i) Indian
Trade Journal or (ii) Indian Export Service Bulletin, All correspondence
in respect of the former (as a display advertisement) shall be addressed to

the Manager of Publications,

CivilLines, Delhi-6 or the Depot Incharge,

Government of India Book Lropt No. 8 K. 8. Roy Road, Calcutta.l. In the
case of the latter, the Lirector (Com-mercial Publicity), Ministry of Com-

merce Civil Supplies and Co-operation (Department of

Delhi. should be addressed.

Commerce), New



19 Oral Answers

SHRIMATI PARVATH] KRISHNAN:
I have not even put my questicn. But
he has answered. I am putting now.
Let him answer,

SHR] BIJU PATNAIK: [ huve al-
ready answered the question which she
has put.

SHRIMAT] PARVATHI KRISHNAN-
This Minister always interieres.

MR. SPEAKER; It is not only one
side but both sides.

SHRIMATI PARVATH] KRISiINAN-
It is both sides of the Houce, 1 agree.

Anyway, 1 had gone through this
statement very carefully and I would
like to know from the hon. Mhinisler
why is it that when we have gui e
Bharat Heavy Electricals Ltd. in the
Public Sector in this couniry, he
should go in for the global {enders?
Have they discussed with the Bharat
Heavy Electricals? Has he discussed
with the bosom pal and colleague, Siri
George Fernandes whether it is possi-
ble for the BHEL to take up this very
important assignment which, gfter all,
means further generation of employ-
ment within this country? Otherwise,
we would have been deprived of being
self-reliant in this matter, Trom thiz
point of view in the statement, there i:
nothing to indicate whether any such
discussions have token place and if so,
why is it that the Government has
now decided that they have to go in
for the global tenders?

SHRI BIJU PATNAIK: 1 do not
know how 1 could make my answer
tlearer for the hon. Member's under-
standing which is, normally, quite
sharp. I made if clear. (Interrup-
tions)

SHRIMATI PARVATHI KRISHNAN:
1 thank him for the compliment.

MR, SPEAKER: He is compliment-
ing you. You well deserve it.

SHRI BlJU PATNAIK. She does not
want to hear my compliment, This i
what 1 sald. This question ig very

AUGUST 3, 1978

Oral Answers 20

clear; we called for the global tenders
and I have given alsp an slaboraie
extract from the Handbook of Im-
port-Export Procedures, 1978-79 just
for refreshing the memory of ihe bon
Member. If she had not got the lime
to go through, it has just given in an
elaborate faghion as to why giobal
tenders were called, so that we can
assess the value. As far as BHEL is
concernhed which is quite capable of
manufaciuring these wunits and there
is heavy protection of 40 per cent
import duty, the hon’ble Members need
not think that BHEL may not wia the
tenders. It is quite possible that they
wil} win. But in the procedure if we
just say because it is our plan and we
do not know what the global prices are
it does not allew competitiveness in
our industry when we want to exportl
and buily plants in other countries.
That is why normal procedure has
been [ollowed. I have given exracts
in thig connection in 1he attached
statement so that hon'ble Members
may go through it

SHRIMATI PARVATHI XRISH-
NAN . Sir, the Minister has stated
that ihe questiop, was very clear and
so was the slatemeni. Part (b) of my
queslion says whether BHEL are <ap-
able of supplying these types of
plants? There is no reference about
it in the statement! that ihe Minister
has luid on {he Table of the House.

SHRI BIJU PATNAIK: Sir, answe:
to part (b) of the question Is: Yes, Sic
I rannot be more categorical.

(Interruptions)

SIHRIMAT] PARVATHI KRISHNAN:
1 wanted to know whether they had
discussed with the BHEL that they
would be able to fulfll the contracts?
That he has not answered. (Interup-
tions)

I would like to know from the Minis
ter when they are proposing to instal
coal-kased thermal generating units
whether they have gone into the quews
tion of availebility of coal and supply
of coal also after all we have had so
many questlons here ag to the shortage
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of coal even for our existing require
ments. I woulg like to know whether
that is being processed or is he gning
to come later with a proposal for im-
porting coal? I would alsn like tc
know why is it that ip the press inter-
view with repard {o this particular
global tender the Secretary of the
Minisiry stated that:

“Steel is one of the 14 industries
allowed iree imports under the new
liberalised import  policy. Why
should we not go in for the pest?”

This i what pro:npted ‘e 1o ask this
and the previoug question, I thought
the Minister was well-aware about it.
Sir, 1 woulld like tp say that BHEL
is one of the best public sector umnits
and there is more than meets the eye
in decision to go in  for the
globa] 1lenders. 1 would like 1the
Minister to clarify whether he consi-
ders BHEL ag one of the best uaitls
and they will try te ensure thai BHEL
is given Lhis contracl?

SHRI BIJU PATNAIK: I am grate-
tul to the hon'ble Member’s sugestions
as to how the Ministry should operate
I would certainly 1uake nole of her
views ip the matter.

ot FFAAA KT ¢ WEATT WS
wrE, g im A i E
TFE  arata gk A g foeraa
Fr fir vy O ) 5w T wvy §
AT TLETC I G0 F FEL & GO0
F Pfarw Tt 3w @
¥ qraNT @1 @ 2 & wA wEE
STAAT STt ¢ R W o v
# T 9 ®=9A I 9 8,
FEIF F g0 ghar 2 e qw A
FET FT A F E_IGH1 AW faww
&7 T o W & e # AR
FEI AIf oEAAr v S g 7

MR, SPEAKER: He has alredy ans-
wered it. That ig the main gquestion
also,
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«fr ifag wm At ;| qemy w5,
I HeAr W WIS 19§, 9 Qe
To THo % UF afcs wEFO & T
o Fg1 a7 % wew W | o) faga
argfa & 97 arf &, a7 fe qHo ¥o
e ¥ Mg ot v §, 9
gUEr g, = o & fage & syl
F g€ @ 1 370 g9 T Y AT Tl
wERA Fr g ! ARy, @ 99 o I
T FTETE €1 g 7

MR, SPEAKER: This question does
Bot arise from the main question.

P.F, Arrears against Jute Mills

*267. SHRI K. MALLANNA: Wil
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR oe pleas=d
to state;

(a) the nalure of irregulariiies and
the amount of arrears of provident
fund dues from various jute mills; end

(b) the steps taken by Government
to realise the arrears from the mills
and the results thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) and (1), The
nature of irregularity is (i) non-
transfer of Provident Fund Contribu-
tiong to the Beoard of Trusless in the
case 0f nineteen exempled establish-
ments for purposes of investment and
(ii) non-payment of Providert Fund
contributions to the Proviient Fund
Authorities in the case seven unex-
empted establishments, A statementi
showing the particulars of defaultling
establishments and the action laken to
recover the amount in default iz laid
on the Table of the Sabha. [Placed in
Library. See No, LT-2557/78].

SHRI K. MALLANNA: Sir, Part (a)
of my gquestion has not been answered.
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1 asked about the nature >f the irre-
gularities. It has not been answered
in the statement,

There are various cases of irregula-

riaey and arrearg are pending since
1972-%¥3 onwards.

Sir, all these things show ihat either
the Provident Fund Crganisation 1s not
up o the mark, it is defective or in-
efiicient; or that the Provident Fund
Act is defective.

But, Sir, going lhrough ine State-
ment, one finds that in almost all these
19 cases where proscouticns have been
launched, they are unable 1o collect
the arrears because in almost all thesc
cases the employers had gone tg the
civil couris or the high courls snd ob-
tained stay orders. Therefore, in 1his
context, may I know from the hcn,
Minister as to  what measures they
have taken to gear up this whola or-
ganisation? May 1 know whether
they have 1laken any action on the
proposal to  amend the P.F. Act so
that the employers should not approach
the civil courts?

DR. RAM KIRPAL SINHA: Sir, the
hon, Member said that the natuve ol
the irregularilies has not peen given
Actually thizy information has been
given. There are two things which
are given. The first jg about non-
transfer of P F. contributions to lhe
Board of Trustees in the cases of the
nineteen exempted estahlisnmerits.
The second case is regarding non-
payment of P.F  contributions to the
P.F. authoritlieg in the case of seven
unexempted establishments. So, this
i5 the nature of the irregularity. I
am sure the hon, Member would have
gone through the Paper laid on the
Table of the House,

Sir, this gives an elaborate descrip-
tion in each and every case. It says
as to what action hag been taken.
This shows that the organisation is
prompt and it is taking all necessary
legal action to set right the irregulari-
ty.
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As far ag the measures to gear up
the organisation are concerned, in the
interest of the workers, we are trying
to decentralised the Regional Qilices
and some new offices are being opén-
ed. We are tightening the machinery.
Ag far as the Act is concerned, as is
known to the House, from time to time
necessary changeg are being rnnade.

Now, Sir, if the Hon, Member has
any particular suggestions to gear up
the Organisation, I request him {0
write to me.

SHRI K. MALLANNA: So far as the
P.F. Act i concerned, may I know
from ihe hon, Minisier whether he has
got any proposal to see that these em-
ployers do not approach the civil
courtls or the high courts?

MR, SPEAKER:; It is not possible
under lhe Constitution. Article 220
provides tor it,

SHRI K. MALLANNA: In the Hrat
category there are 19 cases of non-
transfer of Provident Fund contribu-
tions to the Board of Trustees. Crores
of rupeeg have neen accumulated as
arrears of provident fund. The monies
deducied from lthe wages of the em-
ployees are not deposited by the em-
ployers. Il amounig to misaoprepria
tion or breach of trusit under Indian
Penal Code. May I know firom the
hon, Minister whether it is possible or
not to charge these employers under
the Indian Penal Code? How many
cases are involved in this, how many
employers are involved and how much
money ig involved?

SHRI RAM KIRPAIL. SINHA: In
each case, it has been elaboriiely
given in the statement. For instance,
in respect of Alexandra Jute Company
and other companies particiilarz have
been given in the statement. Now, as
far as the general matter is concerned
in these cases and in ather cases,
under Section 406 and Section 409
LP.C., the total number of complaints
filed are 881 in unexempted cases and
17 in exempted cases. Simiarly, 160
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cases have been disposed of and the
remaining 72] cases are still pending in

the court.

st IR - ww AT T g
e 1 ¥ oY I = A
g @fT wmag o & gEm § Al
s § ) ¥ qgen v wiesy fafa
F aR ¥ § o A e S A
ot wagd ¥ FW few & g g oI
T #@ & | § ag aqn AT §
wfaer fafg & dar T@gd &
aerrdl ¥ ¥ Fe faar q@r & AR
Tq JIE ¥ 20 FAT FIAT AALA T
Frz faar qar & fwr wfadg
% 3 oy feeq w7 GmoAdY 3 2
smAaTTag e F A Ay W E 7
HAT S 7 59y g F #Fr fF o
qFEd A4 AGIC § | WEY U
Tz & &g 5 99 #7147 sz
39 FT gra F T AR R § 75 w70
f& faz adf #=1 1 fav at gr &Y A&
It FEAT | AT 95T wvw wg & %
Fo Fo furg & ATt #, T faw,
IFd W19 99, Afgmr oo Afem
F g ¥, omm F Fm fEar o
6 F FAET IR JT AT OA0 odlo
#1 &, 39 72 wfaew fafy =1 &1
afaar & qIET & W A o
s 39 &1 FA7 T fm w7 wew T
1§ qHIAT IT 9T Ag =wew | &
qAAG TAT AT 7 T g v w4 Y

AT qgAT g A1 ag & fF oo
g% d% Farze fw ez, faeem,
qaad Avead, fanfrmr. gaw,
wifsm, ST ETaE F A aw F
uF Nt R gar & 7 ag AW
9T qTF AT | g7 A/ 20 I &
ITF 3T @ @ & 9T g7 W oF foA
f R A8 w1 g 9w
fafaex & AFEr oA AR |k far
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JHME 9X § BT T |
YT AL

RESISR LG

¥ ggT AT ag & fr o ag wfe g,
wfga, ome A9 faeama &Y fF wegd
Ffag & 3w, @ =@ @S fav
FIE FA AW T A(F § A 7
gifersra, TNF FX AT F 7 F
¥ 9w ¥ fau o1 w1 F wro e
F1 € ¢, 39 & A g 9T )
g @ A9 A FOT a1 & Fg AW
g fF o1 A faet & FwoF@ €,
FAG FH | W AT F wRrEF ™
I3 g1 " fer oo 3Ew 5 oA
I A& "R |

Ilo Iw Furet fog © memer wgiEw,
AT 9FE Y F g g g T
2 f& 20 #0T v T Y =W B,
qE q9 I 49 AT A9 FT &, @
qE AL @ 1 wAg Y A F@ g
fgeam adl & T8 ¥ "k o femm
g, W OYAEE FT TR T
&Y gam &

st IYAF . JW FT AT Y
&Y T | ¥ FE Ag & fF wag
&1 &qT e foraT srrar @ S arferar
o feer sm7 =8 FO9 & AR A
¥ 7g e fafr gae &1 g
YT & (|AA) |,

MR, SPEAKER: Mr. Ugra Sen, you
have already put the question.

Mo Tiw wardA fag: oowm
agtzm, dit wifasw Aagd & gy
§ YA FE FI FET AG FOX
g 3% faems frgunfoma & oy
F AR AFEAT TATET AT § FAE
ag uw fFfaaa qavm & 1 (|Aea)

Y quEA ;. fR ) qFv T,
frdr &1 qom & Wy ?
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To TR ¥ {6z : @F AT
I ggx 2 fom a1 f fead Wit
|1 Y Wi WK R ) oTweE
AT T

MR, SPEAKER: One of the questions
put was whether you have proceeded
against any of the bigger industrialists
mentioned by him?

DR. RAM KIRPAL SINHA: We do
not exempt anybody from the actions,
we flle cases against the c(efaulting
management, big or gmall, and it is
for the courts to convict. Sonetimes,
they also go in appeal... (Interrup-
tions)
Wt fag: weTer wFiTA A
Y wErEw ¥ qeer e § 5 frew
oF g ¥ 1 mwuw Nfesz we
A F  gfgwfa & fems w7
fwad faelt & ? w7 39 fawgal
A@aeg # g e § &
FE dET ¥ 99T IMER FI ALY
foar ok % aewm 3 fgm @
T ? o gl ¥ oA fem
ar a8 ImgaEx & fn o,
I8 ¥ FE el ) g ¥ e

Ff@ & FOU R HeA §, QR fawm

¥ aga @ gigfear 4@ g€ & ?
T AHT T GE F FAACET W
BIe Fu=ral & faams W foFad
fasit & ? afg faely & &1 o9 99 0
T FEAE F ? FT I fowwat F
mF 7 wiw gf? afce T
g IFFATRE?

Yo IM FI® fag @ s|i a=
fefesfamom &1 qa= & 5 felt o=
s T, fF ogx @ wman, afe
oar Y I WA axE o @Y
# IEET AW FAIAT |

g A% FAA@ FT g @,
qeTfaFIfegl &7 g7 &, I Ak F
afs 715 Frfz WA & Ay ag @) A=Y
ME FFe X iR @ @ 3@
< feudes NHifed I a1 3§ 9
fear gr gfusr @ @9 FOA
T | S IR g, 9ET F gAER
&Y ¥ 9 foar 9y & afe feey
FFHe ¥ IR A FE Afefes a@
AR || A qEr St @ 39 9%
# Sfes F@aEt s |

=t arg fag ;@ wEr A
fosaa fasl), @& & M= & T
fear ?

MR. SPEAKER: What he said was
that if you, bring any specific cases to
hig notice, he would look inta them.

SHRI SAUGATA ROY: I would like
to know from the hon. Mi:nster whe-
ther in view of the fact that 19 of the
jute mills which are provident fund
defaulters fall within the exempted
category, the Government is consider-
ing a proposal to take out all the jute
mills from the exempted categorv and
bring them under the Provide~t Fund
organization and secondly, in view of
the fact that 5 large number of prose-
cutions under Section 406 and 409 IPC
ang 110 Cr. P. C, are being held up
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due to the defaulters obtaining injunc-
tions from the High Courts, whether
the Government is contempialing any
change in the statute or the Constitu-
tion to take out provident fund defaul-
ters from the purview of the writ peti-
tions jn High Courts.

DR. RAM KIRPAL SINHA: As far
as the matter of cancelling thea exemp-
tiong ig concerned, the jute nulls pro-
vide higher rate of interest for the
provident fund, that is, eight per cent.
And in some cases, their facilities are
better. So, it becomes difficult if we
exempt, and if we enforce the statu-
tory provident fund the workers may
lose. That is one difficulty. Even,
then, if they violate the vrovisicas of
the scheme, their exemption may be
removeq or cancelled.

As far as keeping it away from the
purview of the law courts is concern-
ed, I think Mr, Saugata Roy is still
carrying the Emergency days in his
mind, when many schemes fcr the
welfare of the people were sought fo
be exempted from the perview of the
law-courts. (Interruptions)

SHRI SAUGATA ROY: What is he
talking about? Why is he talking
about the Emergency days when they
are going to the High Court and
Supreme Court? (Interruptions)

SHR] VAYALAR RAVI rose
(Interruptions)

SHR] SAUGATA ROY: Sir, you ask
the Minister. Please pull up the
Minister, Sir. He cannot say that.
(Interruptions) Let him correct his
statement first. He hag made a wrong
statement. He is making an absolu-
tely wrong statement.

MR. SPEAKER: No, no. Now Mr.
Bagri.
(Interruptions)

SHRI VAYALAR RAVI: Why don’t
you pull him up? He has marle a very
irrelevant statement.

MR, SPEAKER: Mr. Ravi, in parlia-
mentary practice, sharp questions and
sharp answers are there. (Interrup-
tions). 3 Ty
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MR. SPEAKER: No, no. Mr, Bagri.
(Interruptions)

SHR] SAUGATA ROY: [t is & foolish
answer.

/A TR GEIT T GER
@ AfF 9T faa =T W & S W=
g & go TR WAl Ffedr
F gfaofea &1 7 f& g@R W<
R, I9 §&FR §, q2T AWK F,
T g A, TA T SR F, ag AGT gy
Tfed ? w= Gar fdar mar & 2
¥ IR 7R IO § N ERER
AT & IE 9T HFW @7 I qHW
TR g9z & 99 S TG g § |/
fre qrom | SR e o /T g #
AR I T AR H, FEEER
¥, g8 78 g Tifed 91 ? ;T Far
FTER 3§ aR ¥ faaR #@ qur
mee Aify fruff@ +=7 & foo e
2 R =7 q&r wfoaw T & fA
dak @ fF g #F1 AR =R #7T
g a3 1 fowar 7Y g Tnfed anfs
geeER fie @@ 91X wegd & 9
A ATFOIA FT AR ZAT & A T
R ax?

MR_SPEAKER: Mr. Minister, he has

made a suggestion. You can consider
it. Now Mr. Ram Gopal Reddy.

SHRI SAUGATA ROY: I seek your
protection, Sir, under the rules.
Ministers are supposed during the
Question Hour, to give information and
not make allegations against Memters.
(Interruptions) I put a specific ques-
tion. He has made an allegation
against me. (Interruptions),

MR. SPEAKER: No.

SHRI SAUGATA ROY: 1 seek your
protection, Sir, He has made an alle-
gation

SHRI V. M. SUDHEERAN rose

MR. SPEAKER: Mr. Saugata Roy. he
hag not made any allegation against’
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you. He merely said that you are re-
membering the days of Emergency.

(Interruptions)

SHR] SAUGATA ROY: Tlhey are
going to the High Court and getting in-
junctions, and the Minister says this,
(Interruptions) He is thinking that he
is very intelligent. (Interruptions)

MR. SPEAKER: The Question Hour
is over now, (Interruptions)

SHORT NOTICE QUESTICN

Tetanus Disease in Safdarjang Hos-
pital, New Delhi ..

+
S. No. Q 2. SHRI G. M. BANAT-
WALLA:
SHRF MUKHTIAR SINGH
MALIK.

Will the Minister of HEALTII AND
FAMILY WELFARE be pleased lo
state:

(a) whether Tetanus disease has
broken out in Safdarjung Hospital,
New Delhi recently;

(b) if so. the number of persons died
ag a result thereof; and

(c) what preventive steps have been
taken by Government in this regard?

e | afeT wsam qareg
# Teg Ay () sngwet gz OTE) ¢
(%) #k (@). a8 FoRE
RFAT q9T TG Tl arwr fam =™
Afat # qaAr, 1978 F RN
geagra & wit fEm war ar, 394
fTae & FTO e g AAT

() 37 Afmdl &1 IS Fw
F fao fag swom fare/aRe w1
I frar mar 9@ qur g T
wdfua smatvm fadetarst Y A
Tg 7T fear mv g1 @fs A o=@y
@ TFAU-UM T ffg o7 7% o
% fo & o @ T § 9w T
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gy ¥ T a Y gfee g wf @
fF agr qz fedt wwR F1 Fwr A
1 fm st § A\ &Y o 39 qret
¥ QfirgY 1 Ty feY s w1 faar
Lo

=t o QHo FMIAIHT : THZLAT
geraTd & A7, T Aty gd @tT gEd
araqE WY FET ST w1 & fw qE w
Zzigfeits qRiqTagr & ar&ag
AT agm frga Aaat a1 melew
FFAZAT, AT-NTY E, AN AT ITH
FuT § ITF GUTAT FT W AR /A
3 g%, MT O ggeT F U

TR aNT a'F qA7 faut wwr ?
. ”’, ol - fr." S d)“t‘]
22y e JHser (Shy yake
ot Ot L ol oyl e yadee
bRl hyS el &5 A ey e LS
Ut P T A e R Uy jhedd
€ gdiye ) & € gely Wle &
- ol -y m e oS s
S o uet WS R Sl
S o 8 S e
stid g8 ke glepl gl - yadye
[- Lad Lo W 8 d“,{.iu"

A AT T W@T I,
17 A ETTA T AN AW gL IWH @
FET | T 5 fg mF & w17 fzag
FATT WTH Q| T AT LET GF wEqqTA
# AT H 3 ATS gAT A1 W17 "7 q7
T ¥, EZAF g1 F 1T WG T4 Y| 4
FAi-uF fagrar 1-7-78 ®t aat g
9t MT7-7-78 FTMT g4, W T
4—7-78 %1 WAl g€ AT 11-7-78
F1 AV g% AT 1 2-7—-78 FT W4T 10
1T 16—-7-78 FTAITgE AT Megw=
qaAT 18—-7-78 Ft €I FW MT
22-7-78 FIEARI WAGE |
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BT aF 3§ MIRAT qqe F T
Tt T T T & JY SHHT G AATE
T AT & AT IFF g F AT gy
IqH FAZTATR | & qraety qET FY
qF IIET F g qarar ArgAr g
fes i ar iz ar ama @ agT &
FlRz ¥ 9T Q1 F are A FF
AT & 51 I Mfaw g srar & q@h a
Eza7 F IS qHA & 7 T&AT gl
21 =T A qtq ug § FF dzaw AT
1% fafre o 78t & Ate 3w
AL FEAT F HoxqT & g
FEC IrREX IEF freqar @7 AR
FRqT g3z ot 3q% fog Foreaary
grary & =g & fag aarar argar
g f& me@e § 39 qwurT & 250
AT 37 1 I8 & oF F 1Y EAn
T AT

oft WMo R FAEMAMC ;. TTAT
¥ 4AT gAT-AAw ST AL E WAy
AT ¥ gg 7Y FATUT fF E-hAE ¥
w19 ¥ fagag frget aw sz frar
T, TTLT 4 FYAY HT ZFIHIT HE F 1%
ar gz 7Y g & T §F 37 @
gehForT ¥ forg aws Frat wur ?

9% goTaT g W g faurwar
i ug Zzaq ferror agT & Mid, 48 sraTa
@-3A F 77T R frut war, afvy 1fs
7g wrAAT aga gY uWIk § gafar aan
gATT a9\ HIga &g FATaq & 4—4
YT g o i)Y favem A1 1€ graqrady
gErur ) & uwg Eeaw fadl
farew AY AraTETEr F QY ARV F A
g

:ﬂ,wu-z -l",'\.ﬁ’df:']
S R
2yt gyt = b b yoe RS

JRCHVIG TV VT ]
2167 G0 THo-2

of ot o5 e v D & (KL
O Rl K yige o U - S
w fi’bwr‘d’ﬂ Lo &

- LS LS

L 'f" &S ¥ & B 5wl
- el e SRS S 2
WS Lo 2o il £ el O
ey elae Q&g GKa) - 2
¢)L-5Lt-‘._”u-f -Aﬂ:ﬁ-‘d'
M@ e & L w2 mals iy
Sl S 2 Ay yeye
AEs &g &S e b2 ghym gyallKil
st 33 o smlyd S puad S
[-1 Leg e

5t T g 4R © 99 @Y
TH At SRR gE, AT iR
LA TME 4T STHT TR FF FT /T
gt ff sl &Y AN ¥
F1e0 AT T g €

# ATy FTey B SR F fag
qarr Trgar g & 9 sl fage
F IO ENAE T I FIIT q87 4T
A gt T Y & awm axaAng fr g
Zzaw & fomqergw &, afam o) devg
FETAFFTATATE, SO IATST & T
yurq f5d sy & 1 |EwY wryE qaqr
g zam & fama & 70 w19 § W%
FEST RIGIOT & | THITT GW-
™ & 1976 ¥ dz79 fedlsr & 689
49 WTF [T I9H ¥ 305 AT W,
1977 ¥ THITRT & 709 sufa g 7=
311 AT M| IJET AW Y 1978 H
115 T %X 79 AT 17 | FHIfeF
£zAq F AT AT HET FIIT AT &,
ITH & FUT 50 TG WY I S A



35 Oral Answers

WA ®T WF Q| FAY WAt &
qiFE @ T g™ | AFAEF I9-
TFv RIS ¥ 1976 ¥ dTq9@ F
481 %8 5@ 7R 301 A g€ |
1977 ¥ 591 9T AT 339 AT g% |

MR. SPEAKER: Shoulg we go into
all the details in the country?

+t TR A AN : TF J1T
# gY< TgAT WTEaT §, T g% arfean-
#z ¥ azeq qrde & foaregd €,
Y ®1 1 @ f5 2@ 9T 71 81 g
geeg Ezag w1 fosre 7 0, zEf@R
gETAT &) FT & f T weew I §,
ITHY O V-Zewq F gAqwm @ & Forew
ST o @AWY s A e 9T

=Y Afeamt fag wfew @« e
qTEE, a8 N W g€ T A1 A FAN
ATgT ¥ T AT F]ET | B
sfqazla ¥ q@ § gw 9 w17 frar
a7 M 78T R ag F9 2fEw gu
NTFAR W wwa-gew feqd w7 g
w &t e wa) wEi gd 7 g, & saw
&Y T 7Y =rEgan, IfwT W WewT
HaT AEITT FT eI Arafaq &A1 Irgav
gfs g zard dzaw 1 g @,
Ig FET IR EAT R 1 IF AT 9
N A€ TR w5t 4€ IgF} arad
ot g F1% ey faew 1 ragamad
gt a1 7 7 fom e & goawe
TG T4, T 3 oY a1 @, Tnd S
SN AT Ag 7 ag S @ fr g g
§ D1 gTar M IR aF wraw ¥
Fg o1 f& aa, qar &1 g% O, B
TH 17 A TI I, T A AR wd
ag wvT forwarsy & aww 2w A @
wad | ag T g #Y a1 @) gar AT
T §Y Q@ W At 9T § §5 Mt ) gew-
e # W & arr I fow 1€ &w
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T  ar Y, a4 qgi g ewé A
fewfeen ag) @Y ? & g qnenor @

qB TR E |

+t TRt gEe Tey S TR
A EEH A § IR To Elo THo
Zro Ero T Nugreia Ifalas 3w
Wt farar smar & | g aF g W9
Ferfadw & 99 F AT § TG 8 9
F1 7 € 41 S fa ) Srfgg oy )

To wvi g : g7 g@E FIoT &
g, feeet ¥ I e §, 9w #
AT & Fi ¥ TAHINS 3T TgT HA @
g1 w8 = & 1 ad @gw gwd
fadqrasi 0 vF wlwfa s7i¢ 97 ag S@q
F faa fx et aIutEr # gAR nea-
arel( ¥ g1 % F IAhAN ¥41g 0 8,
wafs qrad F wERi ¥ 55G agT F7
grar § 1 & w1 wgRT & g WAAT
wrga § f fadtqut v ot wiwfa adr
qY, Iadi (AR u< IFT ;T FEIG
F 1w AT Er g fF feedt &
FETATAT H %, 5§ TAHaqA @ Iz A0
ST & ) i gfoear didiEge SE
fagy gema & fY, w0 ¥ g@adi®
farear 8 3MeigEw F1 Tt 3o &R
T TR | AT WA WGk 397 4K
FATAT f TTET Twq™ F foq faqaw |
T AT @I AT, IF G I F4T FG-
o F g7

N TN AT MW . AAGG
gaeg ¥ fow fide #1 scog faar @,
¥ qWg Tg AR WA AE ] |

To wot fag : ag fidE amar
g |

it T weE o § 9g o

CdEr w¢ ¥@ w1 AfeT wwRE

gerare & o feafq @, ag & wada
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aTEEl & WA WA WAWE AR
g 1 7g scmae-weRfEr o wfas
¢, foramr € fovar Y & 1 7gt 13
qg Afedl 71 geavar | F v &
T O T g XY agi wd § | agr
Aar & 43 faw 30 & wafw 80 &
100 TARFEY & VT T I&7 7 & |
Tq fee & wa s &1 Qe
T 7EF & 1| gAY agt < uF afics
F¥ed 3127 fafwens qamr § 1 sl
FR du-uferw @rd F) foaer 941 3,
I¥ Qi FF F fag WY sqgeqr Fr g
aiq gl fasam 3@ & fag, foad w4y
qY, «§ w@ &7a T fqe nar &, af®
TR IR TFRT F<F IqKT 3F
fear g

TWo A FFW : WAL AT A
1 Faig fgr &, who o w2ediz @ 9AH
qreraws g IgER g e wdw
Tf g g7, F2ETT MG FARCHA T—

They were infected with ‘Tetanus
when they were admitted to the hos-
pital,

Fipaedcizc i agraard .

“Four patients admitted to the
Safdarjang hospital in July, 1978,
with compound fractures and heavily
soiled wounds, died as a result of
Tetanus.”

Td wdf 7Y § fF They were
admitted as patients of Tetanus. gg#T
qa9q 3g ¢ & giferes & sfga g
FA F AT I7 IT FT Fwww Hede
ga wadww fagec at@ § agi s
Z g w392 frar, w1y fag sotom
faza< AT 7id TiE F OB FQ@ T
|3 T2 Far g | | g AR ¥ w1
AR FAgAE w7 wE § AN 7
Sy FrFrwF g fr 3 wwE
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g § T faifer @ a1 gfeew o
TR ¥ SR ESHw g ?

5t IR WA AR A
qTe @d TEev § qEfag 9% Wew
grr fr 2278 &7 q81T 96 9, TFE
U FaraFe a1 gt fog &7
TF gEL I« § Fgr § f& A wadww
agige & 97 250 & uw ;Y W a3
7&t g & 1 gafay fe s\t #,
farely zar ¥ ar gra e fagee & feeaa
F1 wr¢ fawraa gl fasil | ga4T w1
e WY gaA "o fARvw & @ |
g A ag 3k gt A | Z@TAF
qradr a1 qar F a1 F § wrg fehaz
7t a1 1 ag qrar w7 fE w7 w1 iy
fewfaea wgY 41

WRITTEN ANSWERS TO QUESTIONS

Scheme to Compensate Engineering
Industries or Recent Price Hike in
Steel

%268. SHRI ROBIN SEN: Wil] the
Minister of STEEL AND MINES be
pleased to state:

‘(a) whether Government have evolv-
ed a scheme to compensate the export
oriented engineering industries for the
recent hike in steel prices; and

(b) it so, the details thereo!?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
and (b). Al export contracts/tenders
(in the event that such tenders subse-
quently result in contracts) for engi-
neering goods and steel bars and rods
re-rolledq  from billets/re-rollables,
subsisting on the 4th/5th June, 1978
and against which steel is to be deli-
vered partly or wholly, would be pro-
tecteq from the steel price increase to
the extent that the price increase is
beyond 10 per cent of the pre-increase
price, provided the contracts/tenders
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do not provide for adequate escalation
clause. For eligibility for protection,
contracts/tenders should have been
registered with appropriate authorities
as already provided for in the regula-
tlons,

Demand and Supply of Steel from
Gauhatl Stockyard

%2649, SHR1I SACHINDRALAL SIN-
GHA; Will the Minister of STEEL
AND MINES be pleased to state:

{a) the details of the area served by
Gauhati Stock-yard of Steel and the
demand and the supply of steel :n this
area during the last three years,
{year-wise);

{b) whether it is a fact thal demand
for Tripura was rejected a number of
timez from this Stock-yard:

(¢) if o, the detailed reason thereof,
ard

{d) the action taken up-to-date to
meet the demand of Tripura?

THE MINISTER OF STEEL AND
MINES (SHRI BILJU PATNAIK):

(@), The Gauhati Stockyard of SAIL
calers t0 the requirements of Assam,
Arunachal Pradesh, Manipur, Megha-
laya, Mizoram, Nagalang and Tripura.
A precise assessment nf the demand
Irom the North Eastern Region for the
last three years is not available. The
supply of iron and steel from all the
integrated steel plantg to the Region
during the last three years isg as
follows:—

1975-76 120,438 tonnes
1976-77 31,379 tonnes
1977-78 79,509 tonnes

{b) and (¢). Government and pric-
Tity demands of the States calered to
by the Gauhati Stockyard are met
first. It is likely that demands of
some consumers from these States, in-
cluding thoge from Tripura, might not
have heen met at times dup to tem-
porary non-availability of materials.
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(d) Efforts are being meade to rush
materiala to Gauhatl 3Stockyard not
only through rail but also by road.

T TFRET AT

*270. ¥o FEHT ATTTAW qUeAT ¢
a7 €AY W7 42 Fatt #T @qr O
fr :

(%) #at Teq T¥W F wAur #F
¥ THIT FT AT TGT TN &) W
g A g TIFUT % &0 % foq 9qfa
gk

(=) 7 st & 4z7 waar
ros F4 § fal w1 e gwereg Adt g
faud oforrmeasT F17 97 o TaTE
93T 8, WX

(m) afy &, @1 "wFIT F =W
gotaT F faq gar wriard w1 & 7

darT dara § Twn wAt (0

gl Tam gudT am) ¢ (F) T g

(=) 37 s & faq faar
g T T &, WIE g ¥ g9y
1711 FNET FTF F7 & |

(7) =g emr@EE fooma £y
2 W gg weAwIWw UST @ &
ofgstz § & | 97 7z I sz
gfgsa ¥ e art favm B warfefa
F At Y, 39 gaEk g i v w1
w far srraar o
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wret Fufom getfeat

*271. &t w1m mwwm et
Tar e A0 O TR A g7 wG
fF -

(F)smawr N am g &
faeelt qoT w72 WY § T w0
gafer  qifemr s oFX @ g W
FOemy sAfEt w1 Awfai  faam
¥ q3 v 3FT IR IH-I9 av-
wfoat ager st € WK S mew
o Wi A A AT EwEi § yedaa
Fggaradae Iv I 7 g
TAF) AARET MW A 2§ AT

(@) afy &, @ @@ =
Zafar oifed & fasz sar e
FC Y & A AT 5 EAfm odfaal §
™ oFeErd w Q% ¥ 7y &
FIA TATIT AT ?

famint (it wew fagrd aodgl):
() o1, g | F=TT A 3@ oA A
saFd & fr fae A awww &
72 q§ WG ¥ §9 AN wdi/amEr
wATaar w1 FTETE T AET Iovarfet
¥ AR AR EE A E AR 3R
faaat & A famamt ¥ o wed
¥ tfy et AT ET T ) et
¥ @@= #7 OF FAE waw: agi
FE A E AT FE R TE OEH
TN @9 9¢ §) 9T Feytaiay
AT 94T 2 |

(q) wafgea oaigroddard
qTRAT BT wF FHY FEIT T GIT
2Y 9T & 47 grag sy & yrgwriay
FT TFHH FART AT AT ARG
Fara s & e § wqfag Ay 77
F% | wrefta €3 a@fem aur IoEE

wfafran, 1922 § g7 Txrardy TEA=E
& faars SrET FdARy w7 & faw
qAWS TEAET ¥ & ¥ ANE
WX =g grfawtal &1 e S

afafaam & g7 TregET $r A Arfer
oy ar &
Population Growth -

#272, SHRI MUKHTIAR SINGH
MALIK:

SHRI G. M. BANATWALLA:

Wil the Minister of HEALTH AND
FAMILY WELFARE i pleased to
state:

(a) whether Government have seen
the press report in the Times of India
dated the 8th  July, 1978 under the
caption ‘India Rising by 130 lakhs a
year’

(b) whether it has also been stated
that India’s population is estimated 1o
be 672 million in 1981 showing an in~-
crease of 124 million over the decade;
and

(c) whether Government propose 10
chalk out any new policy to check the
population growth of the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PERASAD YADAV): (a) Yes, Sir.

(b) Yes, Sir,

(¢) The press report refers in fact fo
a population projection wmade by an
Expert Committee set-up by the Plan-
ning Commission. The projected in-
crease in the population from 197i to
1981 is of the order of 22.6 per cent as
aginst the observed increase of 24.8
per cent from 1961—71, The treud ia
thus declining. The birth rate has
come down from 41.1 per 1000 of po-
pulation during the period 1861—-71 to
3¢.4 igp 1976 and should have further
declined to about 33 since ihen. The
draft five year plan 1978—83 has sdopt=-
ed as its demographlc goal reductien of
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the birth rate to about 30 by 1982-83
and an operational programme design-
ed to achieve that goal has been work-
ed out. Intensive efforts are being
made to check the population growth
through a comprehensive educational
and motivational} programme. The
governmental machinery available for
the implementation of the programme
in the States is being geared up and
efforts are being made to involve
voluntary organisations, labour orga-
nisations, employee; organisalions, co-
operatives ete. in a co-ordinated pro-
gramme,

Prime Minister has also written to
Chief Ministers and they have assured
to gear up the F.W. Programme, Thers
is no need for new policy, the present
policieg and programmeg being ade-
quate for the purpose.

Revamping the Working of Employ-
ment Exchanges

*273. SHR] K. MAYATHEVAR:
SHRI P. S, RAMALINGAM:

Will the Minister of PARLIAMENT-
ARY AFFAIRS AND LABOUR be
pleased to state:

{a) the present position of action
taken to revamp the working of Em-
ployment Exchanges; and

(b) the earliest date by which con-
certed measures are Dproposed to be
formulated and implemented?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI1
RAVINDRA VARMA): (a) and (b). A
Committee under the Chairmanship of
Shri P. C. Mathew, former Labour
Secretary is examining the working of
the Employment Exchanges with a
view to recommend measures for im-
provement of the facilities and for
more effective use of the Exchanges.
The recommendations of the Com-
mittee are expected shortly and the
action for revampilng the working of
the Employment Exchanges will be
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taken in the light of the recommenda-~
tions of tbe Committee,

Bauxite Deposits in Orisam

#*274, SHR] GANANATH PRA-
DHAN: Will the Minister of STEEL
AND MINES be pleased to state:

(a) the total quantity of bauxite
deposits in the Western belt of Oriasa;

(b} how these deposits are proposed
te be utilised fer industrial growth;

(c) whether there is any proposal to
set up an aluminium plant in Orissa;
and

(d) it so, the details thereof?

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK): (a)
Of the order of 1,000 million {onnes
(all categories),

{(b) and (e). A feasibility study for
setting up an export-oriented alumina/
aluminjum plant based on Orissa
bauxile deposits has been comtnis-
sioned.

(d) Details regarding location gf the
plant, schedule of implementation., etc.
would be known only after the feasi-
hility study is completed towards the
middle of 1979.

Joint working group for steel industry

*275. SHRI G. Y. KRISHNAN:
Will the Minister of STEEL AND
MINES be pleaesd to refer to reply
given to Starred Question No. 47 on
23rd February, 1978 and state the ac-
tion Government have taken or pro-
Dpose to take on the report of the Joint
Working Group for steel industry?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK}:
A number of meetings have been held
with the group of leaders of the Cen-
tral Trade Union Organisations to en-
able Government to take appropriate
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decisiong on the various recommenda-
tlons contained in the Reports and
their implementation. However, in
the last meeting held on 5th May,
1978, the Union leaders decided to
discuss among themselves the various
issues involved in deciding on elec-
tions in steel plants for determining
the bargaining agent. No decisions
have been reached by them so far.

Target of Sterilisation

*276. DR. BAPU KALDATE: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether any voluntary efforts
were made by the organisations, com-
munity develdpment centres, in fixing
the targets for sterilisation in  the
different States;

(b) the details thereof; and

(c) whether these targets were
completed? a0

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) No
information is available with the Cen-
tral Government regarding voluntary
efforts made by the organisations and
community development centres in
fixing targets for sterilisation. How-
ever, such voluntary organisations as
receive  assistance under the family
Welfare Programme for maintenance
of sterilisation beds, are required to
achieve a minimum level of perform-
ance to qualify for full grant for
maintenance of beds,

(b) and (c). Under the Family
Welfare Programme, sterilisation beds
have been sanctioned at institutions
run by the State Governments and
also voluntary  organisations, These
institutions are entitled to  receive
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maintenance grant on the basis of
sanctioned beds every year provided
the institution performs a minimum
of 35 tubectomy operations per sance
tione@ bed per annum, Those institu-
tions which are covered under the
All India Hespital Post-Partum Sche-
me are alsp entitled to receive the
maintenance grant for every sanction-
ed sterilisation bed on the same terms
and conditions. Wherever, capital as-
sistance for construetion of wardy
purchase of equipment has been
provided, the maintenance grant for
sterilisation beds is not released if
the performance is below an average
of 35 tubectomy operations per sanc-
tioned bed. However, where cons-
truction grant has not been given, a
proportionate release of maintenance
grant is made on the basis of report-
ed performance. In the country as a
whole there are 848 sterilisation beds
functioning under voluntary organi-
sations and according to reports re-
ceived so far the minimum prescribed
performance level of 35 tubectomies
per bed has been achieved during
1977-78 in respect of 373 sterilisation
beds. Similarly of the 17 voluntary
organisations/institutions covered un-
der the All India Hosrital Post-Par-
tum Programme, during 1977-178,
seven institutiong have been able to
achieve the minimum performance
level of 35 tubectomies per bed.

Treatment of medical and sales repre-
sentatives as workmen

*277. DR. VASANT KUMAR PAN-
DIT: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether Government have re=-
ceived severa] representations from
Maharashtra Sales and Medical Re-
presentatives Association  enlisting
their grievances and if so, what are
their demands;

(b) whether the Assoclation re-
quested the Central Govenment to
treat the Sales and Medical Repre-
sentatives Staff as Workmen under
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the Indusiriel Disputes Act. 1847 and
Industrial Relations Act; and

. {e) it s0, what action Government
contemplate to remove the hardships
©of Sales and Medical Representatives
at the hands of drug menufacturing

companies? . } L

. THE MINISTER OF PARLIAMEN-

TARY AFFAIRS AND LABOUR.

{SHRI RAVINDRA VARMA): (a)
end (b). Representations have been
received from a number of units of
the Association. Their main demands
are;

‘ ' .

(i) to waive the salary limit of
Rs. 750 in the Sales Promotion Emp-
loyees (Conditions of Service) Act,
1978 by an Ordinance; and

(ii) to include categorically the
medical and sales representatives as
“workman’” in the Industrial Dis-
putes Act, 1047 as well a5 in the
Industrial Relations Bill

{¢) The whole guestion is under
examination in the overall context of
the Industrial Relations Bill, indivi-
dual cases of hardship reported to
Government have been referred to
the State Government concerned for
necessary action.

Postal orders fraud case

+278. DR. BALDEV PRAKASH:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether & fraud case of more
than a lac of rupees involving British
and Indian Postal Orders was detect-
ed in G.P.O.,, Amritsar in 1973;

(b) whether an enauiry was made
into the case and responsibility fixed
on the officials; and

(c) if so, the names of the officials
held responsible and action  taken
pgainst them?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEOC SAI): (a) A fraud in-
volving a sum of Ra. 9059.49 was de-
tected.

(b) and (c¢). Yes, Sir. Shri G. D.
Sethi, Clerk, Amritsar H.O., was held
responsible for the fraud and stands
dismissed from service as a result of
departmental  action. A complaint
against him is also registered with
the Police. Further action for non-ob-
servance of rules by Assistant Post-
master is pending the outcome of Po-
Tice investigations.

fowY gro7 wrm Afeew fenfaal oy
A wwren ey s

*279, WY WAy wA™™ ¢ AT
wreeg g afEnT v HdT 9g
FATA F1 F41 F47 ¢

{F) 71 faix 77 7 Afeem
Frafam g W ¥fessr fenfY
Y Aregar gared few w17 & ¢ afeww
Frefaa 3 aga & wrdra wfesww
et § afeww foerr wh gweowt
F gfzar TaT &1 937 II0A7T 9T,

(@) war f mem 3w & fegwr
FTEe A W ey Ffeww fenfat w5y
T gATw F7 g @ afr g, &
FAF ATK FIT § W 7 IT AW AT
wfggm foniegt &1 9w ¥ mvEAr
& amEr &

() Fav aQrF T 1 wrEw
yfezw Fenfeat w1 areaat 7T & 9Rfr
2 T 31 galE H wiegar o
o arra =rex #1 afrard w1 &
£o Hro THo THo ATo TEHT g7 FTTAT
gy & o afz g, & wader #
Ifzwer fendt &1 wig § f/a s
& g & |/ 2 AR
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(") =7y W g frgfaat
F W § fad wrawo wrte o o
THe |<s Hlo Gto, The T FTo
dto mwo mify fenfedt = wrg =
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Withholding payment of P.F. Loan to
workers by Management

*280. SHRI DINEN BHATTA-
CHARYA: Will the Minister of LAB-
OUR AND FPARLIAMENTARY AF-
FAIRS be pleased to state:

{a) whether Government are aware
that in several cases the management
of companies withheld payment of
Provident Fund loan to workers tak-
ing advantage of the present provi.
sions in the Provident Fund Act;

(b) if so, whether Government are
proposing to amend the Provident
Fund Act to ensure that the manage-
ments did not have the decisive
choice in granting provident fund
loans; and

{c) whether Government will issue
instructions to the Provident Fund
Commissioners to use their discretion
in such matters till suitable amend-
ments are made in the Provident
Fund Act?

THE MINISTER OF STATE 1IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR,
RAM KIRPAL SINHA): (a) to (c).
In the case of unexempted establish-
ments, grant of advances is regulated
by the provisions of the Employees
Provident Funds Scheme, 1952 and is
decided by the Employees Provident
Fund Authorities and not by the emp-
loyer. In the case of exempted
establishments, loansg are granted by
the concerned Boards ¢f Trustees of
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the exempted Funde in accordance
‘with the Provident Fund Schemes of
the establishments. A complaint haa
been received regarding withhold-
ing of provident fund loans to work-
ers of M/s Bombay Metal and
Manufacturing Companies by the
Trustees of the Provident Fund The
matter hags been referred to Central
Provident Fund Commissioner for in-
vestigation.,

Complaints regarding Werking of Te-
lephones in Delhi, Madras, Calcutta
and Bombay

..*281, SHRI KANWAR LAL GUPTA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) is it a fact that the telephone
services in the cities of Delhi, Madras
Calcutta and Bombay have been de-
teriorating fast;

(b) what specific steps have been
taken by Government to improve the
services In the last three months;

(¢} how many complaints in writing
have been received in each city in
the last three menths; and

{d) the nature of complaints and
the action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) No, Sir.

{b) Improvement measures taken
on hand in 3 phased manner are;

(i) Intensification of maintenance
and inspection, overhau! and reha-
bilitation of exchange system
(oth internal and external plants).

(ii) Pressurisation of junction and
primary  underground telephone
cables.

(iii) Use of jelly-filled distribu-
tion cables to prevent seepage of
water in case of minor damage to
cables,
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(iv) Setting up of guitably staffed
Fault Centrol Centrea with tools,
testing instruments etc, to expedite
restoration of faulty wunderground
cables.

(¢) During the last three months
(April to June 1078) the average
written complaints per month regard-
ing service have Tbeen 2316, 3200,
2626 and 302 for Bombay, Calcutta,
Delhi and Madras respectively.

(d) The written complaints pertain
to telephone service. They are pro-
mpily investigated and faults attend-
ed to,

Price pellcy fer small scale sector

*282. SHRIMATI AHILYA P
RANGNEKAR: Will the Minister of
STEEL, AND MINES be pleased to
state:

{a) whether the Council of Small
Industries Corporations has requested
the Central Government to stay its
new price policy with regard te the
supply of steel to the Small Scale
Industrial Development Corporations
and to discuss actual operational costs
with the Council to arrive at a “fair
and reasonable price for the small
sector™;, and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK):

(a) Yes. Sir,

(b} A Committee hag heen appoint-
ed to study the operational rosts of
a few Small Scale Industries Carpo-
rations and to recommend the conces-
sion in price to be allowed to  them
for steel supplies to cover the actual
cost of gpetation in distributing the
same to SSI units at a price lower
than the stockyard prices, The Com-
mittee has been asked to submit its
report by the end of August 1978 and
the decision on the recommendations
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of this Committee will have retros-
pective effect from 5-6-T8.
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Amendment to Payment of Gratuity
Act

2571, SHRI R. K. MHALGL: Wwill
the Minister of PARLIAMENTARY
AFFAIRS AND LABQUR be pleased
to state:

(a) whether Government haye Te-
ceived representations in the current
year regarding the amendment to
Payment of Gratuity Act suggesting
to give benefit of gratuity to employ-
eceg who are known as ‘Adminijstra-
tive Personnel' but get monthly salary
below Rs. 1000/-; and

(b) if so, what action Government
have taken or propose to take In the
mattery

THE MINISTER OF STATB IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) Yes, Sir.

{(b) The matter is under considera-
tion.
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Abolition of Telephone Advisory
Committees Whose Terms have
Expired

2573. SHRI F. P. GAEKWAD: Will
the Minister of COMMUNICATIONS
be pleased to state;

(a) whether Telephone Advisory
Committees whose terms have expired
are not to be reconstituted;

(b) whethe, Government  have
taken y policy decision to  abolish
these Committees; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEQ SAI): (a) and (b). No,
Sir,

(¢} Does not arlse

Area served by HSL Stockyard,
Catcutta

2574. DR, BIJOY MONDAL., Will
the Minister of STEEL AND MINES
be pleased to state:

(a) the details of the area served
by the H.5.L. Stock-yard, Calcutta;

(b) the total quantum of steel re-
ceived by this stock-yarg during the
last three years gnd supplied during
the periog wity the hameg of the
firms; and

{c) the details of the outstanding
atmount to be Trealised up-to-date
unit-wise?
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THE MINISTER OF §STATE IN
THE MINISTRY OF STEEL AND
MINES (SHR! KARIA MUNDA}: (a)
The Caleutta stockyarg of SAIL nor-
mally supplies stesl to consumers in
West Bengal and Sikkim.

(b) and (c). Following quantities
of steel were received and delivered
by the stockyard during the last three
yearsi—

Year Receipts Deliveries
Tonnes Tonnes

1975-76 380,000  3,27,071
1976-77 437,900 3,66,193
10977-78 3,24,000 3,406,493

It will not be in the commerelal in-
terest of SAIL to disclose either the
party-wise break-up of sales or of
outstandings of individual units.

Revision of Prices of Steej and use
of extira profits

2575. SHRI MOHINDER SINGH
SAYAJANWALA: Will the Minister
of STEEL AND MINES be pleased to
state;

(a) whether there are plans to
invest the extra profits earned due to
revision of the prices of steel and its
products for the benefits of the in-
dustry itself; gnd

(b) if so, in what way?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
and (b}. In the case of the public sec-
tor steel plants, the surpluses after
meeting the tost escalations and the
losses likely to be suffered by IISCO,
will e made use of for capital ex-
penditure programme for which they

have been heavily dependent upon
budgetary resourced. A celling of
12 per cent has been imposed on the
dividends to be declared by TISCO
80 that the maximum poasible amount
of surplus is put into reserves for
financing their plant modernigation
programmes,
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Augmenting Postal Services in
Zanskar

2577. SHRIMATI PARVATI DEVI:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government
to augment postal
‘Zanskar; and

propose
services for

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) and (b). A
proposal for opening an Extra-Depart-
mental Branch Post Office at Padam-
Zanskar js under examination.

AUGUST 3, 1878
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Items for Rural use made from Iron
and Steel -

2578. SHRI SARAT KAR: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) whether it ig 3 fact that a
Group of Experts of Steel Authority
of India (SAIL) have identifled
some items of rural use which can
be made from iron and steel; and

(b) if so, the details thereof and
the reaction of Government thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
Yes, Sir.

(b) A Study Team of SAIL has
indentified about 50 items made of
iron and steel that can be used in the
rural areas. Initially SAIL proposes
to organise manufacture of some of
these items through loca] entre-
preneurs in four pilot workshops, one
each in the States of Andhra Pradesh,
Gujarat, Orissa and Uttar Pradesh.
Further plans on the subject will be
decided on receipt of the results of
the pilot workshops.

Arrears of P.F. in Maharashtra

2579. SHRI VASANT SATHE: Wwill
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether a huge amount of ar-
rears of provident fund has accumu-
lated against a number of defaulting
units in Maharashtra State during the
last one year;

(b) if so, the total amount of ar-
rears and the number of defaulting
units;

(c) the names of the top ten de-
faulters and the amount of arrears
against each of them; and

(d) details of action taken/propo-
sed in the matter?
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THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): The Provi-
dent Fund Authorities have reported
as under:—

(a) During the financial year
1977-18, the arrears have increased
by Rs. 73.58 lakhs.

(b) the total amount of arrears is
Rs. 663.91 lakhs in respect of 511
establishments.

(c) and (d). A statement show-
ing the names of ten top defaulters
and action taken against them is laid
on the Table of the Sabha.

Statement

Amount of
Provident
. Fund §
S. No. Name of the establishment  contribu- Details of the action taken/propcsed
tion in to be taken
default

(Rs.

in lakhs)

1 India United Group of Mills, Bom-
bay. (N.T.C. unit).

. 2 Bradbury Mills Limited

-

3 Jam Manufacturing Company Li-
mited, Bombay-12.

4 Apolo Mill Limited (N.T.C. unit)

178 10 The Mills were under the private manage-
ment when the default occurred for the
period 8/65 to 11/65 amounting to Rs.
7 lakhs. All legal actions were stayed
by the State Govt. Action to prosecute
the previous management were initiated
but the summons could not be served as
the party could not be traced on the avail-
able address. However efforts are being
made to -find out the new addresses.

¥From 12/65 to /72 the Mills were under
the control of the Authorised controller.
From April, 1974 the management of
the Textile Mills was taken over by the
Government of India and entrusted to
the National Textile Corporation. The
claim for the arrears of provident fund is
filed with the Claims Commissioner,

47-68 Recovery proceedings un 'er section 8 of
the Act were initiated upto February,
1978 and legal proceedings under scc-
tion 14 of the Act have been initiated
upto Scptember, 1977. Firstinforma-
tion Report under section 406/409 I.P.C.
has been registered with the Police Au-
thorities.

32- 52 Recovery proceedings under section 8 and
legal proceedings under scction 14 have
been initiated upto Febiuary,1978.

32-2¢ The mills are now taken over by N.T.C.
Mills were closed from 7-9-71 to 1-11-72
Action for recovery of provident fund
dues as arrears of land revenue could not
materialised as the Collecior ¢ pressed
inability in view of the takeover of the
Mills. A complaint has been regisrered
under section 406/409 1.P.C. with Police
Authorities. Two of the Directors wee

T
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5 Sholapur Mill Limited (inliquida-
dation)

6 W.G. Forge & Allied Industries
Limited, Thana.

7 Nanded Textile Mill, Nanded.
(The Osmanshahi Mill Limited,
run by N.T.C.).

8 New Kiser-I-Hind Spinning Com-

pany Limited, Bombay.

9 Ogale GlassWorks Limited, Karad
District, Satara.

10 Bharat Textile Mills.
(A Unit of N.T.C.)

arrested but were released on bail. Ac-
tion to prosccute the responsible perscn
was also initiated. The claim for the
provident fund arrears is filed with the
Claim Commissioncr.

3184 Revenue Recovery certificates  were
issued to the Collector. Prosccutions
filed against the management were not
pursucd by the State  Government.
F.LLR. was filed for action under section
406/409 Indian Pcnal Code with the
Police authoritics. The claims has been
filed with the official liquidator.

27-20 Recovery proceedings under section 8
initiated upto February, %8 and legal
proceedings under section 14 initiated
upto November, 1977 and for subscquent
period  legal proceeding being initia-
ted.

20-87 Revenue Recovery Certificates were issued
to the Collector  periodically.  Mills
were  closed from 7-5-71 to 30-4-72.
Prosecution cases filed in the court for
entire period of default cnded, in  convic-
tion of the accused. Fresh - prosecution
cases were filed in the Court against the
accused who were not served with  sum-
mons. The Police have filed cases in the
Court under section 406/409 of Indian
Penal Code for non-payment of Emplo-
yees’ sharc. The establishment has been
taken over by Government and is regular
in the payment of current Provident Fund
dues from May, 1972. claims for the
arrears filed with the claims Commis-
sioner.,

16- 15 The claim of provident fund dues was filed
with official liquidator.  Prosecution
filed under section 14 were withdrawn by
the State Government. Claims for provi-
dent fund dues have been filed with the
Claims Commissioner,

1500 Recovery procecedings were started and
legal proceedings have been initiated
upto-date. Complaints  under section
406/409 of Indian Penal Code are also
lodged with the Police Authoritics.

14° 94 Revenue Recovery proceedings werce taken,
Prosecutions launched against previous
management were withdrawn by the
State Government, Claims have  bcen
filed with the Claims Commissioner.

Norte :—In respect of establishments at S. No. 4, 7,8 and 10 the dues pertain to pre-take-over

period.
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Number of Employees in I.T.I,
Palghat

2580. SHRI VAYALAR RAVI: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) the total number of employees
in LTI, Palghat and the number of
S.C./5.T. among them;

{b) whether the number of SC./
S5.T. workers is not enough to the
percentage directed by Government;
and

tc) if 80, the reasons for the num-
ber of SC/ST posts not fulfilled?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEQO SAI): (a) Total number
of employees—109. Number of Sche-
duled Castes—8. Number of Scheduled
Tribes—Nil

{b) Yes

(c) Adequate number of 85.C./S.T.

candidates having requisite technical
qualifications are not forthcoming.
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Visit of Vice President of Jraq -

2582 SHR] D. AMAT: Will the
Minister of EXTERNAL AFFAIRS be
pleaged to state:

(&) whether it is a fact that WVice
Pregident of Iraq visited India in the
1st week of July, 1878; and

(b) if so, the nature of discussions
held with him and the outcome?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) Yes, Sir,

(b} The Vice President of Iraq had
detailed discussions on various mat-
ters of bilateral interest as well as on
issues of regiona] and international
significance with Prime Minister
Morarji Desai. The talks between
the two leaders reflected the tradi-
tional close ties between the two coun-
tries and the earnest desire of both
sides to reaffirm and further consoli-
date their friendship and to expand
the areas of mutually beneficial co-
operation in all fields. The Iragi Vice
President expressed satisfaction over
the growing cooperation between the
two countries and commended in
particular the role of the Indo-Irag
Joint Commission. He zlso noted the
cooperation extended by India to Iraq
for the implementation of her deve-
lopmentsl programmes. He suggested
more frequent exchanges of visits
between the two countries at various
levels. : :
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Infiated Telephone Bills in Pombay,
Calcutta, Madras and Bangalore

2584. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of COM-
MUNICATIONS be pleased to state:

{a) whether Government have re-
ceived 8 number of complaints re-
garding inflated telephone Dbills to
subscribers, particularly in the cities
of Bombay, Calcutta, Madras and
Bangalore; gnd

(b) it so, what steps Government
have taken to remedy the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONs (SHR1 NARHARI PRASAD
SUKHDEQ SAT): {(a) Yes, Sir.

{b} Following are some of the im-
portant steps taken to remedy the
situation:—

(i) Exhaustive periodical tests of
meters and circuitg of subscribers’
telephones;

(ii) Detailed investigation of ex-
cess billing complaints;

(iiiy Observation of subscribers
meter and equipment in  case of
abnormality;

(iv) Allowing suitable rebate in
genuine cases,
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{v) Creation of P. R. Os in
Junior Administration grade at
Calcutta and Bombay.

STD Facllitles from Harellly to im-
portant Towns of U.P. and other
States

2585. SHRI SURENDRA BIKRAM:
Wil) the Minister of COMMUNICA-
TIONS be pleased to state:

(a) how long Government will take
to extend STD facilitieg from Bareilly
to important towns of UZP. and other
states; and

(b) whether Government have made
any plan to give more telephones and
STD facilities to Bareilly which is an
industrial town?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHR] NARHARI PRASAD
SUKHDEO SAT): (a) Bareilly is
expected to be provided with STD
facilitieg to Lucknow, Kanpur, Allaha-
bad and Varanasi during 1979-80.
This facility will be extended to other
important towns of UP, and other
Stateg progressively during the period
1980-83.

{k) Yes Sir. A Trunk Automatic
Exchange is under installation at
Bareilly for providing STD facility.
The work iz expected to he com-
pleted by 1980. Expansion of local
exchange has been planned to pro-
vide more telephones. Additional
capacity is expected by 1982.

Additional Zone in Agra-2

2586. SHRI SHAMBU NATH CHA-
TURVEDI: Will the Minister of
COMMUNICATIONS be pleased to
state:

{a} whether it is proposed to carve
out an additional Zone out of Agra-2
which has become tog large for three
timely distribution of dak; and

(b) if so, when is this likely to
come into force?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAD: {(a) Yes Sir

{b) The building for the new deli-
very office is being arranged and as
soon as the same is available, a new
office will be opened.

Selection Grades for Instructlonal Staff
in ITIs., Delhi

2587. SHRI KISHORE LAL: Will
ihe Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

{a) whether selection grade; had
been sanctioned by the Ministry for
the Instructional staff of Delhi ITIs
on 21st August, 1974 and 10th Octo-
ber, 1974 in the pre-revised scale on
the parity of Delhi School teachets;

{b) jf so, whether these have been
implemented;

(¢) if not, what are the reasons for
delay:

{d) whether geleclion pgradeg re-
viseq under C.C.S. (R.P.) Rules 1973
have been sanctioned for all the cate-
goriezs of staff of Delhi ITTs;

(&) if not, what are the categories
for which gelection grades have not
been sanctioned; and

() whether Government have not
announced the percentage of the
selection grades (i) Pre-revised and
(iiy Revised by the Third Pay Com-
mission?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): ({(a)
Yes, Sir.

(b) No, Sir.

(¢) The matter regarding the fixa-
tion of percentage of posts to  be
brought under Selection Grade and
the date of implementation was under
consideration of the Government. The
Delhi Administration have since

issued the necessary sanction. The
finalisation of individua) caseg is
pending for scrutiny of gervice re-
cords of individual employees by
Delhi Administration.

(d) No, Sir.

(e) Supervisor Instructors/Fore-
man  Instructors/Senior  Technical
Assistants/Surveyors gnd Librarians.

(f) The percentage of selection
grades has been announced.
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Homoeopathic Medicines

2589, SHRI RAJE VISHVESHVAR
RAQO; Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

{a) whether the Homoeopathic
Medicine proved by Dr. Hahnemman
wonderfully act if given in their pre-
scribed way even in their highest
polencies, but most of the Homoeo-
paths and most of the drug manufac-
turers propagate for the use of low
potencies ang M.T. (mother-tinciures)
of many medicines from outside, such
as ‘ECHNATIA' which is almost allo-
pathic use of the medicine with at the
most temporarily relief otherwise
harmful;

(b} whether ft is also a fact that
Government propose io ban the use
of such medicines purely poisioning
patients; and

(¢) whether Government propose to
stop the import, sale and storage of
these objectionable medicines but all
the M.T. (mother tinctures) from the
Homoeopathic Practitioners who use
them in poisonous dozes?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI FPRASAD YADAV): (a)
Yes, it is a fact that the Homoeopathic
Medicines proven according to the
principle of Homoeopathy as laid
down by Dr. Hahnemman, act effec-
tively if given in their prescribed
way even in their highest potencies.
However, it is not correct tp say that
the use of mother tinctures and low
potendies such as YECHINACEA' is
similar to the allopathic use of medi-
cines. Dr. Hahnemman himsel¢ had
recommended, in certain cases, the
use of mother tinctures as may be
seen from his potes on ‘Cannabis
sativa’, ‘Camphor’, ‘Ipecac’, ‘Meny-
anthes', ‘Sarsaparilla’ and ‘Taraxa-
cum’ etc, in 'Materia Medica Pura’
The medical kit of Dr. Hahnemman
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did contain the medicines of 6th
potency also. Moreover, the mother
tinctures are diluted to the extent of
1/10 of the original raw drug mate-
rial for the sake of evolving the
subtle power of the drug and thereby
its use is different from that of allo-
pathy. So far as ‘ECHINACEA' is
concerned, thig medicine has been in-
troduced in the Homoeopathy Materia
Medicg by the Eclectic Schooj like so
many other medicines added by the
different stalwarts of Homoeopathy
after proving them according to the
methods prescribed by Dr. Hahnem-
man. These scientists who have en-
larged the Homoeopathic Materia
Medica by addition of many medi-
cines, have also indicated in the note
of each medicine, the potency and the
quantity to be prescribed.

(b) and (c). Government do pnot
consider it necessary to take steps to
ban the use of mother tinctures and
medicines in low potencies as well as
to stop the import, sale and storage
of such medicines since these medi-
cinegs are not being prescribed in
poisonoug doses but are used homoe-
opathically according to the instruc-
tions given along with each medicine
in the authentic books of Homoe-
opathic Materia Medica.

Campa Cola

2590. SHRI S. 5. SOMANIL Wil
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(ay whether CAMPA COLA (soft
drink) containg Caffine which is in-
jurioug to health;

{b) whether it is also a fact that
some courts of Law jn foreign coun-
tries Norway and Sweden have de-
clared it to be harmful for human
consumptions; and

(¢) if 5o, what steps Government
propose to take to minimise Caffine
in human daily consumption being a
health hazard in the interest of the
nation?
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
Campa Cola contains caffeine to the
extent of 1) parts per million as
reported by the Public Analyst, Delhi.
The amount of caffeine permitted in
Sweetened waters under the pro-
visions of the Prevention of Food
Adulteration Rules is 200 parts per
million, which has not been found
injurious to human health,

{(b) Government are not aware
whether some law courtz in Norway
and Sweden have declared caffeine
harmful for humap consurfiption. In-
formation on this point is being
collected.

(c) Further action will be contem-
plated on receipt of information from
foreign countries, specially Norway
and Sweden.

Chinese Offer of Nucleay Re-FProcessing
Plant to Pakistan

2591. SHRI G, M. BANATWALLA:

SHRI YADVENDRA DUTT:
DR. RAMJI SINGH;

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

{a) whether Government have seen
the press reports in the ‘Times of
India’ dated 22nd July, 1978 wherein
it has been stated that Chinese Vice-
Premier during hiz recent Pakistan
wisit had offered Pakistan to help in
building nuclear re-processing plant;
and

{b) it so, Government of India’s re-
action thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (S8HRI SAMARENDRA
KUNDU): (a) Yes, Sir.

(b} While there have been reports
of some degree of cooperation bet-

ween Pakistan and China in the ex-
change of information on nuclear
energy, Government have not received
authentic information on the subject
so far,

Late Delivery of Mall in Jodhpur

2592, SHRI R. D. GATTANIL: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether the postal mail in
Jodhpur City is delivered one or two
days late;

(b) can this delay be not avoided
if sorting of mail for Jodhpur City s
done in the train itself; and

{c) what steps Government pro-
pose to take for ensuring quick deli-
very of mail in Jodhpur City?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO sAl): (a) The existing
arrangements are satisfactory and
there is no such delay.

{b) and (c) Dg not arise.
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steel Stockyards in the Country

2594. SHRI SUDHIR GHOSAL:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the details of the location of
Stockyard of steel in the country,
State wise;

(b) the details of the areas supplied
by these stockyards, yard-wise with
the quantum of demand and supply
during the last three years, year-
wise;

(c) the details of the imported steel
distributed through tr.ese yards.
yard-wise; and

(d) the names of the firms who were
supplieq steel by the Hindustan Steel
Limited, Calcutta Stockyard, during
the last three years with the quantum
of steel sanctioned to each of them
and the amount recovered up-to-date
from each of the firm for the suppiies
made?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) an? (b) In view of the part (d)
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of the Question, it ig presumed that
the information required is in respect
of erstwhile HSL stockyards. A state-
ment giving information except for
the quantum of demand is laid on the
Table of the House. [Placed in
Library. See No. LT-2558/78]. Since
tho sales fi'om :stockyard: take place
on ‘“cash and oarry beusis”, the de-
mands are not registered. Hence, the
details of firm-wise demands are not
available.

(¢) Details of imported steel dfis-
tributed, through these yards, yard-
wise is not readily available. How-
even, the details of distribution year-
wise for the last three years are as
follows: —

Year Quantity

(in tonnes)
1975-76 165,000
1976-77 . ¥52.900
1977-78 12.200

(d) It will not be in the commer-
cia] interest of Steel Authority of
India Limited to disclose either the
party-wise break-up of sales or of out-
standings of individual units.

PF. Gutstanding againsy Monopoly
Houses

2595. SHRI K. A. RAJAN: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) the names of the top 20 mono-
poly houses who are defaulters in de-
positing workers provident fund and
the amount defaulted by each of
them; and

(by what is the total amount de-
faulted and percentage of the de-
faults by the above 20 monopoly.
houses to the total?



81 Written Answers SRAVANA 12, 1000 (SAKA) Written Answers 82

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR
RAM KRIPAL SINHA): The Provi-
dent Fund authorities have reported
as under:—

{a) to (b). Only one establish-
ment belonging to one of the twenty
monopoly houses namely M/s. India
Hard Metals Limited, Calcuita, an ex-
empled establishment (Shri Ram
Group) is in default of Rs. 252 lakhs.
This vomeg tg 008 per cent of the
total amount of Rs, 3130 lakhs in de-
fault.

Delay in giving connection in Hauz
Khas Exchange under 0.Y. T, Scheme

2586. SHRI NATVER LAL B. PAR-
MAR: Will the Minister of COMMU-
NICATIONS be pleased to state:

(w) whether Government have ' set
any time limit 1o instal telephones
after the subscribers have paid the in-
stailation charges;

(b) if so, the particulars thereof;

(¢) whether that huge arrears have
accumulated in the Hauz Khas Ex-
change, Delhi; and :f so, the number
of such cases where  conneclions
under the O.Y.T. Scheme have not
been provided although installation
charges were paid more than a month
ag0 i.e. upto 25th June, 1978 and with
their registration numbers under the
0Y.T. Scheme; and

(d) if so, the reasons therefor, and
by what time these connections will
be provided?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHLEO SAD: (a) Yes Sir.

(b) Two weeks have been prescrib-
ed for giving the telephone after the
receipt of payment.

(c) There are 170 cases under OYT
Scheme which have been released

upto 25 June, 1978 where the connec-
tions could not be provided as yet.
The registration numbers are being
collceted.

(d) Telephones could not be ins-
talled due tg the fact that certan
areas falling in the jurisdiction of
Hauz Khas Exchange are technically
non-feasible due to want of cable
pairs. Necessary steps are being tak-
en 1 make these areas feasible by
Jaying additional cables. The bulk
of the pending cases is expected to
be cleared in about a month’s time.

Mutual Understanding among Afgha-
nistan, Pakistan, Jran and India

2597. SHRI CHITTA BASU: Wil
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

{a) whether Government proposes
t. take fresh initiative to bring about
mutual understanding among Afgha-
nistan, Pakistan, Iran and India; and

{b) if so, steps takep in this direc-
tion?

THHE MINISTER OF STATE |IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDRA KUN-
DU): (a) and (b). Government
have been siriving to create a  2li-
mate of 1rust and confidence among
countries  of the region in keeping
with its policy of promoting regional
cooperation in  an atmosphere of
peace and stability, Ewery opportu-
nity is taken during bilateral con-
tacts tp promote this objective. This
is a continuing process.

Independence of African Countries

2598. SHR] C. K. CHANDRAPPAN:
Will the Minister of EXTERNAL AF-
FAIRS be pleased tg state:

{a) how far it is true that the
Government of India agrees with the
British Government’s attitude to-
wards the national independence
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movement in the African countries;
and

(b) has Government of India chang-
ed its policy towards Africa; and if
so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDRA KUN-
DU): (a) ang (b). The Government
of Inaia fully supports the movement
for national independence in those
African territories Wwhich are still
under colonial rule. Irrespective of
the British attitude, the Government
of India continues to adhere to its in-
pendent policy of extending full po-
litica), moral and material support 10
the struggle for liberation from colo-
nial rule,

Withdrawal of G. Rs. issued to
encourage Family Planning

2599. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:
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(a) is it a fact that Government
have withdrawn G. Rs./Circulars issu-
ed to the various Government Depart-
ments/Institutions to encourage fami-
ly planning;

(b) if so, what has been the effect
of withdrawal of such G. Rs./Circu-
lars; and

(c) what has been the performance
of the Family Planning Programme
during the year 1977-78 as compared
to the year 1975-76 and 1976-777

TIIE MINISTER OF STATE 1IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMB] PRASAD YADAV): (a) No,
Sir,

(b) Does not arise.

(c) A statement indicating the per-
formance of the Family Planning pro-
gramme during the year 1977-78 as
compared to the years 1975-76 and
1976-717, is attached.

Statement

Per formance of Family Welfare Programme from 1975-76 to 1977-78

F.P. Method 1975-76 1976-771  1977-78%
(1) Sterilisations 2,668,754 8,259,023 920,497*
(a) Vasectomies 1,438,337 6,197,727 190,247*
(b) Tubectomies 1,230,417 2,061,296 736,250
(2) TUD Insertions 606,638 580,359 316,640
(3) EQ C.C. Users 3:527,:499@ 3,680,1535@  3,249,577@
@ Includes oral pill users also.
IFlgures are provisional.
Voluntary smcc April, 1977.
MCH Beneficiaries
(1) Imn;.umsanons
(a) TT for Lixpectant mothers 1,435,232 2,134,647 3,029,537
(b) DPT for pre school children 2,399,471 3,989,739 6,630,721
(¢) DT for School Children . 1,205,775 2,708-741  5,610°879
3,695,246 6,698 48+ 2,241 600
(2) Prophylaxisagainst nutritional anacmia
among (a) Mothers 3,790 6157 3,263 781 4,848 268
(b) Children 3,533,471 J 3,014,253 5,979,992
7,324-086  6,278-034 10,828 260
(3) Prophylaxis agamst bhndness due to Vit. A defi-
ciency . 4,445,315 6,809°343 11,719'183
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Doctors in ESI Dispensaries found
absent

2600, SHRI HARGOVIND VERMA:

Will the Minister of PARLIA-
MENTARY AFFAIRS AND LAB
OUR be pleased to state:

{a) whether doctors and other staff
on duty in ESI dispensarie: in Dethi
were found absent in June, 1978; and

{b) if so, the action being taken by
Governirent against them?

THE MINISTER OF STATE 1N
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS. (DR.
RAM KIRPAL SINHA}: (a) Yes Sir
There was an occasion when some of
them were found absent.

(b} The Employees State Insurance
Corporation have reported that the
staf who were absent from duty
withoul intimation or permission
have beern suitably warned,
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Export Quality Steel distributed by
HSL Stockyard, Calcutta

2604, SHRI SAKTI KUMAR SAR-
KAR: Will the Minister of STEEL
AND MINES be pleased to state:

(a) the quantum of export quali-
tieg of stcel distributed by the H.S.L.
Stockyard, Calcutta during the las.
three years, year-wise and the names
of the firms benefiteq from: this stock-
yard;

(by whether it is a fact that the
demand for steel of a number ot
firmg of Calcutta was not met during
thig period; and

(c) if so, the names of the firms
who applied for steel and reasons for

rejecting the demand. unit-wise?

THE MINISTER OF STATE (N
THE MINISTRY OF STEEL AND

MINES (SHRI KARIA MUNDA):
(a) to (). The information is being
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collected and the same will be laid
on the Table of the House as goon as
it is aveilable.

Ancillary Industries Promoted by
Steel Units in Backward Areas

2605. SHRI P. KANNAN: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) the part played by public sec-

tor steel units in promoting ancillary
industries  especially in  backward
areas; and

(b) the number of such industries,
the nature of output and the value
thereof?

THE MINISTER OF STATE iN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) The managements of Steel Plants
provide encouragement to ancillary/
small scale industries in a variety pf
ways such as by placing orderg on
them for items which can be manu-
factureq by them providing techani-
cal know-how and guidance, arrang-
ing or helping in procurment of raw
materials, providing testing and lab-
oratory facilities, carrying out a re-
gular review and garmarking jtems
which can be off-loaded to the ancil-
lary unitg, and so on. To help the
growth and development of such in-
dustries, senior officers have been
appointed in each plant to coordinate
the work.

(b) The number of small scale in-

dustries areund each of the public
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sector Steel plants, the nature of their
output and the value of orders placed/
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purchases made by Steel plants in
1977-78 are indicated below:—

Plant No. of Value of
Small Orders/
Scale Natue of Output Purchases
Indusrries in 1977-78
around
Steel Plant
(Rs. in lakhs)
1. Rourkela Steel Plant . 145 Mainly sparc parts and other 520° 0
items of consumable nature.
2. Bokaro Steel Plant 112 Do. 3140
3. Bhilai Steel Plant 54 Do. 2110
4. Durgapur Steel Plant 60 Do. 459
5 Indian Iron and Steel Co. 45 Do. 22'0

geny don’ § '@ oy W fewl w1
wtea dear

2606. =t fada =72 dx ¢ 47
T WX @1 HaAY Ig T FY FA
4 fa
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Losses due to effect of Steel Price
Equalization in Eastern Region

2608. SHRI JYOTIRMOY BOSU:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it has been brought to
his notice that the Eastern Region has
been losing heavily due to steel price
cqualisations;

(b) whether a demand has been
raiseq that this steel price equalisa-
tion should go; and

(c) if so, the facts thereof and Gov-
erament’s reaction thereto?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
and (b). Yes, Sir

(c) At present freight equalisation
schemes are in operation not only in
respect of steel but also for some
other products like cement, petroleum
products nitrogenous fertilisers.
The question of withdrawal of frei-
ght  equalisation  scheme for steel,
cannot. therefore, be considered in
isolation and an overall view would
have to be taken. Iron and sleel
items are in the nature of basic raw
materials for industrial development
and several investment decisions have
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already been taken on the basis that
such freight equalisation schemes
would continue. Sudden abolition of
freight: equalisation schemes may lead
to substantial increase in price in areas
away from Steel Plants also. Heavy
investments have also been made in
the public sector on the setting up of
steel plants and the benefits there-
from should accrue to all parts of the
country and not only to the regions
around the steel plants. Any move
for withdrawa] of freight equalisation
would also seriously affect the
present efforts for stimulating con-
sumption of steel, particularly, in the
backward and rural areas through-
out the country.

Atz & dfwet a7 it @ “gum
e & fad pfrwis’’ gar
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T oMt ¥ ;o & 7
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Workers sent to Gulf Countries

2610. SHRT JANARDHAN
POOJARY:
Y SHR] M. RAM GOPAL
REDDY:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased tc state:

(a) whether more than 72,000 skill-
ed and unskilled workers have been
sent to work in the Gulf countries
during the last fifteen months; and

(b) if so, the details thereof?
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information relating to the :period 1t
April, 1977 to 30th June, 1978 ig en-

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
{(SHR1 RAVINDRA VARMA): (a)

and (b). A statement containing the
Statement

closed,

Chuntry-wise distribution of workers permitted for deployment to the various Gulf Countries
through registered recruiting agencies and Indian Firms engaged in consultancy/exccution of projects
abroad on contract/sub-contract basis during the period from 1-4-1977 to 30-6-1978.

Number of workers per-
mitted for deployment

through
S1. No. Name of the Country Registered Indian
recruiting firms enga-
agencies C%f-::ultal:cy,
etc.
1 2 T 3 4
1 Abu Dhabi (U.A.E.) 2,079 303
2 Bahrain 3,248 570
3 Dubai (U.A.E) 7,375 646
4 Iran 2,340 2,02g
5 Iraq 1.314 3,012
6 Kuwait 1,849 7210
7 Oman 759 377
8 Qatar 4,421 805
9 Saudi Arabia 13,690 2,298
10 Umm-Al-Quwain (U.A.E.) 74 51
1,218 63

1t Sharjah (U.A.E.)

TorAL 38,367 17,444

GRAND TOTAL 55,811

Telephones out of order in Bombay
and Ahmedabad

2611. PROF. P. G. MAVALANKAR:
Will the Minister of COMMUNICA-
TIONS be pleased to state;

(a) whether it is a fact that with
the onset of the Monsoon Season,
several thousands of telephone con-
nections in Bombay, Ahmedabad and
other major cities of the country go
dead and remain out of order for days
and sometimeg weeks;

(by if so, broad details thereof;

(c) steps taken by Government to
promptly remedy and improve the
situations;

(d) whether Government charge
phone rentals to subscribers even for
the above-mentioneq periods of tele-
phoneg being totally dead and out of
order and if go, why and under what
rules;

(e) whether there is a Depart-
mental rule that a phone which ia
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out of order should be set right with-
in two days; and

(fy if so, whether it is illegal for
Government to claim charge and
rentals for the period when the phone
is out of order?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHAR] PRASAD
SUKHDEO SAI): (a) 'No, Sir. But
there is slight increase in daily faulls
during Monsoon due to cable break-
downs

(b) In Bombay there were 354 cases
of cable breakdowns in June, 1978
affecting nearly 24,000 subscribers.
In Ahmedabad, there were a couple
of breakdowns affecting nearly 1500
subscribers at a time.

(¢) (i) Restoration work in all cases
is started immediately. Control Cen-
tres equipped with adequate resour-
ces are set up to work round the
clock for expeditious restoration of
all faults.

(ii) As a long term measure gag
pressurisation of undergrounq cablea
is undertaken in a phased manner,
and also use of jelly filled cablcs.

(d) Rentals are charged according
to the departmental rules.

(e) There is no such rule. How-
ever all efforls are made to promptly
rectify the faults.

(f) Dces not arise.

Improving Phone Trunk Service

2612. SHRI RAJENDRA KUMAPR
SHARMA: Will the Minister of
COMIIUNICATIONS be pleased to
state:

(a) whether Government  are
taking steps to improve phone trunk
service;

(by if so, the details thereof;
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(¢) is it true that certain trunk
bearers have been exclusively ear-
warked for disposal of transit traffic;
and

(d) the results thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) and (b). Yes,
Sir. Action is taken on a continuous
basis to further improve the trunk
service. These steps are:

(i) Addition of trunk boards,
trunk circuits, junctions gnd opera-
tors tc meet additional trunk tra-
ffe.

(ii) Better maintenance of the
trunk equipmeni and tighter super-
vision of trunk traffic disposal

(iii) Diversity of circuits on dif-
ferent medias;

(iv) Earmarking of certain posi-
ions exclusively for transit traffic.

(v) Training of operative staff in
behavioural aspects.

(c) and (d). Yes, Sir. A few trunk
positions have recently been earmark-
ed for handling transit traffic in a few
trunk exchanges. The initial gbser-
vation indicate that tHéFe Ras been
improvement in disposal of transit
trunk traffic. The full impact of such
segregation will be known only after
some time.

NET gEA dax A wgewe

2613. = Cwam e wwi
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Opening of telepltone exchanges and

Post Offices in Tribal areas

2614. SHRI S. R. REDDY: Will the
Ministcr of COMMUNICATIONS be
pleased to state; -

(a) whether Government have
formulafed a scheme for opening tele-
phone exchange and post offices in
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the Tribal areas especially in Tribal
Development Blocks in the country
during the current year; and

(by if so, what are the details in
this regard, State-wise?

THE MINISTER'OF STATE 1IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): ™ Ta) Post Offices:
Yes, Sir.

(b) Post Offices

It is proposed to open 1,500 post
offices in the tribal and hilly areas of
the country during the current finan-
cial vear. Approximately 50 per cent
of the above are proposed to be open-
ed in tribal areas which would in-
clude Tribal Blocks. Target fixed for
the Circles and the Stales/Union Ter-
ritories under their jurisdiction both
for {riba! and hilly areas are given
in the attached Statement,

(a) and (b).
ges:

Telephone exchan-

Telephone exchanges are opened
on the basis of financial stability and
there is no special scheme for tribal
areas. However, there is a policy to
open DPublic Call Offices on conces-
sional basis in hilly and backward
arcas, which cover a large part of the

- {riba] areas.

A serarate target has not been set
for opening PCOs in the backward
and hilly areas, bul fhe total state-
wise {argetg for the 1978-79 for open-
ing PCOs are as given below:—

1. Andhra Pradesh 380

2. Rihan 320

3. Gujarat_including  Daman
Diu Dadra & Nagar
Haveli . . .

8o
4. ] & K 20
5. Karnatuka . “(m

6. rala incl. Lakshdweep
~and- .
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7. Madhya Pradesh 100 12. Rajasthan . 50
9. Maharashtra incl. Goa 170 13. ‘T'amil Nadu incl. Pondi-

cherry . 200
9. Assam, Arunachal Pradesh,
Manipur, Mcghalaya, 14. Uttar Pradesh . 320
Mizoram, Naga]and &
Tripura 40 15. West  Bengal  including
Andaman & Nicobar Is-
10. Punjab, Himachal Pra- land and Sikkim 40
d=sh, and Haryana 100 )
ToraL . 2,000
1. Orissa 30 —
Statement
Post Offices proposed to be opened in Tribal| Hilly Areas during 1978-79.
P. Os.
proposed
S. No. Circle States/Union Territories covered to be
opened in
Tribal/Hully
areas

- 1 2 3 4

1 Andhra Andhra 30
2 Bihar 75
3 Delhi Delhi ..
Gujarat Gujarat )
4 Guj Gul ) 4
Daman . .
Dadra Nagar Haveli .
5 J&K J&K . 20
6 Kerala Kerala . 55
Laksha Dwecp
7 Karnataka Karnataka 15
8 M.P. M.P. 300
9 Maharashtra Maharashtra 100
1o N.E. Assam, Arunachal Pradesh, Manipur,
Meghalaya, Mlzoram, Nagaland and
Tripura 200
. N.wW. Punjab, Haryana Himachal Pradesh,
Chandigarh 100
12 Orissa Orissa 130
13 Rajasthan Rajasthan 70
14 Tamilnadu Tamilnadu, Pondicherry 50
15 U.P. U.P. 170
16 West Bengal . Woest Bengal, Sikkim, Andaman Nicobar
Islands 145

ToraL .

1,500
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Note of criticism of Multinational
Corporations

2616. SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether his Ministry had cir-
culated a note on criticism of multi-
national Corporations regarding their
attitude to social and labour issues
and the details of such a note;

(b) whether 3 meeting of MNC's
employers, labour and Government
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representatives scheduled during last
week of June, 1978 wag abandoned
and if so, the reasons therefor; and

(c) whether MNC’s have replied to
criticism against them through a note
by employers and if so, the contents
of such a note and Government’s re-
action to it?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) and
(b). A note giving the social and
labour aspects of the activities of
multinational enterprises was sent to
the representativeg of employers’ and
workers’ organisations and some Cen-
tral Ministries and State Governments
who were invited to participate in the
Tripartite meeting on Multinational
Corporations which was to be held on
the 28th June, 1978. The meeting
was, however, postponed gat the re-
quesl of some of the invitees.

(c) Does not arfseé since a copy ot
the note was not sent ¥, The MNCs.

Birth Rate

2617. SHRI P, RAJAGOPAL NAI-
DU: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state: -7

(a) whether the Planning Commis-
sion has revised the target of the
birth rate by 1982-83;

(b) if so, the target; and

(c) the methods to be adopted to
achieve the target?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) and
(b). Owing to the serious set back
suffered by the programme due to the
happenings during the period of emer-
gency and also the low performance
during the initial years of the Fifth
Five Year Plan, the orighal target ot
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bringing down the birth rate to 30
per thousand population by 1979 has
been found {o be unattainable and it
has now been decided, in consultation
with Planning Commission, to revise
the iarget date for achievement of
thig level of birth rate ie, 30 per
thousand population to 1982-83

(¢) In order to achieve the objec-
tive by the revised date an gperation-
2l programme of 25 million voluntary
sterilisations, 5 million IUD inser-
tions and enrolment of an annual ave-
rage of 5 million cofivéntional epntra-
ceplive users has been worked out for
the next five years. Performance
level of 3,965,000 voluntary gteriliza-
tions, 6,00,000 IUD insertions
and involvement of 4,000,000
users ¢f conventional contraceptive
and OP. has been communicated 1o
the States/Union Territories ete, for
achievment during 1978-79. This per-
formance level is sought to be achiev-
ed by a vigorous drive for educa-
tion and motivation and by involving
voluntary organisations and institu-
tions in the organised labour sector
in thg implementation of the pro-
gramme. It is the policy of the Gov-
ernment that any kind of compulsion
or coercion will not be allowed to viti-
ute the programme.

Modification in Vizag Steel Plant

2618. SHR] G. S. REDDI: "Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether any modification is
contemplated in the steel plant pro-
posed to be set up at Visakhapatnam;

(b) if so, details thereof;

{¢) whether the plant cost will go
up due to this modification; and

{d) whether steel costs will go
down?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
to {d). Detalls are still being worked

out for taking an Tivestment declsion
on the establishment of the steel
plant, in phases, at Visakhapatnam.
While working out the details all re-
levant factors like investment, pro-
duct mix, resource availability, cost
of productiop, ete, will be kept in
view.
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wifaw &, T9 Bzqe it Wr i 1 o

.3t &1 gfy e o & 5w e

T S ¥ geArd sy % T A 0k
il

(w) =Tre A fawr & q fdim
frar @ i o1 femdd & wivm g Rort,
FAFT AvETT TEX WY faaw v &
fore s s2w wfer & g fawmfig o
e fadt @ faar sme A & fF
T fagt otn Y FT9 FATTE ST
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AR w7 @137 waw & fed
afafafu

2620. WY TAAT A& QAT :
w1 d@qdm *9 WX wu g §g
TAR A FIOT FF

(¥) &1 771 TATE@  gfremd
A 33 gfFaR Fiw F @s=@l wr
g€ oW §eq F g eaT § wia-
fafa & & & aar fgg wagz a9 W%
WA WgX §9 & qIed] F1 qAEF
¥ w7 ¥ 9 @1 2 af< g, A e A
W F wfawi Fr oware wfafafy geq0
AT F1 FHIE 7T ;5 A

(@) ®r 2w & w7 wfAT SeAl
¥ ‘4" F qATRFL F AT § q-
g g dozq GF e § 99 § 9
Fefamg?

dqdim w1 war wW WAy (s
vz aat) (F) 7R (@) q=AEE
N gEANR ¥ AUgs wiudve & wfa-
fafusisq # FAFR 97 T FEA
(Frdfewe)  wREEE AW ETEA
F gfaue § g9 ITEy F AR 9
afrad futfca #Y I & 9 ag faud-
f ar & 5 Ax-gewrar sfaffet
TR T 1 s e, afe
0¥ §re €, F qgAfa § AT A0 )
¥ sefos &vsT gEfag I #
it ar st F feafr @1Eh
ufuwin sfafafy @7 & | gFew &
64 ¥ wfudww #, 9t 5, 1978 F g0
a1, wfafafy Amew § w0 40 A
F17 g gfram wmeAl & ary aTAs
F& wf=m &9 fear 7ar o T@H 3feaw
A 3T gfEd FiIw F 0F TG A
sfafafe & &7 & M fg= A9z oW,
WRAT AT 69, @R wwgL 99a
o ¥t wis sfeaw iT gfaaew &
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TF UF 9360 F! gOIEER ¥ ¥ A
i fram T

Production of Steel since April. 1977

2621. SHRI D. N. TIWARY: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) whether the production of sale-
able steel has considerably gone down
since April 1977;

(b) the percentage of low produc-
tion; and

(¢) the reasons for the same and
steps taken to increase the production?

THE MINISTER OF STATE 1IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): {a)
and (b). The total production of sale-
able sieel at the integrated steel plants
in 1977-78 was lower fhan the pro-
duction in 1976-77 by only 0.4 per-
cent.

(¢) The production was adversely
alfected mainly on account of short.
age and frequent restrictions fluctua-
tions i1n the supply of power, certain
problems relating to the supplies ol
coking coal, both in terms of quantity
and quality, and indifferent industrial
relations in some of the Steel Plants.
Close and  constanit liaison is being
maintained with the Ministry ot
Energy. D.V.C. authorities, other Elec-
tricity Boards, coal supplying agen-
cies and the Railways S5 as to secure
n:aximum supplies of power and
good quality coal.

TAGAT H FHEGAT & T P
A
2622. o) IWT W MY : T

wmeT "/ af@ weum = g8
T A T FG fF

(%) 7a & a5t & o TS
F I Aol AR I @y
a1 AivgTRt § SR A ¥ fraa
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1978 ¥ 17 TAEATH F AEIH A
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T TReT %2 85,242 Trow ATy Rl
¥ | @ gEaT § 1 wAad, 1977 §
qg ST WTEEAt F g X ST
Forlr it qrete £ dear O ofier &

(7) TEE AT & g ¥
9 WEA & W § wwar faeww, 1978
T oy ¥ $iy e smiew @
#T1 fvag P mar & -

Turkey's Request to attend meeting
of Non-Aligned

2624 SHRI D. D, DEBAL: Will the
Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the Government of
Turkey has requested him to sponsor
its application as a guest at the Bel-
grade meeting of Non-Aligned Nations;

(b) if so, whether he has agreed to
this request; and

(c) whether Turkey can qualify for
this in view of its alliance with certain
Powers in the NATO and CENTO?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDRA KUN-
DU): (a) No, Sir.

(b) and (c). here are certain well
established criteria yor participation
in the non-aligned movement. One
of the criteria is that the country con-
cerned should pot be a member of a
multilateral military alliance conclud-
deg in the context of Great Power
conflicts,. However, ot the Colombo
Summit of Non-aligned countries in
1976, some countries members of multi-
lateral military alliances were per-
mitted ¢ participate as guests. Thia
fact would have been taken into ac-
couiit of Turkey had made a formal
reque~t for participation as a guest ip
the HBelgrade meeting of the Foreign
Minpjsters of Non-aligned countries
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Reproduction of Stamps Issued Far-
lier in Honour of Netajl Subhash
.. Chandra Bose

2625. SHRI SAMAR GUHA. Will
the Minister gf COMMUNICATIONE
be pleased to state:

{a) whether Government agreed to
consider the question of reproduction
of stamps published earlier in honour
of Netaji Subhash Chandra Bose; and

{b) it so, facts about the decision
taken?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHR!I NARHARI PRASAD
SUKHDEO SAD: (a) No, Sir,

(b) Does not arise.
arsior #5Y & fag wwa-fed sesm

2626, Y W wea Teg : ¥AT
e W ofar s AT A
TAT ftmﬁﬁﬁ-‘a:

() Far g foeet & anfiw
G741 & fow, wgr fafwar gfnng
IgF AG & T 5 wiwueg €
sraeyT £ qrfamr s e

(&) afzgr, a1 rorr wA o
Y Vrwqra ¥ 97 qafy wer & @l
FUATH FOA FY sqq6GT FTEE ; WIT

{7) gaFar & frmd &Y & snfe
AT AT ?

e Wi afa samm warew
# T Ay () AT naTe aww)
(%) feeoit & for amly &al &
fafmar gfaary gveew 7@ & 97
fafrear gfearg gow 47 & fag Tiw
Tt WYRETEY TEd @ £ S s ® L
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aqT 1977 71 56T w3y & a¥ow T
guay feet oY ;

(@) g7 FTnat=at fi wast
¥ 1o et o d W seEw
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Vacancies in Indign Embassies

2629. SHRI R. MOHANARANGAM:
Will the Minister of EXTERNAL AFf-
FAIRS be pleased to state:

(a) the number of vacancies now
available in various cadres in Foreign
Countries in the Indian Embassies;

(b) the details thereof, country-
wise;

(c) the steps taken to fill them up;
and

(d) whether the candidates from
the open market irrespective of age
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are posted to these vacancies on spe-
cial grounds?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDEA KUN-
DU): (a) 27 vacancies are presently
available in our missions abroad.

(b) A statement giving the requlr-
ed information is placeq on the Table
of the House.

(¢) Action is in hand to fill these
vacancies.

(d) Each vacancy is to be filled in
accordance with the provisions of the
Recruitment Rules which have been
laid down for each category of posts.

Statement

Statement showing number of vacancies avialable in various cadresin foreign countrics in  the
Indian Embassies

HEADS OF MISSIONS
Embassy of India, Bahrain
Embassy of India, Athens
Embassy of India, Maputo
Emba ssy of India, Dakar
Embassy of India, Berne
Embassy of India, Kinshasa

High Commission of India, Dar-c-Salam

SENIOR SCALE OF IFS (FIRST SECRETARY/SECOND SECRETARY)

High Commission of India, Colombo
High Commission of India, Port Spain
High Commiission of India. Suva

Embassy of India, Rabat
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JUNIOR SCALE OF IFS (SECOND SECRETARY/THIRD SECRETARY)
Embassy of India, Cairo 2

Embassy of India, Washigton 1

Embassy of India, Khartoum 1
Embassy of India, Stockholm . 1
High Commission ol India, Dacca . 1
Embassy of India, Dakar . 1

- —

HINDI OFFICER

High Commission of India, Suva . 1

STENOGRAPHER SUB-CADRE GR. I (SENIOR P.A))
High Commissioner of India, Kuala Lumpur I

Embassy ol India, Warsaw 1

STENOGRAPHER SUB-CADRE (GR. I1 P.A))

Embassy of India, Tunis. . . . L
Lmbassy of India, Brasilia 1
Embassy of India, Bangkok 1
_3_
PEONS
Embassy of In-ia, Islalbad . 2

SECURITY GUARDS
Office of the Representative of India in Bhutan, Thimpu

Report of Team sent to Gulf Countries (a) whether Government have

received the report of this committee;
2630. SHRI YAGYA DATT
SHARMA: (b) if so, the main recommenda-

” . ort:
SHRI MOHINDER SINGH ions/points of the report; and

SAYIANWALA: (c) if not, the time by which this
Will the Minister of PARLIAMEN- report is likely to be received?
TARY AFFAIRS AND LABOUR be
pleased tc refer to the reply given to THE MINISTER OF PARLIAMEN-

Unstarred Question No. 10122 on the TARY AFFAIRS AND LABOUR
15th May, 1978 regarding report of (SHRI RAVINDRA VARMA): (a) to
team sent to Gulf countries and (c). No, Sir. The Teport is expected
state: = -.-to be receiveq sRortly.
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Provident Fund Linkeg Insurance
Scheme

2631. SHR] K.  RAMAMURTHY:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) how many claims have been
settled under the Provident Fund
Linked Insurance Scheme so far, the
break-up of figures region-wise with
regard to total claims settleq claims
and unsettled claims;

(b) if the unsettled claims are more
than the settled claims, what is the
reason; and

AUGUST 3, 1978
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(c) whether the accumulation of
claims are due to impracticable rules
and procedures?

-

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) A state-
ment, as furnished by the Provident
Fund Authorities, is laid on the Table
of the Sabha.

v

(b) Delay in the settlement of
claims ig caused due to receipt of In-
complete applications, or non-submis-
sion of requisite documents such as
death certificates, estate duty clear-
ance certificates, indemnity bonds and
affidavits.

() No, Sir.

Statement

Statement showing the 9ysition of clain: uader
as on the 315t March 1978.

tns Enployzes Deposit Linked Insurance Scheme, 1976

Claims Claims Claims
Region received settled returned Balance

1. Andhra Pradesh 135 24 68 43
2. Assam 20 4 3 13
3. Bihar 15 12 3
4. Delhi 201 41 115 45
5. Gujarat . 1,510 224 1,094 192
6. Karnataka 606 296 282 28
7. Kerala 349 119 150 8o
8. Madhya Pradesh 301 18 165 118
9. Maharashtra 1,726 551 520 655
10. Orissa 68 53 15
11. Punjab 134 28 84 22
12. Rajasthan g1 7 16 8
13. Tamil Nadu 1,155 202 721 232
14. Uttar Pradesh 123 10 44 69
15. West Bengal 450 17 388 45

ToTAL 6,824 1,541 3,715 1,568
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Blast Furnace Complex at Vishakha-
Patnam

~ 2632. SHRI P, K. KODIYAN: Will

the Minister of STEEL AND MINES

be pleased to state:

(a) whether Government have
a proposal to set up a blast furnace
complex at Vishakhapatnam;

(b) if so, the details thereof;

(c) whether Government propose
to import the entire equipments needed
for the proposed complex from USSR;
and

(d) if so, the details of the agree-
ments made, if any, in this regard?

THE MINISTER OF “STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
to (d) Government intends establish-
ing a new steel plant, in phases, with
Soviet assistance at Visakhapatnam.
While preliminary discussions have
been held with USSR on the type of
assistance to be provided by them for
establishing the plant, no final deci-
sion has yet been taken. Meanwhile,
details are being worked out for tak-
ing the investment deciston on the
project. All thig will be finalised
after the scrutiny of the Detailed Pro-
ject Report has been completed by
Steel Authority of India Limited.

qtfean

2633 st TR @ TR ;. wWqT
e W afaR weaTer Ay 4 qATY
ﬁmﬁﬁﬁ':

(%) 713 var d s 3w & faforw
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e 2970
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faam

fafwsr woaV/aw mifqa & & 19758 1977 ¥ axmT uFT Tg ¥ ifeq
FT Of Y ot 7 ) &) d&ar Fr faqr |

g | g9 wfaq 1975 1976 1977
oF N AH L3l 7Y L3uis LM 3 i o _
1. "8 93T 15032 211 9186 194 7005 152
2. I 1890 41 4382 28 1718 1
3. gfaaror 6936 59 2772 13 2945 15
4. F= 17460 20 29721 60 20611 34
5. WEAFIA 16319 157 22541 207 16945 136
6. HEIT 3435 440 6811 453 3983 398
7. Fiew 18090 85 12522 134 t t
8. IFrar 13384 73 7019 49 3167 43
9. g 8050 77 885 6 1629 136
10. I 5066 70 5108 59 4037 44
11. afgeaTe. 4019 37 5436 51 7801 83
12. faga 1257 4 613 9 260 3
13. 9ENE 2442 5 411 3 421 2
14. faey * 5893 55 3361 69 2370 87
15 FFEYaE, fawrg
I HAE gy
g 605 -— 125 - 91 —
16. AT, AT AT 9 22 ~ 87 — 1780 —
17. qifedxy 2414 - 2737 —_ 1781 —
18. HEHTT q fAa=re
AR 110 - T t Tt
19. SEATIT N2A 333 — t 1 t t
20. fgATaa W 1186 9 t t 1374 5
LKl 123943 1343 113757 1335 77918 1016

Faoquiy ; * Aoy
t—37 wiwgl § faeelt 70T forw, faeelt wwtaA, awgvT, wfgw
AT AT ATFAIT HEATT 7T FATGAT F2.97 foreg
TEYATT FY gEAT /Y AR
(¥ Fi5 3 7937 E YT Faw fafweqr geaml & 1% foa 17 T | & dafaa
g1
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Shortage of Iron Sheeis of Smaller
Gauge

2635. SHRIMAT]I MRINAL GORE:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it is a fact that there
is shortage/scarcity of iron sheets ot
smaller gauge in the market;

(k) if 50, the reasons thereof,

{c) is it true that small-scale indus-
tries are on the verge of closure due
to non-availability of zteel-sheets
plates; and

(d) it so, the steps taken by Gov-
erntnent to meet the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
and (b} Presumably the gquestion
refers to thinner pgages of cold
rolled sheets, Due to increase in
demand and production not keeping
up tg the larget fully, there ir a mar-
ginal shorlage in the availability of
these categories of steel.

(c) and (d)} Government is aware
of the problems of small scale units
in getting sleel items, especially those
in short supply. Despatches of all
steel  items, including sheels and
plates, to State Small Industries Cor-
porations, who cater to the needs of
small scale units, have been consider-
ably stepped up as compared to the
previous years, Imports are also al-
lowed to small scale units whenever
they approach for the same,

Export of Steel and its value

2636. SHRI S. R. DAMANI: Will
the Minister of STEEL AND MINES
be plessed to state:

(a) the total exports of steel and
the value realised during 1977-78, with
figures for the previous two years;

(b) how does the avernge price per
ionne of export compare with average
CIF price of imported steel; and

(c) the details of export commit-
ments in  the current year and the
quantities shipped and value realised
so far?

THE MINISTER OF STATE 1IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
Quantity and value of steel exports
during the last three  years are as

under—
Year Quantity Value
exported (Rs. crores)
(tonnes)
tg';'é-;-ﬁ 500,141 B6-gr
727 1,409,252 260.52
197798 100,811 186,21
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(b) The categories of steel which
have been imported are different from
those which have been exported and
hence, the prices would not be zom-
parable,

(¢) Upto 1-7-78, total steel export
commitment for the current year stood
at 635900 tonnes (provisional) of
which 1,268,800 tonnes (provisional)
valued at Rs. 21.75 crores {(provision-
al) have been shipped during Aprile—
June. 78 and 5,09,300 tonnes were out-
standing for shipment valued at Rs.
99.15 crores {(approx.).

Medical Institute at Simla

2637. SHRI DURGA CHAND: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether there is any proposal
to set up at Simla a Medical Institute
on the lines of All India Institute of
Medical Sciences or Post-Graduate
Medical Institute at Chandigarh in
view of the overall importance of
Simla in Northern India;

(b} if so, the details thereof; and
(¢} if not, the remsons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
JAGDAMBI PRASAD YADAV): {(a)
No.

{b} Does not arise,

{c) It does not come under Nation-
al priority.

Lossea dug to Power Shortage in
Sikkim Mining Corporation

2638. SHRI K. B. CHHETRL: Wil
the Minister of STEEL AND MINES
be pleased to state:

{(a) is it a fact that the Sikkim
Mining CorPoration is incurring los-
ses due to power shortage;

(b) if s0, what is total amount of
losses incurred during the last three
years; angd
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(c) what steps Government is fak-
ing to make good these losses jn the
coming years?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
Yes, Sir.

{b) The loss incurred during the
last three years is of the order of
Rs. 10 lakhs.

(c) The unsatisfactory power sup-
ply position has been brought to the
notice of State Government of Sik-
kim and the Sikkim Power Depart-
ment has been requested to make
available some power which can en-
able the company to run at least one
shift of the Mill in a day. However,
the power supply position to Sikkim
Mining Corporation is expected to im-
prove and become normal only after
the commissioning of the Lower Lag-
vap Hydel Project at Ranipur, Sik-
kim, which according to present indi-
cations is likely to be completed by
middle of 1979.

fagre ® e W fon nETm @
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(v) fagre& Fa% 7% gorrasl
w1 fora ey & 7 fre wRT ST
U BT TFACE SHIEE ETN AR
TATR W
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Death gdue to Encephalitis

2840, SHRI DHIRENDRA NATH
BASU: Will the Minister of HEALTH
AND FAMILY WELFARE be pleas-
ed to state:

{a) whether it is 3 fact that 70
persons died since 15th May, 1978 due
to encephalitis disease in Burdwan
District of West Bengal; and

(b) if so, the steps taken to find
out the causes of recurrence of the
disease and its remedy?

2167 LS—5.

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE {SHRI
JAGDAMBI PRASAD YADAV): (a)
Government of West Bengal has re-
ported that from the Tth May, 1978 to
24th July, 1978, there have been 80
deaths in Burdwan district due to Ja-
panese encephalitis,

(b) The Directorate of Health Ser-
vices, West Bengal have submitted
a proposal to the Government of West
Bengal for the constitution of an Ex-
pert Committee to take up an in-
depth study of this epidemic in West
Bengal, and alsc to consider the ma-
nufacture of animal and buman vac-
cine to protect against Japanese En-
cephalitis. In  addition paired gera,
mosquitoeg and animal blood are be-
ing collected for Biological, serologi-
cal and entomological studies by the
School of Tropical Medicine, Calcutta.

25000 CC of human Japanese sncep-
halitis  vaccine, the only  vaccine
known for treatment of this disease
has been imported from Japan and
immunisation by giving twe doses ta
those people who live under the same
roof with cattles and pigs has been
started. The cases of encephalitis are
being transferred as quickly as possi-
ble to the Burdwan Medical College
Hospital so that all the cases are un-
der the proper medical treatment un-
der the proper care of specialist phy-
sicians,

Enactment of Law abolshing Contract
Labour

2641. SHR] DRONAM RAJU SAT-
YANARAYANA: Will the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to state:

(a) whether (Government propose
to enact g law to abolish contract sys-
tem in the country; and

(b) if so, by what time and if not,
the reasons therefor?
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THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI1
LARANG SAI): (a) and (b). There
is already a law—the Contract La-
bour (Regulation and Abolition) Act,
1970—which provides for the aboli-
tion of contract labour system where-
ver possible, and seeks to regulate the
employment of contract labour in es-
tablishment/employments where its
abolition is not considered feasible
for the time being.

gadfear ¥ g waes w1 IqAN
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Farfemr i Ag -waerF 917 waifw
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Filling of SC/ST Quota in Inspector
RMS ip U.P. Circle

2643. SHRI R. L. KUREEL: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) the total strength of IRM in
UP. Circle out of whicy total num-
ber of IRM belonging to SC/ST;
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(b) whether the reserved quotd has
been filled up; and -

(c) if not, who is responsible for
not filling up the reserved quota and
what action will be taken against the
authorities who are respoasible for
not filling up the reserved quota?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) 35, out of which
total number of Inspectors of Railway
Mail Service belonging to SC/ST is
4 at present.

(b) No, Sir.

(c) This has happened due te
non-availability of qualified officials
belonging to SC/ST community.

Non-Inclusion of Doctors of Indian
system of Medicine and Homoeopatlyy
in Central Government Health Scheme

2644. SHRI MAHI LAL: Will the
Minister of HEALTH AND FAMILY
WELFARE be pieased to refer to the
reply given to Unstarred Question No.
1338 on the 2nd March, 1973 regard-
ing disparity in Pay Scales of Allopa-
thic Doctors and Doctors in Indigen-
oug Systems and Homoeopathy and
state the reasons for non-inclusion of
the doctors of Indian system of me-
dicine and Homoeopathy in Central
Government Health Scheme?

THE MINISTER OF STATE 1IN
THE  MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
JAGDAMBI PRASAD YADAYV): (a)
The Central Health Service as cons-
tituted includes medical and public
health posts under the Government of
India, as specified. The basic require-
ment for these posts is possession of
a recognised medical qualification of
the modern system of medicine. As
such, physicians of ISM and Homoeo-
pathy, working under the Central
Government Health  Scheme, are not
eligible for appointment to the Central
Health Service.
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Investigations into Seandal i Fabrica-

tion Work at Kudremukh Iron Ore
Project

2646. SHRI K, LAKKAPPA: Wil
the Minister of STEEL AND MINES
‘be pleased to state;

{a) whether investigations into the
“geandal” i which intermediaries and
middlemen are alleged to have siphon-

ed off a lot of money during certain
fabrication work at the Kudremukh
Iron Ore Project in Karnataka, have
been ordered by him;

(b} it so, the names of persoms in-
volved; and

(¢} the name of the investigating
agency, the present stage of investi-
gations and by what time it ig likely
to be completeds

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
to (c). The allegations were brought
to the notice of Government. Since
Government is satisfied thet the al-
legations have Tip basis in fact, no
further investigation is contemplated.

Protest by Nepal

2647. SHRI HARI VISHNU KA~
MATH: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether it is a fact that the
Governmeny of Nepal has lodged =&
protest with the Indian Ambassador
there regarding the refusal or failure
on the part of Indiap engineers to
open the sluice gates on the Ring Dam
inside Indian territory, thereby caua;.‘-r
ing damage and devastation by flood
on the Negpal side:

{b) the reactio of Government to
the aforesaig protest;

(¢) whether there was a bilateral
understanding hetween India and Ne-
pal that the sluice gates on the Ring
Dam should be gpened without delay
in such 3 contingency; and

(d) if so, what steps are being taken
against those pesponsible for viclation
of the aforesaid bilateral understand-
ing?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS {SHRI SAMARENDRA
KUNDU): {a) Hiz Majesty’s Govern-
ment of Nepal have raised thjs mat-
ter with the Indian Ambassador in



135 Written Answers AUGUST 83, 1978 Written Answers 136

Kathmandy as well as with the Mi-
nistry of External Affairs in New
Delhi during the last few weeks.

(b) and (c). As a result of discus-
sions held in Kathmandu between the
officials of the two countries in Feb.
1977 the following bilateral under-
standing wag arrived at to help the
drainage of the low-lying Gaur Bazar
area on the Nepalese side, which is
prone to floods from the Bagmati and
Lal Bakaiya rivers:—

(i) India would provide sluices of
200 cusecg capacity in the Ring
Embankment situated around the
town of Bargania in Bihar before
the rainy season in 197T;

(ii) His Majesty’'s Government
would undertake investigation and
formulation of proposals for pre-
venting spillage from Bagmati and
Lal:Bakaiya rivers within Nepalese
territory;

(iii) Both sides would meet and
disccuss proposals as referred to
above for a long-term solution.

While four sluices with a capacity
to discharge 200 causecs were cons-
tructed by the Government of Bihar
before the monsoon of 1977 as agreed
to, and later jointly inspected by the
engir_igers of the two countries, HM.G.
have not yet conveyed to the Govern-
ment of India, proposals to prevent the
spillage from Bagmati and Lal Bakai-
ya rivers as required under part (ii)
of the understanding with the result
that further work as envisaged in
part (ili) above have not yet taken
place.

)

As would be seen from the above,
the .sluices were designed to pass 200
cusecs for draining the rain waters
in the 16-sq. mile catchment area
north of Bargania embankment. The
recent inundation was caused by the
spillage of flood waters of the river
Bagmati and Lal Bakaiya which ex-
perienced un precedented flood this
wear and the sluices were not disigned
to meet such a situation.

.
¢

(d) Question does not arise.
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Connecting Baroda with Bombay by
STD and improving Setvice

2652. SHRI F. P. GAEKWARD:
Will the Minister of COMMUNICA-
TIONS be pleased to state;

(a) when Baroda is likely to be
connected wilh Bombay by STD;

(b) whether telephone gervice at
Baroda is required to be greatly im-
proved as there is a lot of complaints
about unsatisfactory working of tele-
phone system muinly hold-ups and
faults on the lines;

(¢) if so, steps taken or proposed fo
be taken; and

(d) what is the expansion pro-
gramme planned to meet demand of
the people on the waiting Lst
for new telephong connections?

THP MINISTER OF STATB IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEQO SAI): (e) By October
1978. .

(b) and (¢} No, Sir. However, a
number of steps have been taken to
improve the seTvice on a continuing
besis, ,

{d) 1200 lines are scheduled to be
added to the gy#tem capacity during
1978-70.

Miswse of Ligemoey by Chemists and
Drugyiste

2653. SHRI OM PRAKASH TYAGI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) what steps are being taken by
the Directorate of the Health Services
of the Union and the States to check
the misuse of the licences issued in
the names of persons for running the
shops of chemists ang druggists;

(b) is it a fact that sometimes lic-
ences continue in the names of
persons who are dead or had left the
place of business; and

{c) what steps are being taken to
stop persong from using such licen-
ces without authority?
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAYV): (a) to
{c) The information is being col-
lected and will be laid on the Table
of the Sabhe.

Indian Oceap as Zone of Peace

2654. SHRI OM PRAKASH TYAGI:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) what steps have been taken at
the international level to keep the
Indian Ocean as a zone of peace; and

{b) the extent to which the efforts
have been successful?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) and (b) Since the
declaration by the United Nations in
1971, of the Indian Ocean as a Zone
ot Peace, the United Nutions ad-hoc
Committee on Indian Ocean has been
holding consultations to implement
the UN Resolution In December 1977,
the General Assembly decided to con-
vene a meeting of the littoral and the
hinterland States of the Indian QOcean
as a preparatory step towards con-
vening of the conference which would
include the participation of the Great
Powers and mejor maritime users.
India has been actively participating
in the discussions ipn the General
Assembly of the UN. and in parti-
cular in the ad-hoe Committee. The
Covernment is in favour of urgently
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convening such a conference in which
the Great Powers and other major
maritime users of the Indian Ocean
would participate.

In addition, USA and USSR have
also held several round of talks on
Indian Ocean arms fimijtations Agree-
ment about which the ad-hoc Com-
mittee has been kept informed.

The Government hopes that these
efforts will continue and result jn the
eventual remova] of Great Powers
military presence in the Indiap Ocean.

Medicineg purchased trom HIMCO
Laboratories, Sonepat

2655. SHRI OM PRAKASH TYAGI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether medicine were pur-
chased from M/s HIMCO Laborator-
ies, Sonepat, for Government hospi-
tals, CGHS dispensariegy and Employ-
eeg State Insurance dispensarieg dur-

ing February 1976 to 30th June, 1978;
and

(b} it so, the nameg of the medi-
cines, the price paid for them and
the names of the hospital or dispen-
sary which made the purchase?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) and
(b). A gtatement giving the requisit
information is attached.
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Baffer Stock of Steel

2856. SHRI MOHINDER SINGH
SAYTANWALA: Will the Minister of
STEEL AND MINES be pleased to
state:

{a) whether a decision has taken
to form a buffer stock of steel
in the country to contain rising prices
ang effect regular supply;

(b) whether steel jg to be imported
Sor the purpose;

(¢) it 80, of what value and guan-
$ity thereof; and

{d) whether proper storage arran-
gementy have been made for the
same?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):

(&) Yes Sir, .

(b) Yes gir.

(o) The details are being worked
esub

(d) 8AIL is making necessary
storage arrangements.
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Medical Facilities in Ladakh

2659. SHRIMATI PARVAT] DEVI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) what steps Government pro-
pose to take to increase modern
medical facilities in Ladakh;

(b) increase the capacity of beds in
the hospitals;

(c) open more allopathic dis.

pensaries;

(d) set up large number of health
units or first-aid centres;

(e) make available training facili-
ties for compounders, mid-wives and
nurses; and

(f) provide financial encouragement
to indigeous emedical practitioners?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMB] PRASAD YADAV): (a) to
(f). The information is being col-
lected and will be placed on the Table
of the House.

Number of Applications received in
R.P.O, Bombay for Immigration

2660. SHRI VAYALAR RAVI: will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) the total number of applica-
tions received for immigration
clearance to go to different Gulf
Countries in R. P. Office at Bombay in
one year;

(b) how many have been cleared;
and

(c) the steps taken to clear more
applications withip 24 hours?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) The Regiona] Pass-
port Office, Bombay, had received in
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the past one year ending June
30, 1978, a total pnumber of 29, 508
applications for emigration clearance
to go to different Gulf countries; thesg
applications were made by recruiting
agents in respect of group recruit-
ment and by individual emigrants.

(b) All applications have been
cleared. .

(¢) The applications received from
the individual emigrant who have
obtained jobs through their own
efforts are cleared within 24 hours,
while those received from the recruit-
ing agents are cleared within 48-72
hours as these applications are given
in bulk and need some processing
time.
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Pending Applications in R.P.0, Cochin

2662, SHR] VAYALAR RAVI: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) the total number of passport
applications pending with Regional
Passport Office, Cochin;

{b) the reasons for such large
accumulation of applications; and

() the steps taken to clear these
passporta?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) The net effective
arrear position of pending passport
applications in the Regional Passport
Office, Cochin (Ermakulam} as on
25th July, 1978 was 71,037 (after ex-
cluding the inflow of fresh applica-
tions of 6,414 received from the 1st
July to the 25th July, 1978, which are
being processed). Qut of them,
10,600 applications were pending due
to want of additional information
about date of birth, financial gua-
rantee, etc. from the applicants or for
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reasons, such as insufficient number
of photographs. The applicants heve
been addressed again by the Regional
Passport Office to supply the requir-
ed information/documentation 5o that
issue of their passports ig not held up.

The net effective arrear position in
the Sub-Regional Passport Office,
Kozhikode, which wag opened op 17th
June, 1978, was 1,217 as on 25th July,
1978. .

(b) The present grrears of 72,254
applications pending as on 25th July,
1978 for the Ernakulam and Kozhi-
kode offices shows a sharp reduction
from the arrear position of 2,13,297
as on 31st January, 1978, The reason
for a sudden increase in the arrear
position to 213,297 (as on 31st Jap-
uary, 1978 from that of 1,33,953 (as
on 3lst October, 1477) was that a
large number of passport applications
had been received in bulk from the
Distriet Collectorateg in the State
during November 1977, December
1977 and January 1978, totalling near-
ly one lakh of applications. These
applications had been submitted to
the Collectorates for police verifica-
tion before they were sent on to the
RPO, Frnakulam.

(¢) To dea] with the arrear situa-
tion, the Government sanctioned addi-
tional officers and staff for the RPO,
Ernakulam. Ag against 6§ Passport
Issuing Authorities (namely, Regiona}l
Passport Officer, Assistant Passport
Officers and Public Relations Officers)
as on Ist March, 1978, the combined
strength of Passport Issuing Authori-
ties for Ernakulam and Kozhikode
was increased to 11. In addition, the
services of three officers have been
borrowed from the Kerala Govern-
ment, two for passport issue work
and one for emigration funetions. The
strength of staff for passport issue
work has been jncreased from 129 in
March, 1978 to 195 at present. It js
as a result of these measures, that the
arrear position of the Ernakulam and
Kozhikode Passport Offices has been
brought down to 72,254 ag on 25th
July, 1978.
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Bans Prodooeg at LTI, Pulghat

2863. SHRI VAYALAR RAVI Will
the Minister of COMMUNICATIONS
be pleased to state:

{a) what are the items which are
proposed to be produced at LTI,
Palghat under the first project report
and what are the items being produc-
ed at present;

{b) whether any machinery has
been shifted from I.T.I. Palghat; and

{c) if so, the reasons for the same?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEQO SAI): (a) The items to
be produced as per Project Report
were Electronic Private Automatic
Branch Exchanges (FABXs). The
items being produced at present
are; —

1. Electronic PAX 10.1 Lines
2. Electronic PAX 10.2 Lines
3. Electronic PAX 25/50 Lines
4. Electronic PABX 50 Lines

5. Small capacity exchanges for
Defence Services.

(b) No, Sir.
{c) Does not arise.

Memorandum from Daily-wages Wor-
kers working in LIC Pune

2664. SHRI R, K. MHALGI: Wil
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

{a)} whether the Minister of State of
Labour has received memorandum
and representation dated Hh April,
1978 from and on behalf of the daily
wages workers working in  Pune
{Maharashtra} Divisicnal Office of
Litfe Insurance Corporation of India;
and

(b) it so, what action Government
have taken so far, or propose to take
aoon in regard to the said memo-
randum end representation received?

AUGUST 3, 1978
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): {(a)
Yes, Sir.

(b) The whole system of engaging
Casual Workers on daily-rated basis
(Badli appointments) gnd the ques-
tion of absorption of such workers
against the regular vacancies based on
certain criteria is under consideration
of the Life Insurance Corporation of
India

Use of Needle ang Syringe in Homoeo-
pathy

2665. SHRI SARAT KAR: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the use of Homoeo-
pathic medicines per needle and
syringe is not permitted by the ‘Or-
gancn of Medicine’ (6th edition); and

(b) it so, what action (Government
propose to stop this wrong and un-
Homoeopathic practice?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD TYADAV): (a)
Dr. Hahnemann in his book ‘Organon
of Medicing’ (6th edition) hag not
expressed any opinion or views re-
garding the use of Homoeopathic
medicines per needle and syringe.

(b} The guestion does not grise.

Allopathic Injettables alongwith
Homoeopathic Treatment

2666. SHRI SARAT KAR:
SHRI 8. 5. SOMANI:

Wil]l the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state;

{a) whether Government have ac-
cepted the use of some Allopathic
injectables along with the Homoeo-
pathic {rateatment which is against the
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‘Newton’s Third Law’ (law of reac-
tion) of nature retarding cures, as
well as against the ‘Organon of Medi-
eine’; and

(b) if so. the authority who recom-
mendeq its use and on what grounds?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY

' WELFARE (SHRI JAGDAMBI PRA-

SAD YADAV): (a) No. the Govern-
ment of India do not recognise the use
of the allopathic injectables along

" with Homoeopathic treatment, whereas

it recommend the practice of
Homoeopathy according to principles
laid down by Dr. Hahnemann.

(b) The question does not arise.

Brauch of Telephone Industries in
Assam

2667. SHRI AHMED HUSSAIN:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government contemp-
late to set up a branch of the
telephone and teleprinters industries in
Assam and other parts of the N.E.
Region in the near future; and

(b) if so, the details and if not, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) and (b) In the draft
Five Year Plan 1978—83 provision
has been included for setting up of two
new units‘of Indian Telephone Indus-
tries Ltd., namely one Switching
Factory and one Transmission Factory.
The question regarding the location of
these two new units is under considera-
tion. At present there is no proposal
to set up any branch of Hindustan
Teleprinters Ltd.
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Demands of E.P.F. Staff Association,
Trivandrum

2669. SHRI VAYALAR RAVI: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleaged
to state:

(a) whether the E.P,F, Staff Asso-
ciation, Trivandrum submitted any
demands;

(b) if so, the feature of the de-
mands; and

(c) the steps taken to meet their
demands?
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THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) Yes, Sir.

(b) The demands relate to sanction
of adequate staff, filling of vacancies of
Provident Fund Inspectors, regulari-
sation of ad-hoc appointments  of
Upper Division Clerks. confirmation
of staff. etc.

(c) Action on some of the demands,
namely, staff sanction, filling of
vacancies, confirmation of staff against
available permanent vacancies and
regularisation of ad-hoc appointments
has been taken. The remaining items
are being looked into.
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Alumina Project, Kutch

2671. SHRI F. P. GAEKWAD: Will
the Minister of STEEL AND MINES ,
be pleased to state: '

(a) whether it is a fact that the
Government of India have approved
establishment of a Rs. 30 crores Alu-
mina project in Kutch as a major
joint Indo-Hungarian venture;

(b) whether feasibility and techno-
economic studies have been made and
reports prepared;

(c) whether the proposed project is
an export-oriented plant;

(d) whether the project is financed
by Hungary;

(e) if so, the nature of Hungarian
economic and technical co-operation
in the project;

(f) the capacity of the plant based
on the vast bauxite deposits available
in Kutch District; and

(g) the details about location of
plant, number of persons likely to get
employment ang the production sche-
dule?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES .
(SHRI KARIA MUNDA): (a’ No Sir.

(b) ana ¢) The Gujarat Minerals
Development Corporation Limited
(GMDC) have recently concluded an
agreement with M/s. Chemokomplex
of Hungary for preparing a feasibility
study for setting up an export-orien-
ted alumina plant of 3,00.000 tonnes
per annum capacity in Gujarat Stiate.

(d) ao .g) The details will be known
only after the feasibility study is com-
pleted by the Hungarian Agency.

Electronic Medical Instrumentg

2672. SHRI DHARMA VIR VASI-
SHT): Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) the kind of electronic medical
instruments provided in Central Hos-
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pitals particularly to treat disease of
heart, blood, lungs, kidney and brain
together with the names of Centresf
Hospitals; and

(b) whether a Rs, two lakh artifi-
cial Heart Bank had been opened in
Madras and if so, the details of the
same?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) and (b). The
required information is heing collected
and will be laid on the Table of the
Sabha.
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Request for intervention by P.M, for
reinstatement of HSCL Workers
at Bokaro

2§74. SHRI ROBIN SEN: Wil the
Minister of STEEL AND MINES be
pleased lo state:

(a) whether the Government of
Bihar has sought the intervention of
the Prime Minister for reinstatement
of nearly 2000 workers retrenched by
the Hindustan Stee]l Works Construe-
tlon Limited (HSCL) at Bokaro;

(b} whether the Prime Minister has
advised the Steel Ministry to settle
the mutter expeditiously; and

{e) if sn. whether Government are
taking necessary action in the matter?

THE MINISTER OF STEEL AND
MINES (SHRI BLJU FATNAIK): (a)
to (c). Consequent on the construc-
tion work at Bokaro Steel Plant near-
ing completion, HSCL. is now faced
with the problem of large surplus
labour at Bokaro. Efforts are belng
made by HSCL to get some of the
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surplus personnel absorbed in other
projects undertaken by HSCL at
Bhilai, Kudremukh, etc.

2. The problem of surplus personnel
numbering about 6500 at Bokaro has
also been discussed recently in a meect-
ing between the Prime Minister,
Minister of Steel and Mines and Chief
Ministers of Madhya Pradesh and
Bihar when it was agreed that some
of the surplus workers from Bokaro
can be sent to Bhilai, in batches in a
phased manner while at the same
time 1ocal persons would continue to
get employment at Bhilai Action is
being taken by CSCL to implement thig
scheme in consultation with the local
authorities of the State Government
at Bhilai.

3. No retrenchment has so far taken
place at Bokaro of HSCI. workers. Of
the initial surplus of 6500 workers
Bokaro has so far been able to deplay
1800 in other units of HSCL leaving
a balance of 4700 surplus workers at
Bokaro. HSCL is also trying to secure
works abroad so that some of the
surplus slaff could be utilised in those
projects.

4. Efforts are aiso being made by
HSCL to get the surplus employees
absorved in other public sector con-
struction organisations.

Demand of G. P. and G. C. Sheets in
West Bengal anq Tripura

2675, SHRI SACHINDRA LAL
SINGHA: Wi the Minister of STEEL
AND MINES be pleased to state:

(a) the details of annual demand
of GP. and GC. Sheets in West
Bengal and Tripura:

(b) the details of the supply of
these sheets in this area:

(c) whether it is a fact that HS L.
Calcutta Stock-yard failed to supply
to the Calcutta Firms:

(d) if so, the details of the demand
made by the Calcutta Firms during
the last three years, firm-wise; and
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(e) the action taken up-to-date in
meeting the demang of the Calcutta
Firms? R

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) Accord-
ing to the assessment of SAIL, the
effective annual demand for GP and
GC sheetls in West Bengal and Tripura
js 20.000 tonnes and 1,500 tonnes
respectively.

(b) Details of approximate supplies
of GP and GC sheets to West Bengal

and  Tripura by SAIL are given
below : —
(In tonnes)
West Tripura
Bengal
tonnes ‘onncs
1977-78 10,400 £oo
April---]u;m 78 2,00C 150

In addition to the above supplies
made by SAIL, supplies have also been
made by IISCO and TISCO.

(c¢) and (d). By and large the demands
received by SAIL stock-yard at Calcutta
are being depending on the availa-
bility, Since the sales from stock-yards
take place on ‘cash and carry’ basis,
the demands are not registered. Hence
the details of firm-wise demand are
not available.

(e) SAIL is rushing supplies of
galvanised sheets to areas where short-
ages are reported.

Committee to go into Alleged Corrup-
tion and Misuse in Steel Sector

2676. SHRI SACHINDRA LAL
SINGHA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether there is a proposal for
setting up a Committee to go into
alleged mal-practices, corruption and
misuse in the Steel Sector;
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{b) it s0, the details of the propo-
sal with the complaints received up-
to-date; and

(¢) the action taken on the basis of
this proposal?

THE MINISTER OF STATE IN THE
MINISTRY OF SEEL AND MINES
(SHRI KARIA MUNDA): (a) No. Sir.

(by and (c) Do not arise.

Steel Policy for development of Rural
and Backward Areas

2677, SHRI CHINDRALAL  SIN-
GHA: Will the Minister of STEE!L
AND MINES be pleased tg state:

{a) the details of the Steel Policy
for the development of Rural and
Backward Areas;

(b) the action taken up-to-date for
the fulfilment of the said policy;

{¢) whether it is a fact that while
the demand for the Rural and Back-
ward Areas was denied. huge quan-
tity of Steel was available in the open
market; and

(d) if so, the detaileq reason
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND MT1-
NES (SHRI KARIA MUNDA): (a)
Goverrnment has asked the main pro-
dicers 1o take necessary steps to pro-
mote consumplion of steel in the rural
seclor of the economy,

{by A Study Team of SAIL.L has
identified about 50 items Mi&fe of iron
and steel that can be used in the rural
areas, Initially SAIL. proposes to
organise manufacture of some of thesc
jitems through local entrepreneurg in
four pilot workshops one each in
the States of Andhra Praddesh, Guia-
rat, Orissa and Uttar Pradesh, Further
plans on the subject will bhe de-
cided on receipt of the results of the
pilol workshops. In  addition, SAIL
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with the help of professional Institu-
tes, ig conducting surveys in the rurai
areas to jdentify avenues for promo-
ting consumption of steel. BAIL is
also engaged in the gevelopment of
iraproved models of bullock-carts,

{¢) The needs of the rural and
backward areas have not been over-
ooked. €

{d) Does not arise

Joint Plant Committee

2678. SHRI SACHINDRALAL SIN-
GHA: Will the Minister of STEEL
AHND MINES be pleased to state:

{a) whether Joint Plant Committee
set-up in 1975 has been abandoned;

(b) if so, the reasons thereof; and

{¢) the details of action taken up-
to-date replacing the Joint Plant
Committee and the result achieved?

THE MINISTER OF TSTATE IN
THE MINISTRY OF STEEL AND
MINES (SHR] KARIA MUNDA): (a)
No, Sir. However, the Joint Plant
Commiitee was set up in 1964 and
not in 1975.

(b} and {¢) Do not arise.

Dead Telephones in Delbi

2679. SHR] MUKHTIAR SINGH
MALIK:

SHRI SHYAM SUNDER
GUPTA:

SHRT G. M. BANATWALLA:

Will ihp Minister of COMMUNICA-
TIONS bte pleased to state:

{a) whether Government have seen
the press reports in THE TIMES OF
INDIA dated the 30th May, 1878
whoerein it has beon stated that several
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hundred telephones remained dead
throughout Delhi city;

{b) whether the telephone service
in Delhi has been deteriorating day
by day: and

{c) what measures have been taken
by Government to improve the tele-
phone gervice in Delhi?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHR1I NARHAR] TPRASAD
SUKHDEO SAI): (a) The press re-
port appeared in Times of Indic dated
30th BMey, 1978 has been seen,

{b) No, Sir.

(c) Improvement measures taken
in hand are:—

ti1) Repair and replacement of the
aireonditioning plants.

(ii) Rehabilitation of all exchan-
ges—internal and external plants,
where necessary on a phased pro-

Eramme,

(iii} Continucus checking of the
performance of all exchanges by an
Efficiency Team every month and
attending to the shortcomings potic-
ed,

{iv) Pressurisation of all junction

and primary cables on a phased pro-
gramme basis,

(v) Use of jelly-filled distribu-
tion cables on an extensive gcale to
prevent seepage of water in case of
minor damage to cables.

(vi) Setting up of 5 Monsoon Fault
Control Centres to monitor the
break down of cables gnd tg repair
them immediately by working round
the clock, the fault Centre being
provided with men, material and
vehicles for the same,

{vii) Regorous tesling of all call
queueing pquipment for special ser-
vices, monitoring the answering
time of operators, and intreasing
the number of assistance service

positions (109) from 38 to 60

AUGUST 3, 1978

Written Answers 172
Passport Racket

2680. SHRI MUKHTIAR SINGH
MALIK:
SHRI SHYAM SUNDER
GUPTA:
SHRI G. M. BANATWALLA.,
Will the Minister of EXTERNAL
AFFAIRS be pleased to siate;

(a) whether a passport racket has
been unearthed at the Bombay Air-
port by Government and it has been
alleged that the prospective  emi-
granis are being muleted by as much
as Rs. 100 to Rs. 300 per candidate;

(b} if so, whether some Foreign
Ministry’s officials are absp taking
bribes for issuing of passports, and

{c} what action Government have
taken and if so, with what result?

THE MINISTER OF BSTATE IN
THE MINISTRY OF EXTERNAIL
AFFAIRE (SHRI SAMARENDRA
KUNDU): {(a} Yes, Sir; The CBI
arrested a travel agent at Bombay
airport for demanding ang accepting
money unauthorisedly from a pros-
pective emigrant. The CBI officials
also raided the agent’s residence and
se.zed a number of passports and
some incriminating documents. ‘They
have alsp arrested two associates of
the agent.

(b) The case is siill under investiga-
1inn_' Therefore, it is not possible to
say now whether any officials of the
Ministry of External Affairs are also
involved, *

{¢) CBI has registered a case again-
st the agent and investigations are
proceeding.

Idle Mini Stee]l Plants

2681. DR. BAPU KALDATE: Will
the Minister of STEEL AND MINE3
be pleased to state:

{a) whether it is a fact that a
number of minj steel plants in the
country have been lying idle;

{b) if so, since when these are lying
idle; and
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(c) what steps have been taken to
provide sufficient raw material to
these plants?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
and (b) Some mini steel plants were,

earlier lying closed due to recession

in steej demand, power shortage and
other constraints. Due to  various

° steps taken by the Government, most
of the cperaling mini steel plants have
since heen brought back jn produc-
Lion.

(¢) The following steps have been
taken to augment the supply of raw
materic! to the minj steel plants;

(1) Direct import of a total of 2
Takh tonnes of ferrous melting
scrap has been allowed to the elec-

tric arch furnace units.

(i1) Import duty on melting scrap
has been abolished.

(ii1) Excise duty on certain cate~
gories of heavy melting scrap pro-
cured from the integrated steel
plants has been abolished.

Import of graphite electrodes has
also been allowed to meet its short-
age in supply from indigenous sour-
' ces.

Memorandum from Graduate Engl-
neers, Telecom Association,
Maharashtra

2882. DR. VASANT KUMAR PAN-
DIT: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether Government have re-
ceived a memorandum from the
. Graduate Engineers  Telecom. Associa-
tion (India) Maharashtra State Branch
complaining against lack of promo-
tional opportunities for engineering
graduates recruited as Jr. Engineers
in Post & Telegraph Department;

(b) if so, what are their demands
regarding pay scales recruitment,
, .tadre, promotion and percentage

reservation, for promotion to group
IA'.

(¢) whether a lot of frustration, dis-
content, and ill-feeling hag grown in
the mind of graduate engineers about
job prospects and promotion in the
P. & T. Department; and

(d) if so, what steps have beel
taken to remedy the stituation and
give the graduate engineer a proper
evaluation in the P. & T. Department?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAD: (a) Yes, Sir.

(b) Their demands are as follows:

(1) Higher pay scale of Rs, 500/
900 instead of Rs. 425/700.

(2) Better promotional avenues
by grant of promotion to Group ‘B’
cadre after 3 years of service.

(3) Only Graduates Engineers
should be recruited as Jr. Engineers.

{4) Reservation of 50 per cent
outside vacancies in Group ‘A’ ser-
vices for engineering graduates ex-
isting in the P & T Department.

(¢) and (d) The Graduate Engi-
neers Telecom. Association, India is
not a recognised Association. No ac-
tion is required to be taken on repre-
sentations received from unrecognised
associations.

Pakistan’s desire to attend non-
Alligned Meet

2683. SHRI KANWAR LAL GUP-
TA: Will the Minister of EXTERNAL
AFFAIRS be pleaseq to state:

(a) whether Pakistan has sought
India’s support for membership of the
non-aligned group of nations;

(b) is it also a fact that the repre-
sentative of Pakistan had a talk with
the Minister recently over this issue;

(c) if so, the details thereof and
the steps taken by Government over
the request of Pakistan’s representa-
tive;
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(d) whether Pakistan is being invit-
ed as a guest at Belgrade on the
request of India; and

(e) the reaction of Pakistan over
the steps taken by Government over
their request?

THE MINISTER OF TSTATE N
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) Pakistan had sought
India’s support for participation in an
appropriate capacity in the Belgrade
meeting of the Foreign Ministers of
non-aligned countries.

(b) Yes, Sir.

(c) There are certain well-estab-
lished rriteria for participation jn the
non-aligned movement. One of the
criteria is that the country concern-
ed should not be a member of a multi-
Jatev+' military alliance concluded im
the context of Great Power conflicts.
However, at thg Colombo Summit of
the non-aligned countries in 1976,
some countries, similarly placed as
Pakistan, were permitteq to partici-
pate as guests. As there was consen-
sus in favour of Pakistan participating
as guest in the Belgrade meeting, Gov-
ernment supported such consensus
and Pakistan participated in the Bel-
grade meeting ag guest.

td) No, Sir.

(e) The Government of Pakistan
have appreciated Government of
India’s stand on this question,
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Jobs to Unemployed Youth

2685. SHRIMATI AHILYA P.
RANGNEKAR: Will the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pieased to state:

(a) whether the attention of Gov-
ernment has; been drawn to the
analysis collected by a ieam of the
World Employment programme
(WEP) of the International] Labour
Organisation (ILO) that law and order
problems wifl multiply if society does
not take appropriate measures for
fuller integration of youngmen in the
work processes by giving them res-
ponsibilitics and recognition?

(b) if so, the reaction ot Govern-
ment thereto; and

(c) the steps: being taken to create
more and more job opportunities te
the unemployed youths?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR

(SHRI RAVINDRA VARMA): (a)
No. Sir
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(b) Does not arise.

(¢) The Plan for the years 1978 to
1983 will be so formulated as to have
a high employment content where
opporiunities will be provideq both in
the rura! and urban are€as for subs-
tantial employment. Accordingly, as
and wher, the Plan unfolds itself and
gets implemented, more and more op-
poriunities will be created for emp-
loyment.

Employability of ITI Trainees

2686. SHRI A, BALA PAJANOR:
Will the Minister of PARLIAMENT-
ARY AFFAIRS AND LABOUR be
pleased to state:

(a) the annual expenditure on In-
dustrial Training Institutes;

(b) the number of persons trained
and the trades in which trained; and

(c) the assessment of the employa-
bility of the trainees on completion of

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI1 RAVINDRA VARMA): (a) The
Industrial Training Institutes are run-
ning under full financial anq adminis-
trative control of .the State Govern-
ments and Union Territories. The in-
formation asked for is not available.

(b) A\ statement is attached which
indicates the total number of persons
trained and the trades in which they
have been trained.

(¢) On completion of training an
assessement of the skills acquired by
the trainees is carried out by conduc-
ting Ali-India Trade Tests undex: the
auspices of the National Council for
Training in Vocational Trades. No as-
sessment of employability of the
trainces is carried out as the employ-
ment of the trainees depends on the
availability of job opportunities in
the industry.

It mmay be stated that as against
10.19 lakhs trainees trained so far,
2.18 Jakhs were on the Live Register

training indicating number absorbed of the Employment Exchanges as on
in various occupations? June, 1977.
Statement

The nanber o f trainees who have successfully completed training up to 1077 and the numper T
trades is given below. The numbero fIndustrial Trianing Institutes is 356.

S. No, Category of Trades

No. of
No. of persons
trades trained

1. Engineering

2. Non-Engineering

ToTAL .

32 9,07,092 '

21 1,12,049

10,190,141
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List o f Trades:

ENGINEERTNG

1. Blacksmith.

2. Welder (Gas & Electric),
4. Sheet Metal Worker,
4 Moulder,
5. Carpenter.
6, Mechanic (Motor Vehicle)
7. Mechanic (Tractor).
8. Mcechanic (Diesel).
9. Upholstry.
10. Plumber,
11, Painter.
12. Farm Mechanic.
t3. Wircman,
14, Building Constructor,
15. Pattern Maker,
t6. Fitter,
17. Turner,
18, Machinist.
tg. Machinist (Grinder).
20, Electroplater.
21. Electrician
22. Instrument Mechanic,
23, Refrigeration Mechanic.
24. Millwright Maintenance.
25. Tool & Die Maker,
26, Waich & Clock Maker,
27. Draughtsman {Mechanical),
28, Wircless Operator.
29. Surveyor.
%0, Draughtsman {Civil).
31. Mechanic (Radio & TV).

%2. Electronics.
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18,

19,

20,
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NON-ENGINEERING

Bleaching, Dying & Calico Print-
lng.

Book-Binding.

Canc, Willow and Bamboo Work
Cutting & Tailoring.
Lmhroidery & Needle Work.

Hand Composition and  Proof

Reading,

Wreaving Furnish ing

of Fancy
Falaries.

Hand Weaving of Nawar, Tape,
Durries and Carpet.

Weaving of Woollen Fabrics.
Manuflacture of Foot Wear.
Knitting with Machine,

Manufacture ol Household Utensils.

Manulature of Sports Goods
(Leather).
Mnnufacture of Sports Goods
{Misc.)
Manufacture  of  Sports  Goods
(Wood).

Manufacture of Suit-cases and
other Leather Goods,

Preservation of Fruits and Vege-
tables,

Printing Machine Operator.
Stenography (English).
Stenography {Hindi}.

Weaving of Silk & Woolien Fa-
brics.
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Report of Committee on Consumers’
Price Index Numbers

2687. SHRI JYOTIRMOY BOSU:
Will the Minister of PARLIAMEN-
TARY AFFATRS AND LABOUR be
pleased to state:

(a) whether the Committee on Con-
sumer Price Index numbers submilted

its report to Government jn February,
1978;

(b) i so, the reasons why the said
report has not been laid on the Table
of the House;

(¢) whether any member or mem-
bers of the Committee attached noles
of dissent to the report; and

{(d) if not, the salient featureg of
those notes?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHR] RAVINDRA VARMA): (a)
to {(d) Yes, Sir, the Report including
three separate Minutes of Dissent by
five members representing the interest
of employers and workers is under
study. The Hindi version of the Re-
port is under preparation and will be
ready shortly. The Report will soon
be laid on the table of the House.

Definition of Casual Workerg as
Workmen

2688, SHRI K. A. RAJAN:

SHRI M. N. GOVINDAN
NAIR:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether the Madras High
Court has made a judgement that the
workers employed on a casual or
ad hoc basis are “workmen” within
the meaning of the term defined in
the Workmen's Compensation Act;

(b) if so, the details thereof;
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{¢) whether Government have &
proposal under consideration to ex-
tend this statutory recognition to
other labour legislations alsec; and

(d) if so, the details?

THE MINISTER OF STATE 1IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINGH): (2) and (b)
The Mudras High Court is reporteg to
have held thai a casual labourer,
Per se, cannot be denied the rank of
a workman contemplated under the
Workmen's Compensation Act. Casual
or nop-regular employment has not
been excluded from the ambit of the
statutc.

(cy and (d). Casual Labour emp-
loyed in connection with employer’a
trade and business are already covered
under the Workmen’s Compensation
Act, 1823, subject to the conditions of
wage limit etc, being satisfied. The
judgment of ithe Madras High Court
confirms this legal position. The In-
dusirial Disputes Act, 1947, Minimum
Wages Act 1950 and the Factories
Act 1848 etc, are already applicable
ty casual workers who fulfil the con-

ditions laid down in the respective
Acts,

Appointmeynt of D. D. General (Tech),
ICMR

2689. SHRI BHAGAT RAM: Will
the Minister of HEALTH AND FAMI-
1Y WELFARE be pleased to state:

(a) whether it is a fact. that a
retired medical scientist from some-
where else, has been appointed
as one of the Deputy Director Gene-
rals {Technical) of the ICMR;

(by if so, the reaction of the Gov-
ernment thereto; and

{c¢) whether Government is consi-
dering to take necessary steps to
amend the byelaws of the ICMR
suitably and bring the superannuation
age of the medical scientists in  the
ICMR at par with the counterparts in
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the Government of India when there
is a large-scale unemployment of medi-
cal scieniists in the country and their
large scale exodus to foreign countries
in search of employment?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) The
post of Dy. Director General (Techni-
cal) of the ICMER was filled on the
basis of obtaining the services of an
oificer from the Government of Ma-
harashira on deputation basis after
ithe officer griginally selected for the
post expressed a desire that he wouid
like 10 work in the laboratory ratiier
than it the Headguarters office. ‘This
officer joincd the ICMR Headquar-
ters in June 1976 and continued cn
deputation basis till his retirement
from his cadie on 3lst October, 1976.
Subsequently, the officer was employ-
ed gn the normal re-employment
terms for a period of 2 years.

{b) The appointment wag recom-
mended by a duly appointed Selection
Commiltee of the ICMR. The re-
cominendation of the Selection Com-
mittee was also approved by the then
President and Vice-President of the
Governing Body.

{¢) No, Sir.
Foreign Minister’s Visit to Austria

2394, FROF. P. G. MAVALANKATR:
Wil the Minister of EXTERNAL AF-
FAIRS be pleased to state;

(ay whether any  specilic  agree-
ments were reached as a result of
his wvisit to Austrin  and discussion
with leaders ond  officials of  the
Ausirian Governmeni: and

(b) if so, full details thareofl?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA

UMDU): (a) No, Sir.

(b Degs wnt arise

AUGUST 3, 1978

Written Answers 184

Dissolution/Reconstitution of ‘Tele-
phone Advisory Commitiees

2691. TROF. P. G. MAVALANKAR:
Wil! the Minister of COMMUNICA-
TIONS be pleased to state:

{a) whether he has dissolved and/
or reconstituted one or more local
Telephone Advisory Committees in
varioug major cities and towns of the
country since he assumed charge of
this Ministry;

(b) if so, full facts thereof, giving.
names and designations and qualifica-
tions of all personnel on all such
commiitees and their term of office;

{¢) the terms of reference or work
of Lhe said Commitiees: and

(d) criteria for selection of mem-
bers for the said Committees?

THE MINISTER OF STATE |IN
THE MIKISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHLDEQ SAI): (a) There a3
been no case of dissolution of Tele-
phone Advisory  Committees. The
Telephone Advisory Committees ure
reconstituted oh expity of the term
of two years. The tist of Telephane
Advisory Committees at wvarious pla-
ces is placed on the table of the House
as at List I [Placed in Library. See
No, L.Tv2561j78].

{b) The details will be laid on the
talile of the House.

{¢) A statement giving the fune-
fiune of Telephone Advisory Commit-
tees is placed on the table of the
House as at ListIl. [Placegd in Lib-
rary. Sece No. LT—2561/78].

(d} Copy of the rules is placed on
the table of the House as at List-IIL
[Placed in Library. See No. L’I‘-2561/
787,
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Foreign Distingnished Guests’
Vigit to India

2692. PROF. P. G. MAVALANKAR:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether one or more fereign
distinguished guests visited India on
official invitation between January
1 and July 15, 1978;

(b} if so, full facts thereof;

(¢) the broad nature of subjects
and topics discussed at the wvarious
said visits and meetings of the foreign
dignitaries;

(d) whether any accord/agreement
was Teached in one or more cases as
a result of the said visils and discus-
sions; and

{e} if so, broad details thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU); (a) tp (e). Yes Sir. many
foreign distinguished guests visited
India during January 1 and July 15,
1978. A statement containing the
available information is laid on lhe
Table of the House. [Placed in Lib-
rary. See No. LT-2562/78). Remain-
ing information in respect of visits
handled by other Ministries is being
collected and wil] be laid on the Table
of the House.

Payment of overtime to persons hold-
ding Confidential Positions

2693. SHRI SURENDRA BIKRAM:
Will the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

{a) is it the intention of section 80
of the Factories Act, 1948 that those
who are declared to hold confidential
positions would not bhe entitled for
avertime in case they have to work
beyond the normal working hours;
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(b} if not, have the Central Govern-
ment taken steps to ensure that the per-
sons holding these  confidential posi-
tion do get their overtime dues; and

(¢) whether Government have come
across any company which is not giv-
ing overtime payments to such em-
ployees holding confidential position
under this section?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS A7D LABOUR (SHRI
RAVINDRA VARMA)Y: () and (b).
Under Section 64 of the Factories Act,
1948, as amended, a person holding a
position of supervision or management
or employed in a confidential position
in a factory, who is so  defined or de-
clared under the Act. shall be entitled
to exira wages iIn respect of overtime
work under Szaction 54 of the Aet, pro-
vided the ordinary rate of wages of
such person does not exceed Rs. 750/-
per month. The Act is administered
by the State Governments.

{(¢y No instanceg of infringement
have been brought to our notice.

Dispensary in Factories

2684, SHRI SURENDRA BIKRAM:
Will the Minisler ¢f PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased tg state:

(a) how many factories in the coun-
try having workers' strength over 500
do not have full fledged dispensary
and an ambulance van with a qualifled
doclor; and

(b} what action has been taken by
Government against such companies
which are ignoring this statutory

need?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) and (b).
The information s not readily avail-
able and is being collected from the
State Governments,
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Mineral Deposits in Rajasthan

2695. SHRI 8. 5. SOMANI: Wil the
Minister of STEEL. AND MINES be
pleased to stale:

{a) whether it is a fact that a pre-
liminary survey by the Geological Sur=
vey of India has revealed that Rajas-
than has mineral deposits;

(h) whether a comprehensive plan
has been drawn out for beneficial ex-
ploration of this mineral wealth in the
State;

{c) if so, the cost
thereof; and

and the delails

(d) how far it is
implemented in the
Plan?

proposed fo be
Sixth Five Year

THE MINISTER OF STATE IN
THE MINISTREY OF STEEL AND
MINES (SHRI KARIA MUNDA); (a)
Yes Sir.

{b) to (d). Mineral exploration is a
continuing process and the programme
for exploration has to be constantly re-
viewed and revised in ihe light of re-
sults obtained. Therefore, the G.S.1.'s
programme of exploration is drawn up
on a year to year basis within the
overall framework of t1he Five Year
Plans.

During the next field season pro-
gramme {October, 1978 to September,
1979) which constitutes the first year
of the Sixth Five Year Plan, the GSI
proposeg to carry out investigations
for c'opper, lead, zinc, limestone, pary-
tes, soapsione, clay, fullers earth, bon-
tonine, mica, polash, phosphorite,
emerald, welframite and flourite in
Rajasthan,

In the Budget of GSI for 1978-79 an
amount of Hs. 228.95 lakhs has been
allotted for the Western Region of
GST which cover Rajasthan and Guja-
rat.
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Rock Phosphate in Jhamerkotra (Udai-
pun) '

2696. SHRI 5. 5. SOMANI: Will the
Minister of STEEL. AND MINES be
pleased o state;

(a) whether the Indian Bureau of
Mines, Nagpur hag submitted its stu=-
dies and stated that the low grade rock
phosphate ore al Jamerkotra in Udai-
pur Disirict can be concenirated to
make it usable in the fertiliser manu-
facture;

(b) if so, whether the State Govern-
ment of Rajasthan has approached the
Ceniral Government to seek assistance
in this regard; and

{c) if s0. the reaction of Central
(Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHR] KARIA MUNDA}: (a)
Yes, Sir

(b) No, Sir.

{c) Does not arise.

Calcutta Phone problems a legacy of

past
2607. SHRI CHITTA BASU: Wwill
the Minister of COMMUNICATIONS

be pleased to state:

(a) 1o what extent, it is correct to
say “Caleutta phone problems a legacy
of the past” as reported in the Calcut-
ta editien of the ‘Statesman’ dateq the
0th June, 1978; and

{b) what specific steps Government
propose to take to liquidate the legacy
of the past?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NAREARI PRASAD SUKH-
DEC SAI): (a) It is correct to some
extent,
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(b) Improvement measures taken in
hand:—

1. Rehabilitation of all exchange
Internal and External Plants,
where necessary, on a phased
programme,

2. Microwave Junctions between
all outlying Exchanges and
main Exchanges are being

planned.
3. Construction of RCC Cable
Ducts with PVC  pipes for

main cable routes in a phased
manner.

4. Pressurisation of all Junction
and Primary Cables in a time
bound programme.

5. Provision of Moistrue Barriers
for protection of subscribers’
Distribution cables.

6. Use of Jelly Filled Distribution
Cables on an extensive scale
to prevent seepage of water in
case of minor damage to
cables.

7. Provision of more Cable Distri-
bution Cabinets and Pillars for
quick restoration of faults and
flexibility of giving new con-
nections.

8. Provision of Stand-by Engine
Alterations in Exchanges in
case of Mains power failure.

Crossbar Ex-
Make on a

9. Upgradation of
changes of ITI
phased programme.

Walting List for Telebhone Connec-
tions in Calcutta

2698. SHRI CHITTA BASU: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether there is a big waiting
list of the applicants for new tele-
phones in Calcutta;

(b) if so, the number of the waiting
applicants; and

(c) by when the waiting list might
be wiped out?

THE MINISTER OF STATE IN THE
MINISRY OF COMMUNICATION
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a) Yes, Sir.

(b) Number of waiting applicants.
under different categories is as follows:

OoYT 2,056
Special 1,378
General . 22.646

ToraL ———2-(;,—0;

(c) Waiting list is expected to be
wiped out by March, 1980.

Installation of Micro-wave Links in
Calcutta

2699. SHRI CHITTA BASU: Will
the Minister of COMMUNICATIONS:
be pleased to state:

(a) whether Government propose to
instal micro-wave links in Calcutta;
and

(b) if so, the steps taken in this
direction?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a) Yes, Sir. We have already
installed an experimental digital Micro-
wave system between Telephone
Bhavan and Cossipore at Calcutta. In
addition, we have proposed a scheme
for inter-linking 5 Telephone Exchan-
ges in Central and Northern Calcutta
by Microwave links.

(b) This scheme is being examined
from technoeconomic considerations.
If found justified, these links are likely
to be provided in about two years’ time-
after issue of sanction.
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Improving Efficiency of Telephone Ex-
changes to Delhi

2700. SHRI VIJAY KUMAR MALHO-
TRA: Will the Minister of COMMUNI-
CATIONS be pleased to slale:

(a) has the shortage of spare parls,
inadequate mainienance and overload-
ing led some of the older telephone
exchanges in Delhl to weork far below
the required standards of efficiency;

(b) if so. the steps being taken to
improve the siluation; and

{c) what arrangements have lLieen
made o meetl the monsoons when thou=
sands of telephones go dead as waler
seeps inlo lhe underground cables?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
{SHRI NARHARI PRASAD SUKHDEO
BAI): (a) Inadequacy of some spare
parts, failure of a few air-conditioning
plants in summer months and over-
loading had a somewhat adverse effect
on the maintenance of some of the ex-
changes.

(b) The following steps have been
‘taken:

(i) Necessary sSpares have been
collected from the factory by send-
ing a special representative,

(ii) Expansions of existing ex-
changes, and installation wof new
ones are being expedited to provide
relief to overloaded exchanges.

(iil) The faulty Air.conditioning
plants have been attended to.

(¢) (i) Special Fault information
and Repair Control Centres equipped
with repair equipment, tools instru-
ments, transport and personnel have
been set up to expedite repair action.

(ii) As a long term preventive
measure, gas pressurisation of un-
-derground  junction and primary
cables is being stepped to cover the
maximum possible length.
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Opening of Technical and Cultural
Centre in Indian by Neutral Countries

2701. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether a technical and cul-
tural cenfre is going lo be opened in
India on behalfl of neuiral countries;
and

() if se, when?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAIL AFFAIRS
(SHR1 SAMARENDRA KUNDU): (a)
and (): There is a proposal to estab-
lish a Centre for Science and Techno-
lpgy of the Non-aligned and developing
countries in India. The Conference of
the Ministers for Foreign Aflairs of
the Non-aligned countries held in Bel-
grade from 25—29 July, 1978, accepted
the ofler of India to open the Cenlre
and recommended that a plenipoten-
tiary conference to adopt the Statutes
for the Centre be convened as soon
as possible.

There is no proposal o open a cul-
{ural centre in India on behalf of the
non-aligned countries.

Shortage of Steel Plates

2702, SHRI G. 8. REDDI: Will the
Minister of STEEL AND MINES be
pleased to slate:

{a) whether there is a shortage of
steel plates in the country;

(b) if so, whelher there is any pre-
mium on its sale; and

{¢) if s0, how Government propose
to meet {his situalion?

THE MINISTER OF STATE 1IN
THE MINISTRY OF STEEL AND
MINES (SHR] KARJA MUNDA): (a)
and {b). There is a shortage in certain
categories of stee] plates on  which

there is a premium jn the open mar-
ket.
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4c) Efforts are being made to in-
crease the indigenous production and
Alsg major customers have been ad-
vised to import part of their require-
mengs. SAIL also proposes to import
during the current year some quan-
titieg of plates as buffer stock.

Additiona]l E, D. Agents in P&T
Department

2768. SHRI SUKHENDRA SINGH:
Will the Minister of Communications
be pleased to state:

(a) whether it is a fact that the
P&T Department proposes to employ
a number of additional extra depart-
mental wagents during the current
finapcial year to strengthen and
rationalise the delivery and clearance
letters in the rural areas; and

(b) if so, the details regarding the
scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) Yes, Sir.

(b) 10,000 additional Extra De-
partmenta] Agents are proposed to be
appointed in the rural areas of the
country during the current financial
year. Circlewise details of the pro-
posed number to be appointed in each
Postal Circle is given in the attached
Stutement.

Statement

Circle-wise  targets regrding appoint-
ment of Extra Departmental Agents in
rural arcas during 1978-7¢.

Neoo ol
TDAs
S.No. Circle proposed
o be
appointed
during
1978-79
1. Andhra . . . 850
2. Bihar . . . 820
3. Delki . . 30
Gujarat Goo

2167 LS—T.
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I 2 3
5. J&K . 200
6. Kerala . 200
7. Karnataka . 500
8. M.P. 1,100
9. Maharashtra . 800
ro. N.E. 500
. N.W. 400
12. Orissa 500
13.  Rajasthan 800
14. Tamilnadu 70a
15. U.P, 1,200
16.  West Bengal 800
- To,non

TR QT w afedl F T dw @

gfaen

2704. st MfaT 747 : 77 W4
wAT g T AT AT F £

(F) Frwg aw ¢ fr o O
§a A MY, ALY,  GEAAY,
S AT TN WEIA F AW el
¥ a9q IR g ¢ foax  afooms-
WET IT §d T ANl FY FATE F;y
HIHAT FIAT 94T §

() waT e G F A F glray
* faq o¥f oF 41 AR g @A
¥ faq 3% darm ¥ AE FEEE
Fr g wWR

(W) AT # WY ¥ owm
2, UF qUT TFUL F9 4§ @A FT
W3 AT afz Gar FE s q@y
g O 3% F oAST AT ?
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g} WWiAd 8 sy ®Er (s
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Lock-outs ang Mandays lost

2705. SHRI C. K, CHANDRAFPAN:
SHRI RAM KISHAN:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
please to state:

(a) how many mandays were lost
due to strike during last six months
of 1978;

(b) how many lock-outs of units
are continuing in States, sector-wise;
and

(¢} how many fresh lock-outs took
place in last six months and details
sector-wise thereof?

THE MINISTER OF PARLIAMEN-
TARY AFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) Accord-
ing to the provisiona) information
received by the Labour Bureau upto
18-7-78, the tolal number of Mandays
lost due to strikes during the period
January to May, 1878 was 4.76 million.

(by A statement (No. I) giving the
information available in respect of
lockouts which were reported con-
tinuing in the returns for the months
of January to May, 1878, is laid on the
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Table of the House. [Placed in Li.b-
rary. See No. LT-2563/78].

(c) A statement (No. II) giving the
information available in' respect of
lockouts which originated during the
months of January to May, 1978, s
laid on the Table of the House.
[Placed in Library. See No, LT-
2563/78].

Islamic Meet

2706. SHRI MOHINDER SINGH
SAYIANWALA: :
SHRI RAM PRAKASH TRI-.
PATHL

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

{a) whether it is a fact that some
Indian nationals attended the Islamie
meet recently held in Pakistan and
opened by the Chief Martial Law
Administrator of Pakistan;

(b} if so, in what capacity they
represented India there;

(¢) whether the selection of the
delegates was made by ap official
agency; and

{d) the role they played in the
Conference and the report if any,
submitted by them?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (BHRI SAMARENDRA
KUNDU): (a) Yes, Sir.

(b) and (c). They participated in
thelr personal capacity in response to
invitations received from the Organi-
zers of the Conference.

{(d). According to our information,
the participants from India made an
effort to block w®ny discussions on
Kashmir in the Committee of the
Conference which was dealing with
the problems of Muslim Minorities,
on the ground that the meeting was
concerned with social, economie and
cultural matters and politica] Itemas
like Kashmir should not find a place
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in its deliberations. Having failed in
their effort, they submitted a note of
dissent.

In the fina] document of the Confer-
ence, the paragraph on Kashmir
stateg that the “India delegation” ex-
pressed jts reservation on this sub-
ject.

Government have received com-
municationg from some of the parti-
cipants.

Programme for supply of Steel at
block level

2707. SHRI R. K MHALGI: will
the Minister of STEEL AND MINES
be pleased to state;

{a) whether Governiment have
under consideration 5 scheme or the
programme for the supply of steel at
the block-level throughout the coun-
try;

(b) if so, when Government would
be in a position to initiate the said
programme; and

(c) what stage the said scheme
stands today?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
to (¢). The main producers have been
advised to step up supplies to State
Small Industries Corporation to ser-
vice the requirements of the small
scale units at the Block level, In ad-
dition, SAIL is also examining the
possibility of opening retail outlets
in the Blocks. The details are being
worked out,

Mini Steel Plants in Maharashtra
Lying Idle

2708, SHRI R. K. MHALGL: Wwill
the Minister of STEEL AND MINES
be pleased to state:

€a) whether a number of mini steel
“plants in Maharashtra gre lylng idle;
and

(b} if so, the reasons thereof?
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THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
Out of the 27 mini steel plants licen-
sed in Maharashtra, only 23 have
been commissioned. Of these 23 units,
9 were lying closed in May, 1978.

(b) Precise reasons for closure of
each unit are not known. Generally
their difficulties have been:—

(1) Inadequate power supply;

(ii) Lack of demand for their pro-
ducts; and

{iii) Managerial and financial di-
ficulties.

Panel to suggest improvement in
training imparted by LTI,

2709. SHRI JANARDHANA POO-
JARY: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state;

(a) whether Government have set
up a panel to recommend ways and
means for the improvement of the
quality of training imparted by ITT;

(b) if so, the composition of the
panel and whether any recommenda-
tions have been made by the panel;
and

{c) if so0, the details thereof?!

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Yes, Sir;

(by and (c¢). The composition of
the panel is given in the enclosed
staterment. The panel have not yet
submitted their report,

Statement

The composition of the panel is
given below,

Chairman

Shri 8. A. Qadir, Ex-Director Gene.
ral of Employment and Training
and ILO Expert (Retired).
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Members:

1. Shri B. G. Varshney, Chief
Training and Manpower Adviser,
Fertilizer Corporation of  India,
New Delhi

2. Shri M. S. 8. Varadan, General
0. D. Manager, Hindustan Machine
Tools Ltd.,, Bangalore,

3. A representative of the Asso-
ciation of Indian Engineerlng In-
dustry, 172 Jor Bagh, New Delhi
(Shri U. P, Pandit, Managing Direc-
tor, Accumax Ltd., Rajkot).

4. Prof. G. S. Kadu, Director

Technical Eduycation, Maharashtra,
Bombay.

5. Shri 8. N. Goel, Director of
Technical Education, Rajasthan,
Jodhpur,

6. A representative of the Minis-
try of Education and Social Welfare
{Dept. Educationy (Prof. R. J. Desh-
mukh—Director)

7. A representative of the Deve-
lopment Commissioner Small Scale
Industries, New Delhi (Shri B. N.
Bhattasali—Djrector),

8. A representative of Khadi and
Village  Industries Commission
{Shri Vipin Saksena—Director).

9. A representative of the Mints-
try of Agriculture and Irrigation
(Department of Rural Development)
(Shri Maharaj Krishan Kaw-Jt
Commissioner-Training).

Member-Secretary:

Shri P, S. Prem, Addl. Director of
Training, Ministry of Labour
(DGE. & T)

Appointment of Labour Trustees

2710. SHRT K, LAKKAPPA: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

{a) whether Government have re-
ceived letters from certain Members
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of Parliament belonging to opposition
urging for immediate appoinitment of
Labour Trustees; and

(b} if so, the action so far taken
thereon?

‘a

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHR] RAVINDRA VARMA): (a) A
letter dated the 17th May, 1978 ad-
dressed jointly by 18 Members of
Parliament has urged the appointment
of trustees representing labour inter-
ests on the Paradip Port Trust Board.

{b) Government is locking into the

matter and expects to be able to take
a decision shortly,
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Complaint against Chandrapur Tele-
phone exchange Maharashtra

2712. SHRI RAJE VISHVESHAR
RAO: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether there are many comp-
laints from the people of Chandrapur
in Maharashtra against the working
of telephone exchange;

(b) what are the complaints;

(c) is it 5 fact that some machine
has been burnt down;

(d) whether there is no dust proof
room which is required for it at
Chandrapur;

(e) whether telephone machine is
too small for the load of telephones
that Chandrapur has today; and

(f) will Government see that new
machine is put up and dust proof room
constructed for it immediately look-
ing to the number of new factories
coming up in Chandrapur District?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRA-
SAD SUKHDEO SAID): (a) and (b).
No, Sir.

(¢) No, Sir.

(d) Every effort is made to prevent
ingress of dust.

(e) and (f). The existing capacity
is adequate for the present working
lines. To meet additional require-
ments, 100 additional lines are being
added. Further expansion by 100
lines is also planned. A guitable
departmental building is also proposed
to be constructed.
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STD Racket in Delhi

2714. SHRI P. K. KODYAN: Wil
the Minister of COMMUNICATIONS
be pleased 1, state:

(a) whether Delhi Police has recent-
Iy unearthed a STD racket involving
traders and Delhi Telephone employ-
ees; and

(b) if go, the details and action tak-
en against{ the culprit?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEC SAI): (a) and (b). The
Police recovered fifteen handsets from
the Coronation Hotel, Delhi on 18th
May, 1978, These did not have any
dialling facility,

No. of persons prevented from going
to Middle East

2715. SHRI G. M, BANATWALLA:
‘Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a)
past six months ending 30th June,
1978, were off-loaded or detained at
docks ang airports from proceeding to
Middle East countries despite their
possessing valid passports, visas and
passage tickets;

{(b) the main reasons for the same;
and

(c) what steps, if any, do Govern-
ment intend to take in order to avoid
hardship and harassment to persons
intending 1o go abroad for employ-
ment?

THE MINISTER OF BSTATE IN
THE MINISTRY OF EXTERNAL AF-
FATRS (SHRI SAMARENDRA KUN-
DU): (a) Between January 1 and
June 30. 1978, 4653 proapective emi-
grants were not permitted to depart
b the Emigration authorities at the
embarkation points, viz, sea/air ports
or Bombay, Ernakulam Delhj and
Amritsar.
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{b) These emigrant workers were
not permitted ty, depart ag they had
not fulfilled the prescribed emigration
formalities under the Emigration Act,
1922, which regulates emigration of
workers from India. In addition to
valid passports, visas and passage
tickets, all prospective emigrants are
required to obtain emigration clear-
ance from the Protector of Emigrants
before their departure,

{c) Government have already pres-
cribed clear procedure for obtaining
emigration clearance under the Emi-
gration Act; whoever emigrants in ac-
cordance with this procedure is per-
mitted to depart without any difficul-
ty. Government are also taking steps
to further streamline thege procedur-
es so that no hardships are caused to
such emigrants.

Increase in Price of Steel

2716. SHRI F. P. GAEKWAD; Wwill
the Minister of STEEL AND MINES
be pleased to state;

{a) whether the recent increase in
the prices of different categories of
stee] iy not considered tog steep;

(b} the overall percentag, increase
in the prices of steel; and

(c) the reasons for the said in-
crease;

(d) whether it is not likely to ad-
versely effect the cost of construction
of houses and small scale industries;
and

(e) in view of (d) whether any re-
lief is proposed tp be given?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRT KARIA MUNDA): (a)
No, Sir.

(b) A¥%aut 8.3 per cent of the aver-
age selling price.

(c) Prices have bheen revised main-
ly to {i) cover cost escalations in the
production of iron and steel (ii) ensure
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fair return to producers (iii) meet
the increased incidence of freight
burden on account of increased in the
lead distance over a period of time
and (iv) to find adequate resources
for modernisation, rehabilitation and
development of steel industry and to
lessen is dependence on budgetary
support.

(d) and (e). Not likely. Small
scale units are, however, being sup-
plied steel through Small Scale In-
dustries Corporations at a price which
is Rs. 40 per tonne less than the stock-
yard prices,
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Meeting of npon-aligned countries

2720. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) the efforts made by the Govern-
ment of India to keep non-aligned
countries together;

(b) whether India will participate
in the coming non-aligneq Foreign
Minister’s meeting in Belgrade; and

(c) if so, the special points sought
to be raised by India in the said Con-

ference?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) India has consisten-
tly made efforts to ensure the unity
and solidarity of the non-aligned mo-
vement to ensure that the movement
retains its identity as an independent
global force with the goal of creating
a just international economic and po-
litical order and the maintenance of
international peace and harmony,

(b) India participated in the re-
cently concluded Belgrade Conference
of the Non-aligned Foreign Ministers.
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(c) At this Conference, India sought
to ensure that the non-aligned Move-
ment does not deviate from jts basic
principles which provide for both
flexibility and unity of purpose in the
midst of diversity, India stressed the
unity and solidarity of the non-align-
ed countries in order to ensure that
the Movement continued to play a
key role in reordering international
-economic and political relations. India
also emphasised that bilateral dispu-
tes between non-aligned countries
should not be allowed to threaten the
unity of the movement and permit
interference jn the internal affairs of
non-aligned countries with the objec-
tive of spliting the movement ang re-
ducing its effectiveness. Along with
other pon-aligned countries, India cal-
led for a speedy and just resolution
of long standing international issues
like Southern Africa, the Middle East
Palesting and Cyprus that threaten
international peace and security, On
the economic side, the Indian delega-
tion stressed the need for rapid imp-
lementation of the Action Programmsz
for Economic Cooperation adopted at
the Colombg Summit of Heads of
State/Government in August 1876
The Indian delegation also sought to
ensure that the non-aligned move-
ment retained the initiative on cru-
cial issues of international develop-
ment co-operation such as the estab-
lishment of the New Internaticnal
‘Economic order, the formulation of an
international development strategy
for the Third Development Decade and
speedy conclusion of negotiations —e-
lating to international economic issues
of wital importance to developing
countries.

Progress of Steel Plants in Visakha-
patnam and Vijayanagar

2721, SHRI S. R. DAMANT: Will
the Minister of STEEL AND MINES
be pleased to refer to the reply given
to Unstarred Question No. 2271 on
the 9th March, 1978 angd state:

(a)} whether scrutiny of the detail-
«d projecty reports on Vijayaupngar and
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Visakhapatnam Steel Planta have
since been completed;

(b) if so, whether the Ministry has
formulated its own proposals in that
regard; and

{c) in case of major changes pro-
posed by the Ministry; the details
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
No, Sir.

(h) and {c). Dg not arise,

Foreign expertg invited for Khetri

Copper Smelter

2722, SHRI 5. R, DAMANI: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) how many foreign expert teams
have so far been invited to investigate
and report on technological and ope-
rational problems faced by Khetri
Copper Smelter since its commission-
ing and the full details thereof includ-
ing the time taken by each team, the
fees paid. etc:

{b} whether M/s, Furukawa of
Japan have since submitted their re-
commendations;

() the major differences in the opi-
nions expressed and recommendations
made in the reports of these teams;

{d) whether apart from the above,
our own expert teams have ever been
asked to make independent evaluation
and if so, the details thereof; and

{e) how is it that in spite of all
such studies the Unit’'s performance
continues to be verv unsatistactory?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES {SHRI KARIA MUNDA): (a)
Only one team of foreign experts from
Furukawa Co. Ltd., Japan was invited
for investigativn into the technologi-
cal and operational problems which
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were being faced at the Khetri Smel-
ter, since its commissioning. The team
which consisted of 3 members had
visited Khetri Copper Complex from
27th April to 3rd May, 1877, for pre-
liminary investigations. The fees paid
to M/s. Furukawa for the visit of
their team and preliminary investiga-
tion report amounted to US Dollars
8209.50. Based on the preliminary in-
vestigation report, an agreement was
entered intp with M/s. Furukawa Co.
Ltd, Japan, on 2nd September, 1977,
under which M/s. Furukawa ware o
provide the services of their Special-
ists for technical assistance for Khetri
Smelter initially for a period of 1
year. From September, 1877, on-
wards a team of Japanese Spetialists
varying ip number from 3 to 6 has
been repularly stationeg at the oro-
ject to assist in tackling technological
and operationa]l problems. The total
payments made to M/s. Furukawa Co.
Ltd., so far for providing the services
of their Specialists from September,
1977 onwards, amount to US Dollars
1,89,670.

{(b) After the preliminary investi-
gation report which was submitted by
M/s. Furukawa in June, 1977 thLe
Specialists team of Furukawsa station-
ed at Khetri has been making recom-
mendations from time to time for
overcoming both short-term and long-
term technical problems faced by the
Khetri Smelter,

{c) Does not arise as only one team
of Specialists namely that from Furu-
kawa Co. Ltd, Japan, was invited
from abroad.

(d) The technological and opera=-
tional problems which were being
faced at the Smelter were receiving
constant attentipn of Hindustan Cop-
per Limited's own technical officers.
To overcome some of the technical
broblems notably that relating to ox-
cess generation of reverts, certaip re-
medial measures like enrichment of
converter blast were implemented in
January, 1977, These steps resulted
in seme improvements and were also

subsequently approved by the Japan-
ese Specialists. However, the im-
provement achieved by the efforts of
Hindustan Copper Ltd. was only
marginal and having regard to the
naturg of the technological problems
facing the plant, it was necessary to
take technical assistance from a well-
known firm of consultants with pro-
duction experience.

(e) There has been a steady im-
provement in the operation of the
Smelter Plant after the induction of
Japanese Specialists in September,
1977, The problem of €Xcess genera-
tion of reverts has been largely tack-
led. Hindustan Copper Limited are
implementing the long-term modifica-
tions suggested by M/s. Furukawa.
With the implementation of these
modifications the operalion of the
plant is expected to improve further.

New Hospitals in Delhi

2723. SHR] DURGA CHAND. Wil
the Minister of HEALTH AND FA-
MILY WELFARE be pleased ty state:

(a) the details of hospitals proposed
to be set up in various areas of Delhi;

{b) by when the work of the hos-
pitals will start; and

(¢) by when they will be opened
to public?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) to
(c). It is proposed to construct a
500 bedded hospital in Hari Nagar,
necessary sanction for which has been
issued. The quesiion of setting up a
Medical College ang Hospital Comp-
lex in Shahdara (East Delhi) is also
under consideralion, Besides these
two big hospitals, proposals for estab-
lishing seven 100 bedded hospitals in
the rural areas/resettlement colonies
of Delhi are under consideration of
Delhi Administration.
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Dental Department of Dr, Ram Mano-
har Lohia Hospital, New Delhi

2724. SHRI DURGA CHAND: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state;

{a) whether it is a fact there is u
great rush of patients ip the Dental
Department of Dr. Ram Manohar
Lohia Hespital in New Delhi;

{b) whether it is a fact there is no
peparate arrangements for C.GILS.
beneficiaries in the Denta]l Depart-
ment of the Hospital; and

(¢} if s, what are the reasous
therefor and what arrangements are
being made for the C.G.H.S, benefi.ua-
rieg in the Dental Department pof the
Hospital?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): {(a) Yes.

{b) and {c). No separate arrange-
ments exist in the Dental Department
of Dr. Ram Manohar Lohia Hospilal
exclusively fur CGHS beneficiaries.
This i in keeping with the general
pattern of working, also followed In
other Departments of Dr. Ram Ma-
nohar Lohia Hospital like Eye, ENT,
Skin, Psychiatry ete. However, one
Staff Surgeon (Dental) and one Den-
tal SBurgeon from CGHS have heen
posted in the Dental Department of
Dr. Ram Manohar Lohia Hospital, for
attending to the CGHS heneficiaries.
Apart from the facilities awvailable in
the Dental Department of the Hospi-
tal facilities for denta] treatment are
alsg provided to CGHS heneficiaries
at the CGHS Poly-Clinic at Pusa
Road, New Delhi.

Trade Transiy facililies via Pakistan

2725 SHRI DURGA CHAND. Wil
the Minister of EXTERNAL AFFAIRS
be pleased to refer to the reply fo
Unstarred Question No. 7629 on 20th
April, 1978 ang state:

{a) the progress so far made on the
question of grant of reciprocal transit
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facilities between India and Pakistan;
and T

{b) by when, gur trade relations
with Afghanistan via Pakistan are
likely to 3tart?

THE MINISTER OF STATE 1IN
THE MINISTRY OF EXTERNAL,
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a} and (b). This question
has been under discussion with the
Government of Pakistan from time
to time. Np agreement has been
reached go far, !

Verification of Passports

2726, SHRI SHAMBHU NATH
CHATURVEDI: Will the Milnister of
EXTERNAL AFFAIRS be pleased to
refer to the reply given to Unstarred
Question No. 2121 on the 9th March,
1978 regarding verification gn pass-
ports and state:

{a) whether Government have issu-
ed jnstructions to its Regional Offices
regarding acceptance of an affidavit
by the applicant in lien of wverifica-
tion;

{b) if so, will a copy of the same
be laid on the Table of the House;
and

{c} will Government also issue &
press note for the information of the
public in accordance therewith?

THE MINISTER OF STATE IN

THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) Yes, Sir.

(b} All the Regional! Passport Offi-
cet had been instructed by a cireular
letter issued on March 27, 1978, that
they “had a special resposibility in
informing and educating the public
about the facilities (Sworn Affidavit
System) available.”

(c) Steps have already been taken
by the Regional Passport Offices to
popularise through the media the
Sworn Affidavit facility., A continuing
effort would be made to further popu-
larise this facility,
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Accidents in Indusiries ip Private and’
Public Sectors

2728. SHRI DRONAM RAJU SAT-
YANARAYANA: Will the Minister
of PARLIAMENTARY AFFAIRS
AND LABOUR be pleased to state:

(a) the number of accidents in va-
rious industries both private and pub-
lic sectors in the country from Octo~
ber, 1977 to June, 1978;

(b) the number of persons died, se-

riously injured and those sustained
minor injuries; and
(¢) the amount of compensationr

paid and other relief given to the vic-
tims’ family?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
{SHRI RAVINDRA VARMA): (a) Ac-
cording to information available the
number of accidents was 1,00,900.

(b) Oul of the injured persons 23t
died. The break up of Rgures between
serious and minor injuries is not avail-
able.

(c) The information is not available.

Law Providing secret Ballot for elect-
ing and recognising umions

2720. SHRI DRONAM RAJU SAT-
YANARAYANA: Will the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to state:

(a) whether Government propose
to enact a law to make a provision
of secret ballot {or the purpose of
electing the office-bearers of trade
uniong and alsa for the recognition of
a portieular union where the unions
are more than one;
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(b) if so by what time, and if nut,
the reasons therefor;

(¢) whether any Central Trade
"Union is/are against the provision of
secret ballot; and

(d) if so, what are their number
and names?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
{SHRI RAVINDRA VARMA): (&)
and (b) These questions are being
considered in the owverall context gt
the Industrial TRelations Bill, which
would be introduced in Parliament
soon.

(¢) and (d). The Report on Comp-
rehensive Industrial Relations Law
adopted on 21 September 1977 by the
Committee on Comprehensive Indust-
rial Relations Law and Composition
of Indian Labour Conference, copies
of which are available in the Parlia-
ment Library, contains, inter alia, the
views of the representatives of the
Central Trade Union Organisations.
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Telephone connections in Burdwan
District, West Bengal

2731. SHRI DHIRENDRA NATH
BASU: Will the Minister of COMMU.
NICATIONS be pleased to gtate:

(a) the progress of telephone com-
munication in West Bengal during the
last six months;

(b) whether applications for ..cw
telephone connections have been kept
pending for several years for want of
cables and instruments etc.;

(c) whether no new telephone con-
nections have bene given in small
towns of Burdwan such at Katwa,
Kalana and Manteswar etc; and

(d) whether temporary connections
for six months even on medical
grounds have not been granted 1n
Katwa Constituency?

THE MINISTER OF STATE IN
"THE MINISTRY OF COMMUNICA-
‘"TIONS (SHRI NARAHARI PRASAD
:SUKHDEO SAI); (a) During the
€x months petied January to June,
1978 6513 telephone conti¢ttions have

been provided in Calcutta and 1215
in rest of West Bengal,

(b) Telephone connections have
generally been provided regularly in
smaller exchanges of West Bengal
There have been some delays from
time to time because of shortage in
small sized cables and line materials.

(€9) No, Sir. During 3 months April
to June, 1978 30 connections have
been added at Katwa and 2 each at
Kalana and Manteswar,

(d) No, Sir. Telephone connec-
tions are being provided unless re-
quiring very long lines calling for
larger amount of line stores.

Non-Alignment

2732. SHRI G, S. REDDI: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether the idea of non-align-
ment is strengthening in other coun-
tries; and

(b) if so, how many countries are
expected to join the non-aligned na-
tions group?
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THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDEA
KUNDU): (a) Yes, Sir.

(b) At the recently concluded Con-
ference of Ministers of Foreign Affairs
of Non-Aligned countries held in
Belgrade from 25—29 July, 1978, Diji-
bouti acceded to the Movement as a
member and Pakistan gnd San Marino
Wwere invited to participate as guests.

Wages paid ‘to workers in Mines

2733. SHRI DURGA CHAND: Wil
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
1o state:

{a) what are the wages per day
paid to a worker in each mine;

{b) what facilities in respect of

{c) whether there is any proposal
to enhance their wages in view of the
risk involved therein; and

(d} if so, what are the details

thereof?

THE MINISTER OF FARLIAMEN-
TARY AFFAIRS AND LABOUR
{(SHRI RAVINDRA VARMA): (a) A
statement showing the wages payable
to lowest category of workera (un-
skilled) in certain classes of mines is
attached.

(b) Housing schemes have heen in-
troduced in coal. iron ore, mica,
limesione and delomite mines, Medi-
cal facilities are also available under
the Welfare Fund schemes for  the
workerg in these mines.

tc) and {(d). The Minimum Wages
Arctl provides for review of minimum
wages at intervals not exceeding 5
years, and the procedure laid down
in the Act is being followed.

Statement

housing, medical are given to those
workers;
3. No. Category of mines

A. Notified under Minimum Wages Aet,
1. Gypsum Mines
2. Darytes mines
3. Bauxite mines
4, Manganese mines
(i} Below ground
{ii) Above ground
5. China clay mines
6. Kyanite mines
7. Copper mincs

4. Clay mines

‘Wages for
Unskilled
Date of {lowest
fixation/ category)
revision workers
(Rs. per day)
12-6-1976 5 Bo
12-6-1976 5-Bo
19-6-1976 5 80
12-6-1070
6 g6
5-Bo
12-6-1076 5 o
G-10-1076 5-8u
1z-b-1976 5 80
lﬂ-ﬁ-rg;,-ﬁ 5 bu
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Date of l}’l,l:‘h?lg;r
S. No. Category of mines ﬁu_!i_onl (lowest
revion ue::rker.i
(Rs. per day)
9. Stone mines 9-10-1976 580
10. White clay mines 12-6-1976 5 8o
11.  Fire clay mines g-10-1976 5 80
12. Ochre mines . 0-10-1976 5-8o
13. Steatite (including Soap stonc and tale mines) 9-10-1976 580
14. Asbestos mines 9-10-1976 5 8o
15. Chromite mines .. 19-6-1976 580
16.  Quartzitemines 19-2-1977 580
17. Quartz mines 19-2-1977 5 8o
18. Silica mines 19-21977 580
19. Mica Mines . 19-6-1976
(i) Below ground 6- 96
(il) Above ground 5-8o
B. Bipartite Settlement (As in June 1978)
1. Coal Mincs
(i) Below ground 17-70
(ii) Above ground 16+ 70
C. . Under Wage Board recommendations (From 1-6-1978)
1. Iron Ore 10" 72
to 11°72
2. Limestone and Dolomite Mines 10°72
to 11°72
Names of private individuals who ac- (b) who paid their air fare and
companied P.M. on foreign tour other expenses; and -

2734. SHRI K. MALLANNA: Wil
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) the names of private indivi-
duals who accompanied the Prime
Minister during his visit to Belgium,
United Kingdom and United States;

(c) the basis on which these private
individuals were selected?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
to (c). Dr. P. C. Dhanda accompanied
as the Prime Minister’s Personal Phy-
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sicisn, Smt. Padmaben Desai, act-
ing as the Prime Minister's Official
Hostess and Shri Kantibhai Desai as
the Prime Minister’s son to agsist him
in his personal needs. Both Smt. Pad-
maben Desai and Shri Kantibhai De-
8ai made their own travel arrange-
ments and Government did pot incur
any  expenditure on that account.
Government of India paid for the pas-
sage of Dr, Dhanda. In her capacity
as the Prime Minister’'s Official Hos-
tess Smt, Desai was entitled to  incur
expenditure on  entertainment from
Entertainment Grants sanctioned for
the Prime Minister’s foreign visit. She
wag also entitled on Government ac-
count to accommodation/cash allow-
ance. However, she did not incur any
expenditure on  these accounts. Dr.
Dhanda was also entitled to accom-
modation/cash allowance on Govern-
ment account,

Chosure of India news in London !

2735. SHRI MUKIITIAR SINGH
MALIK:
SHRI SHYAM SUNDER
GUPTA:

Wil the Minister of EXTERNAL
AFFAIRS he pleased to state;

(a) whether Weckly Journal ‘India
News' wag stopped sometime back
by the Indian High Commission in
London;

{b) if so, the reasons thereof;

(¢) whether Government propose
to resume this publication; and

(dy if so, by when?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
The Weekly Journal ‘India  News’
published by the High Commission of
India, London had stopped publica-
tion on February 23, 1974

(b} The Journal was discontinued
83 an economy measure.
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{¢) and (d). The High Commission’s
Weeldy Journal ‘India News' recom-
mended publication on June 1, 1978
and is being published regularly since
then.

Demand and production of irop and
steel and allied metals

2736. SHRI A. R. BADRI NARA-
YAN: Will the Minister of STEEL
AND MINES be pleased to state:

(3) the total requirements of iron,
steel and other allied metals in
the country;

(b} the total overall production in
several factories—public and private;
and

(¢} how ia shorifall if any, proposed
te ke made up?

THE MINISTER OF STATE IN
THE MINISTLY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
The ferm ‘allied metals” is not clear.
In the sbsentve of names of the speci-
fic metals, it is not possible to  give
the requisite information in respect of
“aliied metals™,

During the current finaneial year,
domestic demand of saleable steel as
projectedd by the Working Group on
Iron and Sieel is estimated at  7.61
million tonneg and for pig iron  at
0.945 million tonnes,

{b) According lo the production
plan dvuwn up by SAIL, 1.541 million
ionne; of pig iron will be available
from the integrated stee! plants. As
regards saleable steel, production
from the integrated steel plants and
the mini-stcel plants is expecled to
be akout 9 million tonnes during the
current finoneial year.

(¢) Thovgh over-all availability of
steel iy exjpovied 10 be in excess of
the demand, there might be shortfalls
in rettain categories which would be
made up through imports.
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Gorey’s letter y Lord
Mountbatten

Shri N. C,

2737. SHRI SAMAR GUHA; will
the Minister of EXTERNAL AFFAIRS
be pleased to gtate:

(a) whether it is a fact that the In-
dian High Commissioner to UK, Shri
N. G @Gorey, wrote a letier 1o Lord
Mountbalten seeking information from
him about what happened to Nelaji
Subhas Chandra Bose on the  basis
of reporis that appeared in the classi-
fied British documents which  have
been publisheq in the year 1966

(b) if s0, the text of the loiter:

{¢) whether Lord Mounibatten re-
plied tg the letter wrillen by Shri
N. G. Gorey to him; and

{d) if s0, the text of Lorg Mount-
batten’s reply to Shri N. G. Gorey?

THE MINISTER OF STATE IN Tl..
MINISTRY OF EXTERNAL AFFAIRS
{SHR] SAMARENDRA KUNDI): (a)
to (d). Shri N. G. Gorey, High Com-
missioner for India to the U.K., wrote
a personal letter to Lord Mountbatten
in February 1978 requesting him 1o
shed some light on the resumed
death of Netaji Subhash Chandra
Bose at the instance of the Hon'ble
Member whg has raised this question,
Lord Mountbatten, in hig personal re-
ply to Shri Goray, dated 10th March
1978, stated as follows:

“My archives have been searched
and there is no official record of
his death and I know  that this
doubt wag shared by Wavel himself
but in a book, “The End of the War
in Asia” by Louis Allen, who serv-
ed as a Japanese language officer in
India and Burma during and at the
end of the war, he described in de-
tail the air crash on the 18th Aug-
ust, 1945 jn which Subhash Chandra
Bose died.

In this book he alse stated that
in 1958 a mission was sent to Japan
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to enquire into the crash and al=
though Suresh Bose still stuck to
the belief that his brother wasg alive
in the Soviet Union, other members
of the mission were convinced by
the evidence of the 67  witnesses
who were called, that he had died
in the crash. The fact that he has
never surfaced anywhere to my
knowledge makes it appear more
than ever clear he was in fact killed
in the crash.”

It may be recalled that two ques-
tiong in the Lok Sabha and Rajva Sa-
bha, No. 5874 on 6-4-78 and No. 134
on 21-7-78, respectively, have been
answered in regard to this correspon-
dence, Shri Goray has stated that
the two letters in question, being per-
somal correspondence, may be treated
as such, while furnishing extracts
given above. In the circumstances,
the Ministry wish lo respect Shri Go-
ray's reguest regarding the full text
of the two letters,

Alleged Exodus of minorities from
Bangladesh

2738. SHR1I MUKHTIAR SINGH

MALIK:

DR. VASANT KUMAR PAN-
DIT:

SHRI SAMAR GUHA.

SHRI SHYAM SUNDER
GUPTA:

SHRI RAM LAL RAHIL

SHRI C. K. JAFFER SHA-
RIEF:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether exodus of minorities
from Bangladesh is still  going on
which is against Nehru-Liaquat Ali
Pact;

(b} whether Government  have
taken any action for the safety and
security of minorities there; and

(c) i s0, what are the details
thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU}: (a)
Eversince partition, there has been
illegal migartion of the erstwhile Pa-
kistanj and later Bangladeshi na-
tionals, including migration of per-
gons belonging to the minority com-
munities, into the neighbouring States
of India. The migration has continued
in recent months also.

(b} and (¢). Tt is basically the res-
ponsibility  of the Government of
Bangladesh to prevent migraiion of
Bangladeshi nationals jnto India and
1o protect the minorities in Bangladesh
The Government of India, however,
has on a number of occasions and at
different levels including during the
visit of President Ziaur Rehman to
India  expressed its concern to the
Bangladesh Government for the fate
of the minorilies in Bangladesh and
sought to impress upon them that it
is their duty to create conditions for
their safety and security so as to pre-
vent the flow of migrants into India

12.16 hrs,
RE. ADJOURNMENT MOTION

ALLEGED HANDUUFFING OF ROHTAK
MepicAL COLLEGE STUDENTS

MR. SPEAKER: Papers o be laid
on the Table. Shri Ravindra Varpm.

SHRI VASANT SATHE (Akola): I
rise on a point of order under Rule 56
read with Rule 376. I have given
notice of an adjournment motion
under rule 57 on the subject of the
most atrocious behaviour in Rohtak
against medical college students in
handcuffing them in hospital beds. In
taday's Times of Iadia....(Interrup-
tions).

MR. SPEAKER: The matter is
under my consideration. I have al-
ready requested you to satisfy me that
the Centre is responsible.
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SHRI VASANT SATHE: I shall
show you...

MR. SPEAKER: Ygu can meet me
later. Not here,

SHRI VASANT SATHE: TYgou will
agrep that this matter is  atrocious,
particulariy medical ccllege students
being handcufled in hospital beds,
(Interruptions) You will agree that
it is very serious. {(Interruptions).

MR. SPEAKER:
of order.

SHRI VASANT SATHE: I shall
show you...

MR. SPEAKER: You have to do it
in my chamber. (Interruptions).

SHRI VASANT SATHE; You were
kind enough to say that this is a mat-
ter concerning the State.

It is not a point

MR. SPEAKER: I did not say any-
thing at all. 1 merely asked you to
show that it is a centra] subject. You
have to do it in my chamber.

SHRI VASANT SATHE: 1t is in
the concurrent list; it is not in the
State list. (Interruptions).

MR. SPEAKER: Please see Direc-
tion No. 14, page 32, item 4; “Once a
member ig informed...” (Interrup-
tions).

SHR] VAYALAR RAVI (Chirayin-
kil);: I met you in your chamber
last week and showed you these
photographs. I sent you three notices
of calling attention and also under
rule 377. This is a most shameful asct
on the part of Mr. Devi Lal, who is
the biggest terror in Haryana (In-
terruptions). Look at these photo-
graphs. These are medical students
and you are handcuffing them. Look
at these photographs. Is this the way
to treat them? (Interruptions). I
want to place them on the Table of
the House. {Interruptions).

PROF. P. G MAVALANKAR
(Gandhinagar): On a point of order,
Sir.
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MR. SPEAKER: Let me hear Mr.
Mavalankar’s point of order. (Inter-
ruptions), Don’t record anything.

(Interruptions)**

MR. SPEAKER: I have called
you. What I have done, I have done.
(Interruptions) A competition bet-
ween Jlung power. I do not allow
anybody. (Interruptions) Not even
one or two, I have calleq Mr.
Mavalankar for a point of order first.

PROF. P. G. MAVALANKAR; We
may have differences with Mr. Sathe
on various matters and we may also
differ from him as to whether he has
a right to raise this particular point
in the House or not. That apart, my
poirt of order arises from what You
have told him., You gquoted one direc-
tion ang ome rule from the Rule Book
and told him that this matter per-
taing to the State.

MR. SPEAKER: You are taking
words put of my mouth. What I said
when the adjournment motion was
brought to me was that the hon.
Member may kindly satisfy me how
the Centre js responsible for this. I
am merely uL that stage. 1 have not
given any decision. (Interruptions)
If anybody wants to satisfy me, he
can come to my chamber. nal here,
(Interruptions)

PROF. P. G. MAVALANKAR:
You say that you want him to teil you
how it comes under the Centre.
According to you, perhaps, it iz @
State matter.

MR. SPEAKER: Let there be no
debute here. 1 asked the hon. Mem-
ber whg gave the notice, ty satisfy
me in my chamber, nat here. I am
not allowing a debate on that.

.

PROF. P. G. MAVALANKAR: 1
am oh a point of order. Tet me com-
plete my full sentence. I have com-
pleted just half the sentence. My
next half sentence is like this. The
point is that this particular incident

“*Not recorded.
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may have happened anywhere in the
country...

MR. SPEAKER: Again, you are
going into the merits of the matter.
In the guise of a point of order you
want to make a speech. Which is the
rule which has been broken? (In-
terruptions)

PROF. P. G. MAVALANKAR:
Kindly bear with me for a minute,

MR. SPEAKER: 1 azm prepared to

bear with you for hours. But tell me
which is the rule which has been
broken., (Interruptions)
I have not asked you. (Interruptions)
I have not placed it before the House.
It is only when I place it before the
House.. .

PROF. P. G MAVALANKAR:
Not only several rules bui something
which is above all the rules, has been
violated, That violation is the viola-
tion of the Constitution of thiz coun-
try. We have, as Members of Parlia-
ment laken oath that we shall abide
by the Constitution. And the Con-
stitution in its preamble says that
dignity of every individual should be
protected. And in this case, it js not
protected. Therefore. it is very much
pari of the Constitution, of thig Parlia-
ment and, therefore, 1 demand that
you must not put this point or that
point, this rule or that rule. The
whale peint is the violation of the
Constitution.

MR, SPEAKER: I have said, for
you no rule, It is not a point of
order.

PROF. P. G MAVALANKAR:
Nobody can  be handeuffed, parti-
cularly when he is a youngman and
is in the hospital. To preserve the
dignity of the individual, T have takep
oath in this House.

MR. SPEAKER: Your cath is to
shout, i3 it?
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PROF. P. G. MAVALANKAR: My
oath is to state what I feel, and feel
intensely.

MR. SPEAKER: Only according
to the rules. This is no point of erder
at all.

PROF. P. G. MAVALANKAR:
When human dignity is violated, I
must point it out. (Interruptions)

SHRI KRISHAN KANT (Chandi-
garh): On this point of order raised
by Prof. Mavaiankar, I must say that
there are certain issues arising in the
country which have to be given pre-
cedence, whether raised by Mr. Sathe
or Krishan Kant. A situation is aris-
ing where the whole medical profes-
sion in the country is going to revolt
against this state of affairs. I know
that what was done in the emergency
is shameful.

MR. SPEAKER; What is the point
of order?

SHRI KRISHAN KANT: Some
method has to be found out so that...

MR. SPEAKER: This is not a point
of order.

SHR] KRISHAN KANT: My point
of order is this. I am requesting you
to find out some method so that this
can be discussed in the House whether
by way of an adjournment motion or
a calling attention.

MR. SPEAKER: This is no point
of order.

SHRI KRISHAN KANT: I would
request you to do something.

SHRI K. LAKKAPPA (Tumkur):
My point of order is very simple. We
should consider the procedure now
adopted in regard to urgent matters
of public importance. In 3 serious
matter of this nature where civil
liberties and rights. ..

MR. SPEAKER:
order? What is
broken?

Is it a point of
the rule that is
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SHRI K. LAKKAPPA: The rule
has been broken in not admitting my
calling attention on this subject.

MR. SPEAKER: No, this is not a
point of order at all.

SHRI K. LAKKAPPA: After listen-
ing only you must give a ruling. We
are treated as chandalas,

MR. SPEAKER: I do not know
about it, you must know better.

SHRI K. LAKKAPPA: Then you
allow my calling attention.

MR. SPEAKER: No, no.

SHR] MALLIKARJUN (Medak):
You are an embodiment of law and
justice and....**

MR. SPEAKER: Don't record
anything.

ot ¥ s eq (faet awR):
YT WEIRT AT ATEE TR HIET
g ¢ 5 Ogas ¥ T &) faedefy
F feeelt & Tz I WY gEa™ w3 T
Afeg fgar & 1 fe=lt & TRz
S dR AR F ART Wiy §
™ & faars IR geaTa &1 Afew
farg | ag N FegAr 2 a8
arafen 3, et WY fafaamae
FEV & €@ q FT 1T AL & qFA 1
7 & 39 T FT QT A AR ATAT
&I A, TR & faAt ¥ 3 gy
W T AT AT | WIS 99 feeAT ¥
W AT T @S, A aw w7
qrét 1 FqTe Y & T H Al -
afraa 1 A% &, 3@ S gaT &,
warfag & fears 8 1 a8 F@a
#feam araar &

**Not recorded.
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MR. SPEAKER: I have heard
enough, I am not going to hear any
more. (Interruptions)**

MR. SPEAKER: Don't record any-
thing. Papers to be laid on the Table.

12.28 hrs,

PAPERS LAID ON THE TABLE

ANNUAL REPORT OF NATIONAL LABOUR
INSTITUTE FOR 1976-77 AND A STATE-
MENT RE. DELAY IN LAYING REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): 1T beg
to lay on the Table:

(1) A copy of the Annual Report
(Hindi and English versions) of the
Natiorial Labour Institute, New
Delhi, for the year 1976-77 along
with the Audited Accounts.

(2) A statement (Hindj and
English versions) showing reasons
for (i) delay in laying the above
document and (ii) non-inclusion of
a review thereon. [Placed in
Library. See No. LT-2543/78].

CONTRACT LABOUR (REGULATION AND
ABOLITION) CENTRAL (AMENDMENT)
RuLEs, 1978

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARAN(: SAI): I beg to lay on the
Table a copy of the Contract Labour
(Regulation and Abolition) Central
(Amendraent) Rules, 1978 (Hindi and
English versions) published in Notifi-
cation No. G.S.R. 948 in Gazette of
India daled the 22nd July, 1978, under
sub-sect on (3) of section 35 of the
Contract Labour (Regulation and
Abolitior y Act, 1970. [Placed in
Library. See No. LT-2544/78].
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EMPLOYEES'" DEPOSIT-LINKED INSURANCE
(SECOND AMENDMENT) SCHEME, 1978

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHR] RAVINDRA VARMA): I beg
to lay on the Table a copy of the
Employees’ Deposit-linked Insurance
(Second Amendment) Scheme, 1978
(Hindi and English versions) pub-
lished in Notification No. G.S.R. 969
in Gazette of India dated the 29th
July, 1978 under sub-section (2) of
section 7 of the Employees’ Provident
Funds and Miscellaneous Provisions
Act, 1952. [Placed in Library. See
No. LT-2545/78].

12.28% hrs,
MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following message received from
the Secrctary-General of Rajya
Sabha:—

“In accordance with the provi-
sions of sub-rule (6) of rule 186 of
the Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to return here-
with the Taxation Laws (Amend-
ment) Bill, 1978, which wnas passed
by the Lok Sabha at its sitting held
on the 25th July, 1978, and trans-
mitted to the Rajya Sabha for its
recommendations and to state that
this House has no recommendations
to make to the Lok Sabha in re-
gard to the said Bill.”

12.29 hrs.

BUSINESS ADVISORY COMMITTEE
TWENTY-FIRST REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): I beg
to present the Twenty-first Report of
the Business Advisory Committee.

**Noi recorded.
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12.30 hrs, “Subject to the provisions of these

rules, a motion for an adjournment

RE. ADJOURNMENT MOTION— of the business of the House for the

Contd, purpose of discussing a definile mat-

ALLEGED HANICUFFING OF ROHTAK
MEeDICAL COLLEGE STUDENTS

SOME HON. MEMBER 7rose—

MHR. SPEAKER: 7You can raise
them at the time when the matter
comes up. You cannol do it now.
{Interruptions).

Now, Statement by the Minister.
He is making a very important state-
ment.

SHRI VASANT SATHE (Akola):
Sir, ] am on a point of order,

MR. SPEAKER: The matter is
under my consideration. You gave
me only this morning.

(Interruptions)

SHRI VASANT SATHE: I gave
notice of an adjournment motion. You
say ‘Yes’ or ‘No. The adjournment
motion must be decided on the same
day.

(Interruptions)

MR. SPEAKER: 1 have already
said the matter is under my considera-
tion.

SHRI C. M. STEPHEN (Idukki):
There is an elementary thing that I
want to .raise.

SHRI VASANT SATHE: You have
to give the consent or say ‘No’. You
cannot take time like this.

1

MR. SPEAKER: I have said that I
got it about 10.30 a.m. The matter is
under my consideration. (Interrup-
tiors). T have before me the Call
Attention notice, I have before me the
adjournment motion and I have before
me the matter under Rule 377. That
is all under my consideration

(Interruptions)

SHRI A. BALA PAJANOR (Pondi-
cherry): T am on g peint of order.
Please see Rule 56 which says:

ter of urgent public importance may
be made with the consent of the
Speaker.”

Only your consent has to be given.
What is your time limit?

Please see the next rule, Rule 57,
which says:

Notice of an adjournment motion
shall be given before the com-
mencement of the sitting on the
day on which the motion iy pro-
posed to be made.”

The notice for the motion has been
given prior to the sitting of the day.
(Interruptions). I am well within
the rules. You have anly one option—
to glve your consent or say, ‘No’, for
whicli if you require time, then Mr.
Ravi has given notice four days
before about this mailter with photo-
graphg and the entire House is with
ong voice and you say You Trequire
time. T am not prepared to....{In-
terruptions). It is ap important and
serious matter. You have no other
option to say anything. (Interrup-
tions). When the C(all Attention
notice is given by Mr. Vayalar Ravi
you can say this, But when the
notice of an adjournment motion is
given on the same subject, you can't
say this. This is a very very serious
matter, (Interruptions), Mr. Mava-
lankar has correctly expressed our
feelings, Now you have got limits-
tions under Rules 56 and 57. Please
explain to thig House how you have
postponed it, Because thjs matter
wag brought by Mr., Vayalar Ravi...

MR. SPEAKER: You seem to be
putting me in the dock.

SHRI A. BALA PAJANCR: No, no.

MR. SPEAKER: You see the rule.

SHRI A. BALA PAJANOR: You
wanted a clarification from Mr. Sathe
as to how the Central Government is
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[Shri A. Bala Pajanor]

responsible. That is the technical
ground you wanted to take in regard
to this adjournment motion. Mr.
Ravi has given the Call Atten-
tion notice 4 days back. The
technicality of that is being taken
up. You can’t brush aside such
a matter. It is g very seriousz matter
touching the youth of the country,
the cream of the country. What is
the important mattier that we are
discussing? The student unrest.
(Interruptions) If you are not going
to cooperate with us in this matter,
T don't think you can save this coun-
try. So you have to cooperale wilh
us.  You have to preside over this
House in a very honourable fashion,
not like this.

MR. SPEAKER: I heard all of you
now.

SHRI A. BALA PAJANOR: No, Sir,
It is a matter touching the youth of
this country. We are to discuss the
student unrest in the medical college.
‘We have to discuss here the student
unrest. Is it only for discussion that
we are discussing?

SHRI C. M. STEPHEN: I want to
make a submission with regard to pro-
cedure. When adjournment motions
are given, you will kindly appreciate
that adjournment is an extraordinary
measure for the adjournment of the
business of the House. We give the
motion saving that the business of the
House on such and such dale be ad-
journed for discussion of a particylar
matter. There is no meaning in your
saying that this matter will be con-
sidered and a deecision would be given
in due course. Three courses are
open to you under rule 60—you can
reject it and inform the Member con-
cerned, or you can give the consent
and ask the Member to ask for the
leave of the House or, thirdiy., under
the proviso to rule 80, if vou are in
doubt, about ihe facts, circumstances
and all that, you can rend the motion

here, usk the Member concerned to
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make a statement here and ask the
Minister concerned to give a reply and
then reserve your ruling. This you
can do. But to say “I amm reserving
it for consideration” is a provision
which is not contemplated in the
Rules of Procedure. as far as adjourn-
ment motion is concerned. I may also
submit that this matter, whether in
the form of Calling Attention, or
under rule 377, by a large number of
Members has been pending before you
for the last three or four days. Now
it has come in the form of an adjourn-
ment motion. So, the decision has to
be given on the same day. You can
either reject it, or allow it, or hear
both sides and keep pending for deci-
sion by you; you cannot have a dis-
cussion, in the chamber and all that.
There is no other course available to
you except these three courses, Qther-
wise, an adjournment motion has no
meaning at all An adjournment
motion is given notice of, because of
the urgency of the matter. This is
what I want to submit for your con-
sideration.

SHRI VASANT SATHE: Under rule
58....

MR. SPEAKER: You do not allow me
to reply to the point raised by the
Leader of the Opposition.

SHRI VASANT SATHE: I will only
add this. If you want to reject the
adiournment motion, you have fto
follow rule 58, which says:

“The right to move the adjourn-
ment of the House for the purpose
ol discussing a definite matter of
urgent public importance shall be
subject to the following restrictions,
namely:—"

Then seven conditions have been given
(i) to (vii). That means, you have to
restrict it only to these, and not 1o
anything outside. As long as it falls
within these rules you, in your wis
dom, will allow the adjournment
motion provided it s a matter of
urgent public importance.
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SHRI KRISHAN KANT (Chandi-
garh): Sir, 1 want to raise point of
order.

MR. SPEAKER: Everybody raises it
twice or thrice. I have hearq you.
There is no point.

SHRI NATHU SINGH (Dausa): I
want to raise a point of order.

MR. SPEAKER: I have heard jyou.
What is it that Shri Balbir Singh wants
to say.

M amEre fag (SifrargT)
oAy FRIEE, I aAw gz & R a3
ez groe & A7 A FF IUT 2.
N arg g3 I AN T
g g F § I § fagia oaaEr § e
fer &.... (sd=9id)

MR. SPEAKER: That is not a point
of order. Do not record anyihing.

(Interruptions)***

SHRI NATHU SINGH: Sir, I rise on
a point of order?

MR. SPEAKER: What is your point
of order?

st amq fag : woms wEIE, #E
W afsqs SFQIER FTAAAT I AT E,
FIEF AT EIZN § For & gw et
W@ AR E | TG AT T AW FT
I @, TWH ST §FR W TF
wm g, sa s fRerr g 1 safag
@ WS §, I9 Ig {IWAT qIT A q7
 FrE gesHAT R @&FR g,
a1 Ffa wEv &FR FIf9Q | T
WY ¥ W9 W Afew W@vEw W
T 7T FFd § | ag amen @fs
T qER ¥ waEfuw g, gafAg
T -UsWALE HITH A AT AFAar
wifs gawr fed@a omasr oo &
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[T 9 1 gg A1 few A R
Fife wdwm 71 A A 3AE A
qAT FHifF USq AGFT W 9H o
W g | 13fag g8 I uF mE
feermm g1 =1few |+ smEr o
TR | ’

MR. SPEAKER: It has been con-
tended that there are only three courses
open to the Speaker in the matter of
an adjournment motion. Generally
speaking, this is the correct position
in law. But it has been held by my
predecessors—and I agree with that
conclusion—that there are occasions
when the Speaker may urgently re-
quire some more information before
dealing with the adjournment motion.
This is a well established practice of
this House and it is on that basis that
I have called for certain information.
The matter will be immediately looked
into. But I do not accept the conten-
tion that the Speaker has no jurisdie-
tion at all to take some time for con-
sidering the matter.

Now we go to the statement by the
Minister of External Affairs.

S5t Wt T et (Aq)
197 & HeaeTa AVT UF qTET FT TN
¢ | qaATaR OF aaTg ¥ § eqrATReer
FT Afeq AUF AT AT /E | @
gATERI AW F T A fiu

M E ) ag e fagr § aaiRgR
Faqagdd | Tg ATHA aTg A

¢ | z§ = fasd & @I A
A qIA A AWA | ST JAfe@r F;T
Fgr a1 % wEt o7 gfvemt o qow
X & &1 ware @ ST @, 1 &
FY A T FA & AT ITRT 92 faar
srar & afrw J7 Sae Jr § 9§
SRy AT 2FAT W FA § AT gART
¥® TEr og@T ...

***Not recorded.
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weas WPRT A |@EET ATH
HTET FE & | ATIET AfAw wew
Fw @ mr g | mwy gEa Aifew
7 g

st A TR ANEY : F fgaT 9T )
g9 08 & |

weqer WP : IAFT HfgsT FT |
TE targe W WET T l

Y gAY T AWE 0 aE AR F
a1, WA F qAA a1 Jg IS
§ afga &1 @i Jw g, 3 faw
oG, g7 7eF fIE ag, w}T F IEA
af a% 7 &1 A AT T & |

werR WEWRT - g8 @iz AR
T A ¥

N W S S g (R )

O ux wEEdr F1ogwW g |
faram sa ¥ ag wrwatEd fzar mr

a1 f 99 @a ¥ w97 qarg § e
fadas O G9T K W7 ST09T

MR. SPEAKER: It has already been
introduced. It is coming up.

TR W qAR IRt
QAT T OVET FL .

MR. SPEAKER: Don't record.
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12.45 hrs.

STATEMENT RE. RECENT CONFER-
ENCE OF FOREIGN MINISTERS
OF NON-ALIGNED COUNTRIES.
HELD AT BELGRADE

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): Mr. Speaker, Sir, as Honour-
able Members are aware, the Confer-
ence of Foreign Ministers of Non-
aligned Countries was held in Belgrade
from 25—29 July, 1978. Though the
25-Member Coordinating Bureau of
the Non-Aligned Countries had met
twice at Foreign Ministers' level first
in New Deihi in April 1977 and in
Havana in May 1978. this was the first
meeting of the Foreign Ministers of
all the Non-aligned countries since the
Fifth Summit Conference held in
Colombo in 1976. An important high-
light of the Conference was the in-
augural address delivered by Iis Ex-
cellency Joseph Broz Tito, the Presi-
dent of the Socialist Federal Republic
of Yugoslavia.

86-member countries of the Maeve-
ment, 10 countries and 12 organisa-
tions with observer status as well as 9
countries with guest statug attended
the Conference. Djibouti was admitted
as a new member and Pakistan and
San Marino as guests. Welcoming
Pakistan as a guest, we expressed the
hope that it will go on to detach itself
from the military alliance system. In
my statement at the Conference, I also
stated in general that while welcom-
ing nations who seek association with
the Movement, we expected them to
move on rapidly to repudiate totally
their dependence on military blocs and
multilateral military alliances.

India was unanimously elected as a
Chairman of the Political Committee.
India also presided over the Drafting
Committee set up by the Political
Committee to finalise the Political De-
claration. I also utilised the oppor-
tunity for talks on bilateral as well as

**Not recorded.
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International questions with many
Foreign Ministers. On the eve of the
Conference, India organised a special
cultural performance of Indian artists
which was widely appreciated.

The Conference adopted unanimous-
ly a Declaration at the end of its
deliberations c¢onsisting of a political
and an economic section and an Action
Programme for Economic Cooperation.
The general debate in the Plenary
provided the forum for a review of
the international political and economi¢
situation, and the role which the Non-
aligned Movement has played and
shouid continue to play in strengthen-
ing peace and promoting cooperation
on the basis of justice and equality.
The common theme in the general de-
bale was the need to preserve the
unily and solilarity of the Movement
and to re-affirm the fundamental prin-
ciples of non-alignment which were
proclaimed at the First Summit Con-
ference of Nomn-aligned Countries held
in Belgrade in 1961. Qur stress that
no attempt, either from inside or out-
side, can weaken or deflect the Move-
ment if we remain genuinely non-
aligned found wide support,

The Conterence was Theld in  the
midst of a great deal of speculation
regarding the ability of the Movement
io maintain its unity and cohesion in
view of the emergence of sharp differ-
ences and even conflicts between some
of the Non-aligned Countries and of
foreign military presence in some of
ihese countries having potentiality of
involving them in the vortex of cold
war politics.

The Conference faced these problems
squarely and addressed a special ap-
peal tp the Non-aligned countries in-
volved in mutual disputes to make
every eflort themselves to reach peace-
ful settlements primarily by bilateral
means. In addition, it recognised that
Non-aligned Countries could render
assistance to the parties concerned by
bilateral means and through various
forms of good offices for reconciling
and resolving disputes peacefully. The
passibility of establishing informal ad
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hoc groups for providing good offices
to parties to the disputes, should they
so desire, was also examined and re-
commended to the parties directly
concerned.

The Summit Conference of the Orga-
nisation of African Unity held in
Khartoum just before the Conference
of Foreign Ministers of Non-aligned
Couniries greally facilitated the task
af the latter Conference and constitut-
ed an important contribution towards
its success. The Conference admired
the courageous stand of the African
States in Khartoum in their decision
1o Dbe exclusively responsible for
Africa’s defence and security by con-
sidering the possibility of establishing
an inter-African force within the
framework of the OAU. It also noted
that the OAU Summit had totally re-
jected ail attempts aimed at involving
Africa in the cold war politics and its
condemnation of any foreign inter-
ference in the internal affairs of
African States.

The Conference recommended that
in order 10 avoid the emergence of
such conflicts. the relations between
the Non-aligned Countries must be
guided by the basic principles of Non-
alignment, the Charter of the TUnited
Nations. strict mutual respect for inde-
pendence, sovereignty and territorial
integrity of each Non-aligned State and
the inviolability of legally established
international frontiers. Tt was also
recognised that the interest of unity
and cohesion of the Movement can be
best served if narrow national, re-
gional and ideological issues are kept
outside the forum of the Movement as
far as possible and Non-aligned Coun-
tries devoted thelr attention and
energies  principally tc what unites
them in the task of restructuring the
world economic and political order and
promoling mutual cooperation %hased
on collectlve self-reliance.

Of particular significance was the
concern expressed by the Conference
at the setback which the process of
detente has suffered recently and at
the recent  disconcerting tendencies
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lowards a revival of certain cold war
manifestations, The Conference called
upon the world community to re-
double its efforts 1o avert the aggrava-
tion of lensions and for a deepening
and broadening of the process of de-
tenie in order to encompass all the
spheres of international relations in all
regions,

The paolitical part of ihe Declaration
reflects the views of the Non-aligned
Countiries on the major international
issues as well as issues facing the Non-
aligned Movement itself. The Decla-
ration and the Programme of Action
together constitute a comprehensive
platform and a concrete programme of
joint action by Non-aligned Countries
in intermaliomal afTairs. The Declara-
tion contains the united stand of Non-
aligned Couniries on such major inter-
national issues as Southern  Alrica,
West Asia and the Palesline Questions,
Indian Ocean as a Zone of Peace, Dis-
armament, ete.

The House is aware of tha position
of Non-aligned Couniries «n these
issues and that, Ly and large, they
coincide with those of the Sovernment
of India, which I have had the honour
t0 state on the Floor of the House a
number of times in the past. I would,
however, highlight the decisions laken
at the Conference on some of the
major issues.

Reiterating the known stand on the
West Asia and the Palestinian ques-
tions, the Conference called for pre-
paratory work during the forthcoming
Thirty-third Session of the U.N.
General Assembly to convene a Special
-Session to be devoted exclusively to
the consideration of the Palestinian
question.

In regard to the situation in South-
ern Africa. the Conference endorsed
the recommendation of lhe Ministerial
meeting of the Coordinating Bureau
held in New Delhi in April, 1877, to
send a Non-aligned solidarity Mission
to the front line States and the Libe-
ration movements of Southern Africa.
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The Foreign Ministers also endorsed
the decision of the Ministerial Bureau
meeting in Havana held in May 1978 to
convene a Special Ministerial Meet-
ing of the Coordinating Bureau in
Maputo {Mozambique) {o review the
situation in Southern Africa.

In regard to Namibia, the Confer-
ence, while welcoming the decision of
the Security Council at its recent meet.
ing, observed that while taking practi-
cal measures to bring alboul the inde-
pendence of Namibia, it was necessary
10 exercise absolute vigiiance in the
new rhase of efforts for brin'ging
genuine independence lo the people of
Namibia.

On Zimbabwe, the Foreigh Ministers
rejected and totally condemned the so-
calied “internal settlement” in South-
ern Rhodesia and characterised it as
a sham attempt to consolidaie the
racist minority regime in Zimbabwe.

On disarmament. the Confcrence ex-
pressed regret at lhe negative attitude
of some nuclear-weapons States on
two major aspects of the problem on
which India, logether with olher non-
aligned countries, had taken initiative
at the Special Session of the UN.
General Assembly devoled to Disarma-
ment. These were: adoption of mea-
sures necessary to prohibit the use of
nuclear weapons, and a moratorium on
their testing pending conclusion of a
Comprehensive Test Ban Treaty.

The Declaralion contains a new sec-
tion reaffirming the commitment of the
non-aligned countries to the further-
ance of human rights and stressing the
neeq for the world community to adopt
an integral and comprehensive ap-
proach to human rights which would
include mot only civil and political
rights but also social and economic,
The Conference stressed that human
rights and the fundamental freedoms
of the individual and of the people are
inalienable. The emphasis in this
section, on the rights of the individual
and op ensuring the full dignity of
the human person ag one of the prin-
cipal objectives of human righis. was
incorporated at the initialive of India.
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The economic section of the Declara-
tion reviews the recent trends in the
world economy and the position and
prospects of the developing countries
in ft, sets out the positions and recom-
mendations of the non-aligned coun-
tries on the major issues in inter-
national economic cooperation and de-
velopment, enunciates the role of the
non-aligned countries in this fleld and
reviews the implementation of the
Programtne of Action for Economic Co-
operation among the non-aligned coun-
tries and other developing countries.
The general conclusion of the Foreign
Ministers on the implementation of
the Acilion Programme is that while
economic cooperalion among the non.
aligned countries has grown steadily
during the recent years, the available
opportunities for such cooperation have
by no means been yet utilised. Among
the recent major developments cover-
ed in the Action Programme, mention
has been made of the adoption of the
Statute for estaulishing a Council of
Associations of Developing Countries’
Producers—Exporiers of Raw. Malerials
the ftormation of Trade Information
Service in Georgetown, and the accept-
ance of the ofter of India to open a
Centre for Science and Technology for
Non-zligned and Developing Countries
in India,

As regurds the role of non-aligned
countries in the field of international
development cooperation, the Confer-
ence recommeilded thal the movement
should continue to play a central and
catalytic role in the Group of 77. It
was recalled in this connection that it
was mainly al the iniliglive of non-
aligned countries thal a nwnber of
issues such as the eslablishment of
a New Internutional Economic Order,
have been made the principal concern
of the international communily as a
whole,

The brief review and assessment ol
the Conference which I have just given,
will indicate that the Conference has
eminently served the purpose for
which it was called. At this Confer-
ence, the non-aligned movement has
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once again exercised its undoubtedly-
great influence on the side of world
peace and stability. The Conference
ig yet another milestone in the long
journey yndertaken by the non-aligned
countries to reorder the world economic
and political relations, to establish a.
New International Economic Order-
and {o achieve coilective self-reliance-
as an important means towards this-
end. The prophets of gloom who pre-
dicted that the Conference would end
in disorder and bHilter controversy,
were once again proved wrong. The
non-aligned countries at this Confer-
ence did not make any effort to avoid.
the problems besetting them, but went
ahead and faced them sguarely and
sincerely and assiduously tried to And
means of solving them and made ap-
propriate recommendalions to this end..
They reaffirtned the need for unceasing
vigilance to preserve intact the essen-
tial character of the movement and for
maintaining its unswerving fidelity to
its basic principies arxd policies. They
also attached paramount importance to
ihe exercise Ly the non-aligned coun-
tries of the independence of action and
judgmenl ag one of the fundamental
principles of the movement.

The Conference proved that no singie
country or group can deflect the move-
ment in a narrow scctarian direction,
50 long as the members adhered scru-
pulously tc the fundamental principles
of the movemenl. Though the public
platform provided by ihe Conference
was used more than before, for airing
bilateral dillerences, the Declaration
representing the final putcome of the
Conference amply reflects the essential
unity of purpose of the non-aligned
movement in the midst of its rich
diversity of socio-economic sysiems,
political philosophies and culiural ethos
of the individua] member countries
and sets out the key role which the
movement has to play in meeting the
challenges ind the problems of this
growing inlerdependent world.

Before concluding, 1 would like to
take this opportunily to express my
sincere appreciation for the meticulous
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preparations and esxcellent  arrange-
mentls made lor the Conference by ihe
Government of Yugoslavia, which con-
tributed a great deal to ity success.

SHRI HARI VISHNU KAMATH
(Hoshangabad): Mr. Speaker, Sir...

SHRI MALLIKARJUN (Medak):

Sir, one question I would like to
ask....

MR. SPEAKER: No questions. It
canhot be done. We shall try to have
a debate on foreign affairs,

SHRI HARI VISHNU KAMATH:
No debate, Sir. I would dke to ask
whether all the countries represcnted

at the Conference were genuinely
non-aligned....

MR. SPEAKER; That is not rele-
vant,

SHRI MALLIKARJUN: I wani to
ask. ...

MR, SPEAKER: This is not a de-
bate. I have not allowed his ques-
tion also. !

Now we come lo the Legislalive Bu-
-8iness,
CONSTITUTION (FORTY-SIXTH
AMENDMENT) BILL*

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
{(SHRI DHANIK LAL MANDAL): Sir
I beg to move lor leave tg introduce
a Bill further to amend the Constitu-
tion of India.

MR. SPEAKER: Ti questica is:
“That leave bhe granted to intro-

duce a Bill further to amend the

Constitution of India.”

The motion wras adopted.

SHRI DHANIK LAL MANDAL: Sir,
I introduce the Bill.
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DELHI POLICE BILL*

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): 1
beg to move for leave to introduce
a Bill to amend and consoiidate the
law relating to the regulation of the
police in ithe Union Territory of Delhi.

MR. SPEAKER: Motlion moved:

“Thai leave be granted to intro-
duce a Bill to amend and consoli-
date the law relating to the regula-
tion ¢f the police in the Union Ter-
ritory of Delhi”

Mrs, Parvathi Krishnan, You want-
ed to oppose.

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore): S8ir, I rise 1o
oppose introduction of this Bill be-
cause I consider it to be totally
premature. The gquestion gf a fuil-
fledgeg elected Assembly for Delhi,
which has been accepteg in
principle, is at the moment under
active consideration and discussion. In
the abrsence of a demaocratically eleci-
ed full-fledged Assembly, creation
of a Police Commissioner as eovisaged
in this Bili will only add to the mul-
tiglicily of authorities, and the expe-
rience of the Emergency period—the
misuse of authority during that pe-
riod and the Emergency excesses—has
shown how very important it iz that
we Sshould have n proper democratic
set-up even in relation to the police
and the burecaucraey. This Bill is go-
ing to  introduce a  police set-up
which will be outside the democratic
set-up that i3 envigsaged fur Delhi
Therefore, I congider it to be totally
premature. It will lead to the crea-
tion of a dual authority, the civil on

3-8-78.

*Publisheq in Gazette of India Extraordinary, Part II, Section 2, dateq
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the one hand and the Police gon the
other. Therefore, there will be no
democratic conlrol of electeg raopro-
sentatives of Delhi over the Police as
it should exist under a State Assem-
bly. Therefore, apart from the func-
tions that are there in this Bill, cer-
tain functions at present vesled with
the Delhi Municipal Corporation,
even ihose functions arce sought to be
taker avrov. which  meors dntracs
even intg  the existing demorritic
structure, That is why I vehemently
oppose the introduction of this Bill
because instead of increusing the de-
mocratic control it is going to de-
crease democratic control. ...

13,00 hrs,

SHRI KANWAR LAL GUPTA
(Delhi Sadar): I want to raise a point
of order.

MR. SPEAKER: Where is a point
of order in these thinps?

SHRI KANWAR LAL GUPTA: You
kindly give me a minute....

SHRIMATI PARVATHI
NAN: After 1 finish,

KRISH-

Sir, to-day the law and order situa-
tion in Delhi ng doubt is a matter
of grave concern and we are all very
much exercised aver it, but this js no
solution to it, What I would beg of
the Minister is; let him not introduce
this Bill. but with all speed, let him
bring in a comprehensive Bill tg give
Delhi full gtatehood within which the
Police set up will function.

SHRI KANWAR LAL GUPTA:
There is what is called the Delhi Ad-
ministration Act according to  which
all Bills relating to Delhi must go
through the Metropolitan Council....
(Interruptions) Even this Bill was
also referred to the  Metropolitan
Council and the Wetropolitan Council
set up a Select Committee. ...

MR. SPEAKER; What is your point
of order? Under the garb of a point

of order, you want to make a speech.
There is no point of order.

SHRI KANWAR LAL GUPTA: My
submission is that the report of the
Select Committee of the Delhi Metro-
politan Council is with the Govern-
ment and this Bi'l is different from
wha{ has been suggested there by the
Delhi Administration.

MR, SPEAKER: It is not 4 point
of order. How a thing should be done
one way or the other is not a point
of order,

SHRI KANWAR LAL GUPTA: My
submission is, the report of the Delhi
Administration. .. .

MR. SPEAKER: Please, it is not
a point of order.

Now, the question is;

“That leave bhe granted to intro-
duce a Bill to amend and consoli-
date the law relating to the regula-
tion of the police in the Union Ter-
rilory of Delhi”

The motion was adopted,

SHRI DHANIK LAL MANDAL: I
introduce the Bill,

Y guda (za(77) : 77 797 A7
TRAFWET & 1 AT TA R

MR. SPEAKER: Now, shall we sit
for five minutes more and finish these
things so that the afternoon is com-
pletely left for the discussion of the
Shah Commission reports?

SEVERAL HON. MEMBERS: Yes.

MR. SPEAKER: Now, Mr. Dhanik
Lal Mandal—Item 11.

PROF. P. G. MAVALANKAR:
Sir, he is supposed to do a hat-trick
to-day.
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13.08 hrs,

STATEMENT RE. DELHI
ORDINANCE, 1078

POLICE

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
({SHRI DHANIK LAL MANDAL):; Sir,
I beg to lay on the Table ah explana-
tory statement (Hindi and  English
versions) giving reasons for imme-
diate legislation by the Delhi Police
Ordinance. 1978

ME. SPEAKER; Now, there are
five Rule 377 statements. Is it the
pleasure of the House to take them
up now or do we take them up after
lunch? If we take them up afler
lunch, it will cut intg the time for
the discussion of the Shah Cemmis-
sion report.

SEVERAL HON. MEMBERS: After
lunch,

PROF, P. G. MAVALANKAR:
It we finish them now itself, # will
be better,

MR. SPEAKER: Bul the House 1s
not in a mood, 30 we adjourn now
and meet at 2 pm.

13.04 hrs,

The Lok Seblig gdiourned for Lunch
il Fourteen of the Clock.

The Lok Sabha re-gssembled  after
Lunch at Five Mindes past Fourteen
of the Clock,

[MR. DeprY-SprEAwre in the Chair]

MATTERS UNDER RULE 377

(i BWPORTED ATTEMEIT ¥von  REMIT-
TANCES AGROAD BY CENTRAL PRO-
VINCES MANGaNKSE ORr, COMPANY
Ltn., NaGrur.

SHRI C. K, CHANDRAPPAN (Cen-
nanore’; Sir, under Rule 377, T wish
to raise the following-
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The case in question is one which
reveals how a powerful foreign
company can influence people in
high “places and with their conniv-
ance commit a fraud on the country
and get away with millions of ru-
pees,

Central Provinces Manganese Ore
Company Ltd., Nagpur, is incorporat-
ed in UK. and held 49 per cent ghare
in Manganese Ore India Lid, a public
sector undertakings. The company
refused to dilute its holdings in ac-
cordanee with FERA and this led
to its take-over by the Government
of India in 1977. With this the acti-
vitizs of th¢ company came to an end
and the company which hardly had
any assetg worth the name, started
the process of its winding up.

But now they are making an  at-
tempt to take away from India Rs. 80
lakhs in a fraudulent manner, in the
name Of remiltances  abroad of its
past prefits. Thig fraud was expused
by the Reserve Bank of India and In-
come Tax officials and permission was
withheld since 1975. But now people
connected with highest authority in
the country came to the rescue of this
foreign company. ...

w6 { Iterruntions)

MR. DEFUTY SPEAKFER: Nothing
except what Mr. Chandrappan reads
out will go on record, He iz also not
permitied to say anylhing beyond
what is already given here,

SHRI C. K, CHANDRAPPAN: ....
pressurised  the officials of the RBI
and IT and oblained permission to
the company to remit its past profits
abroad, It is now in the final stage
with the Exchange Control Depart-
ment of RBI in Bombay for rroces-
sing the release of remittance  ab-
road. If everything goes well as plan-
ned, within a few days, India will lose
about Rs 80 lakhs in this  shady
transaction.

**Not recorded.
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In 1976, without taking permission
of the RBI, the company in violation
of the FERA ad-vanced a loan of Rs. 1
crores to Ritz (P) Ltd, Bombay. The
company had taken sufficient docu-
ments from Ritz (P) Ltd. to ensure
the repayment of loan. The Enforce-
ment Directorate took action against
the company and directed the HRBI
not to permit further remittances ab-
road by this company.

The company's application for re-
mittances abroad has thus been pend-
ing with RBI since 1875. In 1977 the
company ageain applied to RBI  for
fresh remittances abroad and of the
capital sales proceeds, The RBI with-
held permission for want of Income
Tax clearance certificate,

The company approached Shri P.
Sadagopan, the then Commissioner of
Income Tax, Nagpur & Vidarbha, for
Tax clearance certificate. He refused
to issue the certificate unless the
Company guaranteed the payment of
tax and penalty that may become due
and payable on final assessment of
its income, The Income Tax Depart-
ment reopened the assessment of the
Company on 20-3-1970. The Depart-
ment received secret information from
the Central Board of Revenue that the
company has on a large scale sup-
pressed their F.OB. value of the ma-
nganese ore exported during that
year. The company supplied manga-
nese ore to foreign supplier (a) Unit-
ed Stateg Steel Corporation (b) E. J.
LAVINO & Co. (c¢) British Iron Steel
Co. {P) Ltd. On all the exports made
to these foreign buyers, there has
been a suppression gf about Dollarg 10
to Dollars 15 per tonne depending on
the manganese content,

The Central Excise and Customs
Authorities at Madras notice that the
Company deliberately suppressed the
value to avoid payment of export duty
of 15 per cent on the correct value.

On these secret reports, action was
taken against the company by the
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Customg Authorities and additional
duty of a sizeabie nature wasz levied.

The Company substantially sccepted
the levy of additional duty and paid
1t, thinking that the Government will
not take any further action,

However, the Income-tax Depert-
ment raised its claim  against the
Company, by recpening the aasess-
ment on 20-3-1870, The Department
whag fully satisfled ag to the necessity
of reopening the assessment. The esti-
mated suppression in the value of
goods as  discovered in the records
now available is about Rs. 80 lakhs.

In view of the large tax commit-
ments, the Commissioner insisted on
the Company to give adequate secu-
ity by way of cash or substantial
guarantee to safeguard the interests
of the Government.

He was very keen to have this re-
quirement compiled with as the Gov-
ernment will have no means tg re-
cover the tax dues, as the company
has lost all its assets and also stop-
ped its trading activities. The Com-
pany brought forward the guarantee
of Ritz (P) Ltd. The Commissioner
made enguiries with the Commission-
er of Income-tax, Bombay City
about the credilworthiness of the Ritz
(P) Ltd.

Ultimately, he found, on analysis of
the Balance-sheet of Ritz (P) Litd
that there are huge losses incurred
and the only asset belonging to it was
mortgaged to the Company,

He aid not accept the guarantee
offered through Ritz (P) Ltd. He in-
formed the Company that the Com-
pany should deposit the Title Deeds
of the Ritz Building with the Gov-
ernment, by way of a First Charge
on the property. All this happened
during March, 1978.

The Company slept over the issue
till the end of May, 1978, when the
successor Commissioner, Shri Anant-
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arama lIyer, was approached. He too
did not issue the certificates.  Shri
V., Chidambara, at present holding
the charge, initially refused to issue
the certificate.

In this context, Sir, I request the
Government first, to take urgent steps
to ensure that the Company is not
given permission by the Exchange

Control Department at Bombay, for

remittance abroad, Secondly, an En-
quiry may be ordered into the whole
affair. Thirdly, a comprehensive state-
ment may be made in the House.
Thank you.

MR. DEPUTY-SPEAKER:; Shri Bal-
want Singh Ramoowalia—not here,

Now, Shri Yuvraj.

(ii) REPORTED DANGER TO NATIONAL
HicuwAy No. 31 AND SUBMERGING
OF RAILWAY LINES NEAR NARAYAN-
PUR RAILWAY STATION IN BIHAR
BY FLOOD WATERS.

a1 gxaw (sfeeR) - Imag
HErd, 9993 "R ® AT 2w
IR AT qATT 19T 1A, ATAGUGT
QA & fFe 7@ oF &) W F} g7
qT AT AEY g @Y g AR a9 Fw2T
I | 37 99 AT F FerawE
g1 S 9 T IT AT 31 WY FT
JW FafE 98 am | 500-600
s g R afgg g 1 M A
YA AW FT FIY AT R @
f =t ¥ & 1 wEH MW, Ay
frga ¥, 4w oFqAE, gAw
Y wifs mART  oFERE, 3@
AR " 3 gy mfeq faer sfy
T W Anr & awat 1 a%r wifa
#rarei 93 sfgwr # fafy 933 aqmy
@Y ¥ faq X7 mfzar # gfi<er
F dfrwi & are g FrgArE gd i AN
TP @R 1 IHEERT &
FTEATIRA T 6T 3 "g@q AN )
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fret aror QAT 9 @wa AT
% +fa¥z gg AT FT I R ATAHA
qAEg g AT | T 2 A9 qF ATTEY
W' g8 F< AR § fa7 mar ar a7
A FFR FT FFFAr A fame
YT & & 9T AT & F279 F HT
ot g% 1 sfacr # gfee & 9 o)
T2 U ox faeg afy arfagl & sar-
A, AT gari sfe 7Y 3fer & q@fax
9 AT AL F GIATHT TS0
WEA | M F IF ATIF ATET F
FETITE & T+ § I @ TEw AW
T HTEARMR S &0 AW Y IaT-
qdts W@ ¥ fadmar @ warg @
T AR TH F AW FT I AFAT
R | W Ferq F fagen @}
FFNH T 90T AT FY wigaea T
FTFTAT T FiTT FT AT ATTINTT
W3 €29 & fage Y Ama AR ARFIN
feafq Y 37 ATF & aard & 3EHT
FUTY 48 @ 9T &3 FT FeUT Y
g1 FY e wfaas F wg o

(iii) REPORTED SuPPLY OF CONTAMI-
NATED WATER IN SOUTH DELHI.

DR. MURLI MANOHAR JOSHI
(Almora): Sir, | wish to raise the
following matter under Rule 377.

Recent chemical analysis of the
water supplied in some of the South
Delhi areas has revealed that con-
taminated and impure water was
flowing through the pipes, posing a
grave danger to the health of the re-
sidents. Samples of piped water col-
lected from different areas show that
in al] the areas, the content of resi-
dual chlorine was either non-existent
or was much less than the minimum
specified limit of two parts per mil-
lion. Chlorine is the main water-dis-
infectent which removes harmful
bacteria. The tests also reveal that
the water had traces of ammonia
(Urine), the iron content was 04 ppm
against a permissible limit of 0.3 ppm
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and the hardness waés 322 ppm as
against the permissible limit of 200
ppm. Besides, the water also con-
tained suspended impurities like clay
and sand.

According to Dr. Nilay Chaudhuri,
Chairman of the Central Board for
the Prevention ahd Control of Water
Pollution, the strength of river
Yamuns, flowing through Delhi (from
Wazirabad to Okhla) has got the
worst gquality level, the main cause
of the pollution of the river being the
ineffective sewerage system. About
10 lakh people living in South Delhi
Colonies were being supplied polluted
water from the Yamuna, according
to Dr. Chaudhuri. It is reported that
facilitieg for conducting bacteriologi-
ca] and other tests at the Okhly Water
Works are totally inadequate. The
sparse one-and-a-half room labora-
tory boasts of two shelves of chemi-
cal reagent bottles and four beakers.
There is no microscope for carrying
out bacteriological tests. A two-men
team of analysts does all the check-
ing there from the time water is
tapped from the Yamuna spur, is
cleaned by fixing the traditiona] alum,
filtered through sand and mixed with
chlorine gas. The water-filteration
plant ig reportedly 25-years old.

Thus in spite of the repeated assu-
rances givep by the authorities that
the water supplied to the residents of
Delhi wag aboslutely safe and potable,
doubts and fears persist in the pub-
lic mind that the water is often con-
taminated and impure. There iz no
doubt, a5 the recent tests have shown,
that there is a large-scale contamina-
tion of water being supplied in some
of the areas in Delhi, carrying with
it the risk of water-borne diseases
like jaundice and dysentry. This is
a serious health hazard and imme-
diate steps should be taken to ensure
the supply of clean and healthy water
to the residents of Delhi. I have col-
lected and sealed in a bottle on the
30th July last, the water from the
taps in my residence 39, Meena Bagh,
which comes under the jurisdiction
of NDM.C. The water is so turbid
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and full of foreign matter that it does
not need any chemical examination
10 show the pollution. However, I
am sending it to the Minister con-
cerned for analysis to establish the
extent of its contamination. If the
results show that the water is really
polluted, the concerned officialy should
be taken to task and steps should be
taken to ensure that the walsr sup-
plied by NDM.C. is free frem im-
purities in future. The Chairman of
Standing Committee of the D.M.C.
has also requested the Hon'ble Prime
Minister to hold a probe in the mat-
ter. I would reguest the Govern-
ment to make a comprehensive state-
ment, regarding this matter.

(iv) REPORTED DIFFICULTIES FACED BY
FIsHERMEN IN 'WESTERN CoasT
aNp COASTAL AREAs OF ANDHRA
PRADESH AND TamIL Napu

SHR] EDUARDO FALEIRO (Mor-
mugac): Sir, under Rule 377, I wish
to raise the following matter.

Fishermen operating country-crafts
are in great distress al] over the Wes-
tern Coast and also in the coastal
areag of Andhra Pradesh and Tamil
Nadu and there have also been con-
stant clashes between this class of
fishermen and these operating traw-
lers. The cause for this situation is
the fact that though fishermen
manning country boats ¢an only
operate within a distance of about 5
kms. from the coast and the mecha-
nised boats have the whole sea for
themselves the latter do fish within
the 6 km. range and in the process
not only deprive the traditiona] fisher-
men of any catch but also destroy the
fish breeding grounds.

The Government of India had
appointed an Expert Committee to
study the matter and the Committee
has apparently recommended that
three Ashing zones be demarcated—
the Arst upto 5 km. from the coast for
exclusive operation by country crafts,
the second from the demarcation line
of 5 km. and upto 20 kms. for flshing
by mechanised crafts and small traw-
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lers and the further area to be utilis-
ed by the large trawlers. In spite of
these recommendations and in spite
of the tragedy that the present situa-
tion has created for the traditional
fishermen and their families who are
for the last about one year literally
deprived of their means of livelihood,
Government has so far not taken the
necessary steps to amend the Fish-
eries Act or to demarcate the fishing
zones. I had raised this matter some

months ago under Rule 377, but Gov--

ermnment did not care to come forth
with any statement. 1 hope that at
least now, hon. Minister for Agricul-
ture would make a statement on this
matter.

14.21 brs,

MOTION RE: INTERIM REPORTS
OF THE SHAH COMMISSION OF
INQUIRY

MR. DEPUTY-SPEAKER: The
House will now take up discussion on
the motion by Shri Shyamnandan
Mishra. Shri Shyamnandan Mishra.

SHR] K. LAKKAPPA (Tumkur):
Sir, I rise on 3 point of order on the
motion being moved by Shri Mishra
under Rule 184 regarding motions.
Rule 188 says: .

“No motion which seeks to raise
discussion on a matter pending be-
fore any statutory tribunal cr
statutory authority performing any
judicial or quasi-judicial functions
or any commission or court of
enquiry.... . shall ordinarily be
permitted to be moved”.

The subject matter of this motion to-
day is the Shah Commission Rep-rt.
The discussion on the Shah Commis-
sion Report would give a scope for
discussing certain subject matter
which is pending in a court. In the
basis of the Shah Commission Report,
six cases have been pending in the
court and summons are b#lng issued
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already. Therefore, the process of
law has already taken place and the
law set in motion. In view of these
things, T would like to Quote the rele-
vant portion from the May’'s Parlia-
mentary Practice, which says:

“By a resolution of the House,
matters awaiting or under adjudica-
tion in a criminal court or a court
martial, and matters set down
for trial or otherwise brought be-
fore a civil court may not be refer-
red to in any debate or question...."”

1 would like to further consolidate
my position by submitting to you,
Sir, that there are certain rulings
also in this regard. I have got an ex-
haustive note on the subject which
says that discussion on sub-judice.
matters should not be allowed. It is
the absolute privilege of the legisla-
tures and members thereof to dis-
cuss angd deliberate upon all matters
pertaining to the governance of the
country and its people. Freedom of
speech, of course, should not be re-
stricted so far as the parliament is
concerned, but there are certain rea-
sonable restrictions  imposed by
framing of the rules, and the rule
whether a motion which relates to a
matter which is under adjudication
by a court of law shoulg be admitted
or discussed in the House has to be
interpreted strictly, when this matter
has to be considered,

As 1 said, Sir, six cases now pend-
ing before the court for trial and
in which summons are being issued,
are based on the report of the Shah
Commission. Legal process has, there-
fore, already started. Such a discus-
sion ip this House would not only pre-
judice the adjudication by the court,
but at the same time, it would violate
Rule 184 and the subsequent rules on
the subject in our Rules of Procedure,
which take away such a rjght.

There is another point which I
would also like to bring to your kind
notice, ang that is that the presiding
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officers should also have certain
guidelines in matters where the rule
of sub judice should apply in regard
to the propeedings pending before a
clvil or crlminal court In any part
These six cases are pending.

MR, DEPUTY SPEAKER: What
are the cases which are there?

SHRI K. LAKKAPPA; Six cases,
on the basis of the Shah Commission's
report, have been launched against
Shrimati Indir; Gandhi and some
other persons.

MR. DEPUTY SPEAKER: At what
stage are they?

SHRI K. LAKKAPPA. Summonses
are being issued. They ars in the
Magistrate’s court. It ig in the trial
court. On that also, 1 would like to
quote these things:

“The rule of sub-judice has
application only during the period
when the matter is under active
consideration of a court of law, or
courts martial.”

This would mean that this is a settled
practice, and a citation.

“In criminal cases—irem the time
the charge-sheet is filed, till the
judgement is delivered.”

Then it is sub judice. The charge-
sheet has been filed. Summonses are
jgsued. Not FIRs. This is not a First
Information Report. The cases hava
been filed and summonses are being
issued to the acctsed. You can collect
the facts. Let the matter be chelved.
You ccllect all the facts. I would like
1o raise the issue. In civil suits it is
from the lime the issues are framed till
judgement is delivered. In writ peti-
tions—from the time they are admit-
ted till orders are passed. In the case
of injunction petitlons, from the time
they are admitted, till orders are pass-
ed. In the case appeals, from the time
the appeal is admitted till judgement
is delivered.

The Shah Commission was appoint-
ed because ot political prejudices.

(Interruptions)

MR, DEPUTY SPEAKER: Mr.
Lakkappa, 1 have heard your point of
order. Let us not go into the merits
of what hag been found in the Shah
Commissien’s report. (Interruptions)

SHRI K. LAKKAFPPA: In the cir-
cumstances, I would suggest 1to the
hon, Deputy Speaker: let the facts be
collected and let us know in what
stage the cases are pending, and whe-
ther it would not only prejudice the
cases which are pending, but also
vitiate the proceedings. Let them
apply the rule of law—if Govern-
ment.... believes in the rule of law
and democratic norms,

MR. DEPUTY SPEAKER. I would
like to hear the Law Ministesr on this.

SHR] K. LAKKAPPA: The pro-
ceedingg and discussions may be shel-
ved 1 request the hon, Deputy
Speaker tg see thai they are shelved.

MR, DEPUTY-SPEAKER: Mr.
Lakkappa, you have made your point
clear, Now let me here the Law
Minister.

SHRI K. LAKKAPPA: The Deputy
Speaker should not take any decision
s0 far as this matter is concerned,
till then.

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): The
hon, Meamber has quoted a relevant
rule, and has enunciated , proper
principle. But he is not applying it
to the proper facts. He himself quot-
ed—and read out—that when a
charge-sheet is flleg in a court and a
case becomes pending in that court,
then ordinarily that matter should
not be discusseq in this House. That
ig entirely true. But in the case of
all these cases which, are arising from
the Report of the Shah Commisaion,
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so far only the First Information Re-
ports have been registered. At that
stage a case does not become pending.
A case is only being investigated by
the police. After the invegtigation is
completed, there are two courses
open to the police: either to register
a charge sheet or to flle a final report.
In case a final report is filed.... (n-
terruptions)

SHRI K. LAKKAPPA: Summonses
are being issued ip several cases.

SHRI VASANT SATHE (Akola):
Either they file 5 charge-sheet or
withdraw the ctases—ig it done after
investigation?

SHRI SHANTI BHUSHAN: It is
quite clear. In facy the hon. Member
himsels read out that after 3 charge-
sheet is filed. ... (Interruptions)....
Perhaps there is a misconception on
the part of some hon. Members......
i. e. at the stage when a charge-sheet
is filed, a case is not pending judi-
cially before the court at all. At the
stage when the First Information Re-
port is filed, g case is not pending be-
fore the court. It is only when, sub-
sequently, a charge-sheet s filed
after investigation is completed, only
then.. .. (Interruptions)

SHRI VASANT SATHE: In pur-
suance of the FIR, have the summon-
ses heen issued to the so-called ac-
cused?

SHRI SHANTI BHUSHAN: No, no.
Perheps the hon. Member {3 mixing
up some other cases which do not
arise—because there may be other
cages which have mothing to do with
the Shah Commission’s report.

So far as those ceses are concerned,
may be that charge-sheets have been
filed and summons have been issued.
But, 0 far as these matters which
arise from the Shan Commission are
concerned, at this stage, only the
First Information Reports have been
registered. The cases are under in-
vestigation. No charge-sheeta have
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been flled. Therefore, this rule has
no application.

MR. DEPUTY-SPEAKER, As far
as I am concerned, I think the matter
becomes sub judice only after the
charge-sheet is flled, after the FIR
stage i{s gone through because in
several cases we had discussed in this
House the cases which were just at
the stage of FIR. Therefore, I don’t
think Mr. Lakkappa's point of order
holds good here, Therefore, 1 would per-
mit Mr, Mishra to move the motion,
But, at the same time, I would say
that if there is any case where the
stage i8, ] mean at the stage of the
court, if the court iy seizeq of the
matter, then they shall not discuss it;
other things will be discussed.

SHRI HARI VISHNU KAMATH
(Hoshangabad): Mr. Deputy-Speaker,
Sir, considering the constitution-
al and  political importance of
the subject—Shah Commission’s Re-
port and the Government’s action
taken thereon~—may I request—I hope
the House will agree—that this matter,
this subject, the motion should be dis-
cussed at least for eight hours in this
House, I am sure that this 1is at
least as important as the language
issue which we discussed the other
day. And considering that the con-
stitution Amendment Bill, the 45th
Amendment Bill §s not likely to come
up in this Session and the Lokpal Bill
also, we have got ample time for dis-
cussion. I suggest that we should
devote eight hours at least for this
discussion.

MR, DEPUTY-SPEAKER: We have
already allotted six hours and we
shall see, when we are at the stage
of completing six hours what the
pogition is. There may not be any
speaker even alter flve hours. Mr,
Mishra.

SHRI SHYAMNANDAN MISHRA
(Begusarai): 1 beg to move:

“That this House do consider the
interim Reports I and 1I of the
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Shah Commission of lnquiry and the

‘Memorandum  of Action taken
thereon’, laid on the Table of the

House on the 15th May, 1878".

Sir, while moving this motion I must
say that this day ig bound to be rec-
koned as one of the most important
days in the history of Parliament.
While discussing these documents,
the hon. House will recall that it has
got an opportunity to wash off the
dark stain that this great institution
-had contracted on its lface some
three years back when it approved the
proclamation of Emergency issued by
the President.

Sir, it was a captive Parliament
which acted almost like a rubber
stamp of an irresponsible executive
when many of the Members of this
House were under indeflnite detention.
And probably this did not stir the
conscience of their brother Members
here. When most of them were lan-
guishing behind the prison bars for
indeflnite period, this Parliament, Mr.
Deputy-Speaker, was also functioning
with its proceedings under strict cen-
sorship. And that again, did not go
against the grain of self-respect of the
Members of Parliament of those days!
Could any hon. Members of Parlia-
ment with any amount of self-respect
.. .. {Interruptions).

Not all of them. Quite right, of course.

Mr. Deputy-Speaker, Sir, what is
worse is that Parliament at that time
was not only acting as a rubber stamp
of an irresponsible executive but also
of a centre of  extra-constitutional
authority; and I ask them to look at
their faces in the mirror whether..

(Interruptions)

SHRI G. M. BANATWALLA (Pon-
nani}: I am on a peoint of order. I
have nothing to say about the merits
and demerits of what he is submitting,
but the hon. Member has tried to
cast reflection and aspersion on  this
House itself. {Interruptions), It would
be a bad precedent for the House col-
lectively to be beld to ridicule.

I have nothing to say whatsoever
about the merits of what he is saying
but no reflectjon should be cost upon
the House and no attempt should be
made to lower the dignity of this
House. Therefore, those words utter-
ed by the hon. Member should be ex-
punged from the proceedings of the
House. . .. (Interruptions)

SHRI VASANT SATHE: What is
your ruling? You should expunge it..
(Interruptions)

MR. DEPUTY-SPEAKER: Members
may please resume their seats.

SHRI G. M. BANATWALLA: Even
at that time there were hon. Members
who protested against such things.

PROF. P, G. MAVALANKAR
{Gandhinagar); In fact I corrected
him.

MR. DEPUTY-SPEAKER: He sub-
sequently corrected himself on that
point. 1 should request Mr. Mishra
not to dilate on Parliament,

SHRI KRISHAN KANT {(Chandi-
garh): History has already given a
verdict on that What he ig saying is
the whole truth and nothing but the
truth.

SHRI VASANT SATHE: 1 say: do
not ridicule the institution of Parlia-
ment as such....{Interruptions). You
were part and parcel of that Parlia-
ment; do not ridicule yourself.

MR. DEPUTY-SPEAKER: You can-
not be talking to each other, please
address the Chair.... (Interruptions)
Please resume your seats. You dg not
make a point by just shouting.

SHRI SHYAMNANDAN MISHRA: I
am not surprised that when 1 was re.
ferring to the extra-constitutional au-
thority that developed in the country,
the hon, Members sitting at my back
lett somewhat hurt. In fact, that
shows how much influence the extra-
constitutional authority still wields In
this country. .



271 Motion re. Reports

[Shri Shyamnandan Mishra]

Now 1 must say that when this great
institutioncan criticise others; it can
also criticise itself in certain moments.
Such is, in fact, the proud dignity of
this great House.

We were legitimately expecting that
such a motion would he moved by the
Government itself. In fact, I would £o
to the length of saying that there
should have been a special session of
Parliament before this session to con-
pider this important report. That
would have indicated that the govern-
ment wanted to pay urgent attention
to it and it wanted to respond to the
political and moral challenges thrown
by the commission report with deter-
mination and elan. But that has not
happened. However, if it has fallen
on me now io move this motion, I
must say that it has been happy auirk
of fate and without loss of humility I
can also saying that it was peculiarly
appropriate. I do not say so because I
happened to be one of the honoured
guests of Her Majesty's government,
but it is also because of the fact that
sometime back only 7 months before
the proclamation of the emergency I
had moved a motion in this House, in
the Fifth Lok Sapha. 1 should like
to remind this House of it in
the Fifth Lok Sabha I had moved a
motion which read: *that this House
is of opinion that the govenment is
creating conditions for the growth of
fascism in the country and therefore
resolves that a parliamentary commit-
tee be constituted to make recommen-
dations to counteract this dangerous
trend.”

This motion was moved in the month
ol—December to he prefise on
6th of December, 1974 and to and
behold! The proclamation of emer-
gency came only seven months later
50 I can say wilh a certaln amount of
pride that I had a sense of premoni-
tion and also certain amount of under-
standing of the forces that were at
work at that time.

Why did T stress the fact that the
Government should have indicated
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that it was more determined and
wanted to pay urgent attention to
it? It is amply demonstrated in the
newspapers to-day? Foreign coun-
tries seem to bhe taking more serious
notice of this report than we in this
country. Mr. Bernard Levin a arti-
cles appeared in the London Times
only yesterday and this great colum-
nist bas asked his countrymen to be
on guard against this kind of pheno-
menon emerging in the country iike
the United Kingdom too.

So, I think that even now our Gov-
ernment would be serious about giv-
ing serious thought fo implementing
the recommendations of the Shah Com.-
mission, the findings of the Shah Com-
mission.

The appointment of the Shah Com-
mission was in a sense one of lhe
principal mandates with which the
country had sent the Janata Party to
power, voted the Janata Party to
power. It was the demand of the
whole people who had lost their free-
doms and suffered immeasurably. It
was a decree of democracy which had
suffered eclipse and which did not
want to be a victim to that phenome-
non again at the hands of an unscru-
pulous one who acted with the help
of the obsequious. 1 must say that
the whole lot which had acquiesced in
this kind of phenomenon was as much
a party to this was as much as res-
ponsible for this as the one single indi-
vidual on whom the national attention
seems to be focussed.

Now, this was also su¢h a probe the
like of which had never heen under-
taken in any other country. 1 have
tried to make a research and yet 1
have not come across a single probe
of this kind; why was it s0? It does
appear to me that it has been so be-
cause in many countries of the world,
where the sun of democracy had set
it had never risen again. But it is the
vitality of the Indian people that when
the sun of democracy had agaln risen
here with the result that the Shah
Commission was appointed.
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Now this also clearly demonsirates
that the Janata Party which has come
to power wants to learn the lessons
from the findings of this great Com-
mission and it wants the people to be
alert not only against the future dic-
tatorships but alse against itself.
Theretore, the House will find that the
Janata Party has stripped itself of
the powers that the dietatorship of the
previous regime had clothed itself
with. We are not wielding those po-
wers, we are not coercing our oppo-
nents or torturing our opponents in
the way in which the previous regime
had done. People would alsp even-
tually recall.. ..

(Lnterruptions)

ME, DEPUTY-SPEAKER®**: Not one
word of what you people are saying
would go on record. It is an exercise
in futility.

SHRI SHYAMNANDAN MISHRA-
People would also recall that there
was a wave around 1970 when the phe-
nomena of Mr. Bhutto, Mr. Mujib, Mrs.
Bandarnaike and Mrs. Indira Gandhi
arose on what they call a wave. They
also find that like a wave they came
and like a wave they have disappear-
ed! So, it is with some satisfaction
that the people of this country can
view the developments that have ta-
ken place after the Janata Party come

{ Interruptions)

Now, Mr. Deputy-Speaker, in  ali
conscience the responsibility commit-
ted to the care of thig great Commis-
sion was indeed colossal. These re-
ports clearly establish that no one was
better suited to undertake this task
than the hon. Mr. Justice J, C. S8hah.
The House will recall that when even
a saint like Acharya Vinobha Bhave
had called the Acharya's Conference
during the period of emergency, Mr.
Justice J, C. Shah was one of the
hand-picked invitees to that confer-
ence, {Interruptions). At least you
have some respect for Acharya Vino-
bha Bhawve. If a saint like Vinobha
Bhave could admire his objectivity and

could think that he could give wvalu-
able assistance then I think this Gov-
ernment was quite justified in making
a choice of Mr. J. C. Shah. No tri-
bute in words can be sufficient to ac-
knowledge the debt of gratitude to this
great man who has performed his du-
ties with unerring objectivity and an
unflinching sense of devotion to duty.

This Commission has performed its
work with the quickest speed and
completed it in record time. Probably
even the Warren Commission could
not complete its work in such a record
time. So, we have to be gratetul to
this great Commission. This House
will also recall that in spite of the
greatest provocationg that had been
given to Mr. Justice Shah, he kept his
cool and judicial objectivity. Hig effi-
gies were being burnt and there were
riotous scenes not only around Patiala
House which happens to be the head-
quarters of the Commission but also
inside the Commission. There were
scenes of rowdyism and there  were
also some angry demonstrations in
Parliament against this Commission.
And yet, Mr. Justice Shah did not lose
his temper. There is hardly any ins-
tance of this kind that a judge in the
midst of such grave provocations main-
tained hig judicial temper and conti-
nued his work. This reminds me of
Kalidas:

frara frgmafar gdun

“"He was like a steady Aame in an
airless place!”

(Interruptions). I quite realise that
the threshold of irritation of our
friends is rather low!

SHRI VASANT SATHE: I am amu-
sed that you are wasting se much
time!

SHRI SHYAMNANDAN MISHRA:
In one of her fevered outbrusts, Mrs.
Gandhi had said that this Commis.
sion was a forum of character assas-
sination. But what the findings have

*#Not recorded,
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sbown is that there was not much
character to assassinate.

Mrs. Gandhi had been given ample
opportunity to state her case and jus-
tify her stand. She had, in fact, agre-
ed to appear before the Commission
and the Commission had taken all the
trouble to call 140 witnesses who had
been characterised by Mrs. Gandhi as
having given prejudicial evidence, So
much expenditure was incurred on
them and yet, Mrs. Gandhi did not
think it fit later to appear before the
Commission.

So, this Commission cannot be accus-
ed of any unfairness. And yet Mrs.
Gandhi’s followers have been going
round and threatening hell and worse.
It is rather strange that some of the
Chief Ministers belonging to her party
have been threatening bloodshed in the
event of the arrest of Mrs. Gandhi.
(Interruptions)

We all know that women many a
time love to have a session with the
mirror but many a time, they do not
have the courage to do so when they
find wrinkles over their faces. This
was probably one of the moments in
which Mrs. Gandhi did not like to
have a session with this national mir-
or called the Shah Commission. Why
did she not go before it. (Interrup-
tions)

This was not a Commission appoin-
ted by any executive flat of the Gov-
ernment; this was a Commission set
up under the law. This Commission
functioned within the full public view.
There was no hush hush or secrecy
about it. Even the Government coun-
se] was pulled by up the Commission
on Sseveral occasions. What more
proof of its objectivity do the hon.
Members require?

I find tbat this Commission has
done a work the record of which the
probably would be hardly equal-
led But I do realise that the
terms of reference of the Commission
were not adequate. They did not make
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any specific mention of the roles of
certain important bodies. It would
have been quite in order to ask the
Commission to go into the role that
the judiciary performed in those days.
‘We are not very proud of the role
of the judiciary during that time.
The Commission has made some inci-
dental remarks but it has not gone
into depth so far as the role of the
judiciary is concerned. It has also not
gone into the role of the Cabinet. I
do not know whether it would have
been proper to commit to the care of
a commission like this the role of the
Cabinet itself. But no one can fail to
notice that the Cabinet had signally
failed on this occasion, If Mrs. Gandhi
did not think jt fit to consult this pack
called Cabinet and instead she thought
it fit to consult cnly Mr. Dhawan of
Yash Pal Kapoor and all the rest of
them, then it was the demand of self-
respect that this Cabinet should have
resigned wholesale the next morning,
But this Commission was not asked
to go into the role of the Cabinet. If
this Commission was also not asked
to go inte the role of Parliament, 1
would not find any fault with the
Government, because it is for the Par-
liament to set up a Committee to find
out why this great institution signal-
ly failed on that occasion, how this
great ipstitution came to be defraud-
ed by Mrs. Gandhi, who haprened to
be the Prime Minister at that time.
Therefore, in my amendment. I have
asked for the setting up of a commit-
tee of the House to go into the role
of Parliament.

Now, Mr. Deputy-Speaker, the find-
ings of the Commission are bound to
be considered with the greatest
amount of respect because they are
based on the evidence tendered by
the highest Government functionaries
before the Commission on oath, and
on materinl called from the official
records, So, Justice Shah had also
said that the evidence adduced be-
fore him would be the determining
factor, He did not assume that any
person, body or group of persons had
been guilty of any excess. The findings
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of the Shah Commission documents
indicate—they are in fact bound to
be considered not—anatomy of an
authoritarian rule, as well as the ho-
roscope of this great democracy. In
them you will find areas of darkness
and light, of strengths and weaknes-
ses in our national life.

Also these reports are in more sen-
seg than one an indication of the gra-
dual and steady decline in the moral
fibre of the nation, After all,  this
phenomenon of dictatorship or autho-
ritarian rule did not come like a
thief during gne dark night. It came
as a result of the consistent decline
of the nation that was taking place
under the leadership of Mrs. Gandhi,
when she had been in power. There-
fore this is one of the sternest warn-
ings of the Commission, which we
have to heed, that there was almost
a near-collapse of the moral fibre of
the nation.

These reports, when read by people
all over the world, are bound to
prove stunning tp them. They are
bound to ask whether it is believable.
whether it coulg happen in a country
like India which was considered to
be one of the strongest bastions of
democracy in  the under-developed
world, and perhaps the last bastion
of democracy in the under-developed
world. The people are bound to ask:
could it happen in the land of Ma-
hatma Gandhi, Nehru, Azad, Rajen-
dra Prasad and Patel? But the great-
est tragedy of it all is that freedom
was liquidated by the daughter of
the great architect of freedom, Pandit
Nehru. And may I say that Nehru
not only happened to be one of the
architects of our freedom, but was
also the principal architect of our
democracy and the progress and de-
velopment of our country,

These documents are indeed a for-
midable and terrifying catalogue of
the excesses committed by the previ-
ous regime. I would not like to weary
the House with all the details of

these excesses because they have ap-
peared in the newspapers from time
to time. And yet it should bear repe-
tition that the disclosures show that
there was wholesale and wilful per-
version of the entire Constitution.
Even the grave step of the proclama-
tion of the emergency has been pro-
nounced ws mala fide and illegal
That means that all that was done in
the wake of the emergency wus in-
evitably illegal. The Government has
not gone into the full implications of
a mala fide and illegal proclamation
of emergency; this should have been
done more urgently. If anybody takes
it to the court that many of these
things were illegal and certain con-
sequences followed, the Government
will have to provide a convineing
answer, .

It has also been found that there
was illegal false ang malicious arrest
of thousands, many of them under
the directions of the Prime Minister
herself, One of the respected leaders
of the country is no more—Mr. Bhim-
sen Sachar, He along with hig Sarvo-
daya colleagues had been arrested at
the behest of Mrs. Gandhi herself.
His death, however, does not mean
that the criminal culpability does not
follow.

15.00 hrs.

I am also haunted many a times by
the fipure of the brother of Mr. George
Fernandes. He happened to be  with
me in the same jail. He had come to
the jail as a half-dead person. Ever
now, Mr. Laurence Fernandes is a
limping person, he had not recovered
fully.

SOME HON. MEMBERS;
shame.

SHRI SHYAMNANDAN MISHRA:
And he went to the Shah Commis-
sion in that limping condition. I still
remernber the well that separated
me from that actress Snéhalata Red-
dy in the Bangalore Central Jail: She
ultimately succumbed to the  treat-
ment that had been meted out to her.

Shame,.
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There was aiso grosg and dishonest
manipulation of the media, the kind
of which had not probably occurred
even during the British regime. Every
one would bear me out that the press
during the British regime did not
have to work under such throttling
conditions as it did during the period
-of Emergency. And how much brain-
" washing was sought to be done by
them is demonstrated by the fact that
“why Emergency” and the “20-point
programme” were printed in ag large
a number of copies as probably
there are families in this  country.
That brings me to the remissness on
the part of the present Government,
The Shah Commission Report has not
been printed in adequate number in
order to he available to the citizens
of the country,

AN HON. MEMBER: In all langu-
ages.

SHRI SHYAMNANDAN MISHRA:
In all languages. The hon. Prime Mi-
nister said the other day that ihe
Shah Commission Report would be
available at a cheap price of Rs. 250 p,
and then the next day came a report
in the newspapers that it wag avail-
able at a price of only Rs. 28 If that
is the price of this important docu-
ment, you can realise how the eiti-
zeng would be able to get hold of it. 1
think that the first duty of this Gov-
ernment was and even now. is, to get
as many copies of the Shah Commis-
sion Report printed and  distributed
a8 may be required by the entire li-
terate population.

SOME HON. MEMBERS: In  all
languages.

SHRI SHYAMNANDAN MISHRA:
And in all languages,

Then, Mr.  Deputy-Speaker, the
Commission has also highlighted the
demonaical demotlitions of the houses
of the poor people. When the previous
-government were speaking of the 20-
point programme and the uplitt of

AUGUST 3, 1978

of Shah Commiszion 280

the downtrodden people. they found
below their nose in this very city
that the houses of the poor people
were heing razed to the ground. At
whose instance was it done? The Com-
missicn haa squarely fixed the respon-
sibility for the demolition of the
houses at the doorg of the extra-cons-
titutional authority. This extra-con-
stitutional authority, the Commission
has said, was the greatest single ex-
ceds of the Emergency, And the cre-
dit for being the greatest single ex-
cess of the Emergency goes to the son
of the former Prime  Minister—Mr,
Sanjay Gandhi. This was done at his
instance,

Mrs. Gandhi had been found to be
involved in three kinds of responsibi-
lities. The first and the most import-
ant responsibility is of a moral na-
ture, It has been found that she had
‘misrepresenited’ if I can use a milder
word,—Probably it would hurt the
friends on the other side if I said that
she had lied to the President—regard-
ing the basis and method of Proclama-
tiop of Emergency. She was also res-
ponsible for  the arrests of a large
number pf persons herself. This was
done at her orders, As it happens
in any country of the world, if any
Prime Minister is found guilty of get-
ting any person arrested on a mali-
cious charge—I say of even a single
person—that Prime Minister would
have no place in the political life of
that country, and he or she will have
to retire from pubiic life altogether,
Probably, in this country, our sensi-
tivity to moral value is not as keen
and, therefore, the moral wvalues of
the Prime Minister also, when per-
sons of not the right type of moral
stature come to occupy that high po-
sition, dgp not seem to be high. As
against, this, let us consider what
happened in the United States when
Mr. Nixon wag arraigned and
found guilty of a relatively much
smaller charge? Mr. Nixon had not
only to quit his great post, but he had
also to mnnounce that he was retir-
ing from the public life altogether.
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But here almost the entire flock of
that party, at any rate many of them,
still seem to be lining behind those
who were found guilty of so many
kinds of evil deeds perpetrated during
the Emergency.

She hag also perverted the Consti-
tution and mutilated the laws in or-
der to perpetuate her personal rule.
The Commission has gone on record
to say that the Proclamation of Emer-
gency was done entirely for the pur-
pose of perpeétuating her personal or
dynastic rule in this country what is

worse, she had misused the entire
State apparatus for her personal
ends,

Flease look at the steps that she

had taken, not only to subvert the
Constitution but also to subvert the
economy of this country. One of the
friends who happened to appear be-
fore the Commission is here. He had
to answer certain questions about the
appointments to some important posts
in the nationalised banks. The Re-
port makes it clear how the impor-
tant posts in the important economic
institutions, like the nationalised
banks, came to be filled at the instance
of the Prime Minister and her son.
Was this th2 =urzose for which the
banks were nationalised? The na-
tion is bound to ask: Was it for this
purpose the nationalised banks should
siphon off most of their resources to
the Maruti Limited—that the banks
were nationalised? Now it comes to
be revealed that during the period
of the Emergency a major slice of the
resources of some of these banks was
siphoned off to the Maruti Limited.

Such was the moral responsibility
of the Prime Minister herself, but the
matter does not end there. She was
involved In the second kind of res-
ponsibility for which the Commission
imposes on her direct criminal liabi-
lity. She got people arrested on non-
existent grounds and had false and
m<licios  cases instituted against
them.

In the case of the textile inspec-
tors, she 15 lable for prosecution
under the Prevention of Corruption
Act. The Supreme Court has ruled
that defrauding the public exchequer
is tantamount to corruption. That is
precisely the issue which is involved
in the arrest of the textile inspectors.

The third kinq of responsibility is
suggested by Justice Shah’s remark
that the emergence of the phenome-
non of Mr. Sanjay Gandhi was direct-
ly relatable—I infer it from his re-
marks to Mrs. Gandhi. It was Mrs.
Gandhi, and Mrs. Gandhi alone, who
was responsible for setting up Mr.
Sanjay Gandhi as the de facto Prime
Minister. My hon. friend, Mr. Sub-
ramaniam, happened to be a member,
not of the Cabinet of Mrs. Gandhi
but of the Cabinet of the de facto
Prime Minister, Mr. Sanjay Gandhi.
It was her hope, and definitely en-
deavour to, that Mr. Sanjay Gandhi
should become the de jure Prime
Minister as well. It was with this
end in view that he was set up as a
candidate during the last General
Elections.

Then what happens about this over-
lord of Delhj and the de facto Prime
Minister? What has the Commission
said about this hon. Gentleman? He
interfered with the appointments in
the nationalised Banks. He harassed
business firms out of personal vendet-
ta. Would you imagine, Mr. Depu-
ty Speaker, any person outside the
authority, Constitutional authority,
giving orders which would be faith-
fully carried out by the officialdom?

This is precisely what happened.
The Intelligence Officers, either the
Director of the CBI or the Director
of the Intelligence Bureau and most
of the important functionaries, all of
them were tied to the door-mats of
No. 1, Safdarjung Road. This was
the state of administration during
those days and it was mainly because
of the fact that Mr. Sanjay Gandhi
came to wield all the powers that the
Government had. The Commission
has accused him of having actually
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aided and abetted the demolitions, as
1 have told you earlier.

SHR1I SOMNATH CHATTERJEE
{Jadavpur): And also the firing inci-
dent.

SHRT SHYAMNANDAN MISHRA:
Yes. When we come to the torture
and arrests of the people, the record
of the Emergency shames even the
record of Lord Linlithgow. The ar-
rests during this period went upto
nearly two lakhs and out of them,
the MISA detenus were 36039, In
1942, during the Quit India Move-
ment, Lord Linlithgow's regime, the
British regime had arrested only
60,832 persons. Here, I am rerminded of
what the great leader, Shri C. Raja-
gopalachari had said when he be-
came the Governor-General of India.
‘He said that he was shaking hands
across the Centuries with Warren
Hastings. Now, Mrs. Gandhi was
shaking hands across the years with
Lord Linlithgow, and it the nation
does not get alert sufficiently, any
Prime Minister could come and shake
hands with Nadir Shah himself. That
48 the danger which lurks.

Sir, it was a period during which
all our important institutions had ce-
ased to function. Many of them had
become even disfunctional. What
happened in the United States when
Mr. Nixon was on trial before the
nation? All the great institutions
were functioning vigorously and Mr.
Nixon was being simultaneously pro-
sectured before three forums, he was,
in a sense, being prosecuted by the
people and the press, he was being
prosectured by the judiciary and he
was being prosecuted by the Congress,
by all the three forums. When I rose
to move the motion, my hon. friend,
Mr, Lakkappa, stood up to say that
the matter was sub judice and there-
fore, no discussion should be allowed.
But, let the House remember that Mr.
Nixon was simultaneously being pro-
secuted in three forums and there-
fore, when these institutions were
functioning that vigorously, you
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found that Mr. Nixon was adequately,
punished. But what happened in this
country was that there was almost a
near decimation of all the great ins-
titutions. It was a period—let us re-
mind ourselves—when this great ins-
tution, Parliament had become the
hand-maid of the Executive and when
the judiciary had also become impo-
tent and paralysed.

Would not the hon. House remem-
ber what the present Chief Justice
had to say recently while defending
the controversial judgment on the
Habeas Corpus case? I think, the
hon. Chief Justice was not making a
full-throated defence of this. But
even 50, he had to defend it because
he happened to be one of the four
judges Constituting the majority.
What dig the present Chief Justice
have to say of those appalling days?
He said: !

“l wish 1 had the courage to say
that if this was the law, I will lay
down my office”

He did not have the courage to lay
down the office. But I must say that
the Chief Justice of India was very
candid in admitting that there was
lack of courage on his part.

The verdict of the Shah Commis-
sion is that the entire ruling constel-
lation, the ruling clique, the Cabinet
and all the rest of them lacked cour-
age and honour in the hour of need.
I repeat all of them lacked courage
and honour. Otherwise, this would
not have happened to this great na-
tion.

Here, 1 would ask the hon. House
to pay attention to some of the re-
marks that have been made by that
veteran jurist, Mr. Seervai in his re-
cent book. What had happened to the
judiciary during that period is clear
from his remarks. Mr. Seervai in
his book. “The Emergency, Future
Safeguards and the Habeas Corpus
Case; A criticism"™ says:

. “At the darkest period in the
history of Independent India, it
made the darkness complete”
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That is the comment which Mr. Seer-
vaj has made on the judiciary of those
days,

Mr. Seervai also says:

“QOrdinary men and women would
understand Satan saying, ‘Evil be
thoy my good', but they were bewil-
dered and perplexed to be told by,
four learned judges of the Supreme
Court that in substance the found-
ing fathers had written into the
Emergency provisions of our Cons-
titution, 'Lawlessness be thou our

+M

law' ", .

That is what Mr. Seervai has said of
the judiciary. This is the state to
which Mrs. Indira Gandhi and her
followers had reduced the great insti-
tution of judiciary.

MR. DEPUTY SPEAKER: The hon.
Member may fry to conclude now.

SHRI SHYAMNANDAN MISHRA:
I have to bring out some more aspects.
FPlease give me a little more time.

It does not require to be said that
the press was muzzled in such a way
that you could not even get the voice
of this Parliament to the nation. In
every way it was the darkest hour in
the brief period of our Independence.
What Justice Shah has demonstrated
and the main conclusion that can be
drawn from the Shah Comimission Re-
port is that the whole constitution is
a heap of ashes if truth departs from
the highest seat of power.

15.1% hrs.

[MRr. SPEAKER in the Chair]

Sir, you have been a great judge of
the Supreme Court.

SHRI HARI VISHNU KAMATH:
You are just in time, Sir.

SHRI SHYAMNANDAN MISHRA:
If outside the House I have to discuss
with you to find out if there is any
remedy to the untruth uttered by a

person in the highest authority, pro-
bably, I will draw a blank from you
That {8 alto the main conclusion of
the Shah Commission’s indings. There
is no remedy, constitutional or legal
to the untruth uttered by the highest
functionaries of the State except the

power of the people. alt

But, can we have any safeguards in
future after having gone through all
this? I think there is one safeguard
which the Constitution can provide
and that is that some of the rights of
the people, particularly the basic
freedoms the basic human rights must
be made entrenched rights. They
must be made invioclate, that is, they
should not be viclated or taken away
in any circumstances,

SHR1 HARI VISHNU KAMATH:
Is the Bill coming up in this session?

SHRI SHYAMNANDAN MISHRA:
It may or may not be coming.

This is t-e only safeguard that can
be provided in the Constitution.

The Shah Commission has alsg shat-
tered our belief that we had built up
a stable policy for our democracy,
after 28 vears of our independence
and after five General Elections. The
haunting question, therefore, before
the House and before the country is—
and that is also a challenge—whether
all this will happen again? There-
fore, we have to adress ourselves to
the future also.

Now, Mr. Speaker, many a time it
has been said that there is no politi-
cal remedy to a political crime. I do
not accept the helplessness of the
political system in this matter. Now,
it there have been political crimes of
the most heinous type, a political re-
medy can be provided by the Parlia-
ment. I do not subscribe to the view
that Parliament cannot take to task
wrong-doers who perpetrate such cri-
mes against the people.  Parliament
cannot throw up Its hands. The House
remembers that Charles I wag impe-
ached by the British Parliament. Not
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only he was impeached by the British
Parliament, there were impeachment
proceedings against Warren Hastings
and Clive too. Where did this power
fow from? Now, some of my Hon
friends will say that while there is
provision in the Constitution for the
impeachment of the President and the

Judges of the Supreme Court there

is no such provision for persons like
Mrs. Gandhi. That is because of the
fact that they happen to be in office.
For these out of office too, there can
be impeachment proceedings, but
there cannot be impeachment proceed-
ings against Members of the Cabinet
or of the Gavernment because they are
answerable to the House. However,
there is ng barring the impeachment
proceedings, as there had been such
proceedings in the British Parliament
against persons like Mrs. Gandhi She
can be called to the bar of the House
and impeached. {Interruptions). The
charge apainst Charles I wag that he
had waged a war against the people.
That is alse the charge against Mrs.
Gandhi. Charles I was impeached as
“the capital and grand author of our
troubles™; Mrs. Gandhi can be accused
of no less a crime than this. Therefare,
I would say that Parliament also can
play a role in this matter,

Now, Mr. Speaker, finally I would
like to come to the Memorandum of
Action that has been submitted to the
House and to the people. I must con-
fess my great disappeintment at this
document. This Memorandum of
Action probably consists of 43 para-
graphs. Out of them, 42 paragraphs
are only a rehash or the summary of
the Shah Commission's findings, and
there is only one paragraph which
condescendingly refers to certain ac-
tions that have been taken or are pro-
posed to be taken. And what kind of
actions do they refer to? The Memo-
randum says:

‘The Government has accepted
the findings of the Shah Commis-
gion and follow-up action will
be taken after a study of each in-
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dividual cage through legal and ad-
mintstrative processer’.

Before anything comes out of these
studies and procedures, the guilty,
Mr. Speasker, would probably have
passed into eternity. If that is the
pace at which the Government wants
to move, I think that the people are
bound to feel not only restive but
angry.

And what have the newspapers this
morning to report? I have here in
my hand the Statesman of today
which reports:

“ANDHRA POST FOR FORMER
P.10.

“Dr! A. R. Baji, former Principal
Information officer, has been ap-
pointed Director-General of Infor-
mation, Public Relations, Exhibi-
tions and Cultural Relations by the
Andhra Government, reports PTL

“He retired from the Central ser-
vice on  July 31, relinquishing
charge as Director of Field Publi-
city."”

The person who had been most res-
ponsible for muzzling the press has
now been appointed as an important
officer by a State Government which
is under the control of Mrs, Gandhi.
So, would not the Government of
India, in such a matter, pull up the
State Government? (Interruptions)

Therefore, Mr. Speaker, my sub-
mission is that the Government has
to show more evidence that it is se-
rioug about accepting the moral and
political challenges thrown by the
Commission. TUnless the Government
ijs able to demonstrate that, it is
bound to be accused of being extrem-
ly soft in this matter. Sometime
back, there was a controversy going
on inside the Government on this
very Issue when the Government was
accused of such attitude not by the
former Home Minister—the former
Home Minister had only conveyed to
the Government the feeling of the
peaple—about the action to be taken
against Mrs. Gandhi.
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The principal question to my mind
is not whether WMrs. Gandhi would
be punished, or what would happen
to the fate of an individual; the prin-
cipal guestion before me and before
the nation is what will happen to de-
mocracy and this great nation if the
findings of the Shah Commission are
not made operational. And it is in
that sense that I beseech my Govern-
ment which has come on the princi-
ple mandate that the evil deeds of
the Emergency must be exposed and
remedy provided against the repeti-
tion of such a national tragedy in the
future.

With these words, I commend the
motion to the House.

MR. SPEAKER: Motion moved:

“That this House do consider the
interim Reports 1 and 11 of the
Shah Commission of Ingquiry  und
the ‘Memorandum of  Action
taken thereon’, leid on the Table of
the House on the 15th May, 1978."

There ars seven substitute motions
that have been given notice of. T will
call upon the Members only to move
their substitute motions. No speeches
will be made at this stage. They will
e enlled upen to  speak at a later
stage.,
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SHRI SHYAMNANDAN MISHRA:
I beg to move:

. 'That for the original motion, the
following be substituted, namely:—

“This House, having considered
+ the Interim Reports 1 and II of
. the Shah Commission of Inquiry
‘and the ‘Memorandum of Action
* faken thereon’, laid on the Table
of the House in the 15th May,
. 1978, resolves that a Committee
of the House re appointed to find
out how it became possible to
. subvert the Constitution, tq de-
fraud Parliament, to deprive the
people of their democratic rights
: and turn the country into a vast
prison house with its key held by
“ one person and {0 recommend
steps tp prevent the recurrence
. of such a grave national tragedy
in future™’ (4),
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SHRI FPABITRA MOHAN PRA-
DHAN (Deogarh): Sir, I beg to move:

That for the original motion,
the following be substituted,
namely!—

“This House, having considered
the Interimm Reports I and II of
the Shah Commission of Inquiry
and the ‘Memorandum of Aciion
taken thereon’, laid on the
Table of the House on the 15th
May, 1978, urges upon the Gov-
ernment to immediately take up
the follow up action in institut-
ing both criminal and civil
cases.” (7)

MRE. SPEAKER: Now I call upon
the Leader of the Opposition,

SHRI C. M. STEPHEN (Idukki):
At the end of the last session, when
these reports were laid on the Table
of the House, T made a submission
expressing a desire for an immediate
discussion and I went to the extent
of pleading that the House might sit
for 3-4 days together to discuss the
reporis. 1 remind the House of this
submission of mine only to emphasize
that we, on this sidz of the House,
have been very heen all along for a
discussion of the Shah Commission, its
procedure, its findings its repcrts and
the whole lot of it. But, to-day, I
feel before you came, Mr, Lakkappa
raised a point of order i{o the effect
that the discussion would hit the
principle of sub judice. The Deputy
Speaker, in his wisdom, ruled that it
would not. I do not want to make
any comment about it because it
has come to this when an attack
on Congress(I) or Mrs. Gandhi is
concerned, no rule iz a bar. There is
a rulg that when a matter is pending
before a commision, no questions shall
be asked, But questions were being
asked. That when a matter is before
a commission, no discussion shall take
place is a definite rule, but that is
what is being done on the floor of the
House. That a defamatory statement
against anybody without notice to the

speaker shall not be made on the floor
of the House is the rule. That is be=-
ing enforced but when Mrs. Gandhi
and persons connected with her are
concerned, this is not a bar at all

Therefore, here, even if the rule of
sub judice is attracted if, a refraction
of that rule will not surprise me and
I do not take it seriously. In spite of
that, the discussion can go on. But
this position is rather dangerous,
Irrespective of persons, and whatever
be our attitude to the persons are con-
cerned, the rules of the House must
be applied to everybody., Ii it is to
Mrs. Gandhi to.day, it may be to
somebody else tomorrow. This is all
what I have to say preliminarily,

Now, Sir, there was a time when &
discussion gn the Shah Commission
would have evoked a considerable
amount of interest, But, to-day, I
feel this report has become practi-
cally irrelevant. You are now lifting
it up from the limbo or from the
waste paper bhasket and having a look
at it. Nobody is bothered about the
Shah Commission and its findings. ..,
(Interruptions) It would be that.

The history of the Shah Commision,
the 14 months that have been covered
since its appointment has been a
history of a steady decline. With all
fanfare of the appointment of the Shah
Commission was announced ip the
House in May 1977 and that was a
major news. Subseguently, the way
the Shah Commissinn conducted it-
self, the procedure it followed, the
violation of the basic rules of natural
justice that was indulged in the pro-
ceedings before the Shah Commission
and the facilities that were inejected
into the court room of the SBhah Com-
mission—all that had the cumulative
effect of creating a feeling that here is
a tribunal which had its judgment
already written up but only trying to
collect the evidence to back it up.

I am reminded here of a cartoon
which appeared in the Timés of
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India somewhere about October 1977,
There the cartoon was of a foreign
tourist coming to thig country and Mr.
Morarji Bhaj was taking him to the
different areas. He took him to a
cottage and said. ‘We have now re-
turned tg the village. Therefore, here
is your guest-house’, and a small
cottage was shown fo him. Then he
was tdaken to another place where
the Congress split and there he was
shown, ‘Here is the area where the
old monuments of the country have
been split up. And finally he took him
to the Shah Commission—a light en-
tertainment, as the Shah Commission
Report would show, Thig was expres-
sive, absolutely expressive, of the feel-
ings about the suspens aboul the Shah
Commission, that has come to

Well Sir, there is a parallel from
the British History which I feel s
on all-fours similar to the Shah Com-
mission. That was the Commission
on Inquiry against Walpole. This is
the story. I quote:

“Walpole had held the centre of
the stage for so many years.....

“The first step in the attack upon
the fallen Minister was therefore the
presentation of public petitions to
Parliament, demanding an inquiry
into the harmful consequences of
this mismanagement.. ... , ..

“Lord Limerick proposed on March
9th that 1a Committee of Inquiry
should be set up te investigate the
conduct of affairs by the Walpole
Ministry over the previous twenty
years. This was rejected by a majo-
rity of only two votes, and on March
23rd Lord Limerick returned to the
attack by proposing an investigation
inte the conduct of Walpole as
Prime Minister, to extend over the
past ten years only. This was car-
ried by a majority of seven, most
of the leading members
of the new Ministry in the
House of Commons speaking in
favour of the proposal, the partisan
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character of which was emphasined
by the appointment of Lord Lime-
rick, a bitter opponent of Walpole,
as its Chairman,....

“The proceedings were, and were
understood to be, bitter personal
attack upen Walpole himself, and
they were conducted with such viru-
lence that Sir John Barnard, whe
had been a consistent and stulbyborn
opponent of Walpole, declared ihat
he would take no part in them.

Mo the Committee of Inquiry
pressed forward in its labours, and
it presented its report on June 30th.
It was received with intense dis-
appointment, for it revealedq very
little. It recorded an allegatiopn that
during an eleclion at Weymouth, 2
placre had been promised to the
Major, if he would use his influence
in obtaining the nomination of a re-
turning officer of the right party.
There was a further allegation that
on the same occasion tihe Mayor's
brother-in-law, a parson, had been
promised a living, with the same ob-
ject. There were further charges
that some revenue officers who had
refused to vote for Walpole’s nomi-
nees had been dismissed; that a frau.
dulent contract had been given......
for supplying money in Jamaica...

These  were small
again quotle:

allegations. I

“These, however, were no more
than details. .. ... 5till the Commit-
tee of Inquiry refused te accept de-
feat, and stimulated by the senze
of frustration which was widespread,
it began the task of discovering fur-
ther evidence......

“Shortly afterwards, indeed, the
new Ministry were at loggerheads,
and  became the nbject of public
execration. Possibly some of its
members reflected unhappily that it
they pushed matters to extremes in
Walpole's case, they might eventual-
ly find themselves in an even worse
plight.”

This is the story of Walpole's inquiry
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stage by stage. I find similarity here.
In a political situation a judge is ap-
pointed, former Chief Justice of the
Supreme Court, Mr. Shah about whom
I need not say much here. This House
itself is a witness to a mass petition
presented against him. And many of
the Members on the other side had
been the signatories seeking an im-
peachment of the judge for the show
of personality when he disposed of a
particular case—totally, a partiality—
and many of the Members on the
other side were signatories to  the
document against Justice Shah’s past.
Justice Shah, alter he retired, had
been the retainer of many important
monopoly firms in this country. I know
the Income-tax Department will bear
this gut, There are numbers of legal
opinions given by him.

SHRI GAURI SHANKAR RAI
{Ghazipur): 8ir, I rise on a point of
order. The point of order is: are we
discussing the Shah Commission Report
or the character of 8Shah apd his
background? (Interruptions) This is
not the way. He should be stopped.

SHRI HARIKESH BAHADUR (Go-
rakhpur): Then why not the charac-
ter and background of Shri Steohen
be discussed?

SHRI NARENDRA P. NATHWANI
‘(Junagadh}: 1 want to reinforce the
point of order. Shri Stephen has re.
ferred to partiality of Mr. Justice
Shah. That allegation was made on
a potice which was intended to serve
as an impeachment notice. Certain
allegations were made against him
and even it was stated that a pamph-
let was circulated against Mr. Justice
Shah and a reference was made to
that. Two things have emerged. First-
ly the impeachment notice was not
permitted by the Speaker. (Interrup.
tions) Secondly, for making that alle-
gation and having circulated that alle-
gation gutside Parliament, Shri Gupta
was hauled up for contempt. And
there is a decision of the Supreme
Couart and Mr. Gupta wag punished for
having committed the contempt of

the court. The Charge was that he
was partial in deciding that matter.
Mr. Stephen was referring to that
when he sail that he was partial. That
very point arose before the Supreme
Court and it was held that it (to say
that he was partial) amounted toc con-
tempt of the court. I do not want to
go into details of that matter. The
question is whether Mr. Stephen is
right in making an allegation against
Mr. Justice Shah being partial because
that iz based on certain proceedings
that took place in this House; but, Sir,
you know—but many Members do not
know—about the whole matter. ..,

ME. SPEAKER: You have made
your point. I would like to observe,
Mr, Stephen’s statement is rather one-
sided. The Speaker in that particular
case had gone into the allegationd
made and come to the conclusion that
they were all unfounded allezations
and the Speaker withheld the permis-
sion for the impeachment in that case
and Mr. Nathwani has correctly said
that the petiticner was held guilty of
contempt of court,

SHRI C. M. STEPHEN: Now, when
Mr. Shyamnandan Mishra moved the
motion, most part of his time was con-
sumed in commending Justice Shah,
emphasising that he was an impartial
judge and that he performed his duties
creditably. Sir, when the Shah Com-
mission report comes beforas the House
then the entire gamut is before the
House—the Commission before thae
House; his conduct is before the House,
the procedure js before the House and
the way he discharges his responsi-
bility properly is before the House.
The whole matter is before the House.
Therefore, there iz no question of
ireating Justice Shah as absclutely
sacrosanct.

Now, from the very moment Justice
Shah's appointment was made, thera
were declarations and announcement
from different parts giving expression
to the misgivings that he was a com-
mitted person—committed against
Emergency, committed against exces-
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ses and all that. He had gone on Te-
cord publicly and in public meetings
that he addressed copdemning the
whole thing. May be he is right? As
a citizen certainly. But when excesses
of Emergency are the matters to be
gone into whether a person who has
expressed himself definitely on  this
matter, whether appointment of that
person will carry with him the ob-
jectivity which is absolutely necessary
it the Commission is to command the
confidence of the people. This is most
important.

Sir, in this respect I would like to
invite your attention ty what happen-
ed with respect to Maruti Commission.
For Maruti Commission  Justice
Mathur was appointed. Subrequently,
Justicc Mathur was requested to re-
linguish his cffice and here is whatl
Mr. Charan Singh wrote to Justice
Shah asking for information about
Justice Mathur:

“It is obvious that tere must be
compleie confidence in persons hotd-
ing such enquiry and there should
be no misgivings of any kind rezard-
ing objectlivity and impartiality of
such enguiry.”

Charan Singh enforced this with res-
pect of Justice Mathur. With respect
to Justice 8hah, although expressions
were given doubling the objeclivily
and impartiality of the judge—public
expressions were given. Expressions
were given in this House—although il
was repeatedly done, Justice Shah was
continued in the office. I am only sub-
mitting Justice Shah has his own con-
nections which would make impossible
for him ta give an objective judgment
because he had his own confirmed
views about this matter.

Sir, after he retireg from Chiet
Justiceship, he has been consultant of
&8 large number of firms on income-tax
matters. It is known even in the
matter of advertisement cese he gave
his opinion saying that the advertise-
ment of Congress bulletin would mnot
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violate the provisions of the company
law. That was his legal knowledge.
Subsequently it has come to be, that
that legal knowledge is not correct
knowledge. Ho gave that because that
advice served the purpose of the corn-
panies to which he was giving his ad-
vice, That is the background. There
are Income-tax matters. If there is a
dispute, then, a reference is made to
Justice Shah. The query and the reply
is coming to suit the convenience; and
the concerns, the Birlas mostly, pre-
sent the Income-tax Board with this
weighty opinion of thg Hetired Chief
Justice of India.

S0, it was a person of this back-
ground who was appointed. That was
most unfortunate. That is what I am
saying. In a case like this, which has
go{ serlous implications, a person with
absolute objectivity could have been
found and could have been appointed.

When Mrs. Gandhi was arrested,
Justice Shah declared that he was =2d-
journing and that he was giving up
and then he went to Bombay. Subse-
quentiy there were reportg in the
Press that the Home Secretary met
him, the Home Minister met him, i1hat
he had a discussion with the Prime
Minister on this matter and that he
was persuaded lo coniinue the Com-
mission work. WeTl, 8ir, the conflict
here was between the Government and
the previous Government. The mat-
ter under inquiry was a matler having
considerahle political overtones, Under
the circumaslances, he should not have
continued as a Commission and he
should have declared it. He can be
considered on his own, but the mo-
ment the Home Secretary intervenas,
the moment the Home Minister inter-
venes, the moment these ministerial
authorities intervene and discuss with
him, what would be the reaction of a
judge? Sir, you have been in the

Supreme Court, What would be the
reaction?

SHRI KANWAR LAL GUPTA: Sir.
I rise on a point of prder. My hon.
friend Mr. Stephen is discussing the
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conduct of Mr, Justice Shah. Can he,
under the rules, discuss the conduct
of Justice Shah? He can eertainly dis-
<uss the Report but not the conduct
and the way of working of Mr. Jus-
tice Shah. He cannhot cpst aspersion
on him. So, you kindly look into this,
Mr. Speaker, that no aspersion is cast
on the conduct of Mr. Justice Shah.
‘That is my respectful submission.

SHRI C, M. STEPHEN: You need
not give a ruling because that part of
my speech is practically over. Now,
1 am spitaking about his conduct as
a Commission.

SHRI £ANWAR LAL GUPTA: 1
want your ruling, Sir.

MR, SI’EAKER: 1Ile has raised a
point. Dlr. Law Minister, would you
like to say anything iy the matter?

=t 1 FRg (JHET) @ e AR,
JO |qTFe ATF AL E

MR. SPEAKER: Mr. Nathu Singh,
at that time also you rose. Every
time you raise a point of order which
is totally without merit. Please resume
your seat. The Law Minister,

THE MINISTER OF LAW, JUS-
TICE AND (OMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): Mr.
Speaker, Sir, when a report made by
a Commission of Inquiry is being dis-
cussed by the House, I would sub-
mit. the conduct of the person who
has subrpitted the report should not
be made the subject matter of an ad-
verse criticism,

MR. SPEAKER: But was his von-
duct commended at that time because
I was not present?

SHRI SHANTI BHUSHAN: An ob-
jection could have been taken. His
conduct should not be the subject
matter of a discussion on one side or
the other side because it is the Report
which is under discussion. There-
fore, gnly the report should be dis-
cussed

MR, SPEAKER: Normally, bringing
in the conduct of a judge, either com-
mending him or criticising him, is not
proper during the course of a debate.
But if the conduct has been praised,
then, the other side gets a right to
criticise it. {(Interruptions) The other
side gets a right of criticising it,

SHRI SHYAMNANDAN MISHRA:
His work has been praised.

MR. SPEAKER: Work iy different.
One thing I found; of course, nobody
raised an objection. Mr, Stephen is
not right in saying that he was giving
convenient orinion. Thig is rather un-
fortunate. You have no occasjon to
examine his opinion, nor can this fo-
rum be utilised for saying that the
professional opinion given by him was
perverted, This iz also not proper,
That thing should not have been used.
Please go on,

SHRI C M. STEPHEN: In order to
avoid wastage of time I do not want
to comment about your ruling, Any-
way, I have got my own views, What
T am commenting is his conduct as a
Commission. As a Commission, it
declared, that it was adjourning in
protest. It was reported in the papers
that the Home Secretary met him and
the Home Minister met him. He had
a meeting with the hon. Prime Minis-
ter. After that, it was announced that
the Commission would resume the
sitting. Tt is elementary that if an in-
terested party interferes or tries to
influence what that judge will do is to
lay it down and say “I will have noting
to dg with this.” For any kind of try-
ing or influencing the Judge, the Judge
will immediately hand it over to some.
body else and would say “I would
never again sit on those judgements”.

He submitted himself to this, making
himselt susceptible, glving an impres-
sion that he is susceptihle to the in-
fluence by the Government, by the
Prime Minister and the Home Minister
and even the Home Secretary. This ia
his cooduct. This is what he did and
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taking this conduct the objectivity of
Justice Shah comes under question.
That is why I am saying that the san-
ctity of the Commission of Enquiry,
8ir, is the objectivity. The Commis
sion comments that there is no more
sanction for g report of the Commis-
sion which does not have the legal
validity, which does not end in punish-
ment, nothing at all. It gives a judge-
ment which judgement if accepted by
the people ss a proper judgement by
a proper evalualion, it will have the
political value and that is the sanction
behind i1; and if the person handing
down the judgement Iehaves in a
manner which gives an impression that
his is an ppinion prejudiced and pre-
made, then that judgement will have
no value at all. The tragedy of the
situation iz that the judgment of the
report of the Shah Commission is viti-
ated by this aspect. Let us not run
away from that factor. This is what I
am saying Sir. Now, in both the mat-
ters are: who held enquiry, subject
matter of the enquiry and what is the
procedure? These are the important
matters. Thig attitude of Justice Shah
was rteflected, stage hy stage, in every
state of enquiry. That is what I am
submitting For example, what wag the
reference to him? Reference to him
was on five matters. There were five
matters referred to him—subversion of
lawful, process and well-established
conventions, administrative procedures
and practices, abuse of authority, mis-
use of powers, excesses and malpracti-
ces committed during the period when
the proclamation of Emergency was de-
clared on 25th June, 1975 under Arti-
cle 352 of the Constitution in force or
in days immediately preceding the
proclamation of the Emergency, the
excesses committed during the Emer-
gency, excesses committed during the
days preceding the emergency. He was
never asked to evaluate the emergen-
cy, the correctness or the validity of
the declaration of the emergency. That
hag stood in the way of Government
which can mke a matter for reference
during the emergency, during the days
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preceding the emergency; he was never
asked to comment about the emergen-
cy as such.  Justice Shah went out of
the way. He trabbed the jurisdic-
tion to comment about the Emergency.
I would say that the Government de-
clined to make this reference because
of a position which has already been
taken in Indian Law. I have got a
reference that Khanna Commission
in Orissa Enquiry where Juslice Khan-
na found My, Biju Patnalk guilty on
four matters which were referred to
him. There, 5ir, certain malters were
not borne in mind by he Judge in
making his observations.

“As regards general financial
policy by the State Government and
ithe hudget figures, it is not disputed
that the same were approved by the
Legislature. These were also policy
matiers and, in my opinion, the
Commission cannot and should not
sit in judpgement over the wisdom of
the policies aproved by the Legisla-
ture””

“It is not necessary to pgo into
other details; suffice it to say that
a principle was established that in s0
far as policy is concerned, a minis.
ter, who has enjoyed the support of
the House for what he has done, can-
not be punished subsequently by
any other penalty than loss of office”

This ig the principle which has now
become part of the Constitutional Law
of England. This is a principle which
was accepted by Justice Khanna in
handing down this judgement. Now,
he was appointed to  head the Com-
mission of Enquiry. Therefore, in the
matter of Emergency, it was approved
by the House that no reference was
made to him that you must go into it.
But he did go into it and he went into
it in spite of the objections from Shri-
mati Gandhi, In her statement before
the Commission, she said:

“No authority in this country, not
excluding any commission appointed
under the Commission of Inquiry Act,
can sit in judgement over such an
Act of Parliament. For any political
decision, the Government under our



305 Motion re. Reports SRAVANA 12, 1900 (SAKA) of Shah Commission 306

Constitution is  abswerable only to
Parliament. If this  hon. Commis-
sion arrogates to itself the power to
determine that the declaration of
Emergency was an excess, this hon.
Commission will not only be stultify-
ing the constitutional scheme, but
aisp establishing a precedent which
will make serious inroad into parlia-
mentary supremacy with disastrous
consequences to parliamentary free-
dom.”

She said further:

“Apart from this, I should like to
bring to tke notice of the hon. Com-
mission that while making ils pro-
nouncement on my subrmission that
the terms of reference were one-sided
and politically molivaled and that it
was egually imperative that this
hon. Comrmission should go into the
circumsiances which led {o the de-
claration of emergency, this hon.
Commission observed as follows ...”

She made the pleas, one, you have no
jurisdiction, the tertns of reference do
not cover it, two, even the basic law
accepted in this country does not per-
mit re-examination of a matter which
was accepted by the Parliament, no
Commission of Enquiry can go into it
and three, if you are disposed to over-
rule it and go into it, you must cover
the entire area of incidents which led
to the proclamation of emergency and
that she must be given an opportunity
to leag evidence on all that hapened
which necessitated the declaration ot
emergency. Justice Shah after quot-
ing these pleas makes no comments on
these observations, he has quoted, but
he has no comments to make. If he
rejected it, he must give some reasons.
‘He just keeps completely silent about
it. Is this the way, a judge is to behave
with respect to a matter which is be-
fore iim? Basically, what I am saying
is that although no reference was made
to him, although the law accepted in
this country prohibits an examination
of a particular matter, although the
party specifically pointed out to him
the irrepularity about this matter,
Justice Shah without careing to reply.

to the objections raised grabbed at the-
jurisdiction  because he wanted to
come out saying something. This shows.
the partial way in which Justice Shah.
behaved in disposing of this maftter. 1
am onhly saying that about emergency
he hag come to one finding without any
jurisdiction at all. Commenting upon
a matter which is not referred to him
is doing something without any juris-
diction, Now, this is what George W
Keeton in his suthoritative book, Trial
hy Tribunal says:

“The fall of Walpole is, indeed, the
decisive moment in the development
of the English constilution, when
the {ransilion is made from extra-
ordinary punishment for a Minister
who has losl the confidence of Parlia-
ment to the present consequence of
loss of oflice only. After Walpole's
resighation there is no longer any
expectation that when a Prime Miniss
ter leaves office, it will be possible
to impose penalties upon him for the
execution of policy, however mis-

taken. This  immunity is, in fact,
the outstanding characteristic of
Parliamentary  Government, by

meang of a Ministry whose members

are also members of one of the

Houses of Parliament. By maintaine

ing the Ministry in office, Parliamen-

tary in escapably shares with the

Government responsibility for po-

HCY.”

This is the part of the constitutional
law. In spite of that, he went into it.
I will come to that after a few minu-
tes.

Now, I am on the question of proce-
dure, whether a proper procedure was
followed. A very strange procedure.
has been followed by  Justice Shah.
Here, T would just invite your atten-
tion to a statement py the Lag Com-
mission of India about the importance
of the procedure,

16.00 hrs,

On the Commission of Inguiry Act,
the Law Commission gave a report.
They said:

“In order that the special pro~
cedure envisaged in the Commissions
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of Inquiry Act, 1952 does not work
any hardship on citizens, there should
be some safeguards. The great
American judge Mr. Justice Prank.
futer has observed:

“The history of liberty has large-
ly been the history of proce-
dural safeguards.”

-And, therefore, in 197], certain amend-
ments were made in the Act, to spell
out what the procedure must be. Of
<course, residual powers were given to
the iribunal to have its own proce.
dure—bui subject to these basic things,
Those proccdures were absolulely
clear. The reference itself says this.
It is not as if he can do anything.
Clause 3 of the reference order says:

“The inquiry by the Cominission
shail be in regard to

(i) complaints or allegations
aforesaid that may be made
before the Commission by any
individual or association in
such form »mand accompanied
by such affidavits as may be
prescribed by the Commis-
sion,

i1y and such instances relatable
to paragraph  2{a){i) as may
be brought to its notice by the
Central Government or a
State Government..."

These were the matters on which the
Commission was asked to go ahead.
After they were collected, there were
3 stapges stipulated by the Act. He has
disregarded all of them, with the result
that the principles of natural justice
were completely violated. Section 5A
(2) of the Commissions of Inquiry Act
Bays:

“For the purpose of investigatng
into any matter pertaining to the
inquiry...”

There are iwo things contemplated:
one i{s an Investigation, and the other
I an enquiry. The connotation of
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these terms are wed know in jurisprus
dence. Section 5A. (2) says:

*,.. for the purpose of conducting
any investigation pertaining to the
inquiry, any officer or agency whose
services are utilised under sub.
section (1) may, subject to the dir-
ection and  control of the Commis-
sion ...."

have such-and-such powers.
5A(4)} (5) say:

(4) “The officers or agency, whose
services are  utilised under sub-
section (1) ‘shall investigate into any
matter pertaining {o the ingquiry and
submit a reporl thereon (hercafter
in this section referred to as the in-
vestigation report) fo the Commis-
sion within such  period as may be
specified by the Coximission in this
behalf.

(5) The Commission shall satisfy
itself about the correctness of the
facts stated and the conclusions, il
any, arrived at in the investigation
report submitted to it under sub-
section (4), and for this purpose the
commission may make such inguiry
(including the  examination of the
puerson or persons who conducted or
assisted in the investigation) as it
ihinks fit.”

Now, the Commission issued a notifica-
tion and got certain complaints 42,000
complaints were received by it. Cer-
tain complaints among them had been
selected and the decision js given, On
that, he says he availed of the services
of the investigating apency. He must
have received lhe investigation report.
There is no mention in this, about the
investigation report at all. Then the
only stage contemplated in the Act is?
sitting and considering whether the
investigation reports and conclusions
are correct, For that, there is a pro-
cedure., That procedure ¢an be an in-
quiry. At that stage, 2 large number
of persons were put on. Their evidence
was collected. The question in dispute
Is whether, at that stage, it was an

Section -

investization which was taking place,
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©r whether it was an inguiry which
was taking place. Was it an inquiry
on the basis of the investigation report,
or was it a screening, to decide whether
that investigalion report was correct
«or not? That ilself was part of the in-
vestigation process. That is the main
quesiion. Here, Justice Shah has said
#his, in paragarph 3.11:

“For that purpeose, it was consia
dered necessary to have investiga-
tion made by the investigating staft
©f the Commission. In the very
nature of things, such investigation
could not be complete. It was,
therefore, thought necessary to ask
persons cognisanl of the {ransactions
to appear before the Commissioca to
assist the Commission in making
the inquiry. It was iken made clear
that there was no compulsion upon
anyone 1o come before the Commis-
sioil. It was only a request to assist
the Commission in the due perfor-
mance of its dulies”

It says: It was also necessary in order
10 maintain some reaulation.™  *“Atier
holding this inguiry and persuing the
stalements made bhefore the investizal-
ing stafl, it was thought necessary,
when it appeared that the Commissicn
could form an opihion that certain per-
sons should be given an opporlunity of
being heard in the inquiry, and notices
under rule 5(2) (a) were given.”

Now he has dealt with it as a part
of an investigation. The question 1
am raising is: if it is a part of an in.
vastigation, is investigation done in
the open? 1Is it done in the open court
or that all the persons were kep! away:
the persons who were really involved
were at that stage kep! away? The
‘whole thing was done for the sake of
Jpublicity, television and radio. Every-
thing was put into service. If this
was part of the investigation process,
this has got to be done in secret, in
camera. If it is an inquiry, it must
e done in open and there if con-
-sideration of natural justice has
g0t to be ehserved, persons

—affected would have been allowed to
come in. Therefore, the persons
affected were not aliowed to come in:
they were barred out. If there was
a trial by press, so 10 say comgplete
character assassination, this was the
process that was going on by a proce-
dure which was not warranted by law
at all. The entire provision was dis-
regarded. This was what was done.
Now why this? Justice Shah has—I
am repeating—mentally made his own
commitment and formed his own opi-
nion; and he wanted to carry on a
sort of. ...
(Interruptions)

SHRI GAURI SHANKAR TRAI
(Ghazipur): T guoestion ihat statement.
(Interruptions)

SHRL C, M. STEPHEN: This is my
main argument. If I am not allowed
to pul forward my argument, I do
not want to put forward my argument,
This is my main argumeni. This is
my al:ack on the Shah Commission.

{Interruptions)

MR. SPEAKER: Even in a court. he
can say that.

SHRI C. M. STEPHEN: Now, there-
fore, what happened was that their
inquiry was done ex-parily, complete.
ly ex-parly. After the entire dam-
age was done, Mrs. Gandhi or some-
body else was called in to give evid-
ence. Why should they come in? The
entire damage was dene. I would re-
peat that what ultimately you find is
subsequently irrelevant, because this
ultimately is to be decided by the
people. What is your finding? That
finding can be taken to the people,
explained to the people. What hap-
peng is whether by your procedure
you have damnified me or not? You
completely damnify me by floating
your procedure which has no warrant
in the law gat all.

After the whole thing was done, the
formality of Inviting Mrs, Gandhi to
come and give evidence was done,
She said: “I am under cath of seerecy.”
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She also said: “You have done the
whole mischief against me. There is
no question of my coming now. I
need not come at all.”> Then she ask-
ed for permission to cross-examine
persons who were put in the box;
permission to cross-examine the in-
vestigating agencies. And Justice
Shah ruled out the permission to cross-
examine investigating agencies; hc re-
fused it. The provision says that their
evidence can be collected; they can
be cross-examined. But Justice Shah
refused, rejected the permission, That
was the basic document on which
everything proceeded. The gravamen
of my argument is that by completely
forgetting the procedure, deliberate
denial of natural justice, ex-party col-
lection of evidence, collecting evid-
ence more for the purpose of public
consumption, more for the purpose of
publication, radio and television, there
was persecution in public done in com-
plete disregard of the fundamentals of
natural law and natural justice. This
is what the Shah Commission has
done. After that, he has given the
finding and the result we have seen
is that you have put everything on
the radio, on the television and all
the papers have published it. The
calculation was that if thig trial goes
on, if the gravity of the offences are
portrayed, the people will revolt
against her and she will be politically
finished. With this we went to the
polls; we went to the people in the
South, in Karnataka and Andhra Pra-
desh, we went to the people in Azam-
garh and in different constituencies
we have seen what has happened, how
people have reacted. They have seen
through the entire game: here is vin-
dictive persecution, vindictive perse-
cution was taken in that spirit by the
people and they gave their verdict on
the conduct of the Shah Commission
activity. This is what has happened..

(Interruptions)
SHR! VASANT SATHE: You got
zero ‘* Madurai.

SHRI C. M. STEPHEN: I am only
comparing this with what 1 quoted:
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a parallel commission was appointed
as in Walpole case; it had been carri-
ed on as in Walpole case, as happened
in Walpole case the entire target was
Mrs. Indira Gandhi. Finally you have
come out with the report. May I ask:
what ig there in the report? Justice
Shah has made a pronouncement
about emergency.
threzfold. One is:
declared without permission or con-
sultation of the Cabinet.

The charges are

emergency was

SHRI KANWARLAL GUPTA: Yes.

SHRI C. M. STEPHEN: The point
I want to emphasise is: it was not as
if Mrs. Gandhi k%pt it a secret. In
the letter written to the President it
was mentioned that the Cabinet was
not consuited; it was specifically
stated: “I would have liked to have
taken thigs to the Cabinet; I shall
mention this matter to the Cabinet
first thing tomorrow.” That this
should not be done, Mr. Balachandran
advised the President; that is the evi-
dence which had been given here. The
President was told that the Cabinet
had not been consulted; the political
secretary to the President advises the
President that the Cabinet should be
consulted. The President considered
this matter and after considering that
matter signs the proclamation. It is not
a case of anything being kept away.
Everything is told before the Presi-
dent signs the proclamation. The
Cabinet was told. Finally the matter
came to Parliament. Parliament ac-
cepted it. What I am saying is: Iet
there be no impression that things
were done clandestinely.

SHR1 SOMNATH CHATTERJEE:
Did the Home Minister know?
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SHRI C. M. STEPHEN: The Home
Minister knew.

SHRI KANWAR LAL GUPTA:
Mr. Pai and Mr. Subramaniam are
here; ask them.

SHRI C. M. STEPHEN: This is
what the Commission report says.
The Home Minister was called and
told that there was a proposal.

SHRI KANWAR LAL GUPTA: No.

SHRI C. M. STEPHEN: The Home
Minister was told and he knew. The
point therefore is: it is not as if things
were taken away hidden from the
Home Minister, whoever was in the
picture. The matter came before
Parliament; Parliament accepted it;
the proclamation came into effect. It
was 1 legal document. Justice Shah
had no business to go into it. It was
a shock treatment. Shri Siddhartha
Shankar Ray has said in his evidence
that she was speaking about it long
before the Allahabad judgement.

It is pot as if it was implemented
for the purpose of remaining in power
inspite of Allahabad judgement.
Things were going from bad to worse.
Anarchic conditions were prevailing.
But according to Mr. Justice Shah
there was no law and order situation.

Well, there another Commission
will go into the same matter. Justice
Mathew Commission will go into the
matter about things that were hap-
pening.

This was what he said:

“Be that as it may, there can be
no gainsaying the fact that violence
threatened the democratic set up in
Bihar. Violence was very much in
the air at all levels—individual,
socia] and political.

Tt is axiomatic that civilized life
becomes impossible if political vio-
lence were to take the place of
legal, parliamentary and constitu-
tional processes. Even to suggest
that any kind of extra-constitu-
tional action is justified to undo a

wrong will undermine the structure
of orderly life with results which
cannot be foreseen but can be start-
lingly wunsettling. No democratic
system can accept the use of physi-
cal violence as an instrument of
politics.

The incidents of violence in Bjhar
including the incidents of explosion
at Samastipur were a grave warn-
ing to the nation and all people had
to give very serious thought as to
what action should be taken at the
nationa] and political levels to put

an end to violence to safeguard
democracy and ensure national
security. If democracy has to be

saved from violence and hatred,
everyone must exercise restraint in
speech and action.”

[8

Therefore, here are two reports. The
point T am emphasising is the people
are now speaking about what was
done by the declaration of emergency.
May I put the question back? What
happened before that? What hap-
pened in Gujarat? What happened in
Bihar? Was not violence raging
there? This is the sort of things that
happened there. (Interruptions) De-
mocratic process was attacked by you
people, and not by other people. You
attacked the democratic institutions.
You made an onslaught in Gujarat.
You made an onslaught in Bihar
You started exploiting things in diffe-
rent greas. These attacks were made

there. Therefore, as a consequence,
it came in.

Now, finally, there were other find-
ings. What are those great findings?
The great findings are—somebody was
appointed ws a Governor of the Re-
serve Bank. ‘A’ should have been
appointed. ‘B’ should have been
appointed. Somebody else was ap-
pointed as the Chairman of the State
Bank of India. ‘C’ should have been
appointed, not ‘D’ should have been
appointed. These are the great find-
ings that you are finding here. (In-
terruptions) and this is because
somebody recommended some other
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name. Mrs. Gandhi felt that some-
body else should have been mentioned.
That was going out of the way. 1If
that is the standard, may I ask you,
how many appeintments today can
stand serutiny? Today the Chairman
of the Taxation Board was appointed.
A non-member of the Board had been
appointed. The name of a person was
recommended. The Appointment
Committee recommended that. The
name went upto the highest. That
name was not taken. Somebody out-
side was recruited in and when they
were told—a non-Member of the
Board cannot become i Chalrman,
then he was announced as a Member
and along with that he was announced
as a Chairman also, Which proce-
dure has been followed, I am asking?

The Managing Director, B.HE.L.
wag sent away. Trade Unions are
protesting, Everybody is protesting.
This is wiped away and somebody has
been appointed. By what procedure
have you done, mray I ask you?

Chairman, Shipping Corporation has
been appointed. What procedure has
been adopted.?

There is the Directorate of the
Settlement of Income Tax. What
happened to the Chalrman? Some-
body was there. He had some more
time to retire. Bul somebody else
was put in. He was asked to
resigh or take leave. Letter was
taken him-three months and sixteen
dayg earlier. Somebody else has been
put in. That man is there. Now by
the time he came, the rules are chang-
ed. Two more years are given. By
the time Shastri Commission Report
will come. He will get two more
Yyears. That person wag rubbed into
that. No procedure js followed. These
are great wviolations that you have
now here.

42,000 complaints were receiveq and
examined by the Shah Commission in
the case of abuse of power and
all that. ‘A' was appointed to
the Reserve Bank. ‘B’ was ap-
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Pointed to the State Bank, Some-
body else was recommended. Time
wag not €iven and in the Indian Air-
lines Board, when it was constituted,
the names which were given, out of
that one name was deleted. That is
a great thing. Against that Air
Marshal Lal protested and resigned.
This is the violation, abuse of power.
These are the findings here. What
else are the findings, I am asking?
Of course, certain arrests have taken
place. Condemnation has taken
place. I can understand that these
things are there. But in an emer-
gency it takes place. Wrong things
happened as far as that is concerned.
But for a Commission to say that in
the matter of appointments to the
Reserve Bank and State Bank and in
constituting the Board for Air India
and Indian Airlines basic things are
violated because the recommendations
given by the respective people were
not ditioed by the Prime Minister—1I
cannot understand it.

After all this, what has it come to?
Mr. Charan Singh hag made a state-
ment recently saying that going by
the law, it is not possible to convict
Mrs. Gandhi anhd therefore, extru-
ordinary measures may be taken.
One political party issued a statement
saying, everybody knows that under
the law of the land, it will not be
possible to bring her to conviction;
therefore, Nuremberg-type trials may
be reserted to, Knowing that under
the law conviction is not possible,
now they are thinking of g special
court, for a command performance,
to appoint another judge who will
write as the Government wants. The
normal procegs is Eoing to be by-
passed. It under the normal Jaw
punishment is not possible, we will
put somebody there who wil] write as
we want and bring her to econviction.
This is the witch-hunt that is now
starting. With all the fanfare the
Shah Commission started. Tt assum-
ed an impression of being a partial
tribunal. It went through a procedure
which is absolutely unwarranted. It
collected evidence ez parte and has
come out with something which looks
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like the mountain giving birth to e
mouse and not being able to end up
in conviction,

Before I wind up, I want to make
one submission. Now there is a Gov=
ernment there and there js an opposi-
tion here. Against Mrs. Gandhi, you
may proceed as best as you can. All
the things that are said here have
been said umpteen times that there
was no normaley, ete. You can carry
on saying that and revel in jt. But
ultimately, Political sancticp is what
matters. The witch-hunt atmos-
phere you are creating, the vindictive-
ness you are injecting into this, the
lack of objectivity that you are creat-
ine i, the whole situation—all these
things are there. This is what is
today happening. The special court
you are creating will also be having
the same position. The whole thing
has got a history. I am not going into
the entire history. But there is a
struggle going on. The struggle will
go on. You have won for the time
being. You thing yoyu can finish wus
off. You have won for the time being,
You have won a battle and you think
taat is the end of it. You think you
can finish us off. You can go ahead
trying lo finish us off. But we will
stick to our position and carry on our
mission as best as we can. Thig js
all T have Ect to say. This vindictive
campaign wil] not take you anywhere.
Here is a report which is disowned
by the people. Here iz a report
which is disregarded hy the political
intelligentsia and treated with com-
plete lightness. This Commission re-
mains as a standing monument for
political vindictiveness, misuse of the
legal process to carry wvindictiveness
to the extent of political annihilations
which will be met and our people will
defeut your entire conspiracy. The
Shah Commission report deserves a
place. That place is in the waste
paper basket. To that it will be
throwmn.

Looking at the whole thing, I would
like to say that ths conduct of the
Shah Commission itself is a matier
which demands an enquiry and @

commission of enquiry will sit in pro-
per time to go into the conduct of the
Shah Commission in the matter of
violation of legal procedures.

With these words, I conclude.

SHRI SAUGATA ROY (Barrack-
pore);  Mr, Speaker. Sir, today be-
fore the House we have a report or
two interim reports which have en-
gaged the atiention of the nation for
the past one year. And it is one of
the reports which has raised a lot of
political controversy in the country,

Sir, as has been seen clearly that
on this Shah Commission Report. two
extreme positions have already been
taken. One is by Mr. Charan Singh,
to whom Mr, Shyamnandan Mishra,
the hon. Member who put the motion,
is so closely attached. Mr. Charan
Singh in a statement just before his
resignation from the Cabinet, had
said that after the Shah Commission
Report #t became clear that Mrs.
Gandhi might not be punishable by
ordinary laws of the land. People of
the country would celebrate Diwali if
she was arrested under MISA. There
is also the another extreme point
of view which has been put forward
by Mr. Stephen, which has been spo-
ken about by Mrs. Gandhi and Mr.
Pranab Kumar Mukherjee hefore the
Shah Commission. It speaks for total
rejection of the Commirsion,  total
rejeclion of its Frocedure, total re-
jeetion of its findings.

Sir, as I have said earlier in the
House, we demarcate ourselves from
both these points of view because in
our point of view both these repre-
sent authoritarian trends in the coun-
try. The Congress Party on whose
behalf I am here to speak, want to
say clearly that with regard to the
Shah Commission, we have three prin-
cipal premises on the basis of which
this whole issue should be judged.
First, while we condemn the excesses
of emeregncy and feel that the guilty
found for excesses during the emer-
geney should be punished, we  alsos
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Jfeel that the existing laws of the
land should only be used for punish-
ing anybody who is found guilty ac-
.cording to the due process of law, We
also want to  add that let not the
Shah Commission have an element of
political victimisation, political wen-
-detta of let not witch-hunting be
.started in this country. It is in order
to maintain democracy that I put for-
-ward this point of view.

As far as the Shah Commission is
.concerned, it is not the first commas-
sion of inquiry to be set up by any
Government ever since the Commis-
wsion of Inguiry Act was enacted in
1852, We celebrated its silver jubilee
in 1977. 16 inguiry commissions have
been set up under the Commission of
Inguiry Act. There have been com-
missions of inquiry against Shri Biju
Patnaik, there have been commissions
of inquiry against Shri Prakash Singh
Badal and there have been commis-
siong of inquiry instituted by Mr.
‘Gandhi against the DMK Government
snd Mr. Karunanidhi So. commis-
sions of inquiry are nothing, on the
one hand, very sacrosanct and on thae
other hand, they are nothing that
should be rejected outright, They
form a part of both the political and
“the legal life of the nation, But at
the same time, I do not think, it is
my personal opinion firmly. that poli-
tical crimeg can be judged by Com-
missiong of inquiry. Today, while
we are discussing the Shah Com-
mission’s report in the House, a
young men, a brilliant student is
languishing in a jail in Madras, wait-
ing to be hanged, His appeal for
pardon has been rejected by the Pre-
sident, His name iz Kishan Chetli He
wanted to remove poverty and for
that he is being hanged. On the other
hand, Mr. Sanjay Gandhi who +was
responsible for the demolitions and
the findings in Turkman Gate area,
is scot free. So, 1 do not think on
politieal grounds this thing can be
judged. A commission gf inquiry can
wnly find out certain facts, The Shah
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Comniission has in its own way tried
to find out certain facta and those
facts are nothing to be disputed. (In-
terruptions).

SHR] KANWAR LAL GUPTA
{Delhi Sadar): How to deal with
Sanjay Gandhiy Tell us,

MR. SPEAKER; I don‘t think you
are seeking his legal advice!

SHRI GAUGATA ROY: That is the
state of the Janata Party today, What
to do?

What I say is that while the Shah
Commission in its own report does
bring out certain facts, it cannot also
bring out all that happened during
the emergency, because while the
Shah Commission’s report does probe
into certain things, it does not go far
enough Tp me, the Shah Commission
has dealt mainty with problems of
people who were in high office, who
were enjoying important positions in
the Government, Does the Shah Com-
mission  speak about the many jute
workers who lost their jobs during
the emergency? This was a by-pro-
duct of the emergency, Does the Shah
Commission speak about the many
poor people whg suffered during the
emergency? It does not. Does the
Shah Commission say anything about
the men of big business, those who
were powerful during the emergency?
It is gilent about them. Does it gpeak
anything about K. K. Birla who was
the high priest of the emergency?
Doeg it say one word of indictment
against him? No, The Shah Commis-
sion only dealt with certain aspects,
and to those certain aspects the Shah
Commission is limited.

As 1 gaid earlier, I do not think
there is anything  sacrosanct about
the Shah Commission because, to my
mind, the Shah Commission has dealt
with important matters as well as tri-
vial matters, It has dealt with arrest
and detention of a large number of
persons, while it hag dealt with ap-
pointments of certain Persons. Such
appointments take place even today.
Here, in this House, I have had oc-
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easion to raise guestions on irregular
appointmentg being made in the Gov-
ernment even today with the conni-
vance of certain people in the Prime
Minister's Secretariat. So, I do not
think this ghould have formed part of
the excesses of emergency, but where
the Shah Commission is more graphic
is in its indictment of the system, the
gystem which built up the emergency,
I will just read a few extracts from
the Shah Commission’s Report Gene-
ral observations:

“The Commission has by now a
fairly comprehensive view of the
excesses committed in Delhi during
the period covered by the terms of
reference, especially in relation to
the circumstances in which the im-
position ol the emergency was re-
commended, lthe manner in which
certain key  appointmentg were
made for collateral purposes, the
callousness with which arrests were
ordered on false allegations to gerve
personal and party objectives and
with a view lo smoolber protest, the
manner in which the statutory pro-
visions governing detenlions, con-
firmation of detentions and review
of detention orders were honoured
in their breach, the total indiffer-
ence displayved in considering even
reasonable requests for parole and
for revocation of detention orders
and the case with which establish-
ed administrative procedures and
conventions were perverted for the
benefit of individuals....”

Then, H again says-

“Tyrants sprouted at all levels
overnight—tyrants whose claim {o
authority was largely based on
their proximity to seats of power.
The attitude of the general run of
the public functionaries was large-
ly characterised by a paralysis ot
will t¢ do the right and proper
thing. Ethical considerations in-
herent in public behaviour hecame
generally dim and in many cases
beyond the grasp of many of the
public functionaries.”

It i here that the Shah Cominis-
sion really indicts the system, and
it I may say so, the emergency has
gone, the former regime has also gone
but the system still continues. The
Shah Commission is not only an in-
dictment of certain individuals as
some people may try to make it out
to be, it is an  indictment of the
system in which the whole thing was
made possible. The same gofficers with
a few exceptions are still ruling the
roost in the Government. Against
them no legal procedures are neces-
sary, only administrative measures
were necessary, How many adminis-
trative actions have been taken
against people whg were guilly of
this?

Then again, we have seen how this
over-zealous officialdom had to foster
the new Sanjay Gandhi phenomenon.
how wofficials in the Information and
Broadcasling Ministry projected San-
jay Gandhi, how censorship was ap-
plied even to parliamentary proceed-
ings. This same officialdom remains
today, and the Government has not
taken any decision, any positive Step,
to do away with this,

Not only that, the Shah Commission
points out to another dangerous as-
necl of the situation that the public
financial institutions which control
funds ol the public are also pervert-
2l and used for the gains of certain
particular individuals. The same sys-
tem today remains. Not only that. To-
day here in this Parliament we gre to
think that the Intelligence system,
which is supposed to be the eyes and
ears of the Government, too wa’ used
to please certain individuals in Gow-
ernment. Whether it wag the Intelli-
gence Branch., whether it was the
CBI, whether it was the RAW, it
was the same. In Delhi the whole ad-
ministration collapesd altogether. A
few .names sprouted up like Tamta,
Navin Chowla, Kishan Chand, Bhin-
der and somebody else. But these peo-
ple kept the whole administration in
peril. What does it point out to?
There is something lacking in our
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democratic  polity that out of this
system a  system can be built up
which will lend {o authoritarianism.
It is at this point that the country
has to consider what steps it has to
take to prevent such things from hap-
pening again, to prevent the rise
of such authoritarian trends in  the
country, As I said earlier, the judicial
processes will  continue, but people
will take their decisions. Political
scores will be settled politically. But
we in this country have to find out a
way in which a more stable system
will te found.

May I say so with great humilitly
why we in the Congress Party are
accused or asked why we kept guiet
during the Emergency? Is it not a
fact that Mr. Biju Patnaik, who is
the Minister in the present Govern-
ment came gut with the statement
supporting the Emergency? Is it not
a fact that none of the top leaders
of the CP1 {M) which is a close alley
of the Janata Party, went to jail pro-
lesting against the Emergency? It
was a paralysis of the whole system,
{Interruptions). Apart trom Mr. Jyo-
lirmoy Bosu.

It was the paralysis of the whole
system. Neither Mr. Jyoii Basu nor
Namboodiripad nor Samar Babu went
to the jail. Why that has happened?
Why not accuse the whole system?

SHRI SAMAR MUKHERJEE: Mr.
A. K Gopalan, Mr. E. M. 8. Namboo-
diripad, M. Basahpunniya, Mohan
Punamia and others—all of them
went to jail. That is because the
Congress Government wantegq to pro-
ject that by using Emergency they
were fighting fascism. In order to
keep that posture did not arrest all
CPI (M) top leaders. But they ex-
posed themselveg by their authotitarian
actions.

(Interruptions)
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SHRI SAUGATA ROY: I just
wanted to mention this in the context
of the happenings in Bangladesh
where after Mujibur Rahman was de-
throned, the High Court judge refus-
ed to swear in the new Martial Law
Administrator. That was the position.
But that did not happen in this coun-
try. We have to remember that Ban-
gladesh Ambassadors resigned. Even
in Pakistan, when people were agitat-
ing against Bhutto, the Ambassadors
of Pakistan had resigned. They had
that feeling. This did not happen in
this country. It was the unfortunate
state of affairs, let us admit it, After
the Emergency we can all zay that
we are all heroes. But we are not
heroes. The nation as a whole did
not gtand up to the Emergency in a
way that it should have happened. So,
what I am saying is that what is ne-
cessary is to bring into our Constitu-
tion safeguards so that the same thing
cannot happen in the country again.
That is why the Congress Party has
proposed the deletion of Article 352
trom the  Constitution, a proposal
which has not been accepted by the
Government who wanted 1o keep the
word ‘rebellion” and for that ‘rebel-
lion’ they wanted the right to impose
internal Emergency. I agree with
Shyam Babu when he said that a
Committee of Parliament should
probe inte the functioning of the Ca-
binet government and of the Parlia-
ment and the resirictions and cons-
traints on thg parliamentary and the
Cabinet system during the Fmergen-
cy. Only then, out of the Shah Com-
mission Report  something can come
out. Otherwise it is mere political
propaganda. Taking advantage of the
Shah Commission in the partv's in-
ternal matters and factional warfares
will not serve the purpose, nor will
it strengthen the basis of democracy
for which we are all pleading our-
selves.

oY T viwe T (W) - ad-
g & A FrindY 29 Y gUaE
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TIZAT , TUTE AT ATEAT §, ATGAE ZAT
e g f =i« wak & e
e FvA F O F Ao o
1 frdy 7 frar afes T @ W
IqFET g fFgr & A A9 @R
qF 92 ¥ Afus ¥ aug B A
et § &Y faar fear @ 1 & TR fow
I AR § 1 5w Afewrfew waax
o IR T AW A AR TG A
2 5 st Aew @R AT R A
A T N | e fag & g
IR T g¥AE AT ARAT E | FE
g & T § ®WifE IEE OF wR
Wt AE F/T A MO WE FHA
# wEfer & ark § {7 AfoF @ F
iy 7 Wt uF wee @ TR AR
I qifmEsdr Sy #1 Aafer
® W@ | OF @ AT F€T FGAT
Tgar g b SRt 581 fF sweaer #
qEN AT A1 AT AT g 1 IwA
mIT qgr AN TFH WIF IFE T
a1 | IEH 97 oA IAGE] T IR
FT S A ff STF QT H FiT R )
SEM a2 g fewmm #17 a7 ag @
T T wat F1 SeeA frar arfs
arew & fx #1838 W 9 Fear
TEs #1 AfET IRE A mR
T 7GT FZT | TS B AT wfeeq
Fr a1 FE HMifF ag aw ma @
afas oot aa=g 9 # Ffw
FTHIT AAAT G FT GT FT TA9 TEY
frar g T FfeT g Sar &
99 THF0 TG fadw 7 g W gAnR
[ ag § A A @ gaw gy
I9 q & A warn, wE fa oew
T AT &

ag 919 T &, W fqam S Tgw
FT & I89Y T 9T a7 5o K ¥ Sy
TEAT § T %A g T Irear 7
Fafom frar 1 & ghmr & shem
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T R @7 FHfoM 9F awe
TEAT AT § | ug I Wy @ fw
gfrar & shrgre # darfas qar fafraw
qoEt AT s=fea wrae stwmt
% faeg F19 3 F1, W § 7@
o yEER F@, Wer §fE &
feeg FdFw & AfuFT 71 FAfUFR
T FT & IR AN, T I F A
amY gAR Y § | AfFT W oEe
AT 9T TR A FEAT FIH q0G
7 &, & oy fag & 39 g1 A
qF §IA F[ eAA A AT ATEAT
fagit = e #1 fow fFar
¥ 9@ g WEar g fF @
W o fafret w3 @ feew
] qraey 7@ a1, 9aF1 § oA forw
FeEAr | & wgar sigar g fF Asa
T JT IH TRIAAT F1 FZA F A3
gfuve ¥ geeam F1 g 1 VMR
o #r fraE oF afFgrfas swae
2zt owar A A frE gy
At gy 74 Ak § 1 g AT T
g gfrar 0% a7 Ew ars &1 AfF
& > g0 wrgar g f var ang arar
2 ¥ fgzav 7 wa "frara w1 aw fray
a1 THEAT T AW A T amfEw
TEET & 147 37 AT FENEE
FT Oyq § o | AfFEw araeE
arrfes LrAET #rogeAr FET 4T 4r
RIATT FT G T4 FAA4T 47, AN
9T 7 44Y gzrar wr ) gt faw
YT T 912 & £ A7 AEAT /Y
arg #1) ag? F A% B A qaT g
arz gz & 3 mmaer WY 1 wa I
qAg 3F FIL AT F A
TIATFTF (| ATACE HART FFIT
a=T AT AW o wirg A 7Y feqe
¥ a7 & 7df, afw gfra & @@§ &
yaraifas wrew § & g7, qga §
f5 o gfrar v Frggaa w fq@ax
F1 arfgl, fas qEmd &1 Y TG
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[ Y W T T

afes d7 g gaAf=a) &7 o faare
w7 Tfed fF s 3@ a<g 1AWl
9 ZHAT GWIT AT IFFT IYTF FAT FWT,
IFFT Wy AT ZAIT ? FET WA qg
¥ 7g1 v FET ARG A @), TS AT
grr | favg Aqra=ar #1)

gfaat & amwy ag @ars grar ar
18 & waedr §, 17 € masr F
07| & ¥ FY AT 20 @ varEy F
ITOY ¥4 % wq qIu qqre fawg
g % ogwq vgroar ar gfFar F am
¥ 7 3= fa=re fFan o g27-
AW FIE FAT FT 1907 FIT F 43
517 1917 & wrae foqar § 43 ;%
IFN TF TWAAT AT FATAT, T
I@F AEF FAL WY AT giAAT F
&t 7 ag frar fF 55 93912 F1 A9
F1E W qT ATRAT &1 IAKT F4T AT
EWIT | |IST 39 J1T F1 AN FT &G
¢ f& amfer a9y 07 59 g9 a1
g a1 Far w7 =i

U arq HT FgAr wEa % fw
YIR FK1E TIF FAT AT FIS THT [ATT
ST & FT TIT ZT AT AR AT LT
gy @ 4y waraifaw gfwar #
AT FT [T, SR AT FT 2,
FE IO FEY & FifF T AR
FwaEe guT & 1 S aEe
SIATHE giv F 12 0T FI Wi F7
ag FAST gRT ST I iE T AT
Tgawdz ¥ Tz a7 gfrar ® oF
qfeada gunr 1 fezas #1 w@ saAT
wfus g91 &8 ?  SoFr 991 zafaw
¢ fx oknfrs wifq & ag qear
e 91 faad g FFRETT 97 0
wrax, & 9g @0 91, feemw F1 ow
fafaezz a1, At W faw=r &, oeaé
T | 397 97 ¥ faeew & T
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o5 s faat | gaed By da &
Y Ig woAT s fear fw g
AT &, gH ;9T 2 @Y, AfET I
gfrar & awi g8 arg & fay e
st amrfcE awRr & foi gfaar wy
I AT & FrAfwag ZAT 8, T AR
A Tr Ay EfsTeear grav I &, §
YT FIgT FT G977 F1gAT T, AfHA
UF ¥ ©€Tdiz 3, nIea § IR
21 f% qrer a7 arT & 3 AT & |

LIS HIETH T ) TAo Ao §,
To TFo Ao § TF 7wy &. gfrar § X
w & faawr dadoT Fad &
3 fag sgar F37, & frY F wer=aAr
#r aftz & af w377 § AfeT agaan
aw Jo UFo o1 § £ AT 9% F7 FGL-
foa 7 favg & @38, g9 FA7
ST A arg § Iad q_WT A
U AT AT & | 9Tg gAIR
AR & ¥ groviT gEei A afe
§TET gU & =i A & R oS S
Mifear 2 ag wiwersT FY wT ATA-
AT T H AN g W gEfed
TTFT JAN ZIT A1fgT | gfay @@
AR & A IAFT AT £, ATFA ZouT om0
F Amegw § A7 TE AR ARy
wremw 7w frgem w gfaanr A
gad T FAEAY A F A9 W oA
F1 gfAfrafes &= =fzyr f& @y
ATz I R FmIF T §F
LSaGENE St

gar? fom #7707 £7 78 F qroNe
g1 #H A IO F A
for g #Y ST gAY dgT qE TS
oY, QT &Y A fgzae T AT @Y 0 26
F, 1975 " 28 f@=x, 1933
gfrar &t 2w ardE § 1 27
fageaT, 1933 #1 ez A TEF w@w
fafegw & gmr s &7 1 AT & A%
¥ g fawaag, ok ag @1 fF ==
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Fgfrel ¥ guen fem 1 ag s
5 39 vaafe a3 ToT 9w §
Y g fagen & A uw fea
HEr 28 frE=T, 1933 71 39 weHY
I gRA-dr @ &Y | 28 ardAm &t
T FHAT F g3 qevfa & A
foft X z=@e w3 fayr 1 o=
g ¥ faqamdt & g & F@x M
sis AT 7 gasy OpEw F A
IEY qTg 399 s 7 fomm

# fgzaz 71 a@ FW@ § 1 o=
& 3z g ggar =rgar § S oAy
fgeat ¥ &t 4t 78 T A1—

“Thus restrictions on personal li-
berty, on the right of free expres-
slon of opinion, including freedom
of the press; on the rights of as-
sembly and association; violation of
the privacy of  postal, telegraphic
and telephonic  communications;
warrants for house scarches; orders
for confiscation as well as restric-
tions on property, are permissible
beyvond the legal limits otherwisc
prescribed.”

7z fofaa =0 & agi 11 A gmiR
F.97 7 27 I39% WEFT 719, 9Eq
g F gmEr T FREL A8 T
AT AR T, T FIT FY FAAH
& fay ozar S 1 99w SRy
oY, 39% a9 H UF AW AT §—

“They never appeared, but the
search for the counter-revolution
was intensified, and on the night of
27 February the Reichstag building
mysteriously went up in flames.

Although there are unsolved rid-
dles in the history of that night—
notably how the Nazis got hold of
the strange figure of the Dutch
Communist, van der Lubbe—the
main facts of the story are clear
enough. Goering and Goebbels were
looking for some pretext to smash
the Communist Party. After reject-
ing various plans—such as an at-

tack on Hitler—they hit on the no-
tion of setting fire to the Reichstag
building. An underground passage
linked Goering’s Palace of the Pre-
sident of the Reichstag with the
main building across the street.
Through this a small group of S.A.
men under the command of Karl
Ernest, the leader of the Berlin S.A.
entered the deserted building on
the evening of the 27th
and scattered a chemical pre-
paration with a  delayed-action
effect over carpets, curtains and
chairs. After doing this, they made
their way back to safety by the
underground tunnel.”

IaX s F faar ok g AR
foah 2 faar, O S T qRA=A
fergem ® Y wg T | qEw T
o zrEo o Fr flE 7E &
TR ot R T TR g

qug & g fafaex 3 76 W 71 fv
2w § &7 0T AET A fAawvE |7 §,
R F gaaEfoR @R

% faw 24 a@E F1 ghF T,
F1 GHeT WA, qFEH ¥ faerw @@
T §1 AOAT AT F G F A
IR 2 fe7 Fawm fear ol oa%
dfadeT #1 a%A TF A7 O foa
agt 4, S T E, A1 @1 A TN 47|
A 2w F1 sfag@ @e=r wan, #iw AR
Ay FY ATICE AAREY G AY A | gEnR
fra, st &%, TR FE FRfE@T
FET I &, a1 T 26 A, 1975
FY gl gear #1 28 f@x, 1933
# feex @ fely & #0997 7T,
Fifw gfaar & sfogm & 5@ & afafm
o F1% T 79) &, fawd aw W
1 FRfw frar o a%ar @ 1 9@
T AT FT GFAY 2, T UF TARVIfaw
M a1 TR TR o 3w 2w
Y ey 7 ¥, @ wesr & 1S9 fafag
fragta qx w1 goem 4G foar o1

g
s’y 4
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fafast, sf@T a1 gor &
=t gF g A} ) IR et @F
& FRRT a1 AT AGY F IT FFA
3 TR @Y aRTF & TR
TR 9 T gwaa e @, fw ¥
fag & 7 g FATE

o= 3P & wwer 7% @ae o
RE I N, a1 e 3 g
FEARE FA F AT s T Iw 2
R g & I OF ST awmn
mar a1, et WA AR geet &
Sffcea & &Y o1 1R A A AR g,
a9 A AW o6(H) ¥ 77
aqufugt & weE R T ar
T agd | FTIS SWE ;T STt
g W T ¥ O qAAS w1
FTAM FY IEW § |

TR fra F1 @ I@ 9 yEwar
3 fr ag o1 A% fT AT F g @Y
gt & 1| 99 /e 339 I A aw
gor e @, & 9% Far Smean €
f& frt sEmeRw gt ¥ faeg
FETE 7 F o 51 gEmarn FA
FATY FY HTITEHAT FEAT § 1 HAC FIE
AR fFdT g FRAHT FT ZAT F@T
g ara # Sww ww W F faw
wifaga & 1 e o safsq dfaae
X gg TWE qrAAl # g@r @
3, Afaw weEt # g Far §, fay
wf@ 1 gt F A, IJw AR | F
whror #t g #= &), e a9 J
F fau w15 o1 7w &1 @ fow =
ag @rer =few fay g9er w1 o
Frar rfew, Fif ag et oF srfmr
F I@ TG T ¥ A F faeg
T FETEY FT @, IAHT 4T a9V
K s, A T F v wwe
fem g
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Wi R am i gr &
TR fra g sfeard 71 8 T
& | FoT @RR AW §  SRe
dfewrer afere & aw =i ? fzar
fega< Wt g@RIR 91 ; I§Y Frewgr
F A 1 AfFT B I I ogAT A
FIE JOAT TG & 1 IAF A S S
FLF g7 Tfge | gfrar & qrTenRy
# o FEifa 9, f5g # g ar g
IqT WA F A T gAT, TWH AL A
frm i faarmg g &
FgA F T H Y & 1 T A9 RS
§ foET @ 9 Zear F AT IS AW

@t g€ A, @1 In the most ancient
cultural centre of the world—Rome—
the ladies pulled up their skirts and
urinated in his mouth,

gfar & sfog & 39 a3g & Jgam @
Wrge &

Y AR [WE AR T w7
i A g & T @w 1 owEwR g
afer | AfFw & 0T TR Y
g TfaAT FY qg IO AR
amTTE WY g £ 1§ 9 afey a
FT qIH I FAT I8AT 97 |

o dTo 3,T|‘§o - ire W}ﬁ%ﬁfﬁ'ﬂ'
TSR T fgeer< F7 Fe2T) &1 q78 FT9 7T
Zy oA | TR F HE gRgHe AT
feeff a1 €Y T oY | TEY fewde w0
FT /I 9479 g7 I1fET | I@ Aw@ FY
T I gNT fF omw & |
gfrar wx ¥ 1% Y gEefasia odet
ar @ffar ofwm amfi & fam w
IR T FT D | T IW@ FT I
g gfar & get Tifew ok 3@ AR
¥ g|re Wi ¥ o e fen g anfgw
e a© g JAer AR 1 H IR
e & fasg s F9 &
TR e & SHt g Aw N &R
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R & weeerif B ol @
T UG T FCAT AEU— &9
9 ¥ wfafufer d—f% amfs
A g F77 e grat &
fasg 4T #% =aear Y 91 |

FfET mE F I AR W F
i & fifega #30 & qwegT &1
qAEA qE ghm 0 OF e #
Foie o 3w ¥ A, ag@ Az qW &
e # 7@ wrd @ 1 A & www
g g fr faw fde & & g€ qem
FT AT TET 8, afow F T A AIAT
& ATAIAT #1, favT &1 F1T auw Fw A
| 3fe & 53 = faaR s ey

IH TN & A1 987 &1, IO 4T,
2. 1% wfw #3473 fegedt o
foest Q9% & T ZTae %7 99 9% S
Tfew FT A1 9T F) owHA @ X
I Tfew 1 Agy gH ¥ T sy
FLT 7§ A F awaan g fr fanf a=r
% o gaTe e & faegia og aw M
qwdw g6 faa @, @y gEE @ g qu
AT 27T |

SHRI HARI  VISHNU KAMATH
{Hoshangabad): Mr. Deputy Speaker.
Sir. I do nol wish to repeat any of the
points made earlier by my colleagues
in the House, I will concenirate only
on certain vital issues that have arisen
oul o the report of the Shah Commis-
sion,

Right {from the mid-summer mid-
Jdight  madness, from  June 25, 11.30
pm.. down to the mid-winter mis-al-
culation of January 1977.... (Interrup-
tions) the Shah Commission hag told
the people, told the Parliament, told
the nation, that the tvrants” devil
dance took place from June 25 to JTan-
uary 1977, ie. from mid-summer to
mid-winter, that the Delhi Mafia and
their hounds were in full-cry duing
these 20 months, that no words. no
reports can he adeguate to describe

the misdemeanours and the crimes
perpetrated against the people.

I do not wish to go into the catelo-
gue of crimes perpetrated .Juring this
darkest period of free India’s history,
but I shall deal with =ome of tha
paragraphs of the last chapter of the
Interim Report II. They bear repeti-
tion, T will quote only a few extracts
and not the entire paragraphs,

On page 141 of lthe Shah Commis-
sion’s Interim Report II, there is this
shocking revelation that at the time
ithe Report of the Commission was
signed belween 11.00 and 1L30 p.m.:

‘“There isg no evidence of &ny
trreak-down of law and order in any
part of the country—nor of any
apprehension ip that behali, the eco-
nomic condition was well under con-
trol and had in no way deter:orrled.
There is not even a report ol an
apprehension of any serious brveak-
down of the law and order siluation
or delerioration of the economic
condition from any public function-
ary. The public records of the
iimes, Secrel, Confidential or Public
&ng publicaliong in newspapeis,
speak with unanimity that there was
no unusual event or even a tenleacy
in that direction to justify the impo-
silion of emergency, There was no
{hreat 1o the well-being of the nation
from sources external ar 1nternal
The conclusion appears n the ab-
sence of any evidence given by Smt.
Indira Gandhi or any one else, that
ithe one and the only motivaling
farce for lendering the e-liacrdi-
nary  advice...." (‘Illegal’ iz my
word) ‘'ta the Prerident to declare an
“internal emergency” wasg the in-
tense political activity generated in
the ruling party, and the gpposition,
hy the decision of the Allahabad
Hiph Court declaring the election of
the Prime Minister of the day in-
valid on the pground of corrupt
election practices”.

“ ,,.Smt. Indira Gandhi in her an-
xlety to continue in power...."
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17.00 hra,

“,...brought about instead a situa-
lion which directly contributed to
her continuance in power ana also
generated forces which sacrifice¢ the
interests of many to serve the am-
bitions of 5 few, Thousandg were
detained and 5 series of totally ille-
£al ang unwarranted actions fallow-
ed involving untold human misery
and suffering. In the absence of
any explanation, the inference is
inevitable that a political decision
‘Wwag taken by an interested Prime
Minister...... "

It is a euphemism or understaement
to say so. I would say, ‘power-dement-
ed Prime Minister'.

Y. ...in a desperaie to entieavous

to say s0. I would say, ‘power-dement-

compulsion of a  judicial verdict
against her"”

Then the Report goes on ta say:

“The nation owes it...."

Parliament must note these words:

“The nalion owes it to the present
and the succeeding gencra‘ions ta
ensure that the administrative set.
up g not subverteq in future in the
manner il was done. to serve the
personal ends of any one individual
or a group of individuals in or near
the Government.’»

A very telling paragraph! I need
‘not waste the time of ‘he House by
quoting more, except the very last
paragraph. But, before T zo ta that, I
woulg only mention that, by an act of
God, the then President, Shri Fakh-
ruddin Ali Ahmed, has joined the
vast majority who have jeft this world,
Otherwise, probably, ha wouid have
been impeached for having signed an
unconstitulional Proclamation which
was submitted to him without the
advice of the Council of Ministers.
I will not dwell on that point because
he 15 no longer with us. 1 would only
read out the very last two sentences

AUGUST 3, 1978

-of Shah Commission 336

of the Commission’s Second Iniérirn
Report:

It the Commission’s absaryvations
should generate a public debate on
somg of the vital issueg focusssd by
the Commission with the gbject of
devising corrective machinery and
remedial action, the Commission’s
labours will be amply rewarded, es-
pecially if the Administration is
able to act on the various ameliora-
tive and reformative suggestions of
the Commission with expedition.”

The Government, I am sorry to say
has not seriously looked inle the
matter. ] hope, it will do with expedi-
tion in the future. Much time was
lost by the Committee of Secrelarties
who processed the Report. Iy shou'd
have gone to a Cabinet Sub-Commiitee
straightaway, not{ to the Secretaried
Committee.

“On the case and speeg w.th which
this is done,...”

This i; the last sentence of the Interim
Report IL

“....will depend on the wvitality
and rTesilience of our democratic
rrocesses and institutions”.

Now. 8ir. during that blackest periog
0of the Emergency ir free Tndla, ;s has
already %ween said by my hon friend
ang  rolleague, Shri Shymmnnandan
Mishra, the Constitution was subwvert-
ed. Parliament denigrated, values ex-
tinguished. rights and liherties and
freedom trampled upon, the  press
throttled and the judiciary emasculat-
ed. All these were sought tobe done,
but the peaple, in a mighty resurgence
of spirit, in January-February-March
1977, taught a lesson to the tyrant
which, T hope, will not be easily for-
gotten, will not be quickly forgotten
and it will be a lesson for would he
tyrants also, for these with tyrannical
ambitions in muture.

But, Sir, this tyrant, this dictator
does not seem to have been chastened
by her experlence, Shrimati Indira
Gandhi, Even her latest statements to
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the Press—I will read them out—
seem to carry conviction that as a
tyrant often believes, she was jn the
right and she says, ‘What mistakes
and excesses I have committed—I do
not know.’ and this is even after the
Shah Commission’s findings that she
was in the know of things that hap-
pened during those dark days. Even
in her recent statements which have
been publicised—I am sure my hon.
friend, Mr. Stephen has read them—
she says something which even per-
haps Hitler and Mussolini would not
have dared to say. Even they did
not think it decent enough to say so.

The caption is!

“Mrs. 'Gandhi says she’s chosen to
rule India.”

Chosen by God or the Devil? We do
not know. That is what she has rwen-
tioned. ‘chosen to rule India’....

CHOWDHRY SINGIH.

Hypocrite,

SHR] HARI VISHNU KAMATH: '
think, Sir, vou have also read it but
it bears repetition:

BALBIR

“Former Prime Minister. ...

I am quoting from an interview ‘hat
she gave to Barbara Bourne and this
was carried in a Norwegian news-
papers Arbeiderbladet and it was
published in the Hindustan Times
Weekly of 16th July.

CHOWDHRY BALBIR SINGH:
‘Save India’ campaign is going on.

SHR] HARI VISHNU KAMATH: It
is not ‘Save India’, it is ‘Save Indira’.
I am quoting:

“Former Prime Minister Indira
Gandhi thinks she js chosen to rule
India, that the present Government
is only a temporary dlusion....

The Ministers are sitting there. She
says that the present government is
only a ‘delusion’. “Delusion’, not ilu-
sion. The Government ijtself is a delu-
sion to her.

SHRI A. BALA PAJANOR: Aprenoi
deluge—after me the deluge.

SHRI HAR] VISHNU KAMATH:
‘Delution’ not ‘deluge.” They are not
synonymous.

“and that her election defeat is
only a.... What can you believe it?
a nightmare that will soon be over.
How soon—] do not know.

“Barbara Bourne asked Mrs,
Gandhi why she dig not withdraw
after the crushing defeat she suffered
during the election last year. Mrs.
Gandhi told her that she could not
in the end sit passively and watch
all the ‘suffering’.”

Who is suffering? We do not know.
The interviewer put her this question.
‘My people’ she says. Wonderful!

“Then the correspondent goes on
to write, Mrs. Gandhi continued her
well-known story of chaos, unrest,
inflation—ang diminishing respect
for women. . ..

SHRI SHYAMNANDAN MISHRA:
Diminishing respect for women?

SHRI HARI VISHNU KAMATH: It
goes on:

“She quoted Mrs, Gandhi as say-
ing that she ought to speak with the
people and find out for herself.”

She askeq Mrs. Gandhi:

“If her first false step had not
been when she did not resign tem-
porarily in June, 1975, after the
Allahabad High Court had found her
guilty of election irregularities.
Should she not have done while the
case was taken up in the Supreme
Court? ‘This would have disarmed
Your worst enemies and you would

have been asked to take over
again....”

Mrs. Gandhi interrupted her “impa-
tiently” and gaid:

“What is most important, India or
Indira? Whethey 1 am PM or not is
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of no consequence. What I did was
done tg save India. I risked my
post as PM (in March 1977) and
lost it. Is that not proof enough?”

“Asked aboul
(randhi replied:
“l did not know
errors”,
She was an innocent abroad and #p
innocent at home. But the corresponi
was shrewd enough to ask her
how this was possible. How she did
not know anything about the exces-
ses. The Correspondent says:

“Mrs, Gandhi seemg to know,
exactly what goes on now, for inst-
ance, how many are in prison, while
she insists that she did not know as
PM how many were locked up.”

excesses, Mrs,

about these

My hon. friend, Shri Mishra has said
that over 200,000 were locked up
during the emergency and about 30,000
or 40,009 were detained under MISA,
She did not know as PM how many
were locked up. She got no answer
from Mrs. Gandhi. Mrs. Barbara
Bourne asked Mrs, Gandhi “if she, whgo
on every occasion said India had now
a disastrous Government, did not feel
responsible for having  brought this
Government upon this country.”

The interviewer asked Mrs. Gan-
dhi. ... {Interruptions),

SHRI H. L, PATWARY: Now, the
country has got a male Prime Mims-
ter.

SHR! HARI VISHNU KAMATH: 1
am quoting. It iz not my statement.
This is Indira Gandhi's  statement,
What ig ihe answer? Having brought
this upon this country, she found
scapegoats. She said:

“It is the Press who iz responsi-
ble”,

They are all somewhere here. They
are responsible and nobody else,

Then she exclaimed:

“What animosity, what prejudice
have 1 not been exposed to—India
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and ] were never treated fairly i
the West. India was in danger. ]
had to impose strict measures etc.”

Then the Correspondent says:

“Mra. Gandhi trotted out her
‘favourite jdeas’ and held forth as
often before about the CIA and
undermining forces, and said there
were ever more conspiracies to
murder her '’

Murder most foul, is n't it?

MR. DEPUTY SPEAKER: Please
conclude now,

SHRI HARI VISHNU KAMATH: 1
am concluding, Sir. 1 will f{ake an-
other two minutes. Thig is the last
paragraph;

“Only a few days ago, she said, s
man haqd approached her car with &
gun. They hagd arresied him but she
doubted whether the Government
would bother to gquestion him und
inform the public because the Press
wag blased against her. The sur-
veillance and the persecutlion weze
terrible,....

Ag if her crimes were finel

,...5he said, People were beaten
up and held in custody only for
having paig her a visit. Her tele-
phone was bugged, her post opened.”

This iz the statement thai she has
made 48 lale as two months ago.

=ff et fag © groaw AERT,

TH AT T AR OF §T AR [AA—

fErgmr aRd a1 wAEA T A1 g

gifas & 74 wifgd wteng i fzar

SHRI HARI VISHNU KAMATEH:
That ig why, 8ir, I said earlier ihat
she has not been chastened by ox-
perience. 1 do not know how she can
be chastised—whether God or the gov-
ernment or others will chastise her,
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MR, DEFUTY SPEAKER: Pleasq
conclule,

SHR! HAR! VISHNU XAMATH:
Sir, it was more than three months
ago fhat I suggested in this House
speaking on the Home Ministry’s De-
mands that a special court should be
set-up to try all the persons indicated
by the Shah Commission and now the
Government has made a reference. 1
am not wholly happy but anyway the
government has found a vig media or
a modus videndi. The Steel Minister
told ug that the Government had
decided—it was a case of semantics—
Government decided to setrup s special
court and then again decided to move
the Supreme Court. However, since
the matter is in the Supreme Court, ]
am not going to dilate upon this fur-
ther. I hope the Supreme Court will
permit the Government to appoint
special courts to expedite the trial of
all {hese persons indicted by the Shah
Commission.

Lastly, Sir, I am happy to learn that
the Foriy-fifth Constitution amendment
Bill will be taken up in this Session,
It is high time, from a constitutional
point of view, that we rectified the dis-
tortions created by the Forty-second
Amendment Act because that was an
Act neither to amend, nor to mend but
to end the Constitulion, It is high
time that we scrapped most of it.

MR. DEPUTY SPEAKER: Please

conclude.

SHRI HAR] VISHNU KAMATH:
Lastly, Sir, after what I narrated to
the House, I am afraid, she ig a psycho-
logical case, a pathological case and,
I think, there is a bhlend of paranoia
and megalomania. She is a paranoid
magalomaniac. That is my diagnosis of
her malaise. T think that some psycho-
analyst should take care of her, pres-
¢ribe some treatment and recipes for
her. and cure her before she is let
loose again on the Indian nation.

MR. DEPUTY SPEAKER: You will
have to canciude now,

SHRI HAR! VISHNU KAMATH:
There are only one or two matters. Mr
Stephen ig smiling; whether it ig tacit
agreement or not, 1 do not know.

I have listened to the speech of Lhe
Leader of the Opposition. 1 have read
the Shah Commission’s Reports and
noted 8hrimati Indira Gandhi’s atti-
tude in ihis matter, They remind me
of an old nursery rhyme. (Interrup-
tions). Of course, Mr. Stephen, it con-
cerng you also, with a slight variation

“Humply Dumpty sat on a throne
Down by the people she was thrown
All her Stephens and all her Sathes
can’t put Humpty Dumpty on the
throne again.”

SHRI SOMNATH CHATTERJEE
(Jadavpur): Mr. Deputy Speaker, Sir,
the Shah Commission Report, I feel,
should be read and re-read by the
people of this country as it is a testa-
ment of the people's resolve to root
out all forms of authoritarianism and
dictatorship from our hody politic for
all times fo come.

Sir, it unfolds a saga of wuntold
hurman suffering and miseries, of in-
human barbarism, of lust and an in-
satiable hunger for power, of ruthless
repression, of destruction of all demo-
cratic rights and norms of political
behaviour, of total loss of civil liber-
ties and extinctiion of the right to life
and liberty, of creating what is known
as extra-constitutional sources Of
power, of the illegal take-over of the
administrative machinery by hoodlums
and stormiroopers, of pathetie subjuga-
tion of the adminisirative machinery
in this country, of the deprivation and
emasculation of the judicial process,
and, Sir, even reducing this august
House to the level of a caplive orga-
nisation, and last but not the least,
the rape of the Constitution that was
done during the 19 months of emer-
gency. And, Sir, everything was done
just to perpetuate the hegemony of
one single individual over the people
of this country.

Sir, the country was engulfed by
darkness, The people lost thelr sorss
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pt prestige and honour. They became
deaf and dumb under a haunting fear
psychosis. Evepn the present Chief
Justice of India expressed his view
that he delivered a particular judg-
ment because he lacked courage. The
former Attorney General of India
#£aid that he had to present 3 partis
cular ling of argument before the
Supreme Court because he was afraid
P! his own life and liberty.

The people have now freed them-
selves and let us now all resolve that
she will never come back again, in this
country, to power.

Sir, the appointment of this Com-
mission of Ingquiry was a mandate of
the people of this country which was
given to the Janata Government, It
wag in deference to the people’s own
wishes that this Commission was sel
up. The Janata party had given a
pladge to the people that had to be
redeemed.

Sir, I am speaking in respect of the
choice of the person who headed the
Commission. I think there could not
have been a better choice than Justice
Shah to head the Commission. A
learned and upright Judge, we should
congratulate him for discharging so
conscientiously his onerous duties and
he has rendered a signal service 1o the
nation.

Sir, fullest opportunities were given
to all persons and parlies. But those
people who have neither any legal nor
moral nor political case to make, kept
away from the Commission on spacious
pleas, Sir, if those persons who ean-
joyed the monopoly of power and mis-
used them for their own purpose had
any respect for the people of this
country who had given their mandate
‘during the last General Elections of
the Lok Sabha, then those persons
should have co.operated with the dis-
charge of the duties of the Commis-
sion. They have lost all sense of
honesty ip their political life and
accountability. Today they stand be-
cause of the attitude they had dis-
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played before the Commission, self-
condemnned and 1 believe that the
intensity of  their crime today has
necessarily been accentuated. What
is more important is that the Shah
Commission has gone into the genesis
of the Emergency. The genesis of ihe
Emergency has not been the interest
of the country or the people but that
of a single individual and her cadaver-
oug and despotic progency. Sir, there
were slogans of ‘India is Indira and
Indira is India’. Such slogans polluted
the air of this country during the
days preceding emergency and after
the Emergency the slogan of ‘one
leader, one party and one country’, in
that order, warned the people that
fascism and dictatorship were round
the corner and ultimately were usher-
ed in.

8ir. our leader Comrade A. K,
Gopalan, as early as in 1972, had said
in this House that she was nothing
bul a dictator and she would bring
in dictatorship of the worst order in
the country and his words have come
irue.

SHRI SAMAR MUKHERJEE
(Howrahj: Mr., Gopalan said in 1972
that she was a woman fascist.

SHRI SOMNATH CHATTERIJEE:
Sir, the Indian Natienal Congress
came undar the tutelage of the supreme
leade; of demoniacal atlilude sur.
rounded by stooges, sycophants and
henchmen who had lost their consci-
ence ardd bartered away their sense of
prestige and honour for a few crumbs
of office. Dr. Ambedkar, during the
time when the Constitution was being
enacled in the Consliluent Assembly
said:

“In India, Bhakti or what may
be called the path of devotion or
hero-worship plays a part in iis
politics unequalled in the magnitude
by the part it plays in the politics
of any other country in the world.

Bhakti in religion may be a road
to the salvation of the soul. But
in politics Bhakti or hero-worship is
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a sure road to degradation and
eventual dietatorship.”

Sir, that is why we find here even after
those horrowing experience that the
people had to go through because of
the personal position and the lust for
power of one individual they have lost
all sense of proportion, dignity and
senge of shame that they are even
today speaking in support of the
Emergency. It has almost become a
petti-coat party. Nothing more. Sir,
it is good that some of her colleagues
have now realised how they were used
as pawns in her ruthless pursuits to
arrogate 1o herself despotic powers
and now it is the duty of every de-
mocratic person of this couniry to
ensure her political annihilation, Other-
wise, the future of this country will
never be sale from diclatorship and
iyranny that we have experienced.
There would have been no emergency
in ihis country if 12th June, 1975 had
been an ordinary day in the life of
Shrimati Indira Gandhi, but that was
1lhe day she lost the case Dbelore
Allahabad High Court. But because
one learned Judge in this country dis.
charped his dulieg according to law,
an unholy crusade was starled and
was launched against law and the
Consiitution itself on false prelexts
and make—helieve siluations. Shri-
mauti Indira Gandhi accepted the ver-
dict of the courts in election cases
when her colleagues were concerned.
Dr. Chenna Reddy had to go. but she
put herself above law, She thought
and was made to think by her hench-
men and those sycophantis thal she
was indispensable for this country and
out of thai feeling of indispensabilily,
she came to think that she was the
country oniy and after her, the deluge
Therefore the biggest onslaught was
started and it was the resul! of con-
spiracy at the highest quarter. Even
she did not take into confidence her
colleagues in the Cabinet and the
targets of her attack became the peo-
ple and the Constitution because she
realised that so long as the constitu-
tional rights remained, and the doors
of courts were kept open, there would
be challenges to her dictatorial actions

and tendencies. Therefore, a calculated
attempt was made to stifle the peo.
ples' rights and movement and to take
away the peoples' democratic rights so
that her discredited Ileadership and
corrupt regime could be bolstered up
by means ©of her unthinkable forms
of repression, tyranny and negation of
constitutional provisions and of l,aw;..
That was the experience.

The Commission's Report has shown
several types of crimes that were com~
mitted. One was the crime against the
democracy, the other was crime against
the Constilution and the third one
was the crime against the people
What was most disturbing and it has
now been clearly established, how the
constitutional provisions were trampl-
ed upon for securing the signature of
the President to a particular docu-
ment called the proclamation of emer-
gency. It has now come out that the
letter which is now available in the
President’s file was sent after the pro-
clamation of emergency had been
signed and the original letter has been
secreted away. The Cabinet was not
aware of it. She bypassed the Cabinet
The ordinary normal process of a
civilised administration in this coun=-
iry was not followed.

When this country was attacked by
Pakistan in 1971 during Shrimati
Indira Gandhi's prime ministership,
there ccould be an emergency cabinet
meeting before the emergency was
declared. If must be remembered that
this House stood as one and supported
the proclamation of emergency in 1971
in that late night session and the then
Speaker said, that he was proud te
be the Speaker of a House, the Mem-
bers of which have stood by the Gow-
ernment in the hours of peril of the
country. But here, she acted in the
sly, and misled the President and with-
out calling a Cabinet meeting, emer-
gency was declared, arrests were made.
It was the biggest conspiracy that was
made for the purpose of denigrating
the Constitution of this country and
taking away the peoples' rights.

My friends here are still talking as
if Shrimati Indira Gandhi iz &
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messiah, What will happen {o ihis
party when she is not there?

Apari from obtaining the signatures
of President on misrepresentation, by-
passing the Cabinet, recourse was taken
to Article 352 of the Constitution on
!1 false plea of inlernal disturbances
or likelihood of internal disturbances.
That was the greatesl fraud perpeirat-
ed on the Constitution and the people
of India. Article 352 could have no
manner of application. That was fol-
lowed by notifications under Articles
358 and 359 1o slop people from seek-
ing redress in courts.

The scheme was well lhought out.
From 12th June, 1975 thal conspiracy
was slaried and the scheme was given
@ final shape when Justice Krishna
nr did not give her a clean chil. No
unconditional stay was given, then the
onslaught started; arrests and every-
thing followed. The mass media and
the newspapers came under her com-
plete grip. Feople were fed with de-
liberate uniruiths, and 1iruth became
one of the Dbiggest victims of Emer-
gency, during that lime. About the
misuse of MISA we all know. 1 have
spoken op sp Mmany occasions as 1o
how it was used indiscriminateiy and
comprehensively, against everybody—
even against her own parly-men. Even
Mr. Sathe will not be spared if she
comes back to power. 1 hope that it
will never happen. 1t was what we
said in 1971. We had given that warn.
ing: “Don't go on thumping the table.
One day you will also be in difficulty.”
Whenever there was a voice of dissent,
and whenever there were even per-
sonal interests tp be served—prsonal
interests of Mrs. Indira Gandhi and
her son—that nefarious law was taken
recourse to. It was pothing but a
sordid misdeamenour and crime com-
mitted by the former Prime Minister.
But to-day, we are in a situation where
we have to ask ourselves: what has
/been done and what should be done
so far as the perpetirators of this crime
are concerned?
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People have had a traumatic experi-
ence; and they are entitled to know
what you are going to do, to these
perpetrators of crimes, these crimilals
and their aiders and abettors. 16
precious monihs have passed, These
are valuable. precious months in the
life of this countiry. Noi only have
these criminals remained unpunished.
They are now re-grouping themselves,
thanks to the performance of the Gov-
ernment and the ruling party. You
are considerably helping her to stage
& come-back, in spite of all the crimes
that she has commitled. We are to-
day being warned by this party which
should have no place in the political
lite of this country. Her henchmen
or chamchas—we would be insulting
the chamchas by calling ihem cham-
chas—are to-day saying and threalen-
ing that there will be a massive agita~
tion, there will be a civil war and
there will be blood-shed. And some.
body said on the sands of Chowpalty
ihe other day—1 read it—that blood
will flow in this couniry if she were
touched. I would like to tell the Gov-
ernment thal any attitude of compas-
sion or dilatoriness 1o criminals would
be nothing butl an act of bhetrayal to
the people of this country. People have
given a mandale to the Governmenl.
My request to the Prime Minister and
all my friends is this: “You have a
duty to the people of lthis couniry who
have put you to power. By vour non-
performance, your ineptitude and in-
ternecine quarrels, dont give credi-
bility to her.,”

This question, therefore. necessarily
comes up, viz. after the Commission
has done ils duty 10 the nation, what
action are you going to take? You have
to salisfy the people of this country.
Our party has been demanding a trial
on the lines of the Nuremberg trial.
It is not doing it for the sake of politi-
cal propaganda, but because we feel
that there was no parallel or equal
to that set up earlier in this country,
except that of Nadir Shah—or some-
thing like that. It has happened in
the garb of a democratic set up. When
they made the Indian Penal Code in
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the 19th century, even the  British
could not have thought of this. These
are worse than War crimes. A de-
liberate crime it was, against humanity
and againsi the people of this country
who have been kept below the poverty
line, for years and years, They have
been tacing unemployment. They are
even unable to have two square meals
a day. These people's minimum rights
as human beings were denied.

They were not given two square
meals a day. At least they could
say thal they have their fundamental
rights they have their basic righls
but those were taken away during
the Emergency. Mass media was con-
trolled, MISA was utilized against all
ieaders of democralic movement—gov-
ernmment employees, irade unions,
everywhere, it was being ulilized.

1 d@¢ not have 1o remind the hon,
Members of the great misdeeds that
were committed under MISA. Who
was responsible for all this? Let us
hope, after a guod deal of procrasti-
nation and thanks to the initiatlive of
Mr, Jethmalani our esteemed friend,
that the Government has thought it
fit 1o refer the matter to the Supreme
Court. I do not know why are you
showing such an over-zealous respect
for the rule of law. If vou had set
up a special court, she could have
gone to the Supreme Court; Supreme
Court would have been open for her;
she ecould have gone there and tested
it. For whom are you showing over-
zealous respect? If vyou are acting
against the rule of law, there are
courts of laws. Courts are not closed
to her; the doors of courts are open
for her: she could have gone there.
Why are you dragging your feet so
long?

Since ¥ou have made that refer-
ence, I can only hope that the Sup-
reme Court accedes to it. If the Sup-
reme Court does not dg it, then you
cannot pass on the responsibility to
the Supreme Court having struck it
down. What are you going to do
then?

(Interruptions)

You have to explain that.

(Interruptions)

MR. DEPUTY-SPEAKER: You
must now conclude,

SHREI SOMNATH CHATTERJEE:
It is the responsibility of the people
and this country to see about it and
the Govrenment has to take steps
thal no one in fulure shall be abla
to impose dictatorship under the garb
of consitutional provisions as was
done in this country. That brings to
us g question of proper amendment of
Article 352 of the Constitution and
although the Constitution Amend-
ment is coming, we have some reser-
vations still. But I do hope that the
Government will consider it once
more before even that minimal op-
portunity. ...

{(Interruptions)

MR. DEPUTY-SPEAKER: You
must eonclude. I will have to call the
next speaker,

SHRI S50MNATH CHATTERJEE:
The other thing is that the time has
come—whatever mayv be the persanal
feelings of the Prime Minister; whe-
ther she should be allowed the bene-
fit of the Representation of People's
Act in this country—for disenfranchis-
ing  her. {Interruptions) Otherwise,
what Justice Shah haz  said, you ecan
never achieve, I am quoting from
pages 140 and 141 of the \Report. He
said on page 140 as follows:

“Yet, if the nation is to preserve
the fundamental valuez of a demo-
cratic society, every person whether
a public functionary or private eiti-
zen must display a degree of
vigilance and willingness to sacri-
fice. Without the awareness of
what is right and a desire to act
according to what is right there
may be no realisation of what is
wrong."
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Then he said on page 141 ag follows:

*“The nation owes it to the pre-
sent and the succeeding generations
to ensure that the administrative
set-up is not subverted in future in
the manner it was done, to serve
the personal ends of any one indi-
vidual or a group of individuals in
or near the Government”

SHRI RAM JETHMALANI (Bom-
bay North-West): Mr, Deputy-Spea-
ker, Sir, the Shah Commission’s Re-
port has been under jttack for quite
some time by Mrs, Gandhi and her
henchmen. The attack has extended
ilself to the institulion of Commis-
sions of Inquiry ilself. This atlack
has 1o be met; it has lo be analysed.
It is suggested that the Janata Party
has made gross misuse of Commis-
sion of Tnguiry. That suggestion is
being spread around 1o  misguide
those who do not know the relevant
fact that the Janala Party hzs nol
created Commissions of Inguiry Tor
the first time. Let us declare for tho
benefit of those, who are interested
in knowing the truth that the Com-
mission of Inguiry was crealed for the
first time by tha great leader Pan-
dit Jawahar Lal Nehru, the falher of
Mrs, Gandhi, I am surprised to find
that the daughter iz so critical of her
father’s creation. If you analyse the
commissions of enquiry, throughout
the Nehru era, fraud after fraud was
discovered through the instrument of
the commission of enquiry. Let us
recall only one glaring fact that the
late husband of Mrs, Gandhi—may
his soul rest in peace: he is of revered
memory s0 far as T am concerned—
exposed one of the greatest frauds of
his time, the Mundhra fraud through
the instrument of the commission of
enquiry. ...

AN HON. MEMBER: Wha! about
H M. Patel”

SHRI RAM JETHMALANT: H. M.
Patel was exonerateq by everybody;
do not misquote facts: read the report
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again, The person who was pot exo-
nerated was Mr. Nehru's Minister
who was only temporarily put out of
otlice and so greal was his love of the
corrupt that be brought him back
again. The late Feroze Gandhi was
grateful to the instrument of the com-
mission of enquiry and I am surpris-
ed that our last Prime Minister shows
no such gratitude for an instrument
which was praised by her husband.
v

When after the last elections Come
missions were instiluted by the Janata
government. [ recall the speech of a
very distinguished member of the Op-
pusition, Dr. Karan Singh, the Dest
among then, he gol up and 10kt us that
the Congress Party at that lime was as
much interesied in the discovery of
iruth as anybody else. He said on
the floor of the House that his party
was waiting {for the commissions of
enquiry 1p declare the truth because
truth must be known, I believe Dr.
Kuran Singh's word and I beiieve he
wug genuine. But where Dr. Karan
Singh went wrong is in beieving that
his party alsn accepled what he bes
lieved. He realised a lilile too lale
that his party was not interested in
ithe discovery of trullh o al least lthere
werg a large number of people in his
parly who svere alvaid of ilruth being
disclosed and were therefore afraid
of commission of enquiry. Ultimate-
Iy their party was divided into two.
Persons who  remained on  one side
were led by Mr Chavan who told us
the day {his Parliament opened that
the emergency was not part of the
ethos of this country; emergency was
nol part of the constitulioral tradition
of this couniry: the then distinguish-
ed leader of the opposition at least
showed some Temorse, some repenten-
ce and he was at least prepared to sav
that emergency would not be repea-
ted again. But when their party di-
vided, it divided between those who
believed that the emergency was good
who continue to be Proud of the
emergency and on the <other side
those who showed remorse and re-
pentence and a certain degree of
shame about the emergency. Today
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Mrs. Gandhi continues to be the head
of that party which hag through its
leader in this House proclaimed that
that party was proud of the emer-
gency, remains proud of the emer-
gency and will be proud of the emer-
gency if they once against come to

power and have to reimpose it....
(Interruptions)
It is worth recalling that il was

Mrs. Indira Gandhi herself who re-
voked the emergency when she fell
from power, the significance of this
must be ynderstood. If she was a
believer in the good of emergency, if
the present distinguished leader wof
the opposition is proud of the emer-
gency, why did he not advise Mrs.
Gandhi 1o continug the emergency
even after she fell from power. They
knew that the dork deeds which she
had perpetrated under the cover of
ithe emergency might conceivably be
perpetrated by somebody else, Of
course we had no intension of doing
so. But gshe wasg afraid of her own
sing, You and she knew the emer-
gency was a cover far fraud and poli-
tical corruption, amnd worse still the
¢ynastic corruption of the ex-Prime
Minister. whom you still continue to
acknowledge z8 the leader of your
party.

After the Shah Commission of In-
quiry has given its verdict, criticism
has erupted on three or four lines.
First of all says Mrs. Gandhi and say
others of her way of thinking that
this Commission acted very unfairly.
How did it act unfairly? It acted un-

fairly because according to Mrs.
Gandhi’'s long eighteen page letter
which she wrote to the Shah Com-

mission. witnesses who appeared befare
the Commisison were jeered at. People
were hissing at them. People were
showing ridicule and contempt. Now
confessions of the most distardly crimes
of the most corrupt acts, of the most
inhuman kind of misconduct were
bejng deposed to by witnesses oh oath.
Witnegg after witness came before the
Shah Commission and swore that he
did indulge in corruption of which he

was ashamed of These -confessions
were being uftered in presence of the
people. You can’t expect spectators to
act, like automatons, They must react
like normal sensitive beings to the
sordid disclosures. This is the kind
of hissing and contemmpt of which
Mrs, Gandhi 'was afraid of, She
knew that the people will show con-
tempt for her, She knew that the
people will taunt her. She should
have shown the requisite courage,
Instead she went round creating con-
tempt against the Commisison and
committing one of the most heinous
crimes which can  be committed in
democracy, viz, to create contempt of
the judicial process and of those who
are conducting the judicial process
It has been the policy of your party
and it has been the policy of your
leader always tpo frustrate judiciary
and legal actiong by political corrup-
tion and by political hulla-ball which
you raise every time because you are
afraid that the judicial decision will
go against vou or has actually pgone
against you. You have not learnt the
basic fact that jn dermocracy you have
1y accept adverse decisions with good
grace. That at least Mr. Sathe
should have known because he be-
longs to my profession. Our profes-
sion is characterised by one thing—
that whatsoever the decision may be,
we bow down gracefully to it But
Mrs, Gandhi and her henchmen have
never learnt to accept the Jjudicial
process and its conclusions.

Another criticism which she has
made is that we have a judge sitting
in that Commission who has already
expressed himself with his public ut-
terances against the emergency. I
want this House to analyse the argu-
ment for itself It is llke a rapist
who is being tried in a court saying.
I cannot be tried by this judge be~
cauge this judge does not like rape,
A robber will say that I cannot be
tried by ; judge who does nhot like
robbery. What kind of judge did
Mrs. Gandhi want? What kind of



355  Motion re. Reports

[8hri Ram Jethmalani}

judge did you sitting opposite want
to preside over the Commission? Did
you want us to select a judge who
had gisgraced the robes of his office
or did you want a judge who had fal-
len prostrate at the feet of Mrs. Gan-
dhi? Did you expect us to give you
some corrupt judge who had sung the
song of emergency 1o sit in  judge
ment over the misdeeds of emergen-
¢¥? These are the things which you
must learn lo take in your stride if
you are to function as a political
party in a civilized democratic coun-
try. But if you want and if you are
determined to take back the country
to where it was before March, 1977,
then continue in your own ways. The
Government will dea! with you. The
rule of law will deal with you and
more than that people of this country
will deal with you.

Another criticism of the Shah Com-
rmission’'s Report which again requir-
¢g to be analysed and understood by
this House is that the Shah Commis-
sion has no justification or authority
to question and sit in judgment over
actlons which were approved by the
Parliament, which existed ihen. Thia
argument is a joke when you analyse
it a little seriously. After all, do we
not have the testimony of her own
Attorney General who wag her fa-
vourite, that Attorney General who
never recovered from the disease
called emergencities, He died recen-
tly. But he went on public record
to declare that throughout the time
of Mra, Gandhi’s emergency the At-
torney General of this country lived
in a mortal fesr. Have you forgotten
that you created a situation in which
the ablest judges of this country had
turned sycophants, the ablest journal-
ists had turned base propagandists
and even the Members of Parliament
with 5 few distinguished exceptions
which can be counted on one's fingera,
had allowed themselves to lie pros-
irate and be trampled ypon by  this
lady. Is it that Parliament whose
ratification you are talking about?
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The English people would have obli-
terateq this portion of history, just
as they obliterated the Cromwell pe-
riod from their history, But we have
treated the revolution of March 77 as
involving no break in constitutional
continuity. We have treated it a3 a
pecaceful changeover according to  the
democratic process, We were entitled
to treat the March 77 elections as a
revolution and if we had treated it
as a revolution we wou'd have been
justified in accepting the suggestion
of my frieng Somnath Chatterjee who
said that Mrs. Gandhi should have
been tried according to the Nurem-
berg principles of trial Surely
enough a woman, a lady, a politician,
who flaurished in her political life
retrospective legislation, could never
claim, morally at least, to protest
against retrospective legislation. But
we who are wedded to the rule of
law, eschewed that temptation. We
got over that provocation ang said,
‘“No; we shall not allow her to stew
even in her own julce. Let um go by
the rule of law,” and that shall bs
the greatest tribute to the philosophy
of the Janata Party. We 8ald we
shall not try her by retrospective
laws but we shall try her by the ordi-
nary laws of the land and such lawas
as the constitution permita.

Every criticism of the Shah Com-
misgion is unjustified Now we re-
ceive lot of gratuitons advice, It i»s
like what happened in that little anec-
dote whith we used to read as small
children. A pious Brahmin, Ramji
once upon a time carried a goat on
his shoulder and three cheats met him
at one after the other. Each was tell-
ing him, “Ramji, why are you carrying
a dog?" Ultimately, the poor Brah-
min in his ignorance was compelled 1o
drop the poor goat and the cheals
took it away. Exactly like that, we
are being told today by our so-called
friends, ‘Forget the commissions of
inquiry, Let us get down 10 some
serious business. Why these com-
misslons of inquiry?” The lesson of
this commission of inquiry iy that we
need more commisslons of inguiry.
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We need more effective commissions
of inguiry. We shall not allow com-
missions of inquiry to be made non-
sense of.

SHRI C, M. STEPHEN: That is
what Mr. Charap Singh iy demanding
and you are refusing: He is demand-
ing the appointment of a commission
of inquiry.

SHRI RAM JETHMALANI: Thera
i3 another brand of cheats wha o
round telling us and reminding the
Prime Minister of our Gandhian phi-
losophy, of our philosophy which is
based on love and affection ang esch.
ewing of hatred. We are being told,
‘How can you, Gandhians entertain
thig gnger and prosecute her? Why
not drop the whole matter?” Mr. De-
puty-Speaker we shall not succumb
1o thiz kind of tomfoolery, The law
ghall takes its own course. It is the
constitutional, moral and legal obli-
gation of the Government of the day
to bring offenders to book. We are
not dealing with ordinary offenders.
We are dealing with offenders who
will hold a candle to the worst offen-
ders of the worst countrieg in ihe
world gnd they are not going to ad-
vise us that we should give up our
attitude of hatred. No. It is not real-
1y contempt and hatred aimed at per-
sond but contempt and hatred of the
actions of which they have been found
guilty and those actions shall be pu-
nished, however Gandhiap we are.

What has the Shah Commission
after all said? Tt has prima facie
found her guilty of two kinds of offen.
ces in which there have been two
mixed motives for the commission of
those offences—firstly, to Suppress
and destroy political opposition and
political dissent and secondly, to pre-
vent the expostre of her dynastic
corruption, corruption which was be-
ing run by her as a joint Hindo fami-
1y business from 1971 ypto 1977. So,
these are the two kinds of offences
which the Shah Commlission....(In-
terruptions) QOutside the precinets of

this House, I might have even phy-
sically afraid of the distinguished
Member of the opposition who has
just got up. 1 am sorry, I did nod
catch his name, but inside this House
.. .. (Interruptions)

18 hrs.

SHRI A. BALA PAJANOR: He is
a very soft man inside. (Inferrup-
tions)

SHRI RAM JETHMALANI ; Let
me say for his benefit that there is
one historical fact which we have all
forgotten that Mrs. Gandhi during the
Emergency with her troubled cons-
cience, such of it as was left, bother-
ing her all the time and knowing that
some day the strong arm of the law
would overtake her and nemesis
might befall her despite the strength
in which she found herself at that
time, brought before the other House
a constitutional amendment to confer
immunity on her against crimes com-
mitteg by her both before and during
her tenure of office, Those of you who
sit and smile at her actions and those
of you wWho do not show sufficient re-
morse at what happened will recall
the disgraceful fact that the constitu-
tional amendment went through the
Upper House while you had lost your
moral gpine and were quietly watch-
ing the rape of democracy and the
Indian  Constitution, (Interruptions)
A3 5 lawyer, I draw inferences from
circumstantial evidence. If she nad
not committed crimes why did she
seek immunity. The inference is in-
escanpable. . .

(Interruptiong)

SHRI MALLIKARJUN: ‘Rape’ is a
defamatory word and this should he
expunged. He is a lawyer, he shou'd
use some other word. (Interruptions)

MR, DEPUTY-SPEAKER: We will
take care of all the defamatory words;
do not worry.

SHRI RAM JETHMALANI: I wish
to tell my Government that even in
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our Government, we are compelled
to work with the very buresucrats
who once upon a lime followed her
will ang were parties to her evil
actions. I hear from the press and
this has never been denied, that the
Committee of Secretaries appoinled
by the Cabinet, went into the question
of crimes of Mrs. Gandhi and render-
ed to the Cabinet an advice which is
unworthy of any Secretary who is
drawing his galary from the exche-
quer, that Mrs. Gandhi ought not and
cannot be prosecuted.

THE PRIME MINISTER (8HRI
MORARJI DESAD): Who said that?

SHRI RAM JETHMALANI: All
papers have published this and there
is no denial. I have heard the Prime
Minisier says. no ard he must he right.
I accept his word.

But let this fact be publicly declar-
ed because this fact is going round
today and it is being used against us
that your own Secretarieg have said
that Mrs. Gandhi should not be sub.
jecied 1o any criminal prosecution.
Deny this fact with the vigour that
you are capable of and give it the
publicity which it deserves, because
let it not be said that we have em-
barked upon a venture of vendetta
when our own Secretaries have advis-
ed us to the conilrary, Clear this
misunderstanding. It must be done
at the earliest possible opportunity.
But should you find that there are in
our Government or, amongst gur bu-
reaucracy, people whoge will to en-
force the law has been paralysed bLiv
previous corruption or current induce-
ment, # shall be youwr duly to remove
them, it shall be your duty to weed
them out and see thal they do nol
spread their paralysis to others.

The greatest lesson of the last six
months after Mr. Justice Shah filed
his prosecution in a magistrate’s court
is that Mrs, Gandhi as an accused,
and other accused in the same posi-
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tion as Mrs. @Gandhi, are in a posi-
tion to frustrate the speedy disposal
of cases. They are able, by their le-
gal gimmicks ang other devices, to
postpone the evil day, to postpone ihe
nemesis, te postpone the arm of law
overtaking them. The great lesson,
therefore, js that we must promptly,
vigorously and effectively devise a
method of bringing the culprits to
speedy justice, because justice delay-
ed, Mrs. Gandhi told us during the
emergency, is justice denied, ang ex-
actly now she must stew in her wn
juice, We will give her speedy jus-
tice of which she talked during the
emergency, and of which she made
a greal propagandua poinl. We shall
noi succumb to the temptation of
disenfranchising her, bul we shall cer-
tainly disenfranchise her {for fulure
misconduct, because she continues
her misconduel from day to day, ¢on-
tinues to throw dirt and dust at our
judicial officers, at the comrissions ol
inquiry, she continues {0 snap her
thumbs, she continues to hold them to
public ridicule and contempt. It is
for these future crimes that we must
strengthen the hands of our Commis-
sions. The Commissiong must be em-
powered to punish those recalcitrant
and obstinate witnesses who do not
have the courage to speak the truth,
ang answer questions about their pub-
lic actions.

Mrs. Gandhi after the Allahabad
High Court judgment is afraid of
lawyers as a camel is afraid of water
or perhaps a dog is afraid of Diwali
crackers. She is mighty afraid; she
will not face lawyers. But those pub-
lic men or women aspire to political
power, but who do not have the mo-
ral spine tp get up in public and ans-
wer questions about the way they
conducted their affairs, they have no
right to continue to aspire for public
offices, and let us at least for the fu-
ture create the requisite amendment
in the law that such people do not
again find themselves in positions ot
power or foist themselves upon ihe
paople's heads and destroy thelr li-
berties, the Canstitution and the de.
cencies of political life’
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SHR] A. BALA PAJANOR (Pondi-
eherry): 1 rise to speak after hon.
Member Shri Jethmalani has created
some sort of interest in this discus-
sion. I am  not saying anything
against the other Members, but when
we took up this matter of the Shah
Commission discussion  they wanted
more time, and they also said that
many Members might like to express
iheir feelings on the subject.

Ag far as the appointment of the
Commission is concerned, there can-
not be any two opinions, 1 dg nol
agree with Mr. Stephen con this point.
I think Mr. Stephepn alsp agreed that
it is good to go intg the matters. 1
know how the Law Minister argued
before the Sarkaria Commission in
favour of its appointment. Why do I
mentiion this? Because sometimeg nc-
cording to convenience we change
gur arguments. I went through the
arguments of the hon. Law Minister,
Shri Shanti Bhushan, at every stage
before that Commission, how he wan-
ted to prolong the corruption char-
ges made against the ex-Chief Minis-
ier of Tamil Nadu, Shri Karunanidhi.
But now I have read certain reports,
ang some of the hon. Members of
the Janata Party are alsg agitated
about it, but they must try to analyse
ihe position after the Shah Commis-
sion's reports. It ig because of the
division created in the Janata Party,

I need not cite Gupta’s Commentary
on the Commissiong of Inquiry as
contemplated under the Act of 1952
Because some Members within  the
Cabinet expressed the feeling t*hat
Mrs. Gandhi had the punishment by
the verdict of the people. Some star-
ted saying that she must be punished
severely according to law. Accord-
ing to some, she should be punished
through a special court, according to
some through special law and accord-
ing to some like the trial of Wurem-
berg, But if you take the Commis-
sion's report, it says that as the peo-
ple of the country desired that there
must be a Commission of Inquiry, it

has been appointed. As my friend,
Mr, Saugata Roy said, the number of
Commissions have increased. I went
through the Reports of the Commia-
gions of Inquiry and 1 foung that
there were 202 Commissions from
1952 onwards. Out of those 202 Com-
missions, 49 are very important Com-
missions appointed prior to the Shah
Commission.

They have appointed 21 Commis-
sions so soon afterwards. That is the
reason why some people say that this
is a government of Commissions and
government of omissions. If I =ay
‘omissions’ it is because of the differ-
ences that youy yourself create and
ventilate openly without any discip-
ling both inside and outside Parlia-
ment. 1 say, the mistake is within. I
fing the discussion on the Shah Com-
mission Report has become more
academic. If you ask me to argue
like Mr. Shantli Bhushan, T can
also dg so pointing .out the good
pointg and also the mistakes in every
page, how Mr. Shah has erred in par-
ticular places etc. Fortunately, Mr,
Shah has not come out with the find-
ings in a categorical statement be-
cause he knows the law very well
It is 5 fact-finding Commission as per
the Commission of Inquiry Act, 1952,
under which the reference has been
made. This reference to inguiry is o
peculiar one because it said that the
people demandeqg inquiry intg all the
excesses committed during the Emer-
gency. And Mr. Jethmalani was very
eloguent in saying that even excesses
prior to the Emergency must be in-
quired intoe, Some of the speakers
said that there must be a trial like
the Nuremberg trials. But I wonder
how in a democracy it can bhe done.
Our eloquent speakers must read ithe
great Tagore who said in his Gitan-
jali:

“Where the head is held high
And the mind iz without fear Unto
that Kingdom  Father, Let my
country awake.”

I know why we are eloquent. Some
of them are enjoying eloquence
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knowingly or unknowingly, There lies
the crux of the problem. Whep I
say some people in the Government
of India—1 do not blame them—
act  according to  circumstances
gnd convenience, I am not com-
paring why Mr, Stephen i3 sup-
porting Emergency or why he oppos-
ed it some time back and how we al
acted immediately after electiona.
But we have to analyse why these
things have taken place. Please do
not get agitated, It isx a fuit accom-
pli in ihis country tihat Emergency
was a rude shock and some praise it
not because they have less respect for
liberty and democratic values, but
because they have ng food. shelter and
clothing in the new programme. So,
1 appeal to you to please take up this
matter as a matter that must go
under the due process of law. You
appointed a Commission of Inquiry as
per the Act of 1952, and it is a public
inquiry. T do not dispute how Mr.
Shah hag to conduct the entire in-
quiry. We wanted to honour the pub-
lic opinion. That is the reason why
it was an open inquiry and peopie
had a right to know what has hap-
pened. At the same time it should
not be a matter of vulgarily also. I
am ysing a strong word because the
purpose for which you have gppoint-

ed the Commission may not be serv-
ed.

As you have noted, many Members
are very vociferous about Emergen-
cy excesses. We also supported it for
some time, but we realised it later
on. In the last Lok Sabha many of
ug including Prof Mavalankar had
discussed in this house about how to
outwit i1. I know how clever many of
the Members used to be. But every-
body has hiz own method of outwit-
ting certain unwanted elements. TLet
us not claim that we alone are the
heroes in those days, When I see
Babuji, I understandg his method.
Perhaps he waited till the elections
were announced 1 remember what
Mr. Mohap Dharia said When he
was tg resign, I psked him: “Were
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you with coloured glasses whep you
were a Minister?” He gaid: “There 18
time for everything.” 1 agree with
him. Similarly, I am not sorry far
it because circumstances are different
at different times.

So, let us not boast of these things
and say that we have done this or
we have done that, What really the
people want at this hour is the gues-
tion. Are you prepared to analyse it?
FPeople are not happy and they do not
want tg bring Mrs. Gandhi back be-
cause of her autocratic rule of 19
months, which has been revealed to
us later on. TPeople are not prepared
to have the same old method of sup-
pressing the press and allowing the
press to go tp the dogs., The people
are worried, because we are not giv-
ing to them what they wanted, Peo.
pla are not happy with eloquence or
rhetoric remarks of Justice Shah, who
is presiding over the Commission of
Inquiry. I have some experience of
the Sakaria Commission, where | had
an opportunity to function, along
with my friend, Shri Shanti Bhus-
shan. 1 know how he defended the
accused jn that case; 1 vividly remem-
ber how he protracted the proceed-
ings, how he delayed the hearings,
Of course, that i3 the right of the
lawyera and the right of the accused
also, In that case, I appeared for the
complainants, for the Memorialists.

It took twgo years for Mrs. Gandhi
to appoint that Commission. She
went on delaying it ang then finally
she took the decision. You people
are tallsing of the use of MISA dur-
ing the Emergency. After the Emer-
gency was declared, for seven months
Shri Karunanidhj ruled over Tami!
Nadu. Do you know what hg faid?
For seven months he used the MISA
and many of our party members wete
pui behind the bars. You have suf-
fered a lot and similarly we haye also
suffered.

Now you are talking of democracy,
liberty and so on in this House. Is it
not a shame on our part to talk of
such things? Here I would rather like
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to quote Lord Actom who said “'power
cerrupts and absclute power corrypts
absolutely.” It is not a fact that this
malady started only 19 months ago.
Other people were in power then and
now you are in power. I remember
Shri Madhu Limaye, who was sitting
on this side; I also remember Shri
Vajpayee speaking from these benches.
We have seen such pecple. It all start-
cd 11 yeuars back, Because you wanted
1o shield certain things, take certain
benefits from certain corners, so you
are not bold enough to say when you
see sumething that is bad, You do not
in fact have that right.

All this discussion is a waste of time.
Leat us take up those guestions which
are important. I know it is very easy
to may, in fact I wanl to throw a
challenge to you when you say that you
are doing something because the
people of the country want it. Take the
appointment of the Grover Commis-
sion, You appointed that Commission
te enquire into charges against Mr.
Dewraj Urs. Now that he is in power,
what are you going to do with the
findings of that Commission? Suppose
Mra. Gandhi ig reslected tomorrow.
Will you say that she has a right to
rule because the people of this coun-
iry have given a verdict in favour of
her ruling the country? It can never be
50, Then what is your reason?

1 appeal to many of you who are be-
low 40 or 45 years of age not to talk
abowt general principles for ever,
‘Thig House is mnot prepared, this
country is not prepared, to listen to
preachings or lessons on liberty, free-
dom and democracy, as Shri Jethma-
lani was doing. 1 can also talk for
houre together on liberty,  quoting
Russel, Burke and others, from Tagore
to the lowest man in this country. But
that will not serve the purpose. What
is required is to understand the hopes
and aspirations of the youth of this
country, to try to solve the problems
of the poor men of this country, to
try to help them and show them the
methods by which they can solve their
problems.

There is no point in this House
discussing the question or the Repord
of the Shah Commission again and
again. 1 do not want to waste the preci-
ous time of this august House by doing
that. That time can be well spent for
discussing about the steps to be taken
tor the progress and welfare of the
people of this country, because that
is the most democratic thing. But you
seem to forget it.

About 45 minutes were spent on
considering whether the Shah Com-
mission Report should be discussed,
As 1 said earlier, if you want,
I can also argue technically about
this Report, find fault with it
page-wise. I can do it. Similarly,
I can also take up the com-
plimentary parts of that Report and
show how Justice Shah has done it
well, But that is not the purpose. [ have
seen from the Mover of the Resolution
in the very beginning to Shri Jethma-
lani, the last speaker, all of them
wanted to bring home to the conscience
of the people of this country what
called for the appointment of the
Shah Commission, the declaration of
Emerpency, when we had to lose our
freedom and liberty of the people of
thig country during those 19 fterrific
monthg according to many of us, but
there was also discipline during those
days; that you cannot forget........
(Interruptions) You cannot forget it
It you say it was not so, then you are
going to enter into a dangerous argu-
ment. I am not justilying it, please
take it from me. I am not justifying
it or saylnhg that the Emergency was a
necessary thing. Bul, at the same time,
you cannot forget that there was dis-
cipline and we could safely live jn
Delhi.

Now there is division in your ranks
.. ..(Imterruptions). Are you disciplin-
ed, T am posing this question. Are you
all prepared to obey lhe Prime Minister
of this country? T am prepared to obey
the Prime Minister of this country.
Are you prepared? I am asking a very
straight forward question. I say that
you people are not disciplined. You
want to give vent to your own feelings
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and you are not prepared to obey the
Prime Minister. Please talk in one
voice,

Let not Mr. Raj Narain come out
with a statement, let not Mr. Charan
Singh come out with another state.
ment and let not the other people
cotne out with different staternents.
That 18 the reason. You are not talk-
ing in one voice. ] have no fascination
for Mrs. Gandhi, But when she was
the Prime Minister of this country, 1
sald that there must be some hooour
and respect for the seat. I have no
fascination for Mr. Morarii Desai. But
I have a great respect for him person.
ally. That is a different matter. But
so long as he occupies the chair of the
Prime Minister, every citizen of this
country and especially every Member
of Parliament, must have respect for
him. Then only this country will be
respected. If you do not talk in the
same tone, I am not challenging, 1
am not arguing, but I warn you thal
you will have to face many challenges.
1 express my feeling, the feeling of the
youth. I used to talk to Mr. Sharad
Yadav, Mr. Subramaniam Swamy, Mr.
Nathu Ram, Mr. Ram Vilas Paswan,
irrespective of their party affiliations,
We speak for the youth of this country.
If you are not going to take the word
of the youth of this country, you peo-
ple are above sixty and seventy, old
in your thinking, words and aspira-
iions, old in your progressive methods,
it will only destroy this couniry. Wc
may not welcome Mrs. Gandhi and
her evil actions. Personally, we do
not have anything. Thal is a differeni
matter You can laugh at it But thal
is the call that is coming out of this
country everywhere. If you are not
going to respect the youth of this
country, the youth is going to take
over,

Just now my friend. Mr. Saugata
Roy, referred 1o a person been hanged
in Madras. He is not bothered aboul
it. But somebody is going scot free. We
can also talk like that. But do not get
agitated. Mr. Malikarjun may challengc
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and say “let us haveelections” and you
may be defeated, Will you say that
Mrs, Gandhi won the lection? What
is happening everywhere? Are you
winning the elections? What happened
in Madurai? Mrs. Gandhi attracted the
croweds. Where is Mr. Ramachandran?
Where is the Janata Party? It is cypher
now. Can I say that Janata Party is
cotnpletely erased out of Tamil Nadu?
That cannot be said. Let us not un-
necessarily waste our time on this
question, We have given this work to

a Judge.

AN HON. MEMBER: Please do net
wasle time.

SHRI A BALA PAJANOR: That is
my right, My party has the right, I ¢can
take time. It is not your right. I have
ihe right to put forward my views and
if you are not prepared to take it, woe
unto you. (Interruptions). If 1 say
things palatable to them, I have found,
they will give cheers. Bul I am not
moved by that. If I say something
which is true, which pricks them, they
will not support me, I do not want that,
The same thing is the case with this
side also, But truth should be placed
as the Prime Minister has said.

SHRI DHARMA VIR VASISHT
(Faridabad): On a point of order.

ME. DEPUTY SPEAKER: What is
the point of order? On what rule?

SHRI DHARMA VIR VASISHT:
What relevancy has it got here?

MR. DEPUTY SPEAKER: No, that
is not a point of order.

SHRI A. BALA PAJANOR: [ went
through the entire report of the Shah
Commission. He has taken a lot of
panies. Sixteen monthg have passed
and we are told that he will give tha
last report before the end of Septem-
ber. The Pritne Minister has been
saying, both inside and outside the
House, categorically that due process
of law will take its gwn course, it has
been said by many members when they
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were provoked here, that they are try-
ing to set up @ special Court. If it is
legally permissible, You can do it
But we are going to discuc$ that here
bhecause it is outside the scopé or the
present discussion, 1If it is a question
of going by due process of law, if you
are going to try Mrs. Gandhi and her
gang, —Iif they are found guilty, the
law will take its own course—how many
times should we repeatedly go on talk.
ing about it? Wil it give food to the
people of this country? I am very happy
that you have taken a stand to condemn
the illegal things done during the
Emergency. But what about things that
happened prior to Emergency?

AN HON. MEMBER: Don't preach.

SHRI A. BALA PAJANOR: I am nol
preaching. I am not that old to preach.
But I am posing a small queslion. You
ask your Law Minister what he was
saying before the Sarkaria Commis.
sion, I can also argue like that, But I
do not want to do that. Many of you
are eloquent and I am also eloguent.
But touch your heart and tell He
sald: 'Janata Party is on the wvain™.
Why? I want to ask this on the dis-
cusBlon on the report of the BShah
Commission, I had great hopes on you
and 1 still have. Why? You must come
out with plans. There is no polni in
simply talking about Indira Ganchi
daily. You are making Indira Gandhi
the Dbiggest element or the biggest
«demon, as he said. Why?

The people of this couniry  have
given a verdict and she had accepted
that in good spirit. I remember what
she said immediately after the Elec-
tions. She said: "I respect the verdict
of the people” At times, she said, “I
am sorry for it.” Now I am bold enough
to say that some of you even provoked
her, She admilted her guilt, What else
do you expect? I want to put thia
question to many of you, toth on this
side and that side, who cooperated
with her, who enjoyed the benefits
then. Now they have become the
biggest champions of it. Why? That is
the reason why I say so. Let us not
also repeat the same mistake 1 can

also-condemn Mrs. Indira Gandhi; Ican
find fault with every section of them,
There was the Tulmohan aflajr and I
can point oWt various other Instances,
I can say, Mrs, Indira Gandhi is a
devil. But what is the purpose it will
serve? That is what the people ask.
V{hen the Prime Minister and the Law
Minlsier say that the law will take
its own course, that she will be punish.
ed according to law, you have a diffe.
rence of opinion and it is your differ-
ence of opinion which is the cause for
ali this. I repeat that you better get a
disviplined set so that this country
can be disciplined. Otherwise, it is
going to be a dangerous thing for us

With this request, I say that the
Shah Commission which was started
in good spirit and which has given
1'h_e report is not being followed it up
with the same spirit,

SHRI M. N. GOVINDAN NAIR
(Trivandrum): Mr. Deputy-Speaker,
Sir, with due respect to the youth of
this country, I feel that it would have
been more appropriate that ihis motion
was moved from the Government side
rather than by a very leading member
of this House. I also feel that this
motion should have been moved during
the first week of the session. I do not
want to cover the fleld already covered
by the Shah Commission, Nor do 1
want to question whether there was
any procedural irregularily or not.

Now, the Shah Commission has come
to certain conclusions. The Commission
has found Shrimati Indira Gandhj
and some of her other colleagues
guilty of certain offences. What are
we going to do about it? This guestion
has to be viewed from three angles.
Firstly, what are we to to do with the
findings of the Commission with regard
to crimes committed by Shrimati
Indira Gandhi and her other col-
leagues? Secondly, what is the guaran-
tee that such things will not be re.
peated in future? What steps has this
House to take to see that whoever be
the Prime Minister, he or she may not
have a chrce to repeat the Emergency
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again. Thirdly, in your over en-
thusiasm to save democracy, you do
not stab democracy.

Before I come to the first question,
as you know, a few monlhs ago, there
was a mews item in the press that
Princess Anne of the British Royal
family was flned for a traffic offence.
Neither the conslable who charge-sheet-
ed her nor the magisirate who punished
her did feel that something extra-ordi-
nary had been done. It was in the
normal course of the functioning of law,
However high a position of the person
be, before law everyone is equal and.
therefore, law should operale in that
manner. Nor did Princess Anne mohi-
lise her royal guards to fight againsi
ihe constabulary and bring down the
Government. But what is  happening
in our c¢ountry?

18.30 hrs,

[ SHRIMATT PARVATHI KRISNAN in the
Chair]

The Shah Commission has come
forward with certain charges levelled
against Shrimati Indira Gandhi. How
can my friend Mr. Stephen, whose
{alents and elequence, I do not think.
apybody in this House will question,
shut his eyes to the fact that all our
democratic  righis were completely
grabbed during that period, that the
press was muffled? When the Shah
Commiesion says that the former
Prime Minister committed a crime
against the Constitution or that her
declaration of the Emergency was
mala fide, why should he waste his
talents to establish that it is outside
the purview and all that? That is why,
I say that these lawyers are the mosl
copnfusing people. ...

(Ifntermpﬁons)

1f there is a law by which lawyers
are not permitted to contest electjons,
1 think, we would be in a much better
nosition. That apart, my point is....
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SHRI SOMNATH CHATTERJEL:
So that you can commit all sorts eof
illegalities!

SHRI M, N. GOVINDAN NAIR: It
all of you join, then I will be in a
minority, I caunol argue against you.

That apart, I do not agree with the
attilude that the Congress-I is taking
on this issue. If there is a charge, you
should find out who is the best lawyer
to argue your case. All the arguments
which my friend, Mr. Stephen, has put
forward, even guestioning the legality
of the Shah Commission, can be put
forward there. But don't try to or-
gunize an army; if any legal action is
taken against her; then this country
will be put in a turmoil. {Interrup-
tions)

All of us speak about democracy.
By profession we are democrats. But
by habits and thinking, we are fou-
dals.  (Interruptions) Don't iry to
argue with me now. I will tell you
how  these personalitiss come up.
That is why I quoted the example af
Princes Arnne or the daughter of
Churchill, How many times was she
put in jail? Was there any commotion
in Britain? Because there the rule of
law is accepted, equality of law is ac-
cepted, equality before law ig accept-
ed, But we have not accepted that.

Now, what has happened? On this
guestion instead of leaving the whole
matter to Mr, Shantl Bushan wha,
according to me, is an excellent law-
ver—I1 do not know whether he has
forgotten law after becoming the Law
Minister; it should have been left to
him to decide what course of action
shpuld be taken,—the matter has been
referred 1o the Supreme Court as to
what type of court should try her.
But I warn one thing. In democracy,
just as there is rule of law, the indepen-
dence of the judiciaty has also fo be
maintained. So, taking all that inte
consideration, leave it to the concern-
ed Minister, the Prime Minister and
ihe Home  Minister.  But what is
happening here?
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AN HON. MEMBER: Mr, .Jethma-
lani.

SHRI M. N GOVINDAN NAIR:

Yes, Mr. Jethmalani brings in a Bill.

Sir. I have great respect for his legal
ability. That ia not the point,

SHR] RAGAVALU MOHANARAN-
GAM (Chengalapatiu):  Kissa Kursi
Ku,

SHRI M. N. GOVINDAN NAIR:
What is Lappening? What is  your
job, Mr, Shanti Bhushan? I ask you.
If you want something to be brought
in, this or the Special Court or what-
ever il is, why cannot you take the
initiative? Why do you want that—
what Malani?

AN HON. MEMBER: Jethmalani.

SHRI M. N. GOVINDAN NAIR:
Why do you want that? Mr. 8. N.
Mishra brings in a motion. What else?
What has this Shah Commission done?
I has created the bigpest havoc for
the ruling Party and it has been a
great boon to the great lady in the
dock because in place and out of place
you were giving the biggest publicity
to that one. And I tell you that all
your discusgion whethre jt should be
a Nuremberg trial or something else
—Nuremberg trial for Indira

SOME HON. MEMBERS: No, no.

SHRI M. N. GOVINDAN NAIR:
That is why T gaid—what was the
guarrel? How is it that owr friends
who  normally should sit there—
where are they?

Mr. Raj Naraln is here. He has
laken out his green turban, Other
hon, Members are not to be seen here.
Whzt ig it7 Tt j5 all because what
should be done with regard to Shah
Commission report—on that there was
a controversy. ... (Interfuptions), That
is why 71 said the Shah Commission
has created a problem for you and

Indira Gandhi is getting  publicity
every day in the Press. Now we are
disecussing her for 3 hours. ...

AN HON. MEMBER: Six hours,

SHRI M. N. GOVINDAN NAIR:
Yes, six hours. Whatever it is, tomor-
row all over the country and outside
the country she gets all the publicity.
Then he quoted a foreign journalist.
I read that write-up. He is almost
convinced that by the time you take
some action, people will forget all the
¢rimes that had been mentloned in
the report and she will be u heroine
again. That is also the fear. Why this
fear?

Therefore, if you want to be above
board, you allow the law to take its
own course. Don't circumvent the
constitution, nor should you take law
into your hand.

MR. CHAIRMAN: The hon. Mem-
ber's time s up,

SHRI M. N. GOVINDAN
Only five minutes.

NAIR:

MR. CHAIRMAN: No, no. Two mi-
nutes, .. .. (Interruptions).

SHRI M. N. GOVINDAN NAIR:
This is a deliberate attemtp to cur-
tail my speech, If the Deputy Speaker
were there, he would have allowed
me at least ten minutes. You  have
come, and T have to obey you.

MR. CHAIRMAN:; I hope you will

SHRI M. N. GOVINDAN NAIR:**
{Interruptions)

SHRI M. N. GOVINDAN NAIR:
As I was telling, my point is that in
your over-enthusiasm you should not
move beyond that. That is all, Go by
the existing law and take whatever
action that js called for. And what
you are trying te do is all  wrong
That also should not be done.

*Expunged as ordered by the

Chair,
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SHR! C. M. STEPHEN: What are
we trying to do?

SHRI M. N. GOVINDAN NAIR:
Now memberg think ‘If Indira is
louched the whole country will be on
fire.!

All these things are coming.

SHRI C. M. STEPHEN: We have
never said it.

SHRI M. N. GOVINDAN NAIR:
You never said it here.

SHRI C, M. STEPHEN: We  have
never said it. Any proceedings ac-
pording to law  will take its own
coyrse, Nobody is going to do any-
thing like that, ....(Interruptions),

SHRJ M, N. GOVINDAM NAILIR:
.That is d¢he most important point {Ia-
terruptiony). What are the steps 1o
be taken to see that whoever becomes
the Prime Minister, he cannot abusc
such extraordinary powers, Thercfore.
we were hoping that a Constitutional
amendment will come up before this
House. ] think it may come. It must
provide 1hat  particular provision
whereby the internal emergency
cannot be proclaimed The clause pro-
viding for the internal emergency
must be taken away from here. Then
only: no Prime Minister will be able
to introduce that again. Otherwise it
We were going to qualify it on the
way or the other, then these promi-
nent lawyers may say that when
Mr. Raj Narain and other friends of
him go with the walking sticks. im-
mediately, their case can be argued
that they are going on an armed re-
bellion and then this emergency
might be jmposed.

80, that clause should be taken

away,

MR. CHAIRMAN: Mr. Nair, your
iwo minutes are over: You must con-
clude now,

SHRI M. N. GOVINDAN NAIR:
Another thing is this. If you want
any constitutional provision by which
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impeachment is fo be included, then
dg it. Whatever precautions you want
{0 take, take them go that such things
may not be repeated.

Necessary  constitutional changes
should be brought in. These are the
things. 1T am afraid of the Chairman.
I therefore conclude,

MR, CHAIRMAN: All references to
the sex of the Chair will be expung-
ed.

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):

Law s an ass.

MR. CHAIRMAN: Wil the hon,
Minjster kindly resume his seal? I have
called Shri Mrityunjay Prasad. Please
carry on,

= Hedorm wg (FAT) - gAY
o1, fag a7 & & @O0 FT TR @,
AT F T 3@ T SH T qE FETF
Fgl 7 AT 99y 4T

“There was a young lady from
Riga, It will be recalled who smiled
a2 she rode on a  tiger They re-
turned from a ride with the lady
inside And a smile on the face of
the tlger.

T AT e faAtg § & & a1 aregad
TE § o, 3 o i s i
F T FY wETL HY AT IF 9T F=AT
FA FT ARH IAH A 4T 1w
AT TOW ITAFT GT T WL FAR! G AL
&7 T afeF Ius TE § A EW 99 4,
HqTFT ;T TAT

U OF qhg T 97 K 7R 47
famr =g AT Sw fore 7 S aew
1 7gg wrae v g B oA aw &
FEAT ATEAT 41, TAFT TAMT FEiH
T AT TG AT {247 A a% 48
2 f dfeaw w1 573 St sf= it
A 9W aw F1 et aemwe Ofy &
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frar ) T F A ERT AT F =
T qFHT IR AT AT AL feamar 4r |
Wy we & fr aeeln 3o Wt &,
ITY qEN IFT G WAl HSA T Wi
qg=dT Tfeq € FfF wd wew A
HUT I TiA G @ AT fad o
HeAT FT FAUT GEHT AG TUF HAT oY |
™ F g & ar sfRa AT T qeg
R 5 A fordt & wo v F

Unfortunately, 1 wanted to take
this matter to the Cabinet but that is
not possible to night.

UE F/AT HIAE AT AWE & FGF AE
am i & frg gt wE fra wd
fem qger dug fvey FTIFT A 7 gf
THTHE A ) T A A qU FTTHY
of fr gH sfaz A a8 @8 &7
T fau Ffade v e qam #1
TqYTS FBT SoAT 47 7 I3 fagrd 7m0
¥ ug gor ar 5

Can ] do it on my own without con-
sulting the Cabinet?

TG AT T & 7 g HE at
oi% § fx 3 v Fagan 77 T4 ff
fr 3= Ffade = oo = & 9
YA T &Y 4% 17 FAT | T 91
ary 7 o wfew g @ fo =it
wfq wew & 7, afer 3o 91 & a=mg
11 ST @ R A S
T w4 A7) IR I FT qAE A
T 7, 9AF 917 IR AT T qo7
#faEt w1 gAmr W g FE f
TATHET 57 T 8, TH ST W Ao
| Q0 FArY w1, AR R qEe
HFIA XM, Ja% fog gl dard w00
I Ig W FiEl fr o ¥ gER qew
wfeY ¥ ot FET oAy | oft FrA F
g AT FT § 5 F AToToTHo F
QT ¥ AR MG | @Y FATF F A

HeY Y @2 FAF LR AT | §R-
aTfT €7 & 99 AT I AT T IR
#E gfrFre T ar 1 ¥ & =t wEw
¥ o oo T F A o F
we qa oft gfeda A Fr @_w AW
T TH AW FATF W g7 I
F1 3 fodr #r sfg 12 A 9T
Mt g | 7g g9 TAT g7 TR
mg wmfay g f5 sf= ofr ¥
g an % fmar fx 3<% o 9T
fawem &, 789 9 3AQ & A FOT
wafs 2w & fmEt F gaEc
wHwE ¥ gty e a9 o &
TF g AATAT T ATET 7 ST Mgy
ft it 3w & ai ani F fod
TG qF Ng wAWE F O A )
Tg AT FY TH IFTL F FE faE
& faeir | e s F1 q1T 2
18.47 hrs.

[Mr. SPEAKER in the Chair]

ST JEET TG AT § T A
5§ 9 1% Tqu 481 felt Y I wEgrAw
HAT o7 T AEAT FT FART wur ) R
T3 79 a9 Y AR TG Y T F2UT
TR 3787 o 5T 5w e o
¢ f5 ug oaEY wE A @y Il
e T @1 Fgr fF o 9= qr
TF QAT ST T Y &, fn qay
T IFR Z 1 F J9 Tq AR /T §
TITE TAC A HT IAX Fy W=7 R
oo gare T o= fopa At @ faeg 99
T AT & FTH =1 {107 T8 & |
Tg WY 71 gy o wa oAy A Avm ®
oy 7g 9T ) {5 a3 I© T 7
oF g IS )X gw fafe A
 faa faar @@ @wm fafrex ¥

o9 78 9 I&T § 5 oA W=
wfaal T qOr A4 & a7 AT aaT s Y
R & 7R § 79 I 7 £ AT Ay
N A TN § B T W
faoma v ¥ At §8 & I qafas
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& w77 g7 ifee av 1 w7 FrE ot '
afaTT & I AT aFarg ! AT Efaae
F FT AL AT g & o frgw F arw
FEAT ] -

Thers shall be a Council of Minis-
1ers with the Prime Minister as its
head to aid and advise the President
in the exercise of his functions

wifqum ¥ ag aT% & 5 ¥ He
TrHTA F7 WU ENT | FaE) mins
FC& 70 Frsfae o fafrees gty
T T v TEARS F0 ) o dhurfas
feafy & swH @Y 7g ama & f oF wsd
& afes At Afaws® &7 AT
o e AT @Y anfew iy A
fordY ¥ ¥9 797 TE 1 IT TACET T
ey WY & & fag A frat o aFm)

TOF AT U6 W7 9 5T T
#, wifadf & vandz Foenifa faferdy | et
& Wt gfew, wr wmA s fowifa-
FfFgr wy vy ar A T s o fw
&t 9T gfag F7 g ) & FE
I fr wfaem # Taw g w71
afwa F2¥ F1 w1 TEW { AU A
ag ot gATR HfAw & o fax @ §
F 919 | # 3 75 g § i Aeg e
e 1w faar var §, wfawe #7 g
faam o & A FATA¥XTT F FT9 frar
T § | FATHAT T AR T AT FAAF A
TOF @I w1 & 7 oY | fage &
fafre w1 T @9 T | 3 -
T T & T g TEAT A ) W H A
T A% JFHY A T FF AL
AT TAL T o7 {75 AR B RS E
T Y foufq ¥ Ao w5 S
gt A war grm ) FRR T e g Ay
THR! HTQ 6w G5 & | T A 8T wely
wHR fe WoT Aol Y Y e T
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I TIAT| 39 RIS A 9f fe
qUE WAy ZE 9 ¥ oy gd@
A K RO A fe A WA
Hfawea Fr 4% 7g TAT qHAT A
Ia% g ET| ¥ 0F A TENX A
FT g1 § f wfawea & d25 a0
I ATy 39T g g 97 5 T W ag
g, g KT TETT IAH TF T EET
oty 5 Fait wodt =nr g’ fr arfas
g T 9T WY 395 faT FE wr
s Ta o fean Gfez amE
I3 99 F W @ g faadr i ?
o9 famdr % :

“As already  explained a little
wihle ago, information has reached
us, which indicates that there iz an
imminent danger.’

gEH AT E fRadr am Fagvfasdrd
g 93 FT FEAT AL € ) &7 F4T MR
AqET AT 34T A 4 5 2 | 91
TIAFT HT IGA 7 TZAFT R AT FZTAT )
TS T FTE AT g g 17 1 FAT [AH
I % WA AT AGT AL 9 AW A,
wfmrareT & w3t w37 w1 7 Faq 7
AT O A4 T A ) T FEL T
wEFAZE AT ) AR T OF G
fr 39 faq mw, <l ardre wrgda
F1E FT $AAT FRI A TG AG T5AH
arita w1 agi fedT & Fagwm w71
wraw ) afg & 15 A5 gd 1 Hiw @l
Fr At gk P o ®F v A w7
qFTE 1 215 23941 1975 R ATF
AT ¥ T F aada 7 faas o o
g0 & 3371 §% q77 3, gwe A1 wreard
F1 9z fagy §, 7w 7 39 A997 F
AMEFIT & 4T F 747 T T41 7
Ffr BT 7 of\ 3g 78l aray o arfax
Fr fagr zar @t f99E fag Ao
HISOT FEAT TEL EF TAT 4T AIARS
F AT F TS E, A wavf 2,
AgT TET AT §. 3T I F AIIRT
YT aT 57 2 ¥ T w5 999
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"SR FATAT T i AYART AT 47,
fray 7 fear ? & qomar g f &
wzard g4 1 9 AT § aH Ay qa4r
ga 27 UE qEAr 1974 AN
fegea 1 & | UF FRSAF 7T M@
ARAT & FAIR 9T & AXLNF | T TT
A Y FTET T 9FT A GF ) AT
i % ®TE AHIAT G ALY EY AT | q@ATES
gt == 751 fr frg 5 w12 ) g@Y Ay
AT & £F o fae arorgo fasy qv aw
« gz frar a4t 91 1 39 PR F qeaT
F& qTIT TZ ATT /A qF TET IAT G
oI aF T T 93F W W IR AR
a1 g Ard 77 AU E | ag geAT
I, 1975 71 2 3 § 99 ar
fra o= @ gar sy I § Ry w0
" 9FY F7 FAT WG GFIAT T FO AF
%7 fFEY q=R &1 AT A9 TE
FO % ¥

T TIF! IFT FAT fF 78 qrfa-
feforg 71 5 @, dar fvar dar fear,
g §EY 73 a9T F fear Ok 19
g & ) A FIE g IR qr Y
7g w71 fF 9T 1 & ar & qeAr
E § 5 3 95 I H 771 7 F9
g Y wr & 1 UF 0F DY gTAT 71
AT AT TN qF T FH A HT AT
FE G T T4 qFT & 1 3w Iy A
FgA1 Aean § 5 @z ar rzme A
F9 frar war & | wrg FHITT F 3940
fes frarg s Frfe gafag frar &
fr azwrdy gz amy ardr 6 1
Favoa & frowat #1 arg & 98 s
§ | W a9tz 3¥F A9y Ao 3 A
FIT a7 & S, 37/ "l 7@ wgan
warfgat fraaT fasaata & gadr o
Y 3G | IHE 0% I3 A a2
oI [T 91 wavfeai 3 10 & W
IR TG FTE Ay Aqrfgai & ¥ &
I gor 73 7 gl v o

a7 § 3§ A Ty g e &
q3T A FE qHATE | Tg AV 7Y ¥
qFar | fRT arg € a9 OF Aredt A
T I AFT arfaa fwar fy o=
TT g TTAT 1 A qae faedlt &
qEqd ST-Togard, s fFmT T § R
fagia arem gear Ay f q@ e &
arar yewr AdY, afew 399 a1 @I
fIGI ] | AF FTAT I €7 AT gedT
&0, a7 44 § 39F 57 ) H/IT /4
a3 gafa . grm fr 3a4 SR @rar
WY afferfaat § & #1 o arg @Y
g1, 98 709 mrgq F faars g o

T aaE E fF 11 aF aa A
guv4) fegraT #37 & foad gy A4t
# ag AT 2 AR wegfa &
afag s araTz 7 378 "7 e 5
aferaues &Y g9 T4 famr dET F O
F1 T afuwre AgY & 1 A o FEE
g ¥ 3Ea F fed | E | AT @
A& AT 37« qoT A7 | frg Y § IR
A1 g8 TR § 1 M 5w T gafag AT
fear 5 s fag a7 § 7 Ia& @
9o, B f76e AR FATAAT & 1 OF
gt sf=a widt fols 3w F Tw@
frar, awt & azar far | ag FgEr
T g qF T, IEY @ TG gpiv |
forer mraTst @ ME gAY g 5, e waY
FY AT TT TE, IAF FT W A4, o
afgardi #1 7T 741 g1 A 34T IAH
VAT 99T Fg4 AT g1 T gy
a3 g5 T feqr, Tad) F1 g5 faar ?
WITHT FT 74T ALY & qIG AATATE &Y
BT E | 93 @1 wiaw Frey w1 arg gAv
FEF AT T FIE Fgy FY w047 A¥ IR
% % 37 fear var | wa fr § fraraa
1 a1 IgRT o I fzqr, agr aF F
WAy G AT T A T Faw F R
forg w7 & 9% carw arwfag fawar ar
AfF IF) o §9 F T faar agT 1
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[ qegaa Ta13)

foaw @2 uF 7y ¥ fag & adr ag
AT G Fq A8 A7, ¥Aw fyAfeq
fedwa & 7% saford war i w6 g
THEE FT ATHT T g IAF) @A Al
a2 F ey 3w @7 1)
T AT @Y § 97 Af gy qaaar ) iy
S o 3T e fr 3w Er ai off, W
3G ENT AR 9T @ F MferrEr ®Y
F7% uT iy 1 v & e F foray
sirg |7 3a%F faar ahgar S Ga1 &
gq fa 5 8, sy Ama waq SAF A9
# FAARY a1 WY F47 uF F1 oA FAA
T 72 ? frer oo, G ST
aaEAr ¢ fFar 1 qaw ¥ Ao
FATTIN AT F1 Hw e BRI Fr
Ay exFeqr T &7 qE A, IaF fAaq
AFET WL FEA AF AT forar w4T 4T
AT AW T FIE @7 A0 AT |
og a1 gura qrara & fr ag aw o A
g gare AT |/ 8, 7I¢ AWE HIAT
[ & Fq7 32T @M 7 |y sfer a=a
& f& SaaT U @ar A1 @, FiE g7
a7 TE g0 4 Ay g sf oA
)

7T K # FZ0
Fr & AT U AT
fehar vt 7 g7 F7 aF

ST T WA gIN @A
A gFRAr Al #T

ot T AR (A AT ) AT,
# wruY sgaeqT straAr 9rgar g 5 ag
AR FTIITTARTE | 792 & g0 e
RWgn g auIwgga 7@ ¥ Haw
AT, T T FAWA 9T g AL
T @AY, g IEH FY AN AG T
®RE

MR. SPEAKER; We shall consider
that.
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SHRI K. P. UNNIKRISHNAN (Ba-
dagara): I think some of the parties”
time is over. Sir Independent Mem-
bers are called only after the Mem-
bers belonging to the various parties
are called,

N A AR : Jg TZT & TR

ST A T F7 TR E T ALY T ) gEA
qrFA Y @rg awt &1 dq feT ggw
fag #x frar a1 f& g7 war %
FTT HIT ZA g FHINT 97 197, W7
ZATT q1GT AT & FAT TR B f
ZARIATAA FTAIFT AL (AT AT TZTR ?

1 Kknow Parliamentary practice and

I have been in Parliament for more
than 25 years, Sir, if it is necessary

we can continue this  discussion to--
mMOrrow,

SHRI SHYAMNANDAN MISHRA:
Many Members want to speak. We
can continue this discussion t{omor-
row.

MR. SPEAKER: The pleasure of
the House can be taken later. We
can consider that later.

U TR AR ;WAL AT T
Tz Fnr @t 2w @ g & wafy gEw
TR 1 &Y w7 A ¥ frar 9r. w7 gAre
qIT & T FIA FEIT T AT T FY
faadr aafra 21 s

TF WA AW : 3qFT FT 9% T |

SHRI SHYAMNANDAN MISHRA:
Let there be a fuller discussion.

MR. SPEAKER: I am willing to sit
the whole night.

Shri Mavalankar.

PROF. P. G. MAVALANKAR
(Gandhinagar): Mr. Speaker, Sir,
this important discussion on  Shri
Shyamnandan Mishra’s motion, as I
can see sitting all along, has gone
all along on expected and anticipated
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lines, but I wonder whether the whole
point s clinched or perhaps it is mis-
sed altogether.

The Shah Commission enquiry was
held, reasons for which I need not
go inlo—the whole House knows them,
the terms of reference were clear—to
find as to why it wus necessary for
this unfortunate country of ours to
£o through the nineteen months of
emergency, and to know what precise-
1y happened in those nineteen dark
and ugly months. It is only through
‘the reports of the Shah Commission,
based entirely as they were on judicial
understanding and on evidence and on
a proper and careful scrutiny of the
evidence, and the facts available, that
1he conntry could know what ugly and
terrible things happened. Even after
the emergency was over, there were
some people unfortunately in  owr
«wcountry, who would not believe that
such ugly and terrible things had
happened, But ithe Shah Commission
has brought oul these things, and the
wital truths have been revealed and
re-asserted.

I ask: have we, or have we not,
learnt any lesson irom all what hap-
rened during the nineteen months of
emergency? Those ugly and  utterly
immoral events of emergency abound
in warnings and lessons, and  unless
we take warningg and lessons  from
those ugly and immora] events we
will be disloyal {o ourselves and to
posterity. This Parliament, if I may
put it that way, the last Parliament,
the Fifth Parliameni, barring a few
honourable exceptions, was made to
conform, in a very ugly manner, in
a very arbitrary manner, to the dic-
tates of one individual. T am glad that
some of those who were supporting
her at that time have at least been
honest in saying that they were
wrong. 1 respect them for their learn-
ing the lesson, But my peint is that
thiy Parliament, by and large, was
tnade captive, press wag punished and
pblititians and political opponents and
dissenters were shut down and silen-

ced under MISA. Lakhs of people
were  arrested under MISA or DIR
and the Shah Commission report says
that mreventive detentiop wag conver-
ted into punitive detention. Nowhere
in the democratic world preventive
detention is considered punitive de-
tention, but the Shah Commission re-
pori points out that it was done in
this country. I ask this, in all humility
whether we have learnt a lesson, Has
each one of us endeavoured to see
and improve? I do concede, no one
can be taught, especially hon. Mem-
bers of Parliament and  politicians,
but surely each one of us can learn
and my question is: are we learning
and are doing these things? This is
what the Shah Commission in its re-
ports, findings, observations and re-
commendations expect of us, all In-
dians, whether we belong to this par-
iy or that party, or inside the House
or outside ihe House,

What do we want? I am asking this
qucstion to ourselves, The Shah Com-
mission asks us in a way. The choices
are clear, but they are very difficult;
very difficult, because this requires a
lot of alertness, tremendous vigilanee
and the whole sense of integrily and
value judgment on our part, What are
those choices? I would like to  put
them briefly. ‘The choices are clear,
but very difficult, Do we want demo-
cracy, or do we want the dangers of
authoritarianism to come back? Do
we want rule of law tg be restored,
preserved and strengthened, or do we
want arbitrary actions done in a
most high-minded and cavalier fa-
shion?

Thirdly, Mr. Speaker, do we want
the independence of judiciary, or the
subverting and smothering of the en-
tire judicial process? Do we want a
free Press or an enslaved Press? Do
we want ap informed and alert citi-
zenry¥, or an ignorant and apathetic
one? Do we want an upright and
impartial Administration, or a servile,
obedient, self-interest-finding and self
preservation-seeking Administration®
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Do we want a continuous and eritical
participation by the people pof this
great democratic country or an oc-

casional involvement by the people
when an ¢lection or a  by-election
comes but an otherwise conformist

population? Do we want an enlight-
ened, vigilant and vibrant public opi-
niop or an eversleepy and silent pub-
lic yes-manship? These are the choi-
ces. These are very difficuly choices.
They are clearly enunciated perhaps,
in the Shah Commission’s report, but
they are very difficult choices.

It is the responsibility not only of
the Government—they should no
doubt perform—but also of this new
Parliament and of all those who lJove
democracy and freedom. We must
find out how we can learn from these
ugly 19 months of Emergency.

Now, a word or two about the Shah
Commission’s report. Copies of this
report were burnt in many cities, and
in my own state, viz, Gujarat. ] was
ashamed of it. The Congress (I} peo-
ple did it, I told them: "If you have
a better and a more clear alternative,
why don't you put it before the peo-
ple”? It is only in Hitler’s Germuny
that books were burnt, and only in
British democracy that  books were
read. As long as books are burnt, de-
mocracy will get destroyed, and when
books are rewl, democracy will pros-
per.

SHRI C. M. STEPHEN. There are
books and books.

PROF, P. G, MAVALANKAR: 1
want the Leader of the opposition to
remeraber that burning of reports
and books smacks of a fascist, dictato-
rial tendency. I cap understand, you
may not like a part, or the whole of
the Shsh Commission’s report. But
instead twf burning it, the better thing
will be for you to bring out your
oW,
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What does the report of the Shah
Commissiori say? 1 want to mention 2

or 3 things quickly. It says very
clearly;
‘Tyrants sprouted at all levels

overnight—tyrants whose claim to
authority was largely " based on
their proximily 1o the seats of
power™.

These tyrants, ever hungry of power,
were no longer there for some time.
For some time, they seemed to have
gone underground, They are now rais-
ing their head in the herizen. You
must be careful about this.

I told Mrs. Gandhi in this very
House on 22nd July 1975, which was
a Tuesday, that it was not an aet of
a courageous Prime Minister. but that
the act of promulgating Emergency
was an act of a weak and cowardly
Prime Minister. I said that she want-
ed to live gn borrowed strength. This
report clearly says:

“In the absence of any explana-
tion, the inference ig inevitable that
a political decision was taken by an
interested Prime Minister in a de-
sperate endeavour tn save herself
from the legitimate compulsion of
a judicial verdict against her.”

And finally, at another place, the
Shah Commission's report says this
very succinctly and nicely:
“The Government has a special
responsibility....”

It is talking about the new Janata
Party Government. It says:

“The Government has a special res-
posibility to ensure that exira
constitutional centres of power are
not allowed to grow, and if and
when docated, to snuff them out
ruthlessty.”

Thiz is what is expected mnow, of
this Government, of this Parliament /
and of all of ua.

Therefore, to conclude; where do
we go from here now? Mrs. Gandhd
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and her caucus and her political sup-
porters have committed several types
of offences. Their criminal ofences
are being now investigated and per-
haps in a few weeks, they will go to
a court of law, Her political affronts
on freedom and democracy had been
well punished in March 1977 elec-
tions when the people of India gave
their clear verdict. But what about
her constitutional crimes? That is the
question, and it 1s perhaps the most
perplexing question. How do we
deal with them, punish them? We
seem to be not very sure. What can
this Parliament do? What can this
Government do? That is a vital gues-
tion and 1 beg of the Government to
think and act courageously and c¢on-
vincingly on this point before time
Tuns up, because time is of essence in
this kind of thing; because we are
racing against time.

Ang finally about her ethical mis-
conduct—how do you deal with ethi-
cal misconduct of one individual or
one party pr one group? May 1 sav
with all humility the only answer is
that whenever there is misconduct at
the highest place, the real answer is
that only a proud spirit of vigilant
and free people can deal with this
kind of a situation. Therefore, when
we are discussing the Shah Commis-
sion's two Reports, I consider parti-
cularly these two aspects: what laws
can do and what we can do? Laws
can dg something; I do concede that
lawg must therefore do something.
But laws have their own limitations;
laws have their own limits. Mr.
Speaker, you very well know those
limitations of laws, because however
good one may try, however honest
one's jntentions are, laws have their
own limitations. But my faith is
pinned down not merely in laws—al-
though I want laws, I want them to
be just; I want them to be expeditlous
but just and honourable and not with
a sense of political vindictiveness—
but, at the same time, I wwould say
that apart from laws, what we want
is the freedom loving people who
can and must do everything to defend

democracy and to gtirive for and ad-
vance towards a just and an egalita-
rian society, to strengthen the tule of
law, to preserve values of truth, free-
dom and justice, and thereby protect
and enhance and expand the quality
of life and the fabric of democracy
in our ancient and dear Motherland.

MR. SPEAKER: Mr. Raj Narain.
You claim to be responsible for

emergency.
oY T ATTEme (TEIE)

sftaq, wa 5T BT ¥ A0e¥ g8 e

# fF o fagrr 397 & 34T I 74 )

gurt fag o =rda age ¥ 0%
aF fxar gr fr “Qofedre eqfor
TRAET U467 w7 ¥ fAn og s
Al 397 %9 F fog 5@ ) & R
fagrga oz & gu i F=w fE
9 TFT OTF THIG 3 ——

The terms n_f references of the Com-
mission shall be as follows:

“To enquire into the facts and cir-
cumstances relating to the specific
instances.”

oIt WA FT IYiT 7g faar & fiw
aRHi F a7 W Frgeddy § difvge
FT AL FF I AR AN 7T FAAA
FEA ) AT A-URFAT H g (RAAT Ry
art g% ag |7 o o1 qrar £ ggfag
& w37 e & Fgw fF 9z aFw §
gH A AFFIT 4§ FfwT FAgQ
T # TE &, FTAT KT AFHT FTE,
MR. SPEAKER: It is not correct

to say that you have not appeared in
a court; you have appeared in the

court,

st Ta aroaw: @t FmIv Fw F
mrg

na, 19y, ¥ as1 swedafey §
fr mifae g & agi =47 43 & 7
Tar 77 § gw w7ar &1 Afafafga 7%
wE? FA1 T ¥ gAY IR wAAT WY
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& T= A@Ew]

w€ 2 ? R feg oY ot A1 & wTA-
FTATER, ¥ 7Y AT & QUi 9FHT E
fradqmmifradmraard | @
i ydr § 395 @I fy g AT
TR §37 ¥ q% T faawra
& " 78T & fF QA AF O B F
oo 1 gt quv At & 3w &g
QT F@IE, Y qifeydy, aIgqe] AW
feFT g AAY A g F g foery
* fag darc § ? ag fesdzr &1 =T
tar3mdz @ N E? TATag Ty
g frag fg7 ar srg wraae § 5
seTa #ay fexdze g7 U AR AT ag
TYIGF 7 F T W=7 A 0 @/ @,
& & g faerd

Tq *g gHIT
TEA FA AR |

7g a1 faage fexdex & warw €
ARY TATHAT | F471 AT &, FaT AT 2,
Far qigeaq g 7

SHR] RAGAVALU MOHANARAN-
Sir, he has not said anything about
Sie, he has not said anything about
toadies or yesmen: he has said some-
thing about obedience. (Interruptions)
He never asked about the toadies or
the yesmen of the Prime Minister; he
has asked about the obedience,

SHRI A. BALA PAJANOR: I am not
worried; the translation is not cor-
related; let him say anything; I am
not bothered.

Ot AWTEW : owT & grow
gra marfag gt &Y fggna o o
FAr Srgar g f ag gaawT arg oy ?
wrg FHora v os & fomr @ fF 129w
#1 FEEIEIE FIEFIE F1 AAAT 3f—T
WY @A AT ATOT, TF AT
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Faw fradt gfwar atedt dear gar ¢
& sade ¥ art Wadw= T 0

“All that I would say is that the-
statement made by the respondent
No. 1 (meaning, Shrimati Indira.

Nehru Gandhi) fails to satisfactor-
ly explain the inconsistency.”

ag qu qu &¥fg3 97 g
F g1 3ara fzar 2, arar gy dwa
2 qza Smerfeayoars fear “gafan-
usa’, afimad freard fear “wafae
g, qEdzdr XeArg frar “gafaw-
usy”’ M7 F7 frzdy  amw #
g 71

“When the respondent No. 1, how-
ever, entered the witness box she
took a different stand and said that
so as she knew no decision about her
candidature was taken by the All
India Congress Committee.”

fazqg arsm & aAreT Faw v
gt mearfad @geT A1 39 A F
snfax &1 gadw 31 fxaFT 1T F F1g
TENT T FY AR JT FAT Feg Ao
SrAar £Y 7 & ? 3ReY o q Fad
UF FA; qr@r § HIT ATT F— FHY
T A ITA | T A Fex F TS IIA
TG OF FAA ERI— TR F
qF 19T | (SmEAWA) AT AGT qAT
4 wgr aar & & fanw fAafar afag
¥ JI67T AY Feg g KT GO FIL

T F Haeg & a0 wa oAy
wasT at 1 sfafafs aca €1 gg5eaa &
far Sy @ Ay FAAT R, ATAY
qrfY gwm 1 zgfer & Fgar =gar
£ 5 ordy waq qqr 1 gfrar ¥ o frg
AETE ) %1€ g Aar g, 9 Fr¢
AFTHTLTT | GTAT TG AT G, TieA T FTE
Iom | zafan a8 AW N R fE
qeg XY
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§qanz wragar g

“The plea of the respondent No.l that
she held herself out as a candidate
for the first time on the 1st Feb-
ruary, 1971, is not established to be
true.”

gET AR gfET qgE T ¥
S FG ATAT AT FE1, TG FAT &4 G
W—ug sz & fag @t g 1 3@
SiwdE weaT 4 TEHA! ATT 93 F | ST
arsT § ag & gy v g -

“In view of my findings on Issue
No. 3 (first set), Issue No. 1 (first
set) read with Additional Issue No.
1, Additional isue No. 2 and Addi-
tional Issue No. 3, this petition is
allowed and the eleclion of Smt.
Indira Nehru Gandhi respondent No.
1 to the Lotk Sabha is declared
void.”

ard gfgm :

“The respondent No. 1 has been
found guilty of having comitted a
corrupt practice under Section 123
(7) of the Representation of the
people Act by having obtained the
assitunce of the Gazetted Officers
of the State Government of U.P.
viz, the District Magistrate, Rae
Bareli, the Suprintedent of police,
Rae Bareli, the Executive Engineer,
P. W. D, Rae Bareli, Engineer,
Hydel Department Rae Bareli, in
furtherance of her election pros-
pects in the manner indicated in my
finding on Isue No. 2. she has fur-
ther been found guilty of having
committed another corrupt practice
under Section 123(7) of the Repre-
sentation of the people Act by hav-
ing obtained the assistance of Shri
Yashpal Kapur a Gazetled Officer
in the Government of India holding
the post of Officer on Special Duty
in the Prime Minister’s Secretriat
for furtherence of her election pro-
spects in the manner indicated in
my finding on Issue No. 1........
The respondent No, 1 accordingly

stands disqualified for a period of
six years.”

ot w1y iy 6 gl & fay,
Ta %y ¥ fea &, et gf=T AgE
widft wr faet o gAm ¥ oo afew
#X faar war, ag wiw qar AT q9TEE
T 97X aF T4 7 TEAT o 1 @
AR gERIE AT FHHE AT | T
e ¥ a8 6 ur & foq fegwarfomrs
Z1 €, Jfea wq 3741 faefaferm
% gzar & 9g gear § oRATH )
ufy TRFEY T T TR AT I7 97 Fewy-
Ffafesoa =5 W 8 gear |
w5 97 g g% F1E F 30w § or,
ad™ F—F wemifae qaea) & o
F&T FAAT HFAT AT AT WA
st FHTL R0 F FIFT I7 FT &3
gn & g% Y 37 ¥ F gFT AT AW
e—wifs &1 gaR TEAITTQT 9,
foa®] TRET gEFRE F UF )
s & ners; frar, T gad are s
fear, <@ swdt zfR Age TR
eq W fi—zak aF ad freyr §
¥z aqarEAr |

F17 FYT T TLAT AT I,
frax faaie arugsr,
a3 fEngf &1 |

& Figg qEt F Far9f d FgAT
IEA F——|T 3Z ATTHT AR fEgATAT
AT & AT HAT GrEym, ®&rET
Aqrza, Q& qET, AW AW TE™
grarawr . ., . ()

g AN J0 AFE SREIA
FY ATFF g UR F Wil wAA a%,
019 990571 A, qf% TFT T NG
A & mdsr o T gwr

MR. SPEAKER. There is something
wrong.
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‘SHRI RAGAVALU MOHANARAN-
GAM: He should be given more time.

MR, SPEAKER: No, no. He has got
five minutes more.

N T AT § 33T FT 'ca.rt '
qr, 6 TX & g a@r i
jge Ty feermtfasrg ¢ va)
gAEaTz g FX T T AT gAW
T2 & FAT Y 7Y ag@r, oq 7g 7490
¥ qrs, a1 A A ¢, & ofedfae
¥ FT TEX A JAT F-TGr T TR
T WEHET FIT FA X, q@ I @A
are ®Y fagrs s § AT qre og I
qF | A} ¥ Fg oA qr-gIRATR BTE
FIE F Wieed fagy #1 TTqe qrezT TE
Y @531 9 S Fer w Nfafera
AR AITRY,FET FY &) qIiAgrie
¥ FEFAT AT AT a7 qrfwame
EEROGECEECEICECIRCIMNECRE
gt a¢ NadY ghrT Tt gRy Y,
F qAY qIfFardz ¥ 977w 339 faq 1q 1
a3 Tfaargz #7 feaficgz & ar 7t ?
g a3t = #1398 T8 F 04 F7FFA T
33 aq Fgredfeea gy aar, Aml gATgate
FATT 1297 71 F1L bAATEY A faar
a1 |

ARG gL FE g7 TR,
aFZAr A g A T G =R
awe v, FAK 90T JqG qF qEEAT
I I AT 32V, FIIX AT FIT AW
qATT FY T FEF T FH qriwanie
DA A, gA AT § A, gy arfaanie
¥ sraar g Age AT &Y g § af
fard Ao T &, FRCITCAT, W |
& 357 U9 ¥ qrg FIAE {5 Twgoe
F e KIS ¥ FEGT F FRATA 771 A2 7T
gadr T fzar a1 wifs qa I F
2@y g 7gY &, I T TQ@ FT WA
FAT g gfaw T FTav F go
IETF A3 AEw ¥, €gT qRT 8,
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IWFrT grEge Ay A a3 &
I § THAES (e FH TRATE,
BIdt I¢ grq @ FI FEAT ARAT E
framaagydfrovaafmyga d
6T 79T STIg, S SHTE FA T AT
gt dra@r ) g3 & fag, wrarT F fag,
g 7 3.3 2 wi &% grgm, Ao
fomr w1 W ofafaa s At ega giea
AgE AN F AT IF H TR TF AT
ar 7g & ZAQ wAT § 49 w9 A
=t e qwor St & FAT TRAT E

qar & wig faefs fawmem
faafg ¥ w0 D=zEET L

EIAT AT 97 FH1 F A gt ¥ A
FIFT AT, JT7 7 3798 707 5 dhaw
Y &1 F1 I g7 fr Ar & ae §
TP T FEATAT T=91 2 :

qAr # s faaia faomem
faafg =+ wa HAzgET N

0 9 A1, IFF 3@ F A FFOr
T FEAT ZY IS &1 WIVE FT qaar
F F7 H TEY I TAG FqLT FEE
&, @M1 wgwEY €, AFIT AT 2, qerd
quEdt 81 TaE 9 g Fqraw Mg
afrd ag g & awmar g w2

‘g @y feegEw

T, FIer JiT wErT )’

FhT g AFasr g Mo gw 3 @ E
a1 1946 § 1 & qg wrgar g v w17 wg
FHMA 7 gaeAd) w7 gpheehy & ak
H g a9 foe & 9 gt 9 o fow
&1 Jrigw a7 f wrcgAwE” T @Y
X srfzaer 14 9T @60, @ g<fwr
TFIQFTFATIE T T 7071 Py
T P AATE, IR WOAT B
ar F feaarfafedns #1 OF s
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foar | wifr swor o, s 9ES fag
T FW ST R E ? 4 WY ST 99 @Y
2 | o gW § g W OO WY d fa su et
FaTorHr A e A feemfafeiwT
ged 38, IqFT REIET AT ra A/
T 4 gHifan oe 3ET fr g &
ot uEqe fear & IuH ug & fa frgew
fedd=dom qae & qar gwgT a7 feur
srg £ 10 AT ¥ fag sf=e ot 99
T & w14 § qfA7 g Sd ) wy @w
a1 & {90 garya gAsHe &)

Nt FAX AR AT HIGH T AT
Framiagr & 7

Y Afeqarla 719 @ 9% faae
AT LA qTH & | TS ATALT AT HTG
7 q1T A ) g1 R (TmAn)

Wt Q& Ao gRFr wifed
¥ gfFm ar g7 FTowY §ATT | 3T 3%
¥ gq 43 3T AGFT FIT AT @ &)
fody & a9 & &Y A &

¥ faqaT & % gwa ot vuT weaw
St & qF AEATT 4T O FAET QTR |
IT FAWIYT FY 48 TIT HIA | FETFE
qUEY AT & FE FIX AT AT TG
¥ & Ak w=eat § fAdsd anar g
f g7 az7 & sy T sfge Famn
arfa g7HIv 4% g9 a%g ¥ gws f@
ug TH AT FT Y § W ST &
g3eq, F T | 7.9 FAar & gfafafa
g1 7 & 71T 9gf e g ey
w9 4E EFT a7 q1 &mal fr oy @Ay
& 3797 4 AT qEeT F1 G 27T ?

mx aw gare faai 7 & frar @
IqqF F1H 3T A7 ¥ AR GFed H:AT
qEATE 1 I TF & f & 12 § wrw
fafezT #1 afga1T § fF 38 Qa1 3%
gEar &1 wg AT Fr fong ¥ ag
e wgl T ¢ fF o' 12 ¥ aw
fafrex w1 afusta g | s 12

F AT 9T §-ve, do WT o
To # a1 I%! Wfgs1T & TOUT qro F
TR

‘“(da) - Cases relating to a pro-
clamation of emergency under
Articles 352 to 360 of the Constitu-

tion and other matters relateq there-
to.”

“In the light of the forgoing ruie,
it not wunderstood how this pro-
vision could have been corcum-
vented by the application of Rule
12 of the same transaction of Busi-
ness Rules.”

7g 1 Wig FHWT F wee fogr §;
# ug @ww A o1 Wrg fa w7 12 87
afy#17 guIT FAT FTF SAT SGT R )
‘g ®F F geana wfus awT aeefa
F gaATE &Y 95 & TN HIT ”F ATH
17 9g 24T § 1 g 39 fOd &7 qi=ar
gue g, a4 fagrg (-

“This wag more in the nature of a
shock treatment....”

GIFY S gRRSEr any &1 9, ag
st zfra T Age wigt a1 |97 FeRe
q1 |

“,...than a legally permisible Emer-
gency, which could be declared ac-
cording to the law then in force.”

yg SN QATHET g 4T, &g q1
gz Hedz o o1 o dw Y fear 12T
gw =5 7uaa fa yma gqr F vy wfy-
FTHY qgFATE | adeamA s ¥ fasw
§q1 7% & g1 agt | afkdiggnA | fear
g fa maa wet arsfem mw fafaredy
#Y TT wrem | Prime Minister is

not Council of Ministers. Council of
Ministers is something different. Prime
Minister with all the Ministers is the
Council of Ministers,
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1=t T ;A )

sotaT a3 qreey & feat & fawmr
& e A @A fgw | I R
-qmy # w7 faegw 91 F foHTE Ay
-#Y ¥ 5y SRgI FY g 9@
¥ wifa wrwor oY & gr SRSt g fe
- ZFAT FAEET AOUY W KT 99T F
grg fegrmar SwR AR § g AR

e & U a1 AY 1A IR E
- forast qw &) wawaT & 1 W gW aEH
W1 R A A gHRT AT qAY AN TR
ag 9o fear)

An open letter to the Members of

Parliament by Acharya J. B, Kripa-

“Inai.
TF AAR 6 FF I AT E 7
= TR AT g 7Y A R

21

“What the Government has decided
in this matter coincides with the
assurance the Prime Minister is
said to have given to Mrs. Gandhi
when he met her for the first time
after assuming his high office, that
he will save her, but he could not
save her son. This decision to pro-
long the cases against her falls in
line also with the answer he gave
to a press correspondent who asked
him why his Government was not
expediting the cases against Mrs,
-Gandhi. To this he replied, “Has
she not suffered enough?”

‘g wara & fF s Sfear Aew
ate F1E g qd ST TAT 7
Copy of the letter, dated 27th June,

1978 from Acharya J. B. Kropalani

(Camp: Raj Bhavan, Madras)

TF gEe H I ag forar §

Mr. J. B. Kirpalani has said that he

did not understand the Prime Minister
Mr, Morarji Desai's view that there

AUGUST 8, 1¥78

of Shah Commission 3560

could be no interference by any outside
authority.

# g6t T i w@r § 1 An w Aed

“I am sorry to read in the same
paper that the Law Minister advocat-
ed even a ‘more softer line’ and
thinks that ‘she has been punished
by the people when they threw her
out in the Lok Sabha Poll'.”

mifg g3 s 1 7 #r &7
QT 1 Tg T FLEAET W OANA
Fzz a1 T Arad 5w qifade 10

THE PRIME MINISTER (SHRI
MORARJI DESAI): It was pointed
out to him that he was quite wrong
in what he said. Then he said that it
was a rumour and that if it was
wrong, he was sorry.

=t TR AREA 0 wIT G A
F A% 77 frar 3z7 8 T 2
fradt st a7 gny A AT & oagA
W eadl ¥ 94 § 34% F1 § ofer 4y
M F2a7 TTH Qe 777 5 1 gz 07
ga w1 frar wa o saEy frema Sy
A za ez Riznr av 55319
Aw ¥ 4 A7 A H A frrd £
A AL F oEW T oTH ATy fzar
H gRA 3TR0 TZT AT ARA TA
fzat 1 az3 wew: gur i end aers
grwd | #wzn fafrees w1 aa0diq
g fr 53t 5% 7= 1 & 9)7 3z @i
ufeqa @ 1 & miwsr ot fY samr
AT g Framm qf Gy AYE oo g A0ar
ST g4I T3 a2 IaferT F

ar fafeee gt 43 g7 &1 &
3G Afaw FT oF JIT FZA Figar
Z olr IFE I9F W¥ F 0@ I Figar
g 1A ArTET 3WE whesAr |l
T NI F A1 ITE | SAGT § a3 qiAmH
it & ? wfe qur o w2y & fR
tfra ot #1 aAfqaiic fam 98 &)
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& 3t ww g 9 g e st v
L1 o S

SHRI RAGAVALU MOHANARAN-
GAM (Chengalpattu): Has it anything
to do with the Shah Commission’s
report?

SHRI RAJ NARAIN: It has gotl
everything to do with the Shah Com-
missjon's report. You understand it

MR. SPEAKER: You have already
taken half an hour.

SHRI SHANTI BHUSHAN: May I
intervene for half a minute with your
permission? Normally. of course, the
whole world knows what the rela-
tionshin ‘between Raj Narainji and
Shanti Bhushan is. I only say what he
tells me to say.

He has put a query and 1 would
like tp reply to him. Perhaps there
has been  some misunderstanding
which I have tried to clear on an ear-
lier occasion also. Mr. Raj Narain is
a voracious reader of newspaperg and
other journals. S0 he must have
come across it also. I have
said that so far as the commission of
a crime against any existing law is
concerned, Josing an election is entire-
ly irrelevant. Law has to tako jts
course, law does not recognise any
distinction belween high and low, as
to what position was held by a parti-
cular person and what position was
not held by a person. Therefore, for
any - contravenlion of law Ly  any
person, 1lhe law hoas 1o run its
course and  every onc is  liable
to i» prosccuted for that offence, But
So far as any  so-called political
crimes, namely, political misdeeds not
amounting to offence under the exiat-
ing law are concerned, law only re-
gards that political punishment to be
rendered by the people, namely, loss
of an election ig the  punishment
which the people give and the kind
of defeat in an election by which it
is ensured that a person will never
be able to win an election again in
his or her life-time 18 the maximum
punishment that the people can give
for such political deeds.

Our Constitution ensures, and we
are those who believe jn that Consti-
tution, that a person can be prosecu-
ted only for an act which was an of-
fence at the time of the commission
of that act and no retrospective effect
can be created within the framework
of the law. O course, some people
might be of the view....

sl T YT . That will do.
s 7 s Ag qoru g fraga
FT geRTfag qe o7 1< fai s & OF
a5 £% 73 IgA gAY =9 F 9 A0
arfgd (&t gaTt ArET Wity g
o ot ¥g @ EX W AT @ |
s & w7 Igar g 5 Siw @ aw
IR g 3 Y 1 A T AE A
Fa7 gt 2y P & fafy w5 A smaw
Y wrar g, # IAY I AT g
f& ng wiea & 777 @ fr sfesw
faay Az 2 w3, WA #E
faardt Az w2, 7@t & ATAY, TG WX
¥ R oA g § xfgd A 0@
g ) IFART wRE & A e § F R
H g fesndd | wfg gwro wEAT R
i e F1E @77 w1fd 1 faar W
FE & a8 AT wrdc fedt arfeadt
FI1Z H T 7Y TF, T IH O AE
FEEET A g awdt 1 gwy fafy
HAT ST Afgm & 78 77 A9 T ouwd
gt gw aE ¥y @ § PR famaw &
Mg FHI F wqarigar g § L.

MR, SPEAKER: I have been un-
derstanding this. But the only thing
is, time is very precioua.

ot T Ay gifas =T E
FFT AT AT FH WX F AT FFawT
a1 s wrIw 9T #12 § w1 qFH
&1 FIOATEY gRit ar w4 goir ag &
TG AT ATEATE | AT ATT F AR
TEN AT IgT d@ NF aEh fradt
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[ = ArEm)

[ @1 =3m v fow fow atd &
fea-fem At #) qetaa § <& TAv )
AT s ag feme s # 4
7z ¢ fr wa fegr S« & st #71 9m™
AE AT
MR. SPEAKER;

you must finish.
more than 45 minutes,

SHRI K. GOPAL: Sir, you give
whatever time he wants, but 1 hope

our time will not be cut.

ot T ARaw g9 frae q@
TR 2 09T ¥ amgwr ow g @@y
w g 5o & it F12 F AT #
Frag § fagrs S0 & wrav gwr 4v
g 31 a4, UF = yum FAR
Tt st gEe st Jo dYo MTe |
ZAq %Tﬁ' F7! f& SFo dlo &
ar ¥ T3 A7 IT AT &, T A0A7
F= § g Ardr ) T FW Joerg g
T EFTTFA | AIFTEHARI T2 B
JFIT, IAFT qfT g7 q4AT B HE A
737 2, 97 qr qaar g & orgz 35
T&r )

g2 fa gawt fazdt faaY o 18-
g1 % W7 U0F T & fqz, weq
37 &1 % 72 far 5 AT Efegw
ZedranT wiw Afe T Frgr T F 30 Fo
o 33T I G 31, qF & FF THEOA
AT F EFEE AT AT qG F IET
FF g4 qAg Iq7 - qifF A7 F 18
EE Gar 7 8 1 gHT qg o w31 fw
TTT WT GT T F R I I FY
feuma & 4% g7 W Y HI=ET A
A rar s @, gfew #r fgomw ¥
gaF! agi 7 IfAd, g F0dTg Fa §
Fo F¥o FI I@FT AW &1 qqr 7 |
gz faa), 10, 1199 T gt TE)
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TFEH BRA TTAET GWE AR ITH
o1 wq7 fF fagre S99 & U ARTIY
& FFT T G & QU G 8, TART
ZiewT B fegre & & < feqr oy
ifw gfamn #F @R ¥ FTH AW
gt @A R faar g

o ¥ €Y quiclde agg o o)
W qET T2 TR MST AT AT 2 |
71 ¥ MaEd, efwq, gw wdqF |
TR gHG X FAT A FALAT FTF Y
ao), w3 § Tl a@d o |93t &
JAT ARKAT | qY guivEdz ¥ wyr fw
It ga Aa<

# 7z aamr =g § fF sf=a
Jze= iy & RIS & i F fraar
AT qiwsw #r §, TT THEW SR
Ay # gl grfaw &Y 1 (AAEiw)
A AT FWE §IT F FEATH F
qAfas aam AN F o797 43, 3AAY
arz R AT TEW A F g7 ST gfag
T I TN OT FT T FOT T I0I0T
7 gas1 e frar B Qas gfae
w 741 2 1 za7 w27 frogm wid E
ArTAr IE F1 wA w7 frar fr
I3 gE A1 A T wor gfae
A 7 2 1 3T w7 fR e g, AR
AT 17 29 2447 ¥ fara ar =
ATE & gaiIT Az qfaw F gL 7@ ar
F12 fax= Y 78 wrar 41 ®A G
Egqr A4Y AT A1 gAX wIEF QA OF
argfes T 29T QM) 1 2Gr, oFEA
Frel of9 AR FTF I a9
ag gq AW £ AT 47 )

MR. SPEAKER: 1 have given the
maximum time,

T ATqAN . WeFA T4,
uF faaez
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MR, SPEAKER: You cannot go on
asking for time, Your one minute
has gone.

41 T averaw - ¥ fego 9 W
7, fga W3 = v wg sy
=, gfaw & gfaw ggw ot @
2 w1E gafRe gy ar= 8y 91 7,
A T TRT FLET FAar A1
¥ SR A0y § T fyar o AwEwr
A<t & v | W IF FT QAT
T+ umaAr ¥ drow gfRr Aew
mET AT AR A frar 2 0 ¥ o=
™ %3 ¥ g A A & 9T -
W T 9FT T FE @I E gAH A
F1 9 T FY IIAF Sord fF iy
g Age At & g # A WY
FAIF HIAMEJAAL, AT T H FAT
e w4 92 Hafw gar 6 ar
W £ ALEI T I W oF@Am
E ]

gva # # Foz wiw sai 7 fegark
T AR R0 T AN EIT FY,
woA 72 428 qm FE i A
FN T AT R IFTATIE T AN
frrA AR 43 & wre g # g
qraggy 47, 1 957 I A4 el 0.8
11 WIS I I0g AT A7 wE 7
g @, afw, mf 79, JAE, nwed
fraw #dT AT 97 &, S wIE F A
i frar? gawragwa, 7 fF gm0
W1 % faar & f& ag =319 € AR
®rEA waal qgF & 1 AvgEe "1y
wifed, @& a1 Flzeg Frgq 97 FAAT
=t mify yaor A1 F G ga ql F
AT FT AT, 9T T4 )

AN. HON. MEMBER: When are we

adjourning?

MR. SPEAKER: Any way we will
have to sit till 830 p.m., because we
have started half an hour late,

SHRI KANWAR LAL GUPTA. We
have 1o extend the time.

MR. SPEAKER: Let us gee. Mr.
Unnikrishnan (Interruptions)

st T AT gem AEET,
Wt 39 It & gaq wY TYra7 I 2,
I a8 T8 W Faq 2 frar arq, afe
# 3 fafesat ¥ a2 & 78 41 94,
ot & 7 9w & fagt of « 3o fafesat
o frama & oy wf ¥ (vmagm)

SHRI K. RAMAMURTHY (Dharma-
puri). What about the time allotted to
our party?

MR. SPEAKER: No, No. Your
leaders has taken much of the allotted
time,

SHRI KANWAR LAl GUPTA: 1
move a motion that the time for the
discussion on the Reporls be extend-
ed from 6§ to 8 pm. tomorrow. (Inter-
ruptions)

MR, SPEAKER: Let us see. 1t is
for the House....

AN HON. MEMBER: We can decide
about it now. It is only seven
minutes to eight.

MR. SPEAKER: We are going lo
sit 1ill 8.30 p.m. because we started
half ap hour late. (Interruptions) I
will put # 1o the House, Is it the
pleasure of the House to sit till 8.30
p.m.?

SEVERAL HON. MEMBERS: No,
We can toke il up {omorrow,

ME. SPEAKER: I would like to hear
the Miinster for Parliamentary Affairs,

SHRI K_ P. UNNIKRISHNAN: To
morrow is Friday and we will have
the private Members' Bills, Inter-
ruptions)

SHRI SAUGATA RAY: Tomorrow
it is not possible. (interruptions)

ME. SPEAXER: Mr, Minister, can
we fix it for some other day?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): We
dp not mind if it is postponed to some
other day. But no exact date can be
fixed. 1L depends....{{nterruptions)

MR. SPEAKER: Am 1 to take it
that the House iz not willing to ait
beyond 8 p.m. today? (Interruptions)
Tomorrow, it is not possible because
we will have Privale Members' Bills,
We shall consider on what day we
can have this discussion.

SHRI KANWAR LAL GUPTA: We
can have it tomorrow from six fo
eight.

ME. SPEAKER: That is not possi-
ble. (Interruptions)

SHR] RAGAVALU MOHANARAMN-
GAM: The motion regarding the re-
solution passed at the Chief Ministers’
Conference is already there.

SHRI K. GOPAL: Please allow
our party members to utilise the time
allotted to our party and lel him speak
till eight.

MR. SPEAKER: Yes, Mr. Unni-

krishnan, (Interruptions)

SHRI KANWAR LAL GUPTA: Can
we continue the discussion on Mon-
day?

MR. SPEAKER: We will consider
that. Mr. Unnikrishnan.

SHR1 K. P. UNNIKRISHNAN
{Badagara): Mr. Speaker, §Sir, we
have had the benefit of a wide spec-
trum ranging, from serious to camic
on this very serious aquestion, on the
two reporls of the Shan Commission.
I do not want to touch on the comic
aspects which the House has seen. I
was really astonished at the perfor-
mance of the Leader of the Opposi-
tion. 1 have great respect for him.
But T do not know how he can draw
a parallel with the Walpole Inquiry.
To students of British Constitutional
History, it is well known, as you
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know, that Walpole’s regime was
known tg be the most corrupt and it
was as a reaction to Walpole's regime
that they have set standards of beha-
viour for British Parliamentary De-
mocracy. So, when the Leader of the
Opposition drew a parallel between
the Inquiry against Mrs. Gandhi, as
he called it, and the Inquiry against
Walpole, I was not only surprise but
also strocked. Because he was known
as the “percentage” Minister. There
have been not one but many studies
on how one single episode of Walpole
Inquiry changed the course of British
history. So, Sir, I 3o not know whe-
ther he wanted to give us any idea of
his own as to how things were. But,
in any case, I am sure, that was not
his intention.

Even as far as this country is con~
cerned, the Shah Commission’s wide
terms of reference as well as its per-
formance has been unique in the his-
tory of the Commission of inquiry Act.
In the last 28 years, thzare have been
inguirics and inguiries. There are
people there and, possibly, here also
whp have been subjected to inguiries,
koth on the Treasury Benches as well
as on  lhe Opposition Benches. But
they were basically different. As far
as we have understood it and we had
reiterated in the resolution of tihe
AICC in last May that whatever hap-
pened during Emergency, we consi-
der as an aberration. We deplore it
and we accept the faet, if it is legally
and constitutionally done, that it must
be inquired into and that those who
are responsible must be booked.

I also recall the words ot my, the
then, leader, Mr. C. M. Stephen, who
saig in this very House, in this wvery
seat, “Hang her, if you can if you
want.” Well, I do not say, she should
be hanged, I do not say that there
should be a Nurmberg trial. I am
totally opposed to it. Let me reite-
rate and say that we are totally op-
posed to any kind of proceedings !
which would take away the spirit of
the rule of law which we want to re-
assert in this country. As I gald om
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the question of Walpole, we have to
set standards in this country. That
has been the major pre-occupation. I
understand, the intention of the Shah
Commission was verv different from
other commissions of inquiry, both
different in texture and dimensions.
5o, the course that the Shah Commis-
sion has taken up i3 of crucial and
vital significance to the future cof
Indian parliamentary democracy.

The revelations and reports are a
grim reminder to this country, not
only what happened during Emer-
gency but alsg the freedoms that we
may lose and a warning to us, more
than to outside world, to the members
of this House as to how we are go-
ing to adhere to the norms of par-
liamentary democracy. The lesson is
that it should not be allowed to be
repeated with impunity, by anyone,
whether it be by Mrs. Indira Gandhi
or Mr. Morarji Desai or anyone else..

SHRIMATI PARVATHI KRISHNAN
(Coimbatore): Or Mr. Raj Narain,

SHRI K. P. UNNIKRISHNAN: it
has been an unfortunate exercise but

GMGIPND —M—2167 L. 5. 22-9-783—880
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a very necessary exercise alio in pub-
lic education in this country because
people seem to have a ghort memary
and it is the duty of those who believe
in parliamentary democracy to cor-
rect the distortions and the directions.

Above all I would say that there are
serious political and moral questions
involved in it. That is why, I  said
that the Indian National Congress tock
a firm decision—at that time, Mrs
Indira Gandhi was a membet and, I
presume, a party to it and so also
other friends who are with us here—
that the Congress shall not stand in
the way of these inguiries provided
they are done legally, constitutionally
and by established procedures.

MR. SPFEAKER: You will continue.
The House slands adjourned till
11 AM. tomorrow.
20.00 hrs.

The Lok Sabha them aodjourned till
Eleven of the Clock on Friday, August
4, 1978/8ravana 13, 1900 (Saka).
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